
LOK SABHA 
DEBATES 

Second Series 
Volume XLIX, 1960/1882 (Saka) 

[December I2 to 23, I¢o/Agrahayana 2I to Pausa 2, I882 (Saka)l 

TWELFTH SESSION, 196o/188z (Saka) 
(Vol. XLIX contains Nos. 2I to 30) 

LOK SABIrA SECRETARIAT 
NEW DELHI 

Wednesday, December 21, 1960
Agrahayana 30, 1882(Saka)



CONTENTS 
[Second Series, Volume XLIX, December 12 to 23, 1960/AgrahDyatIQ 21 to PtIlISa 2, i882 

(Saka)] 

No. 21.-Monday, Dec,mber 12, 1960/Agrahayaf/Q 21, 1882 (SaluJ). 

Oral Answen to Questions-

Starred Questions Nos. 830 to 836,838,840 and 841 
Written Answen to Questio~ 

Starred Questions Nos. 837,839 and 842 to 865 
Unstarred Questions Nos. 1621 to 1700 

Obituary Reference 
Paper laid on the Table 
Report of Committee ofPriviIeges-

Eleventh Report 
Report of Public Accounts Committee-

Thirty-second Report 
Calling Attention to Matter of Urgent Public Importance--

Appointment of Shri A.K. Chanda as Chairman Finance Commission 
Correction of answer to S.Q. No. 269 
Statement reo Situation in Congo 
Statement reo Dacoity at Bhairapur in Silchar 
Election to Committee-

Council of Indian Inritute of Science, Bangalore 
Railway Passenger Fares (Amendment) Bill-

Motion to consider 
Clauses 2 and I 
Motion to pass 

Tripura Excise Law (Repeal) BUl-
Motion to consider 
Clauses 2,3 and 1 
Motion to pass 

Prevention of Cruelty to Animals Bill-
Motion to consider, as passed by Rajya Sabha 

Business Advisory Committee-
Fifty-ninth Report 

Daily Digest . 

No. 22.-T .. ,sday, D.C4tIIMr 13, 1960/A6rakayana 22,1882 (Saka). 

Oral Answen to Question&-
Starred Questions Nos. 866 to 870, 872 to 874, 876to 878 and 886 

COLUMNS 

4943--14 

4974--89 
4989-so~8 

5039 
5039 

5039 

· 504<>-52 
· 5042-43 

5043-58 
5058-60 

506<>-61 

5061-'12 
5061-71 

5072 
5072 

· 5072-80 
· 50 72-79 

5079-80 
5080 

5080-5160 

5160 

· 5161--68 



it 

Written Answers to Questio~ 

Starred Questions Nos. 871, 875. 879-to 8Ss.·and 887 to 891 
Unstarred Questions Nos. 1701 to 1772 

R •. Motion£or Adjournment, 
Papers laid on the Table 
Messages from Rajya Sabha" 
Dowry Prohibition Bill-

Laid on the Table as refumed by Rajya Sabha 
Children Bill-

Laid on the Table as passed by Rajya Sabha 
CUling Attention to Matter of Urgent Public Imp~, 

Di~ulties faced by Woollen Mills as a sequel te ,Govemlllent Order. 
Business Advisory Committee--

Fifty-ninth Report . 
Prevention of Curelty to Animals Bill 

Motion to consider, as passed by Rajya Sabha 
Clauses 2 to 41 and I 
Motion to pass 

Industrial Employment (Standing Orders) Amendment Bill-
Moti m to consider . 

M~tions reo Publication OQ .. th. ,Public Sect". IndljS~ ,and ,Public Sector 
Undertakings. .'. .. . '. • . . 

Indian Tariff (Amendment) Bill- Introduced 
DailY Digest . 

No.23.-Wednesday, Deember 14, I960/Agrahayana 23, 1882 (Saka). 
Oral Answers to Questio~ 

Starred Questions Nos. 892 to 894, 896, 897, 89!l,9O~ t0904_anli 907 to 916 
Writton Answers to Questions--

Starred Questions No. 895, 898,900,901,905 and 906 . 
Unstarred Questions Nos. 1773 to 1936 

R •. Motion for Adjournment 
MQtions for Adjournment-

Supreme Court judgement reo U.P. Sugarcane Cess Act, I~56 
Papers laid on the Table • 
Committee on Private Member's Bills and Resolutione..,._ 

Seventy-fourth Report 
Estimates Committee--

Hundred-first Report 
Industrial Employment (Standing Orders) Amendment Bill . 

Motion to consider 
Clauses 2 to 6 and I . 
Motion to pass 

Maternity Benefit Bill-
Motion to refer to J DiAt-Committee 

Preference Shares (Regulation of Dividends) Bill 
Motion to consider, as reported by Select Committee 

COLm.m8 

5206-15 
52I5~3 

5263 
5263-67 
5267-68 

52 68 

5268 

5269-7 1 

· 5271-72 
· 5272.--99 
• 5272-87 

5287--,98 
52 98--99 

5299-5349 

5349-5407 
540 7-12 

· 5413-20 

5406--60 
5460--96 

5497 

5497-5502 
5503 

5503 

5503 
5504-07 

5504 
• 5505....,07 

5507 

S507-S6 
5556--73 
5556--73 



Clauses z to 7 and 1 • 

Motion to pass 
Motor Transport Workers Bill-

iii 

Motion to consider, as reported by Joint Committee 
Motion re. Publication on the Public Sector Industries and Public 

Undertakings 
Daily Digest • 

No. Z4. Thursday, nece",b., 15, 1960JAgrahayana 24, 1882 (Saka) 
Oral Answers to Questions-

Starred Questions Nos. 917 to 920, 922 to 926 and 929 • 
Written Answers to Questions--

Starred Questions Nos. 921,927,928 and 930 ato 943 . 
Unstarred Questions Nos. 1837 to li63 and 1870 to 1899 

Papers laid on the Tab Ie 
M_genom Rajya Sabha 
Committee on Absence of Members from the Sittings ofthe House-

Twenty-second Report 

Sector 

Petition "e. proposed division of Berubari Union between Jndia and Pakistan 
Calling attention to Matter of Urgent Public Importance-

Killing of two Sepoys of Manipur RUles by Naga Hostiles 
Motor Transport Workers BiIl-

Motion to consider, as reported by Joint Committee 
Clauses 2 to 40 and I 
Motion to pass 

Motion re. Report of Neyveli Lignite Corporation Limited 
Half-an-Hour Discussion re. Raw Materials Committee 
Daily Digest 

No. 25.-Frida:y, December 16, 1960JAgrahayana 25, 1882(Saka) 

Ora I Answers to Questions-

Starred Questions Nos. 944, 94~h 947 to 953; 957, 958, ¢omd 961 
Written AnsWers to Questions-

COLUMNS 
5573 
5573 

· 5575-5656 
· 5657-62 

5698-5709 
5709--45 
"'45--46 
5746-47 

5747 
5747 

5747-51 

5751-5819 
58I1-19 
5819 
582<>-74 
5875-88 
5889'--94 

·5930-37 -Starred Questions Nos. 946, 954 to 9S/>, 959 and 962 to <]67 . 
UtiStlltTed Questions Nos. 1900 to 1958 

Motion for Adjournment and Calling Attention to Matterr of 
Importance 

· 5937-73 
Urgent Public 

Dismissal of Nepalese Cabinet by the King of Nepal 
Papers laid on the Table 
Estimates Committee-

N"lftety'-eighth Report 
Calling Attention to Matter of Urgent Public Importance-

Strike by workers of the Rourkela Plant 
Business of the House 
Re. Point of Order 
Acquired Territories (Merger) Bill-Introduced 
Constitution (Ninth Amendment) Bill-Introduced 
Indian Traiff (Amendment) BilI-

Motion to consider 
. Clwes 2 and I 

Motion to paIS· 

5973-78 
5978 

5978 

·5979-80 
5980-81 
S981-83 
5983-6006 
6606-14 



COLUMNS 

Committee on Private Members' Bills and Resolutions--
Seventy-fourth Report • 6044-45 

llesolution rI. Nationalisation of General Insurance-Negatived • 6045-46 
Resolution reo New Marking System of Voting-Withdrawn . 6046--6n6 
Resolution rI. Enhancement of Rate of Contribution under the Coal Mines Provident 

Fund Scheme 6n6 

Buainess Advisory Committee-
Sixtieth Report 

Daily Digest 

No. 26.-Montlay, D,_her 19, 1960lAgraMyaruJ 28, 1882 (Saka) 
Memberswom 
Oral answers to questions-

Starred Questions Nos. 958 to 972 and 974 to 978 . 
Short Notice Question NO.4 

Written Answers to Question&-

Starred Questions Nos. 973 and 979 to 997 
Unstarred Questions Nos. 1959 to 2047 

Papen laid on the Table • 
Messages from Rajya Sabha 
Salar Jung Museum Bill-

Laid on the Table, as passed by Rajya Sabha 
Bills introduced -

I. Industrial Finance Corporation (Amendment) Bill 
2. Telegraph Laws (Amendment) Bill . 

Business Advisory Committee-
Sixtieth Report . 

Leave of Absence 
Correction in result of Division . 
Acquired Territories (Merger) Bill and Constitution (Ninth Amendment) Bill-

Motion to consider . 
Half-an-Hour Discussion reo Assistant Superintendent's Examinatio'ls 
Daily Digest . 

No. 27.-Tuestlay, Dece",ber 20, 1960IAgrahay_ 29, 1882 (Salla) 

Member Swom 
Oral Answen to Question&-

Starred Questions Nos. 998 to 1003 and 1005 to 1008 
Short Notice Questions Nos. S to 7 

Written Answen to Question&-
Starred Questions Nos. 1004 and 1009 to 1026 
Unstarred Questions Nos. 2048 to 2121 

Papers laid on the Table • 
Estimates Committee-

Ninety-ninth Report • 

6125 

6125-59 
. 615~2 

. 6r62-74 
6174-6225 

6226 
6226-28 

6228 

6229-30 
6229-32. 

. 6231-32 

623~351 

. 6352-72 
6373-80 



v 

Calling Attention to Matter of Urgent Public Importance-
Offensive launched by in Iotedars against Kurfa sub-tenenlS in Tripura 

Statement reo Situation Laos 

COLUMNS 

6478-79 
6479 

Acquired Territories (Merller) Bill and Constitution: (Ninth Amendment) Bill 
Motions to consider 

Clauses 2, 3, the First and Second Schedules and Clause 1 of the Constitution 
(Ninth Amendment) Bill 

Clauses 2 to II, the First and Seco'ld Schdules of the Acquired Territories 
(Merger) Bill 
Motions to pass. 

Half-an-Hour Discussion re. Central Institute of Fisheries Education 
Daily Digest . 

No. 28.-Wednesday, December 21, 1960/Agraluzyana 30, 1882 (Saka) 

Oral Answers to Questions-

Starred Questions Nos. 1028 to 1038 and 100S-A 

Written Answers to Questions-

Starred Qnestions Nos. 1027, 1039, 1040, 1000-A, 1041, 1001-A, 1042 to 
1045 1048 to 1052, 1052-A and 1053 

6609-10 
6604-<l9t6610 

6610~ 

6629-36 

6637-73 

Unstarred Qnestions Nos. 2122 to 2202, 2204 to 2219,2221 to 2224 and 2224-A 6687-6750 

Papers laid on the Table . 
Messages from Rajya Sabha 
Committee on Private Members' Bills and Resolutions-

Seventy-fifth Report . 

Public Accounts Comruittee-
Thirty-tirst Report . 

Calling Attention to Matter of Urgent Public Importance-
Prevalence of slavery in NEFA . 

Statement re. Cloth Prices. 
Muking of Heavy Packtges (Amendment) Bill-Introduced . 
Re. Business of the House 
Industrial Finance Corporation (Amendment) Bill 

Motion to consider 
Clauses 2 to 8 and I • 

Motion to pass . 
Motion reo Report of Intermediate PortS Developmen(Comruittee . 
Discussion reo Appointment of Shri A.K. Chanda, as Chairman, Finance Com-

mission 

Re. Half-an-Hour Discussion -

Daily Digest . 

No. "9.-Thursday, Decemlur :no 1960IPausIJ I. 18Sa (S.) 

Oral Answers to Questions-

Starred Question. Nos: 1054 to 1059, 1061. 106", 1064. 1065. 1067 and 1068 
Short Notil;C QuestignS NIlI. 8 to 10 • 

6753 

6753-56 
67S6-{;6 

6766 
6766-68 

6767-6835 
6829-35 

683' 
6835-92 

6892-6957 
69,1-54 

6955-62 



'vi 

Written Answers to Questions-

Starred Questiol)s Nos. 1060, 1063, 1066 and 1069 to 1079 
Unstarred Questions Nos. 2,2,2,5 to 2,2.74 and 2,2,76 to 2,3II 

Re. Motion for Adjournment 
Papers laid on the Table . 
Messages from Rajya Sabha 

CobUnittee 'ori' Private Members' Bills and Resolutions-
Minutes . 

Business of the House 

Cemm.lttee on Absence of Memben fromme' Sittiflgs of 'the House-

Mimites . 
Committee on Petitions-

Minutes and Eleventh Report 

Estimates Committee-

Hundred and Second Report 

C tiling Attentio:l 'to M~tter of Urgent Public Importance-
Reported discovery of Oil at Rudrasagar, Assam • . 

Statem.nt Re. Discu3sio:J. with E.N.!'s Team 
ChlI(!ren 'Bill-

COLUMNS 

. 7006-14 
7014-65 

1065-66 
7066-67 
7061-68 

"Motion to consider, as passed by Rajya Sabha 1075-7167 
Ha1fLan Hour Discussion reo Implementation of Election Commission Recommenda-

tions . . . . . . . . . . .. 1168-82, 
Half-an-Hour Discussion reo State Trading Corporation . 7182,-94 
Daily Digest 7'95-7200 

No. 3o-Friday, December, 2,3, 1<)60!pausa 2" 1882 (Saka) 

OraI-Answers to QUestions--

Starred Questions Nos. ro80 to 1089, 1091 to 1093 and 1097 
, Sliort Notice Questions Nos. II to 14 . 

Written 'Ailswers to Questions-
Starred Questions Nos. 1090, 1095, 1096 and 1098 to u06 
Unstilrred Questions Nos. 23IZ to 2.403 

O'bltuary reference . 
PaperS laid on the Table 
Synopsis of Proceedings of Committees on Drafts Third Five Year Plan 

Committee on Subordinate Legislation-
Minutes and Tenth Report 

Calling Attention to Matter of Urgent Public Importance-
(I) Oil Refinery in Gujerat . 
(2) D.molition of huts of Scheduled Castes people in Delhi 

"1201-39 
72.39-55 

725~-62 

'7262-7323 
7323 

7323-26 
7326- 2 9 

7330 

133C>-37 
7331-38 

. (3)'R<!habilitation grant to displaced persons in Jammu and Kashmir States 
and 7338 

7338 (4) Scheme regarding movement of'iefugtes to Jl)aatlUatnya 
Bills introduced-

(I) Criminal Law Amendment Bill 
• (2)'1"w()-Memb~ Coniltttlidrdes'(AbOlitlon)'Bill 
"'b)'~ llcliefBill 

<4> _LimitatioJJ Bill. 

7338 
7339 

. 7339 
7319-40 



Children Bill 
Motion to consider, as passed by Rajya Sabha 
Clauses z to 60 and I 

Motion to pass . 
Telegraph Laws (Amendment) Bill 

Motion to consider 
Clauses z to 5'and I . 

Motion to pass 
British Statutes (Application to India) Repeal Bill 

Motion to consider, as passed by Rajya Sabha 
Clauses z, 3 and I 

Motion to pass 
Repealing and Amending Bill, as passed by Rajya Sabha-Passed . 
Committee on Private Members' Bills and Resolutions--

Seventy-fifth Report'. 
Junior Artistes' (Regulation:of Employment) Bill by Shri Narayan Ganesh Goray--

Introduced 
Prevention of Cow Shughter (for Union Territories) Bill by Pandit Brij Narayan 

'Brijesh'-
Leave for introduction not granted 

Indian Institute of Archaeology Bill by Shri C.R. NarasimJuzr>.-Widthdrawn 

COLtIMNS 
7340 -58 
7340-57 

~73SZ 
f73SZ-58 
73S8-7Z 
73S8-,z 

737Z 
737z 

737Z-77 
737z-71 

7377 
7377 
7378 

7379 

7379 

7379--8z 
7397 

Motion to circulate . 738z-97 
Code of Criminal Procedure (Amendment) Bill (Amendment 0/ section 198) by Shrimati 

Subhadra Joshi-
Amendments made by Rajya Sabha agreed to 

Code of Criminal Procedure (Amendment) Bill (Ammdment 0/ sections 107, 129, 144 
and insertion 0/ New section 131 A) by Shri K. T.K. Tangamani-

7397-98 

Motion to consider • 7398-7444 
Half-an-Hour discussion re: Children of Political sufferers 7414-63 
Valedictory Reference 7463-64 
Daily Digest 746S-74 
Resume of the iYwelfth Session 

N.B.-The sign + above a name of a member on question which are orally answered, indi-
cates that the question was actually asked on the 1I00r of the House by that Member. 



LOK SABHA DEBATES 

6637 
LC:{ SABRA 

Wednesdall. December 21, 1960/Agra.. 
hallana 30, 1882 (Saka) 

The Lok Sabha met at Eleven of the 
Clock 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Cotton Textile IndllStr7 

"10Zll. Shrl KaUka Singh: Will the 
l4inister of Commerce and IndastrJ 
be pleased to state: 

(a) what is the economic size of a 
textile mill in India; 

(b) whether there are a number of 
mills smalla- than the economic size; 

(c) if so, what steps are beini taken 
to enlarge the size of such units; and 

(d) whether cotton textile produc-
tion in India has shown improvement 
and if sO, how much? 

The Minister of Commerce (Shrl 
Kanungo): A statement is laid on the 
Table of the House. 

STATEMENT 

(a) The Working Group for the 
cotton textile industry which went 
into this question recently expressed 
the following conc1usions:-

"We are of the view that on 
balance of considerations, the mini-
mum economic and workable unit 
of a textile mill in the present con-
ditions should have 12,000 spindles 
and 300 looms. While this is the 

absolute minimum capacity, we 
would also suggest that the industry 
1675 (Ai) LS.-l 
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could as far as possible go up to the 
level of 18,000 spindles and 400 
looms in due course with a further 
s~ge of increase to about 25,000 
spIndles and about 500 looms. In 
giving this opinion, we are guided 
by the fact that the industry ia 
slowly going in for finer counts." 

(b) Yes, Sir. 

(c) Applications from such units 
for expansion up to the economic 
level are considered favourably 
and licences issued 

(d) The production of the cotton 
textiles is more or less equal to the 
industry's rated capacity of 5,100/5,200 
million yards per annum. 

Shrl KaUka Singh: How many out 
of the 428 cotton textile mills in India 
are of a size smaller than the econo-
mic size? 

Shrl KanUDgO: They will be about 
51. 

Shrl KaUka Sing": What is Govern-
ment doing to bring those textile 
millJI to the standard laid down by 
the Working Group, besides granting 
licences for them? 

Shrl Kanungo: As and when spind-
les are available these mills are consi-
dered on a priority basis. But the 
objective at the moment is to bring 
every one up to the level of 12,000 
spindles. 

Shri KaUka Singh: May I know 
whe.her Government is also gIVIng 
loans to the mills for expansion? 

Shrl KanUDgO: No, Sir. 

Shrl TanpmauJ: How many uneco-
nomic units or units having 12,000 
spindles or 300 looms have now con-
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verted themselvei into units of 25,000 
spindles and 500 looms during the 
current year, that is 1960_617 

Slui KanIlDgO: I have not ,ot the 
figure, but at the moment 51 millB are 
short. 

Shri ~: Where they are 
not uneconomic units, that is where 
they have 12,000 spindles or 300 
looms, have they approached Govern-
ment to increase the unit to 25,000 
spindles and 500 looms; if so, hoW' 
many such mills have approached 
Government and what progress have 
they made? 

Shri Kanunco: They are not per-
mitted. First, the priority is for milll 
below 12,000 spindles. 

Shri S. R. Aramugham: May I knoW' 
whether there is any proposal with 
the Government to issue licences for 
smaller units SO aa to decentralise the 
industry? 

Shri Kanunco: No, the objective is 
to bring each one up to the 12,000 
spindle level. 

Shri Yadav Narayan ladhav: How 
many units are there which do not 
conform to the standard laid down for 
an economic unit? 

Shri KanIlDgO: Fitty-one, I said. 

Shri Tangamaul: May I know whe-
ther fresh licences are issued for ins-
talling 12,000 spindles and 300 looml 
or only for 25,000 spindles and 500 
looms? 

Shri Kanungo: Licences are given on 
a priority basis, aa spindles are avail-
able, for those mills which are short 
of 12,000 spindles. 

Shrl S. R. Aramlll'bam.: May I knoW' 
whether Government has restricted 
the issue of licences for starting new 
spinning mills and, it so, to what 
period the restrictions will extend? 

Shrl Kanungo: Yes, Sir, now no new 
textile mills are permitted unless we 
get enough spindles to spare. 

Shri S. R. Aramlll'ham: Even on a 
co-operative basis? 

Shrl KanUlll'o: Co-operatives are on 
a priority, but only when spindles are 
available. 

Manufacture of NewspriDi 

·1029. Shrl T. B. Vlttal Rao: Will 
the Minister of Commerce and 1Dc1us-
try be pleased to refer to the state-
ment laid on the Table on he 7th 
September, 1960 by the Minister of 
Parliamentary Affairs in fulfilment of 
the Assurance given in reply to Starr-
ed Question No. 1028 on the 22nd 
March, 1960 and state: 

(a) whether any report has since 
been received by Government from 
Messrs Aschaffenburger Zellostolf_ 
werke, West German firm, which were 
to carry out large scale tests in West 
Germany for the manufacture of 
newsprint from bagasse produced at 
Shakernagar, Andhra Pradesh; and 

(b) it not, when it is likely to be 
received? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) and (b). No, Sir. 
This proposal has been dropped and 
the Andhra Government is consider-
ing same proposals for establishing a 
paper factory there. 

Shri T. B. Vittal Rao: Am I to 
understand from the hon. Minister'. 
reply that the proposal by which sixty 
tons of beggase waa to have been sent 
to West Germany for conducting cer-
taintests as suggested by the firm, has 
been dropped? 

Shri MaDubhai Shah: Yes, Sir. We 
came to the conclusion, after all tecni-
cal examinations, that it is unneces-
sarily spending too much time to 
continue these efforts there when we 
can make paper here. Therefore, 
that proposal has ben dropped, because 
the earlier reports were not at all 
very satisfactory. 

Shrl T. B. Vittal Rao: Is it a fact 
that a licence for manufacture of 
newsprint from begasse has been given 
to certain people at Walchand Nagar? 
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8br'I MlinubJlai Shah: There are 
two factories which are being licensed, 
~d they have the intention gradually 
to use more and more begasse. It is 
principally based on imported pulp, of 
eo'Utse. But the endeavour will be 
to gradually reduce the imported 
pulp by proper experiments here with 
begasse. 

Shri T. B. Vittal Iho: May I know 
if there are any firms in any country 
other than West Germany which 
manufacture newsprint from begasse, 
because last time I remember the hon. 
Minister telling us that no- country 
-except West Germany manufactures 
newsprint from begasse. 

Sbri Malmbhai Shah: That is true. 
But now experiments have been con-
decuted in the last one year in the 
United States and Hawai, and there 
are some good reports that a portion, 
and even the whole, or begasse could 
be utilised. Therefore, these two 
flnns which haVe been licensed in 
Maharashtra are endeavouring to have 
a portion of their pulp from begasse. 

WYo~~:~~~ 
if1mf lFT ~ ~, ~ 'IlF-.:r if; f~ 
~ q'h: "#r ~ ~ ~ if ~lcrr ~, 
f;fR wr<:: ~ ~ <:IT 'flIT ~ 'l': ~ 
wrn if; ~ ~ Gf"I'f.t 'tiT R;m: 
mr;;rr~~,~f<t;-~~ 
~ ~ ~ ;r 1f;n;rr ~ ? 

~~~:~~ 
Y>lllf'm:T lF~ 'tiT ~ ~, if1mf if; 
m if ~ ~ ~ 'RIf ~R 
;r{f ~ 'fliTfif; ~ ~ <:IT ~ 
~ ;r.r ~~, 'l': lfW lifCI'T\'r ~ 
'tiT~ I ~~i\tn:'tiTlifCI'T\'r~~~ 
crmr ~ ~ ~ 'l': ~ ,f;~ ~, 
~~-m~if~.f;~f;;r'l\"l' 
~ ron ;;rr ~ ~ I ~ if1mf if 
~~;r.r~~1 

Shri T. Jl. Vittal Itao! What would 
be the capital requirement ot the 

proposed two newsprint factories that 
are coming up in the private sector? 

Shri Mannbbat Shah: For the 
present the estimates are about Rs. 8 
to 9 crores for a two-hundred-ton-per 
day newsprint plant. 

Regional Labour InstItuea 

+ (Shri P. K. Dee: 1 ShrimaU BeDuka Bay: 
Shri D. C. Sharma: 
Shri Kunhan: 

Will the Minister of Labour aDd 
Employment be pleased to state: 

(a) whether regional labour insti-
tues are going to be established in this 
country with the assistance of United 
Nations Special Fund; and 

(b) if so, where they will be located 
and what will be their activities? 

The Deputy ~er of Labour 
(Shri Abld All): (a) Yes. 

(b) At Kanpur, Calcutta and 
Madras. The main function of the 
Institutes will be to develop pro-
grammes for safety, health and wel_ 
fare of workers, to set up industrial 
museums, to carry out industrial 
hygiene surveys, to conduct trainlna: 
courses etc. 

Shri P. K. Deo: May I know if these 
institutes are going to be located only 
in the industrial areas or they will be 
dispersed throughout the country? 

Shri Abld All: I have named the 
places where the institutes will be 
established. The Central institute 
will be in BO'lIlbay and the regional 
ones will be at Kanpur, Calcutta and 
Madras. 

Shrimatl Renuka Ray: May I know 
how the activities that will be under-
taken in the regional institutes will 
compare with those that will be un-
dertaken in the Central institute at 
Bombay; will they be or the same type 
or a reduced scale? 

Shri Ab.. All: Of course, the Cen-
tral institute will be on a bigger ,e. 
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Shrimati Benuka Bay: What is the 
total cost for each of these institutes? 

Shri Abid Ali: The cost of the 
Bombay institute will be about 
Rs. 28,27,000, Kanpur Rs. 8 lakhs, 
Calcutta Rs. 11 lakhB and Madras also 
Rs. 11 lakhB. 

Shri S. C. Samanta: May I know 
whether all the industrial institutes 
in the country will be benefited by 
this or here will be separate institutea 
also? 

Shri Abid Ali: There will be no 
separate institutes of this kind. 

Shri Kunhan: May I know whether 
the central trade union organisations 
will be associated in the running of 
these institutes? 

Shri Abid Ali: From time to time, 
oUr officer who is in charge, the Chief 
Adviser, Factory consults not only 
employers and workers, but other 
concerned orllanisations and indivi.-
duals. 

Shri Anthony PUlai: May I know 
when these institutes will come into 
being and how much of this money 
will be spent on building? 

Shri Abid Ali: Hired places have 
been taken for these institutes. Land 
aas been acquired and estimates are 
being prepared for the purpose of 
construction of the regional institutes. 
So far as Bombay is concerned, con-
struction has already started. With 
regard to the contribution for the 
Central Institute, 85,000 dollars will 
be contributed by the U.S.A. and for 
other institutes, about 351,000 dollars 
will be contributed by the Special 
Fund of the U.N.O. 

Shri Indrajit Gupta: May I know 
whether, as a result of this financial 
assisance which we are getting for the 
setting up of these institutes, there is 
any likelihood that the training 
courses or the various schemes which 
will be operated through these instl-
tutM will have to be submitted for 
approval to the foreign ageneies which 
are giving financial help? 

Shri Abid Ali: Not for their appro-
val. Of course, in consultation with 
them, the programme has been drawn 
up. 

CIOSU1'e of Market of Jute and Jute 
Products 

01031. Shri Aurobindo Ghosal: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) whether the market of jute and 
jute_products was closed in October, 
1960; and 

(b) if so, the reasons therefor? 

The Minister of Commerce (Shrl 
Kanungo): (a) Yes, Sir. The futures 
market was closed for two and a half 
days from the after-noon of 6th Octo-
ber till the 8th October, 1960. 

(b) There was a flare-up in the 
future prices during the morning 
session of trading on 6th October, 
1960, on unconfirmed reports that the 
Pakistan and Indian jute crops for the 
current season were much lower than 
were previously anticipated. The 
Chairman of "the East India Jute and 
Hessian Exchange Ltd., Calcutta, clos.. 
oed the market to enable the Board 01 
Directors to review the position and 
to take adequate measures to arrest 
the speculative rise in prices. 

Shrl Aurobindo Ghosal: May I know 
whether the rise in the prices was 
mainly due to the speculative attitude 
of the businessmen in jute? 

Shri Kanunlr0: Yes. It was based 
On wrong informatiun about the avail-
ability of jute for the current season 
which sparked off speculative buying. 

Shrl Aurobfndo Ghosal: May I 
know if the looms which have been 
sealed due to this misconception of 
facts that there will be non-availabi-
lity of jute will be re-opened and 
whether the Government will ask the 
mill owners to re-open these looms? 

Shri Kanungo: No. The overall shor-
tage of jute supply remains and the 
prices Ilnd Ilvailability of jute In 
Pakistan are also stilP. 
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Shri Hem BanIa: May I know whe-
ther it is a fact that prices of jute 
goods went up sharply because of the 
decision of the Pakistan Jute Mills 
Association to reduce production by 
curtailing working hours, and whether 
it is one of the rea!ons? 

Shri Kanungo: I have no informa-
tion about Pakistan. I have informa-
tion that the Pakistan jute crop wu 
short this year and the prices ot raw 
jute in Pakistan were much higher. 

Shri A. C. Guha: May I know whe-
ther, due to the speculative tendency 
and consequent rise in prices of raw 
jute jute-products there has been a 
fall in export during the last few 
months and if so, what is the amount 
in price and also the quantity? 

Shrl Kanungo: I have not got the 
export figures for November. Obvi-
ously, there will be a shortfall because 
production has been short and the 
prices have been higher. 

Shrl A. C. Guha: Is it not true ilio 
that the stock of jute products in the 
Calcutta markets is higher now than 
it was two months ago? 

Shri Kanungo: I have no informa_ 
tion about the stock or shipping posi-
tion of November. My presumption 
is that the stocks are not higher. 

Shri WarIor: Owoing to this flare up, 
how much of the prices went above 
the ceiling level? 

Shri Kanungo: There is no ceilinc. 
Prices went up and therefore a ceilin, 
was clamped after that by the AIso-
ciation. 

Shri A. C. Gu1la: There is a report 
in the finance journals from Calcutta 
that the stock of jute products is 
higher nOw than it was two months 
age. Would the hon. Miniater make 
enquiries and take proper steps? 

Shri Kanungo: November flgures 
are not availahle. They will be avail-
able before the week is closed. 

Shri Rem Baraa: In view of the 
fact that the jute market baa reels-

tered unhappy fluctuations durin& 
these months, may I know what stePB 
the Government have taken to stabi-
lise the market? 

Shri Kanungo: Yes. Various step. 
have been taken by the Forward 
Markets Commission to regulate trade 
in futures. Also we have issued 
licence tor the import of raw jute 
from Pakistan and other sources if 
possible. 

Shri Hem Barua: May I know whe-
ther it is a fact that the availability 
of up-country jute and jute coIllinC 
from outside also is one of the reasons 
tor the instability of the jute market 
in Calcutta? 

Shri Kanungo: No. The prices, ac-
cording to our report, in Pakistan 
which grows the maximum jute are 
higher. 

Shri Hem Barua: May know 
whether there is a suggestion to un-
seal the looms which are sealed 
already and what steps Government 
have taken to effect that? 

Shri Kanungo: No. The supply posi-
tion is still very stiff and unless we 
have an assurance of availability of 
jute from other countries, at economic 
prices, it will not be proper to un-
seal. 

Shri Hem Barua: May I know 
whether it is due to the introduction 
of the quota system that the market 
has registered such fluctuations? 

Shri Kanungo: No. There is abort 
production all over. 

NaDpl Fertillser FactorT 

( ShrI+ PrakasIa Vir Shutri: 
-lOU. ~ Shri Ram KrIshan Gupta: 

l Dr. Ram Subha&" Singh: 

Will the Minister of Commerce ... 
IadDStr7 be pleased to state: 

(a) whether it is a fact that nearly 
3011 tons of Oxygen will be wasted 
every day when the Nanpl fenlll-
zer factory JOe9 into :run producti8Dj 
and 
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(b) if so, whether there is any pro-
posal under consideration for its ade-
ql18.te use? 

The Depoty Minister of Commerce 
~ Industry (SIni Satisb Chandra): 
(Il) The Fertiliser Factory at Nanga! 
will have a surplus of about 26S 
metric tons of Oxygen per day. 

(b) Tenders have been invited for 
sale of a part of surplus ogygen. The 
method for economic utilization of 
the rest is being explored. 

Dr. Ram Sobhag Singh: May I 
know when this fertiliser factory will 
eo into production and when gas 
plant will be installed there? 

Shri Satish Chandra: The factory iJ 
a1;nost ready to go into production. 
Final tests are being carried out on 
the various parts of the plants. I 
think in a month or two we shall be 
able to start trial production. As far 
as the gas plants are concerned, they 
are all ready and they will simulta-
neously go into production. 

SIni Morarka: What would be the 
approximate value of 265 tons of 
exygen? 

SIni Satish Chandra: The price of 
gas is Rs. 4-8-0 per cubic metre. 

Bini Morarka: What would be the 
value of the 265 tons: that is my 
question. 

Shri Satish Chandra: I have got 
the rate. The calculation has to be 
made. 1 could give this figure. About 
40 tons make 1 million cubic feet. 
The rate I have got is per cubic metre. 

Bini Yadhav Narayan Jadhav: May 
I know whether the power supply that 
is necessary for running the Nangal 
f~il\ser factory is available now? 

SIni Satish Chandra: It will be gra-
dually available as the generato" at 
Mangal are commissioned. 

Bini Jadhav: May I know when tbU 
factory will '0 into full productiolL! 

Sl1r1 ~ C)landra: It will star., 
trial runs in about two months time. 
Then it will take about six to eieht 
months to go into full production. 
Probably full production will be 
achieved by the end of next year. 

P.M.'s Speeches in U.N. 

"10Sl. Shrimati Reno Chakravartty: 
Will the Priple MPUster be pleased to 
~tate: 

(a) what were the ararngementJ 
made to report the last U.N. proceed. 
ings includine the speechell of our 
P~\me Minister in the U.N. by the 
Indian Press; 

(b) whether the full text of our 
Prime Minister's major speeches have 
been made available to the public in 
a~y torm other than newspaper 
reports; and 

(c) whether it is a tact that most 
Indian newspapers depended heavily 
on Reuter's reports? 

The Deputy MinIster of Extemal 
Affairs (Shrlmati Laksbmi Menon): 
(a) The Indian Press normally re-
ceives reports of U.N. proceedings 
through news agencies and their own 
correspondents, if .. any, at New York. 
News agencies and correspondents ot 
some leading Indian newspapers cover-
ed the proceedings and carried full re-
ports on the activities of our Prime 
Minister in the United Nations. In ad-
dition, All Indian Radio relayed prac-
tically in full the major speech made 
by the Prime Minister in the United 
Nations General Assembly on October 
3, 1960, and this was broadcast over 
the entire network ot All India 
Radio. 

(b) The full texts of the Prime 
Minister's major speeches were dis-
tribute to the Indian Press and to 
others who asked for them by the 
External Publicity Division of the 
Ministry of External Affairs as soon 
as these texts were received here 
either by cable or by airmail. 

(c) The bulk of the Indian Press, 
exc.p~ for a few JlewllPBpm'a _0 
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have their own correspondents in the 
United States of America, depend 
largely on the reports of news agen-
cies like PTl Reuter, Agence France 
Presse etc. 

Shrimati Renu Chakravartty: What 
was the number of the accredited cor-
respondents from India who actually 
attended the United Nations sessions 
and cover~d the proceedings that were 
held during the visit of the Prime 
Minister? 

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): We have not got the number, 
but there are v~ry few. V~ few 
newspapers have sent their special 
correspondents to the United Nations. 
There are two, the Times of India and 
The Hindu that have permanent cor-
respondents there. Others occasionally 
send them. 

Shrimati Renu Chakravartty: ~ 
it mean that there were no news agen-
cies like the PTI covering this impor-
tant session? 

Shri Jawabarlal Nehru: The PTl ill 
there, not as a newspaper but as an 
agency. The PTI is always there, was 
there. 
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.~'(~,,~ ljit~fit;t 
~1 '1>1 m:q; « itm if~ f.rn tNT t 

~iF'f<'I1l""I'OI1l'wnit~ 
it~~~t~1lir~1 t 

Sbri 10lUlbim Alva: Is it not true 
that where the UN is concerned, the 
PTI is serving us and Indian journa-
lism through a capable young man 
who was here as Chief Parliamen-
tary Correspondent of the PTIr 

Mr. Speaker: Very well. We do 
not want to go into details. The PTI 
is there. 

Shri loaehi:m Alva: What I mean 
to say is that the UN corresopndent 
for the PTI in New York is now 
covering for the entire Indian press. 
This must be very clear to us. Other_ 
wise, we get IIrlxed up with Reuter.. 

SmmuU ~uC~~:The 
speeches of President Nasser etc., 
have been distributed by the respect-
tive Embassies to Members of Parlia-
ment in India. I would like to know 
whether any arrangements have been 
made to distribute the major speechell 
of the Prime Minister in the United 
Nations by our EmbassiEls abroad? 

Shri lawaharlal Nehru: I could not 
answer with any definiteness, but the 
normal practice is that these speeches 
are sent by Monse radio, whatever it 
is called. Our information servicea 
send it to all our missions abroad, 
and they include it in the publicity 
material that they issue. I cannot say 
whether the complete ~ech ,.. 
sent, but most . of it, I believe, • 
always sent. 

CoDstnIetIOD 81 GocIOWJIIt .. CalcaUa 

+ 
8bri 81111 ..... G~: 

J 8hrlmatl JIdda Ahme4: 11"-1 Sbri IDdraJH GlIpta: 
Sbri A1IJ"OltiD40 Gh4al: 

Will the Minister of Works, Boas-
big IDd Supply be pleased to state: 

66S2 

(a) whether shell type gocioWDa far 
keeping food grajns in Calcutta were 
proposed to be constructed.; 

(b) if so, how many were conatnu:t-
ed and the cost incurred uptil now 
for the same; 

(c) whether recently one such 
godown collapsed; 

(d) if so, the number of the dead 
and the injured; 

(e) whether the designer of these 
type of construction is an Indian or • 
foreigner; 

(f) if he is a foreigner whether the 
design was approved by the Indian 
engineers; 

(g) whether any compensation has 
been granted to the victima of the 
accident; sad 

(h) the steps being taken to pre-
vent such accidents in future1 

The Deputy Minister of Works, 
BousiDg and Supply (Sbri AIlil lL 
Chanda) : (a) Yes, air. 

(b) Six godawna are under con-
struction and the expenditure incur-
red on them upto date is approximate-
ly Rs. 16,82,000. 

(c) Two shells of a godown have 
collapsed. 

(d) One died and 16 were injured. 

(e) A foreigner. 

(1) The design was that of the 
foreign consultant but Indian engi-
neers cave their views On .ome III-
peets. 

(g) The relatives of the deceased 
have been adviled to apply for 
payment of compensation in the Court 
of Commissioner for Workmen's Com-
pensation, Calcutta. 
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(h) A high level technical commit-
tee has been appointed to investigate 
into the causes of the accident; the 
steps to be taken to prevent such 
accidents in future will be considered 
on receipt of the Committee's report. 

Shri Sublman Ghose: What is the 
number of the godown that has col-
lapsed? 

8hri Ani! K. Chanda: Godown No. 
3. Two are completed. It was the 
third which was under construction. 

8hr Sublman Ghose: May I know 
whether cement for the construction 
of this godown was brought from 
Madras by .sea during the monsoon 
and in gunny bags? 

Shri Ani! K Chanda: Yes, Sir. The 
cement was imported from Madras, 
and it came by boat. 

Shrj Indrajit Gupta: May I know 
whether it is a fact that samples taken 
of this cement, which was used in the 
construction of the godown which col-
lapsed in Calcutta, were found to be 
defective, not up to the specifications; 
if so, how much loss have we suffered 
as a result of this collapse? Pending 
the result of this high-powered techi-
cal enquiry committee, is Government 
considering suspension of further 
construction of this shell type 
godowns? 

Shri AnD K. Chanda: VariOWl 
materials which went into the con-
structiOn of this shell type roof like 
cement, stones, steel etc., have been 
sent to the chemical examiners. We 
have not received reports of the 
chemical examiners. About the con-
create pieces which were sent, we 
have received a report that they were 
considered satisfactory. 

So far sa the loss involved is con-
cerned. roughly spealtinc, it is about 
Rs. 60,000. Through salvage of the 
steel, we expect to get back about 
Rs. 10,DOO. The total loss would be 
about Rs. 50,000. 

So far as the actual construction is 
concerned, it is not our intention to 
stop the constructian work. 

Shrimati Maflda Ahmed: Is It • 
fact that the steel and concrete used 
in the construction were of sub-
standard quality and had not beeR 
tested departmentally before use? 

Shri AnD K. Chanda: have 
already said these materials which 
were used in the construction have 
been sent to the chemical examinet'll. 
We have not yet received the report. 
As far the concrete pieces are con-
cerned, the reports have been satis-
factory. 

Shri Tyagi: What nationality does 
this foreign designer belong to? Had 
this design been tried in any other 
country before, or was the first trial 
made by the designer here in India? 

Shri Ann K. Chanda: The designer 
is of Italian origin. With regard to 
this type, there was a committee on 
planned projects presided over by our 
esteemed colleague, Shri S. K. Paill, 
and I am quoting from that report: 

"The development of shell 
structure is one of the outstand-
ing achievements of the day 
resulting in wider and more 
economical use of reinforced con-
crete in large-span constructions. 
Its structural soundness is already 
weI] established." 

I may also inform the House that one 
of the biggest public buildings in 
Calcutta, the Mahajati Sadan, started 
by Netaji Subhash Chandra BoY, hILI 
a shell roof, and that has alOIO been 
designed by Mr. Carbone, the engi-
neer. 

Shri Tyagi: My question W1I8 whe-
ther the design had been tried else-
where. 

8hri AnD K. CIwuIa: r have said, 
and r have quoted from the report, 
that it is a well established style of 
design in foreign countries now. 

Shrimati Benuka Ray: To part a. 
Shri Tya(i's question there is no 
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ans~r. Is the Italian expert who 
was engaged really an expert on the 
subject with previous experience; if 
so, with what qualifications? 

The Minister of Food and Agric1l1-
tare (Shri S. K.. Patil): May I say 
that this Italian expert, Dr. Carbone-
although he is an Italian, yet he is in 
India-is an international authority 
0IIl this type of construction? 

Shri M. C. Jain: May I know whe-
ther these godowIl6 were constructed 
through contractors or departmental-
ly? 

Shri Anil K. Chanda: Through 
contractors. 

Shrimatl BeIlu Chakravartty: When 
contractors carry out the works of 
the CPWD, is there any machinery 
whereby the CPWD keePs a watch as 
to the material that is being used and 
the specifications etc., and it so, what 
is that machinery? 

Shri Anil K. Chanda: So far as 
steel and cement are concerned, these, 
being controlled commodities, as a 
general rule, they are issued from the 
CPWD godowns. 

Shri Yadav Narayan Jadhav: May 1 
know whether an effort has been 
made to ascertain how the perform-
ance of this type of godown compares 
with the other types of godowns in 
India? 

8hri Anil K. Chanda: So far sa 
the rice godowns are concerned, these 
are the first godowns whiah are being 
constructed according to this shell 
roof specification. 1 may, however, 
inform the House that at Visakhapat-
nam, there is a godown of this type, 
and it has been there for the last 
several years? 

Shri Indrajit Gupta: The hon. 
l4inister kas said that about 
Rs. 60,000 was the extent of the loss 
suffered due to the collapse of that 
godown. Whatever that be, will that 
amount be claimed from this con-
tractor who is responsible for the 
CDnstruction? 

SIni AnU K. Chanda: Normally, 
spealtinf. ,.- -

The Minister of Works, BousJq 
and SlIPply (Shri K. C. Reddy): I 
would like to add that two of these 
shell type godowns at Calcutta at this 
very site, which have been completed 
-there are ten shells in each godown 
-are all right. So, there must have 
been some mistake in the casting of 
these two shells in the third godown 
which has collapsed. The whole 
matter is being enquired into, and I 
am awaiting the report of the techni-
cal committee. So far as the main 
design is concerned that is, the shell 
type of constructi~ as my colleague 
has said, there is no dought about the 
soundness of the design. 

Shri Aurobindo Ghosal: May 
know whether the expert engineers in 
Calcutta are of the opinion that the 
very plan itself which has got small 
suPPOrts for the roof of 4" is defec-
tive? 

Shri AnU K. Chanda: I do not know 
what the opinion of private engineers 
in Calcutta is. We have appointed a 
highpowered committee consisting of 
Dr. Rao of the Central Water Power 
Commission, Our Chief Engineer 
Mr. Dewan, Mr. Malik, who is the 
Director of the National Building 
Organisation, and a representative of 
the Central Building Research Insti-
tute, Roorkee. The committee has 
met once in Calcutta, and they are 
going into the details of the specifi-
cations. 

\l5 "'" ~: lfIrr ~ ~ 
~ ~ foI; *<1 em- ~"! ~ 
iI'f lfiJ ~, ~ f~ ~r ~ rn 
m m it ~ ~Re <$fr? 

Shri AnU K. Chanda: During the 
Second Plan period, the Food Ministry 
has a plan for building godowns for 
rice and wheat costing about Rs. e 
crores. We are the constructing 
agency, and we are going to construct 
six in Calcutta; two have already been 
cempleted, and the third one was this 
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wl1ere this unfortunate accident 
taken place. 

SIIri Subiman Ghose: May 
bow ... 

Mr. Speaker: Next question. 16 
Rs. 60,000 too much of a loss? Let lUI 
Co to the next question now. 

DaI1dakaran;ya Scheme 

-10." {Shri M. K. Kumaran: 
-. Shri Aurobindo Ghosal: 

Will the Minister ot Rehabilitation 
and Minorit;y A1IairB be pleased to 
state: 

(a) whether the Government of 
Karala have requested the Central 
Government that Kerala should be 
given a share in the colonization of 
Dandakaranya; and 

(b) it so, whether the request has 
been considered by the Central Gov-
ernment? 

The Deput;y MInister of Rehabili-
tation (Shri P. S. Naskar): (a) and 
(b). Yes. A request was received 
from the Government of Kerala last 
year by the Union Ministry of Food 
& Agriculture for the settlement ot 
landless families from Kerala in 
Dandakaranya. The Government ot 
Kerala were informed that "the 
development ot Dandakaranya is to 
be done in an integrated manner tor 
the socio-emonomic development ot 
the area with special reference to 
promoting the interests ot the local 
population which mainly consists of 
tribals. In this process tor settle-
ment from outside immediate priority 
has been given to the displaced per-
sons trom East Pakistan with the con-
currence ot the State Governments 
concerned. These States have also 
their own problems of the landless 
and over-population. The question of 
resettlement in Dandakaranaya of 
persons from other States does not 
arise at present." 

Shri M. K. Kumaran: In view of 
the fact that the Kerala State is facin, 
very aeriou, difficulties due to over-

population, may I know whether the 
Government of India have considered 
the question of giving top priority to 
Kerala in respect of this colonization? 

Mr. Speaker: As against the dis-
placed persons? 

Shri M. K. Kumaran: Yes. 

Mr Speaker: I do not know. The 
hon. Member may consult the other 
Members of his own party before he 
makes that suggestion. The hon. 
Member wants to give priority to the 
people of Kerala as against these dis-
placed pemons. Does Kerala consist 
of displaced persons? 

SIIri Warior: If the displaced per-
sons who are to go to the Dandakara-
nya area ........ 

Mr. Speaker: Order, order. I am 
not going to allow questions which 
prima facie would not be accepted. 
The hon. Member says that top 
priority should be given to the 
Kerala people as if the displaced per-
sons would not go there, and there is 
sufficient space there, and no other 
State has offered to send its people 
there except Kerala. 

Shri B. K. Gaikwad: May I know 
how much land the Kerala Govern-
ment are demanding for colonisation, 
and how many families would be 
accommodated there? 

Sbrl P. S. Naskar: They just made 
a reterence of a general nature whe-
ther as a matter of policy, the land-
less people of Kerala could be taken 
to Dandakaranya. 

Sbrl B. K. Gaikwad: May I know 
whether it is a fact that a consider-
able waste land is lying vacant in the 
Dandakaranya area, and if so, whe-
ther it will be found possible to 
accommodate all the landless people 
as well as these refugees on that site? 

Sbri P. S. Naskar: This Ministry 
is only concerned with the settlement 
of the displaced persons in Danda-
karanya. The lands are under tI:Ie 
control of the State Government anc! 
released to the Minl.str:r tor the-
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.rehabilitation of the displaced per-
.ons. We have not got an overall 
survey ot how much cultiva.ble land 
is available. 

Shri Chintamoni Panigra.hi: May I 
know whether Government are aware 
of the fact that the local Adibasis 
who are displaced have not £0 far 
been allottQd even one per cent of 
the land which has been reclaimed so 
far in Dandakaranya? 

Shri P. S. Naskar: That is not a 
fact. It is the policy ot the Danda-
karanya authorities that 25 per cent. 
of the reclaimed land will be handed 
over to the State Government to be 
given to the Adibasis. The actual 
distribution of the land to the Adi-
basis has been left to the State Gov-
ernment. So far as I remember, the 
lands that haVe been released in a 
certain portion of Pharasgaon have 
been distributed to the local Adibasis. 

Shri Chlntamoni Pantgrahi: They 
have not been distributed. Therefore, 
there is serious unrest among the 
tribals in Dandakaranaya area. 

Mr. Speaker: The hon. Minister's 
information is different. He will 
make enquiries. 

Shri Chintamoni Panigrahi: The 
hon. Minister only said, 'I think'. 

Shri P. S. Naskar: The land that 
has been released in Pharasgaon in 
Bastar district in Madhya Pradesh hal 
been distributed to the local Adibasis. 

Shrt Jaganatha Rao: In Umerkote 
also, the land has been distributed to 
the Adibads. 

Public Sector 

-1036. Shri Moha .. Nayak: Will the 
Minister of PlaJmJD&'be pleased to 
state: 

(a) whether it i& a fact that an 
American Economist Prof. J. K. Gal-
braith has suggested improvements in 
the functioning of public sector; 

(b) it so, what are hiB recommenda_ 
tions; and 

(c) how far Government is goinl 
to carry them out? 

The' Deputy MiDlster of PlaIIBiq 
aDd Labour aDd Employment (Shri 
L. N. MIshra): (a) In April 195~ 

Prof. J. K. Galbraith informally 
gave a note to the Planning Commis-
sion which inter-alia dealt with cer-
tain organisational aspects of public 
sector enterprises. 

(b) No specific recommenciationa 
have been made by Prof. Galbraith in 
this note. 

(c) Does not arise. 

Shri Mohan Nayak: May I knOW' 
whether the recommendations of this 
expert are proposed to be carried out 
in respect of heavy industries in the 
public sector or other industries like 
insurance etc. also? 

Shri L. N. Mishra: He has not made 
any specific recommendations. These 
recommendations made are of a gene-
ral nature, which are constantly under 
the consideration of the Plannin, 
Commission. 

~ '1'0 ,"0 ~: ll;;n;;;rr 'f~ 
~ fiI; '!'lIT ll''f[ 11~ 'SI1o ~o if;o 
If<'l'iq lj;T R'<i'tt ..n ~ '1ft ~~;;f q'l; 

~ lift if@ \f1' ffi ~i!r ? ~ 
~ if; orrt if ~ mlf ~m 
w<iT ~ ~ ~Il'fu~ w ~ it 
~1' m CfT'I\'/ffif i!T ~ ~ ..n ;;n;;i\' 'f~ 
ffifiI; ~ ~<w. q'l; ~ '!it 'Ii'tt ~ 
mlj;r~~~t ? 

Hr. Speaker: Why is the arguJn,? 
He may just put a question. 

~ "0 ,"0 ~ : ~ '1ft ~ m-
~ R'<i'tt 'liT q;fi ~ ~ ~ if; ~ 
~~~~!tt~~:at~if;~ 

w<iT ~ ~ 'flifflI; ~ ~ '!!;'Ii 
~R'<i'tt ~ vtt ~ ~ ~ 
~flFm+f~if;m~~..". .. 
~if@tl 
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Shri Braj RaJ SlDgh: What are the 
difficulties? 

Mr. Speaker: It is a private one. 

Shri Kalika Singh: What is private 
about the public sector? 

Shri Braj Raj Singh: On a point of 
order. What is private about a report 
which has been submitted to Gov-
ernment by way of recommendation? 
What is private about it when it ~ 
under the consideration of Govern-
ment? 

-tt ,,"0 ;no ~ : ~ ~ ~ 
fu')i ~ I ~ llW <n: ~ rn <n: 
~'Im1~~~~~ I ~~ 
"IT ~ ~ ~"h: CIif llW ~ I ~ ~ 
~~~~I ~~~rfuilt 
;:-1 g~~, ~~ ~~ ~ f.!; ~ ~ 
~~~~~frrri 

Shri Mahauty: On a point of 
order ....... . 

The Minister of Labour and Em-
ployment and PlaImIng (Sm! Nanda): 
So far as this particular Note is 
concerned, it may be possible to 
place it on the Table of the House. 
But so far as the principle is concern-
ed, it would be very difficult to real-
ly secure opinion in a private and 
informal way from eminent people .if 
everything that they say has neces-
sarily to be released for publication. 
So far as this particular Note is con-
cerned, r do not think there can be 
much difficulty in placing it on the 
Table of the House. 

Shri Raghllllath Singh: When a 
portion of it has been published in 
the newspapers, why should it not 
be laid on the Table of the House! 

-ttq'o mo ~: qf~ ~ 
~ ~T ~ <rrt it f.!;4't ~ft ~ '1\'\ 
~ '!iT ~'lT ~ ~ 'Fr m'fR 
'!iT lIT Jfmrzr ~r ~<: ~ ~ I ~ 
~~<rrtit';i.'U~m~'!I'"f.t 
'Fr~~~'!iT~m<:~'Ift 

~~m ~i1'.rf;r< ~ f.!; rn 'F~ 

<tt lfi<r 'fo': ~ I 

Mr. Speaker: The difficulty arisM 
in this way. Normally when a Minis_ 
ter claims any kind of secrecy or 
confidence on account of which he 
says that it is not in the public inter-
est to diclose it or lay it on the Table, 
r do not press him to lay it on the 
Table. It is left to him to decide. 
But very often it is brought to the 
notice of the HOUSe that what is 
claimed as secret or confidential, 
which it is not in the public interest 
to disclose, has already received pub-
licity in the newspapers. Therefore, 
Parliament seems to be the only place 
where the news is not available. 
Either the Minister must exercise 
greater control over the pUblication 
of these things or as soon as such a: 
thing appears in the newspapers, 
courtesy must be shown to this House 
by placing the entire paper on the 
Table of the House. r do not want to 
enc;oach upon the right of the hon. 
Ministers to decide what is in the 
public interest and whether it is 
desirable to keep it back from the 
House. but the moment some kind of 
detail appears in newspapers, this 
House will natW'ally expect that the 
entire thing should be made available 
to it, so as to get the correct im-
pression-and not a wrong impres-
sion on the basis of what has ap-
peared in the papeN-Of the thing. 

The Prime MInister and Minister of 
Extemal Affairs (Shrl Jawaharlal 
Nehru): May r have some clarity 
about this so that there may be no 
misunderstanding? I have listened 
,espectfully to what you have said, 
out I haVe not understood on what 
occasions it becomes the duty of a 
Minister to place before the House a 
document that is considered confi-
dential. 

Shrl Chlntamonl PanIrrahi: This jg 
not confidential. 

Shri JawaharW Nehru: Just because-
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newspapers, because of leakage or 
otherwise, get some part of it, dGeli 
that make it necessary for the full 
document to be placed 6IIl the Table of 
the House? 

Mr. Speaker: I am asking the hon. 
the Leader of the House in answer to 
the question that he has put to me 
whether it is all right-let him consi-
der it. I am prepared to modify it; it:is 
not a ruling that I have given-to say 
that the House is not entitled to know 
something about it when details have 
appeared in the newspapers. Of 
course. hon. Ministers are entitled to 
say that it is confidential and they are 
not prepared to lay it on the Table 
of the House. But when once the 
matter has appeared in the news-
papers in some detail, I would parti· 
cularly like the hon. Minister to' state 
here on the floor of the House why it 
should not be placed before the 
House. If still he think.s that it 
ought not to be placed on the Table, 
I will allow him the discretion. 

Shri Jawaharlal Nehru: Thank you. 
So far as I am concerned, I think that 
this business of considering documents 
confidential and secret by our Minis-
tries or departments is carried to an 
unnecessary extreme. I think it is a 
habit coming back from the old days, 
of marking all kinds of papers 'confi-
dential and 'secret'. Sometimes they 
are not so; sometimes, they are of 
course. That is true. I should like 
as many papers as possible to be 
placed on the Table of the House or 
to be made available to Members. 
But obviously there are some which 
it is not desirable to do so, and I 
shall suggest to my colleagues that 
they should examine it and not auto-
matically have papers marked 'secret 
1llld confidential'. 

Sbri Mahanty: May I know whe-
ther it is a fact that Prof. Galbraith 
has pointed out certain inadequacies 
and deficiencies in the administration 
of the public sector? And is that the 
reason for the Minister to say that 
1t is confidential and cannot be placed 
on the Table? 

Mr. Speaker: 1 will not allow that 
question. 

Sbri MahaDty: It ill a fad. 

Sbri Tyagl: May I know if Prof. 
J. K. Galbraith was specifically invited 
by the Ministry i tseJf to examine the 
public sector and comment on it, or he 
just saw it and made comments about 
it of his own accord? 

Shri Nanda: These were casual 
comments. 1t was not an assignment. 

Shri Tyagi: How is it that our 
Ministries are always exposed to the 
comments of foreigners? How is it 
that they welcome any and every 
foreigner to come and look into the 
affairs and comment? 

Shri Jawaharlal Nehru: Prof. Gal-
braith is a very eminent economist. 
Whoever of eminence comes here from 
any country, naturally we meet him 
and discuss with him. May be he 
met the Planning Commission. Whe-
ther he has been invited or not, we 
want the benefit of his opinion. He 
was not assigned any work, but we 
tried to profit by his views. We dis-
cussed matters with him. I met him 
separately; others also met him. 
Apparently, he gave something ill 
writing. I do not know what he gave. 
I have seen some of his articles, very 
interesting articles, elsewhere. Any-
hCl)w, in this particular matter, my 
hon. colleague has said that he will 
place it on the Table of the House, 
SO that hon. Members can read what 
it contains. 

Mr. Speaker: The paper will be 
placed on the Table. The matter is 
closed. 

Sbrt Hem BanIa: I rose three M 
four times, but still I could not put 
my question because other hon. Mem-
bers prevented me from doing so. I 
am sorry that you did not protect me. 
Let me now put my question. 

Mr. Speaker: The hon. Members III 
too big to require protection. 

Shri Hem Barua: May I know whe-
ther it Is a fact that after a forth-
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right attack on some of India's econo-
mic aspirations, Prof. Galbraith des-
cribed them 11& 'post-offi<:e socialism'? 
If so, did he advance any reasons for 
that conclusion? 

Mr. Speaker: The hon. Member will 
rea d the report. 

Shrl Nanda: Yes. In view of that, 
there is no need to answer that. 

Mr. Speaker: I would only ask 
Shri Hem Barua and other Members 
not to put questions which cast as-
persions. The report is there. Why 
should he anticipate? I feel-and 
justly-that the hon. Member wants 
to put this question only to make his 
own aspersions on what has been said 
here. There should be no pleasure in 
denouncing Parliament and Govern-
ment. After all, it is our own State. 
Hon. Members must wait and see 
what exactly the report contains. Why 
should the hon. Member put such 
words into the mouth of some other 
peI'son? Let us wait and see. No 
impression ought to be created here 
that opportunity is taken in the form 
of questions to merely cast aspersions 
on Government or on any Minister. 

Shrl Rem Barua: May I humbly 
submit that whenever I make a refer-
ence to a thing, I am very sure of my 
facts? When I said that he descirbed 
our economic aspirations as 'post-
office socialism', I put it in quotation 
marks. This was in a newspaper 
article. The Prime Minister himself 
has said that he has read the article. 

Mr. Speaker: It is premature to 
say anything. Even in advance of 
the report 'being placed on the Table, 
the hon. Member wants to castigate 
him by saying that he has described 
it as 'post-office socialism'. It is for 
that purpose that he has put the 
question. 

Shrl Rem Ba.rua: These are his 
words. What can I do? 

Mr. Speaker: The hon. Member 
may elicit information, not make u-
persions. 

ProIlt BonUs Formula 

·1037. Slui Anthony PUlai: Will the 
Minister of C_rce and Industry 
be pleased to state: 

(a) whether Ministry invited 
foreign experts to give their oplmon 
regarding the adoption of a Prollt 
Bonus Formula; and 

(b) if so, what are the main recom-
mendations made by them? 

The MInistw 
Manubbai Shah): 

01 Industry (Shrl 
(a) Yes, Sir. 

(b) Two experts are nOw in the 
country visiting the dUferent Under-
takings; their recommendations will 
be available by the middle of June, 
1961. 

Sbri ADthony PUlai: Will these 
comments also be circulated to the 
Central organisations of labour for 
their comments before they are placed 
before the Bonus Commission? 

Shri Manubhai Shah: No, Sir. We 
have specially invited two or three 
Soviet experts and two from Canada 
to help us in assessing the producti-
vity of individual workers in order to 
evolve an incentive, that is payment 
by results scheme for the public sec-
tor undertakings. 

Shrl Anthony PillaI: Is there any 
proposal to send the scheme to the 
labour organisations for thieir com-
ment? 

Shrl Mannbhai Sliah: It is not 
necessary at this stage. First, we 
have to see what recommendations 
they make; and then Government will 
examine whether they are practicable 
Or not. Then if they are to be imple-
mented, certainly labour will be taken 
into confidence. 

Shrt S. M. Banerjee: The hon. 
Minister stated that it is for evolving 
B payment by results scheme. May 
I know whether they will also take 
a time and motion study or any other 
method to be introduced by them? 

Shri Manubhal Shah: These experi3 
are being Invited only in order to 
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learn in what manner the incentive 
system works in other countries. AE. 
the House is aware, already in the 
public sector there are incentive 
schemes, where the labour in the 
public sector undertakings are being 
given higher wages and certain in-
centive awards for better perform-
ance. In order to understand in what 
manner this system works in differ-
ent countries like Canada and the 
Soviet Union we have invited two 
experts from the Soviet Union and a 
third is about to arrive. We have 
selected 9 public sector industries and 
they will go there and see and give 
lIB a report as to in what manner the 
performance of the workers should 
be evaluated. 

SM Tangamani: May I know whe-
ther they would go into the question 
of payment by results and incentive 
bonus alone or whether they will go 
into the whole question of profit-
sharing bonus which has been more 
or less formally accepted by the 
Supreme Court on the hasis of the 
Labour Appellate Tribunal Award? 

Shri Manubhai Shah: These parti-
cular gentlemen who have been in-
vited have nothing to do with the 
question of profit-bonus as we under-
stand it in this country. AE. a matter 
of fact, a~ the House is aware, Gov-
ernment's policy has been that as far 
as the public sector undertakings are 
concerned, generally bonuses are 
avoided. We want to benefit every 
class of workers, every group by the 
performance and higher productivity 
so that their wages continuously rise 
according to the prosperity 6f ilie 
public lIector undertaking. 

Shrimati Renu Cbakravartty: May I 
know whether w·, 'lin this question 
of payment by results, the entire 
question of mcd'cal facilities, leave 
and holidays, exryenditure for holidays 
and all these will be included? 

Shri MaJlubhai Shah: As far as the 
House is aware, we are providing 
practically almost all modern welfare 
facilities in terms of hospitals, medi-
·cal aid, education. sanitary and 
·healthy conditions in our housina 

colonies of workers. Therefore, that 
part has nothing to be associated or 
linked up with the measurement of 
performance of individual workers 
and groups of workers. I can assure 
the House and the han. lady Member 
that We do not have to learn much 
from other countries as far as the 
basic welfare conditions of the 
workers in this country are con-
cerned. 

Shrlmati Renu Chakravartty: A 
really ridiculous answer. 

Rebate to Handloom Weavers In 
Madras 

01038. Shri Tanga.mani: Will the 
Minister of Commerce aDd IndustrT 
be pleased to state: 

(a) whether the Handloom rebate 
has been paid in full to the hand-
loom co-operative weavers of Madras 
State; 

(b) if not, how much is outstanding 
as on 30th November, 1960; and 

(c) whether it is proposed to lay 
on the Table the new scheme adopt-
ed for the year 1960-61 for payment 
of rebate? 

The Minister of Commerce (Shri 
Kanungo): (a) and (b). The infor-
mation is being collected from the 
Madras State Government and will 
be laid on the Table of the House. 

(c) A statement is laid on the Table 
of the House. [See Appendix m, 
annexure No. 88]. 

SM Ta.nga.mani: In the statement 
it is stated that the policy has been 
evolved which comes into force from 
1-9-1960 by which the State Govern-
ment can disburse the rebate. I 
would like to know what is the 
method which will be adopted for 
disbursing the arrears of rebate which 
Is already due till 1-8-1960. 

Shri Kanungo: The arrears of re-
bates will be disbursed by the Cen-
tral Government to the State Gov-
ernment after the discrepencies in the 
accounts are reconciled. . 
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Shrl Tangaman1: Earlier, it was 
mentioned in this House that even for 
a State like Madras the arrears was 
to the tune of Rs. 35 lakhs. Now, 
the Government in its wisdom has 
come out with a scheme which is 
very useful because the State Gov-
ernments themselves can disburse. 
What I would like to know is, what 
happens to the arrears which are 
atil! due till 1-9-1960. Whether the 
same authority will be given to the 
State Government to disburse it from 
the WayS and Means Fund without 
reference to the Central Gove?"ment? 

Shri Kanungo: In any case, the 
State Governments will disburse it. 
But they will not be subject to the 
ceiling and other restrictions which 
are applicable from 1st January, 1960. 

Shrl TangamanI: May I know what 
Is the allocation for the various States 
fOr the year 1960-61 from the cess 
that is collected from the textile in-
dustry? May I know whether the 
entire amount is going to be allocat-
ed towards rebate? 

Shrl Kanungo: No, Sir. There ia 
no separate cess fund because the 
cess is now amalgamated with the 
Consolidated Fund of India and there 
are various developmental schemes-
I suppose the patterns are well-
known--of the order of about 35 to 
40 types, of which this rebate is one. 

Shri Sampath: May I know whether 
any method has been devised to pre-
vent the inordinate delay in the dis-
bursement of rebate and alleviate 
distress? 

Shri Kanungo: That is what the 
statement says. From 1st January, 
1960 the States will be permitted to 
disburse the rebate within the ceilings 
allotted to them. 

Shrlmati Da Palchoudhuri: From 
the statement I find that there is a 
special rebate at the rate of 5 nP 
in the rupee for 15 days in the year. 
Eight days are taken away by the 
All-India Handloom Week and there 
remain 7 days. Will Governmer.t 
consider allowing the States to have 
1675 (Ai) LS-2. 

this period to be extended durin!! 
festivals or during tourist periods? 

Shrl Kanungo: The exact dates 
from which the period should be cal-
culated has been left to the discretion 
of the States because festivals di1fer 
from State to State, wheher it Is 
Pongsl or Puja, whatever it is. Even 
the Handloom Week is not a con-
stant factor. It is open to the State 
Government not to have the Hand-
loof Week and to use other festival 
days. 

Shrl Kallka Singh: May I know whe-
ther large amounts of rebate have 
been received by the co-operative 
weavers by submitting wrong ac-
counts? 

Shrl Kanungo: I would not agree 
with the hon. Member's suggestion. 

Shrl Warlor: May I know whether 
any special rebate will be given to 
handloom weavers in view of the ban 
now imposed on import from India 
into Ceylon? 

Shri Kanungo: The export rebate il 
permissible only to co-operative 
locieties. 

Shri Tangama.n1: In view of the 
fact that Dipavali is one of the All-
India festivals, will Government con-
aider adding this Handloom Week to 
the Dipavali Week giving some more 
days for the State Governments to 
fix their own dates for this extra 
rebate of 5 nP? 

Shrl Kanungo: The 15 days' limit 
is there. It is for the State Govern-
ment to allocate it according to the 
dilferent festivals. 

Shri Kalika Singh: May know 
whether any prosecutions have been 
launched in any of the States for em-
bezzlement regarding the receipt of 
these rebate amounts? 

Shri Kanungo: I have no informa-
tion yet. (Interruption). 

Mr. Speaker: Order, order. The 
hon. Member wants to know whether 
the Minister has not received any in-
formation that anywhere in India 
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such a kind of rebate has been 
abused. 

Shri Kanungo: The question is 
whether there has been any prosecu-
tion. I have no information about 
prosecutions. (InteTTUption&). 

Mr. Speaker: There is a question 
about Naga Land. The han. Prime 
)4injster is not here. Shri Assar 
wants that his question may be taken 
up. Naga Land ()()mes here every 
day. So, I will allow Shri Assar's 
question, l045A, to be put. 

Indian Students in China 

1045-A. Shri Assar: Will the 
Prime Minister be pleased to state: 

(a) whether it is a fact that Indian 
Btudents in China are harassed; 

(b) if so, the details thereof; and 

(c) whether any protest has been 
made by Government in this matter 
to the Chinese Government? 

The Deputy Minister of External 
Affairs (Shrimati Lakshmi Menon): 
<a) to (c). There is no harassment 
of Indian students as such but some 
of them have been subjected to minor 
pin-pricks. Since the matter has not 
assumed major proportions it has not 
been considered necessary to protest 
to the Chinese Government. 

Shri Assar: May I know whether 
it is a fact that Chinese interpreters 
compulsorily stay with the Indian 
Btudents against their wish in order 
to watch the activities of the Indian 
students? 

Shrlmati Lakshmi Menon: I could 
not follow the question. 

Mr. Speaker: It was too rapid for 
\IS to follow. 

Shri Assar: May I know whether 
it is a fact that Chinese interpreters 
and guides were compulsorily staying 
witlb Indian students against their 
wish to watch the activities of the 
Indian students? 

Mr. Spaker: The hon. Member 
wants to know whether Chinese inter-
preters have been posted along with 
the students to watch their career. 

Shrimati I.,akshmi MeDOn: They 
might have been posted to interpret 
for them; otherwise we have no in-
formation about the harassment that 
the han. Member refers to. 

Mr. Speaker: What he wants to 
know is whether after so many years 
the students have not learned that 
portion of Chinese to make them-
selves understood with respect to 
water and other necessaties of life. 

Shrimati Lakshmi Menon: The only 
case of harassment .... 

Mr. Speaker: If there is an inter-
preter posted with every Member 
against his wish, I do not know how 
the Members will feel. 

Shrimati Lakshmi Menon: I have 
pointed out that such cases have not 
come to our notice. The only case 
of harassment that has come to our 
notice is that of Shri G. D. Mehta who 
left for India last June. He was 
asked to leave at short notice. His 
request to stay for a few days was 
rejected. The usual facilities like 
transport to the railway station was 
denied to him. In the farewell tea 
that he gave to other students, mostly 
those from Afro-Asian and socialist 
countries, first the food supply was 
withheld and later the electricity 
supply was disconnected for a short 
time. 

Shri Vajpay.~e: May we know the 
nature of other pin-pricks which have 
been mentioned by the hon. Deputy 
Minister? 

Mr. Speaker: Is not this list suffi-
cient? The hon. Deputy Minister has 
mentioned that facilities of transport 
were denied to him, food supply was 
withheld and so on. What else does 
he want? 

Shri Vajpayee: That is only one 
instance. 

Mr. Speaker: Is the han. Deputy 
Minister aware of any other pin-
pricks? 
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!IIIrimaU Lak8Imd ~D: No, Sir. 

Shrl Goray: Does derual of food 
and transport facillties amount only 
to prin-pricks? In a foreign land, 
Sir, if food is denied, does that 
amount only to pin-pricks? 

Mr. Speaker: It is not mere pin-
prick. 

Shrimati Lakshmi Menon: This 
refers only to one particular student. 

Mr. Speaker: All that the hon. 
Member complains is, even with res-
pect to a single student it amounts to 
starvation and not a mere pin-prick 
(Interruption). Why is there an 
attempt made to make light of this. 
Even if a single student is harassed 
by denying food supply and transport 
facilities, that is quite sufficient. It 
is only an index of what is being 
done. 

Shri Assar: May I know whether 
the Government are aware of the 
news that appeared in the papers 
about the harassment of Indian stu-
dents; if so, what aotion has been 
taken? 

Mr. Speaker: Have Government 
made any enquiries? 

Shrimati Lakshmi Menon: When-
ever such cases come to the notice of 
our Ambassador, the matter is taken 
up with the relevant department or 
ministry for action. 

Shri Hem Barua: Sir, I rise to a 
point of order. The han. Deputy 
Minister stated that there are pin-
pricks and she has mentioned a parti-
cular case. May I know whether the 
Government have brought that to the 
notice of the Chinese Government 
through our Ambassador in Peking or 
not? 

Mr. Speaker: How is it a point of 
order? 

Shri Hem BarIla: It is mentioned in 
the statement. 

Mr. Speaker: The Question Hour is 
over. 

WlUTl'EN ANSWERS TO 
QUESTIONS 

Import of Writin&' and PrIDtbtc 
Paper 

{ 
Shrl Bameshwar Tantia: 

*1027. Shri Madhusudan Rao: 
Shrl Pangarkar: 

Will the Minister of Co-amerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question 
No. 4 on the 1st August, 1960 and 
state: 

(a) whether Government have since 
taken a final decision in regard to 
import of writing and printing paper 
through State Trading Corporation; 
and 

(b) if so, the details thereof? 

The Millister of Commerce (Shri 
Kanungo): (a) Yes, Sir. 

(b) It has been decided to import 
8,800 tons of writing and printing 
paper through the State Trading Cor-
pora tion for meeting the require-
ments of the Controller of Printing 
and Stationery. Arrangements hav" al-
ready been finalised by the Corpora-
tion to import 6,800 tons of paper 
from Japan against the export of low 
grade manganese are. Negotiation.. 
for procurement of the balance are 
in hand. 

Press Conferences 

"1039 Shri K. U. Parmar: Will the 
Ministe~ of Information and Broad-
casting be pleased to state: 

(a) what are the criteria for hold-
ing Press Conferences by Ministers or 
Secretaries of various Ministries; 

(b) the method of inviting corres-
pondents; 

(c) whether it is a fact that in cer-
tain cases only a few correspondents 
are invited and if so, the reasons 
therefor; and 

(d) what steps Ministry propose to 
take to see that Press Conferences 
are fairly representative of Press and 
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over-emphasis is not given to English 
press! 

The Minister of InformatioD and 
Broadcasting (Dr. Ke.ikar): A state-
ment, giving the requisite information, 
ia laid on the Table of the Lok Sabha. 

STATEMENT 

(a) Press Conferences are general-
ly held ay Ministers and Secretaries 
to the Government of India. The 
purpose of such conferences is: 

(i) to explain to accredited cor-
respondents the scope and 
purpose of an important 
decision or policy statement 
which is considered to be of 
wide-spread public interest; 

(ii) to give the Press a general 
review of the policy and ac-
tivities of the Government; 
and 

(iii) to explain to the Press any 
specific important develop-
ments. 

(b) and (c). To Press Conferences 
like those addressed by the Prime 
Minister which are specially arrang-
ed in one of the Committee rooms in 
Vigyan Bhavan all Indian and foreign 
accredited correspondents are invited. 
There are also smaller Conferences 
and informal meetings with the Press 
to which invitations are extended on 
the basis of the subject to be discus-
sed and the interest taken by indivi-
dual active correspondents in these 
subjects. 

(d) Since in such matters the 
emphasis has to be not on the langu-
age of publication as on the special 
nature of the subject to be discussed, 
efforts are always made to send the 
invitations to those correspondents 
who are interested in ihe subject of 
discussion, so that the I'onference is 
as broadly representative of the Press 
as possible. 

Allotment 01 Houses to GoVerDIIlst 
Empl07eea 

·1040. Shri S. M. Banerjee: Will the 
Minister of Works, Housing aDd Sup-
pIT be pleased to state: 

(a) whether the Pay Comrnissioa 
hIllS recommended that in fralrnin.( 
housing programme and in allotment 
of houses, employees who are trana-
ferred from one station to another. 
mould be given priority; 

(b) if so, whether this has been ac-
cepted by Government; 

(c) whether orders for implementa-
tion have been issued; and 

(d) if not, the reasons for delay? 
The Deputy Minister of WorD, 

Housing and SupplT (Shri Ann. I. 
Chanda): (a) Yes, Sir. 

(b) to (d). A statement is laid OIl 

the Table of the House. 

STATEMENT 

In July 1959, in SO far as the allot-
ment of General Pool residencee 
under the control of the Director 01 
Estates is concerned, the definition of 
priority date was revised so as to 
allow an officer to coun t for 
allotment his entire period of 
continuous service anywhere ill 
India or abroad under the Central 
Government towards his priority date 
on his reposting to Delhi, New Delhi 
or Simla. Similar provisions were 
also made in the rules for allotment 
of residences in Bombay and Calcutta 
under the control of the Director of 
Estates. This liberalisation will great-
ly benefit officers who are re-trans-
ferred to Delhi, New Delhi, Bombay 
and Calcutta after having served 
there initially. However, to remove 
hardships of those officers who are 
not initially appointed/posted at any 
of these stations, the question of fur-
ther liberalising the definition of 
priority date was recently considered 
by the ad hoc Departmental Commit-
tee constituted under the Chairman-
ship of the Deputy Minister for 
Works, Housing and Supply. The 
Committee ha~ recommended that the 
entire continuous service of an officer 
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under the Central Government, irres-
pective of the place of appointment/ 
posting, should be counted for allot-
ment of General Pool accommodation. 
The recommendations of the Commit-
tee are under consideration of the 
Government of India. The question 
.t making similar provision in respect 
ef other pools of accommodatioI., 
•. g., Defence, Raiways, P. & T., etc., 
will be pursued in the light of final 
decisions taken On the recommenda-
tion of the ad hoc Committee. 

Import of Muriate of Potash and 
Sulphate of Potash 

·IHO-A. Shri Manlyangadan: Will 
the Minister of Commerce an' IDd1lll-
try be pleased to state: 

(a) w ha t is the agency through 
which Muriate of Potash and Sulphate 
of Potash are imported and distri-
buted in India; 

(b) w ha t is the difference 
the import price and the 
which these materials are 
agriculturists; 

between 
price at 
sold to 

(c) what are 
profit allowed 
agency and the 
pectively; and 

the percentages of 
to the distributing 

importing agency res-

(d) whether the State Trading 
Corporation has any control over the 
import and distribution of these 
materials and whether it is making 
any profit from the transaction? 

The MiDlster of Commerce (Shri 
Kanungo): (a) Muriate of Potash is 
imported by the State Trading Cor-
poration and distributed through 
Messrs. Indian Potash Supply Agency, 
Madras. Sulphate of Potash is nor-
mally imported and distributed by 
Established Importers. 

(b) The present C.I.F. landed price 
et Muriate of Potash is about Rs. 250.00 
per ton and the sale price is Rs. 300.00 
per ton ex-jetty and 1ls. 314.00 per 
ton ex-godown. The F.O.B. (stowed) 
price of Sulphate of Potash imported 
by the State Trading Corporation in 
1960 is Rs. 234.00 per metric ton and 
the sellin« price Rs. 325.00 per ton 

ex-jetty and Rs. 350.00 per ton ex-
godown. 

(c) The State Trading Corporation 
charges a profit of i per cent. and the 
distributing agency is allowed a pro-
fit of l~ per cent. on the total turn-
over of these fertilizers handled by 
them. 

(d) Yes, Sir; but only in regard to 
Muriate of Potash which is a cana-
lised item and in regard to Sulphate 
of Potash to the extent State Trad-
ing Corporation imported this article. 

Additional Quota of Newsprint 

·lOU. Shrimati Da Palcboudhuri: 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether Government of India 
have received any requests from 
newspapers for sanctioning additional 
quotas of newsprint in connection 
with the special numbers to be 
brought out in January, 1961 on the 
occasion of the visit of Her Majesty 
Queen Elizabeth of England; 

(b) if so, the names of newspapers 
together with details of their requests; 
and 

(e) the action taken by the Gov-
ernment of India in connection with 
these requests? 

TIle MiDlster of lDdustry (Shri 
Manubhai SlIab): (a) to (c). Yes, 
Sir; only one request from one weekly 
of Bombay for issue of additional 
quota of newsprint for the purpose 
has been received so far and it has 
not been found possible to grant it. 
A representation has been received 
from the publishers concerned against 
this decision which is being examined. 

SUo-Cum-E1evator at Bapur 

·l04l.A. Shri KUDhaIl: Will the 
Minister of Works, HousiDr and Sup-
ply be pleased to state: 

(a) whether it is a fact that con-
tract for construction of Silo-cum-
Elevator at Hapur in 1957 was given 
to Messrs. Sharma Kochhar of New 
Delhi; 



(b) whether the work was execut-
ed according to specification; 

(c) whether it is a fact that steel 
which was supplied to this firm for 
construction was sold in the market; 

(d) whether Government have 
received any complaints to this effect; 
and 

(e) if so, the action taken thereon? 

The Deputy Minister of Works, 
Housing and Supply (Shri ADil J[. 
Chanda): (a) Only a part of the 
work, namely, the construction of 
foundations and sub-structure for the 
silo_CtLm~levator at Hapur was given 
out on contract to Messrs. Sharma 
Kochhar in 1956. 

(b) Yes, Sir. The work generally 
conforms to specifications. 

(c) No, Sir. 
(d) No, Sir. 
(e) Does not arise. 

Nagaland 

*IM2. Shri Braj Raj Singh: Will 
the Prime Minister be pleased to 
state: 

(a) whether the Advisory Council 
to be forllled for the new Nagaland 
State is completed; 

(b) whether any tribe or any group 
other than the Naga National Council 
has opposed such formation; 

(c) if so, the name of the tribe or 
group and the reasons for opposition; 
and 

(d) how far the opposition of the 
tribe or group has affected the main-
tenance of law and order in Naga 
Hills and Tuensang area? 

The Parliamentary Secretary to the 
Minister of External Affairs (8hr1 
;So N. Bazarlka): (a) The election of 
the Interim Body to assist and advise 
the Governor in the administration of 
the Nagaland during the transitional 
period has almost been completed. 

(b) and (c). The hostiles and their 
5ympathisers are opposed to the con-
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stitution of the Interim Body. Their 
aim is to sabotage the implementation 
of the understanding reached with the 
Naga leaders and keep alive the hos-
tile movement. 

(d) The hostiles intensified their 
activities after the understanding 
~-eached at Delhi. The villagers, 
however, withstood their propaganda 
and threats. The situation is steadil,. 
improving. 

Import of Copra 

*1043. Shri Warlor: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) whether it is a fact that Gov-
ernment have decided not to issue 
any more licences from the next 
licensing period for the import of 
Copra from Ceylon; and 

(b) if so, the reasons therefor? 

The Minister of Commerce (Shri 
Kanungo): (a) No, Sir. The licensing 
policy for the next period will be 
announced only on the 1st April. 

(b) Does not arise. 

wm;1~ ~ ~.r.fI'q ~T .." ~ 
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Evacuee Properties in Delhi 

'1045. Shri Mohammed Tahir: Will 
the Minister of Rehabilitation and 
Minority Affairs be pleased to state: 

(a) whether the attention of Gov-
ernment has been drawn to a news 
published in Aljamaiat dated 2nd 
December, 1960, a Delhi Daily on 
page 6 column 4 saying as 'a new 
attack of the custodian to usurp the 
properties of the Muslims'; 

(b) whether it is a fact that the 
properties of the several Muslim 
families in Delhi have been declared 
by the Custodian as non-evacuee 
after thorough enquiry and evidence; 

(c) whether it is also a fact that 
under the Administration of Evacuee 
Property Amendment Act, 1954 no 
body is to be declared an evacuee on 
account of anything done after the 
'lth May, 1954; 

(d) if the answers to parts (a), (b) 
and (c) above be in the affirmative, 
why in Delhi fresh notices have been 
issued and served on many Muslim 
families whose properties after due 
enquiry and taking evidence were 

finally declared by the Custodian as 
non-evacuee; and 

(e) if so, the action proposed to be 
taken by Government? 

The Deputy Minister of Rehabili-
tation (Shri P. S. Naskar): (a) to 
(c). Yes. 

(d) and (e). No notice under Sec-
tion 7 of the Evacuee Property Act 
has been issued by the Custodian 
after 7th April, 1955, that is the last 
date for initiating fresh proceedings 
under the Amending Act of 1954 for 
declaring any property as evacuee 
property. 

In some cases where evacuee pro-
perties had been restored or released 
under section 16 and 27 of the 
Evacuee Property Act by the Central 
Government or the Custodian Gene-
ral, it has been found that restora-
tion/release orders were obtained by 
wrong persons through impersonation 
or misrepresentation of facts. It is 
only in these few cases that the 
restora lion/release orders are being 
re-examined. 

High Altitude Balloon Flights 

*1046. Shri P. C. Borooah: Will the 
Prime Minister be pleased to state: 

(a) whether the Indian Atomic 
Energy Department is collaborating 
with the U.S. Atomic Energy Com-
mission to carry out a series of about 
50 high altitude balloon fiights early 
next year; 

(b) what is the objective of these 
experiments; and 

(c) where these experiments will 
be held? 

The Parliamentary Secretary to the 
Prime Minister and Minister of 
External Affairs (Shri Sadath AD 
Khan): (a) Yes. The project is 
jointly sponsored by the U.S. Govern-
ment through the U.S. Air Force and 
the U.S. Atomic Energy Commission 
and the Government of India 
(Department of Atomic Energy). 

(b) The objectives are:-
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(i) the collection of stratospheric 
particulate material for the 
study of (a) stratospheric 
distribution of particulate 
rerosols and environmental 
radioactivities of natural and 
artificial origin, and (b) inter-
hemispherical and tropos-
phere-stratosphere mixing and 
calculations; 

(ii) the observation of primary 
cosmic rays by means of 
photographic emulsions and 
electronic counters to study 
their origin and energies; and 

(iii) the detennination of other 
meteorological parameters 
simultaneously with the above 
observations, namely, stratos-
pheric wind velocities and 
patterns, pressure-altitude, 
temperature, humidity and 
ozone concentration. 

(c) Hyderabad in Andhra Pradesh. 

Burglary at Gauhati Radio Station 

.1047 • .r Shri A. M. Tariq: 
L Shri P. C. Borooah: 

Will the Minister of Information 
IIIld Broadcasting be pleased to state: 

(a) whether it is a fact that a 
burglary has been committed at the 
Gauhati Radio Station on the night 
of the 3rd December, 1960; and 

(b) if so, the amount of loss and 
the action the Government have 
taken or propose to take? 

The Mtnister of Information and 
Broadcasting (Dr. Keskar): (a) and 
(b). A burglary took place at the 
Gauhati Station of All India Radio on 
the early morning of 2nd December, 
1960 and the safe which contained 
Rs. 12,790.27 nP. was taken away by 
the burglars. Immediate intimation 
was given to all concerned including 
the Police who have succeeded in 
apprehending the culprits and 
recovering most of the stolen pro-
perty. 

Security arrangements at the Radio 
Station, which is a little out of the 
town are being reconsidered. The All 
India Radio authorities had drawn the 
attention of the police sometime 
back to the necessity of an armed 
guard at the Station. 

Export of Cloth to Ceylon 

·1048. Shri Raghunath Singh: Will 
the Minister of Commerce and Indus-
try be pleased to state whether it is 
a fact that Ceylon restricted the 
import of Indian Sarongs and Sarong 
cloth etc. from India, which amounts 
to total ban on import of Indian 
cloth? 

The Deputy Minister of Commer~ 
and Industry (Shri Satish Chandra): 
Government of Ceylon have restricted 
the import of Sarongs and Sarong 
Cloth with effect from the 1st Decem-
ber, 1960. The details of the restric-
tions are not yet available. Our High 
Commission in Colombo has taken up 
the matter with the Ceylon Govern-
ment. 

Katcha Thivu Islllllds 

• .r Shri Rameshwar Tantia: 
1049. \. Shri Ajlt Singh Sarhadi: 

Will the Prime MInister be pleased 
to refer to the reply given to Starred 
Question No. 896 on the 30th August, 
1960 and state: 

(a) whether Government have now 
ascertained the actual position 
regarding the possession of the Katcha-
Thivu Island; and 

(b) if so, the details thereof? 

The Deputy Minister of External 
Affairs (Shrimatl Lakshml Menon): 
(a) and (b). The matter is still under 
consideration. 

Arrest of Indian Joumallstll In 
East Germany 

·1050. Shri Ram KrlshaD Gupta; 
Will the Prime MbUster be pleased 
to state: 

'(a) whether it is a fact that four 
Tndian journalists were detained by 
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East German police on the 23rd 
October, 1960 while crossing border 
near Hamburg; 

(b) if so, the details of the incident; 
and 

( c) the action taken in this regard? 

The Parliamentary Secretary to the 
Minister of External Mairs (Shrl 
Sadath Ali Khan): (a) Yes> 

(b) The group were on a visit to 
West Germany at the invitation of 
the Federal German Government. 
While in Lubeck on the West German-
East German border, the party 
decided to cross over to East Germ>any 
against the advice of their West 
German guide. On arrival at the 
East German frontier control post they 
were detained for questioning and 
later refused entry> 

(c) The matter was brought to the 
notice of the East German Govern-
ment who while expressing regret 
tor the incident have explained that 
entry was not allowed as the party 
did not possess valid visas. 

Press Correspondents on Condueted 
Tours 

*1051. Shri K. U. Parmar: Will the 
Minister of lDIormation and Broad-
eastlng be pleased to state: 

(a) the nature and mode of select-
ing press correspondents on conduct-
ed tourSj 

(b) whether it is a fact that in 
certain trips correspondents of longer 
standing have not been included; 

(c) if so, reasons therefor; BBd 

(d) whether Government propose 
to take some steps to rationalise pro-
cedure to give equal chances to all 
correspondents? 

The Minister of lDIormation and 
Broadcasting (Dr. J[eskar): (a) to 
(d). The selection of correspondents 
for the conducted tours to develop-
ment projects within the country ~ 
made, having regard to the region 
which is being visited, the standing 

of the paper, the opportunity which 
it has had on previous occasions and 
any other special features of the occa-
sion. Indian language papers are also 
considered along with English news-
papers and the papers are generally 
invited to nominate their representa-
tives or are consulted> The selection 
of correspondents is not confined to 
Accredited Correspondents in Delhi 
nor is the standing of the corres-
pondent the principal factor. The 
.election for tours is also made taking 
into account the opportunity which 
the paper or its correspondent has 
had to be included in earlier tours, so 
as to give opportunity to the corres-
pondents of as many papers as 
practicable. 

International Labour Organisation· 
Convention regarding Plantation 

Workers 

*1052. Shri Tangamani: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) whether the fact finding inquiry-
has been started to help to decide-
ratification of International Labour 
Organisation Convention regar~ 
plantation workers; and 

(b) if so, the progress thereof? 

The Deputy Minlster of Labour 
(Shrl Abld All): (a) Yes. 

(b) A proforma has been circu-
lated to all the State Governments 
and Ministries concerned calling for 
information on the size of holdings 
and the pattern of employment in the 
cultivation of crops classified as plan-
tations in the I.L.O. Convention. 

Sale of Iron Ore to Rumania 

"1052-A. Shrl p. C. Borooah: Will 
the Minister of Commerce and indus-
try be pleased to state: 

(a) whether the Government of 
India are negotiating with Rumania 
for the sale of iron ore on a long-
term basis in exchange for oil dril-
ling equipment: 

(b) what is the progress of the 
negotiations; and 
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(c) what are the details of the 
contemplated agreement? 

The Minister of Commerce (Shrl 
&an1lllgo): (a) to (c). A delegation 
from Rumania has corne. It will not 
be in the public interest to disclose 
the details since the negotiations are 
still in progress. 

Records of Evacuee Agricultural 
Lands 

*1053. 8hri Ram Krishan Gupta: 
Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state: 

(a) whether it is a fact that the 
Government of India have urged the 
Pakistan Government to expedite the 
exchange of revenue records to enable 
the two Governments to finalise the 
allotment of agricultural lands to 
evacuees; and 

(b) if so, the reaction of Pakistan 
Government in this regard? 

The Deputy Minister of RehabUl~ 

tation (Shri P. S. Naskar): (a) and 
(b). At the recent meeting of the 
Implementation Committee between 
India and Pakistan, both the Govern~ 
ments agreed to expedite the exchange 
of the remaining Revenue Records. 

Cycles Manufactured in India 

2122 . .r Shri. Pangarkar: 
l Shn D. C. Sharma: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) the number of bicycles manu~ 
factured in India during the period 
from 1st August to 31st October, 1960 
(State-wise); and 

(b) the number of bicycles exported 
<luring the above period? 

The Minister of Industry (Shrl 
"Manubhai Shah): A statement is laid 
on the Table. 

(a) 

State 

Bihar 
Bombay. 
Delhi 
Madras 
Punjab 
U.P. 
West Bengal 

TorAL 

Statement 

No. of bicycles pro-
duced duriog 1St 
August to 31St 

O~"tober, 
1960 

7,281 (Tenta-
26,955 tive) 
18,038 
57,928 
79,871 

9,701 
51,280 

2,51,054 

Production figures are not yet 
available in regard to small scale 
units. 

(b) 164 bicycles were exported 
during the months of August and 
September, 1960. The trade figures 
for the period beyond September, 
1960 are not yet available. 

Sheet Glass Plant at Byderabad 

2123. Shr Rami Reddy: 
Minis',er of Commerce and 
be pleased to state: 

Will the 
Indusiry 

(a) whether there is a proposal to 
establiSh a Sheet Glass Plant at 
Hyderabad; 

(b) what is the cost and capacity of 
the plant; and 

(e) what are other material de-
tails regarding proposed plant? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) to (c). Govern-
ment have under consideration a pro-
posal for the setting up of a Sheet 
Glass Plant at Hyderabad. The pro-
posal is however yet in a preliminary 
stage and no decisions have so far 
been taken. 

President's Estate Divtslon of 
C.P.W.D. 

2124. Shri Tangamani: Will the 
Minister of Works, IIousin« and SUP-
ply be pleased to state the number of 
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c.p.w.n. workmen employed in the 
Air Conditioning Workshop of Presi-
dent's Estate Division of c.p.w.n. 
according to each category of post? 

The Minisber of Works, Dousing and 
SuPPly (Shri K. C. Reddy): The in-
formation is given below:-

Serial 
No. Category of Post 

1. Air Conditioning Mechanic 
%. Pump Drivers 
3. Khallasis 

Indians in Congo 

No. of 
posts 

I 
5 
8 

2125. Shri D. C. Sharma: Will the 
Prime Minister be pleased to state 
the number of Indian nationals in the 
Congo at present? 

The Prime Minister and MinJster of 
External Affairs (Shri J' a waharlal 
Nehru): Government have no accurate 
figures but apart from Indian armed 
forces personnel who number 779, 
and 4 members of the Indian diplo-
matic mission (including families) 
theTe are about 150 other Indians. 

Low Income Gmup Housing Scheme in 
Madras 

2126. Shri Dharmalingam: Will the 
Minister of Works, Dousing and 
-SUpply be pleased to state: 

(a) the amount of loan given to the 
State Government of Madras under 
the Low Income Group Housing 
Scheme for Madras under the Second 
Five Year Plan; and 

(b) whether the amount has been 
fully utilised by the Madras Govern-
ment? 

The Deputy MinIster of Works, 
Bousing and Supply (Shri AnII K. 
ChaBda): (a) Out of the sum of 
.Rs. 24'1'60 lakhs, which is likely to 

be the revised 2nd Five Year Plan 
allocation of Madras State under the 
Low Income Group Housing Scheme, 
the State Government have drawn a 
sum of Rs. 192'60 lakhs in the first 
four years of the Plan; the remaining 
amount of Rs. 55'00 lakhs has been 
allocated to them for 1960-61. 

(b) Out of the above amount, the 
Government of Madras actually spent 
a sum of Rs. 201'90 lakhs upto the 
end of June, 1960. 

Handloom Workers in Madras and 
U.P. 

:127. Shri DharmaliDgam: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the amount set apart for the 
housing of hand:oom workers in each 
of the States of Madras and U'p. 
during the Second Five Year Plan; 

(b) how much of this amount has 
been utilised till now by each of 
them; and 

(e) the number of houses proposed 
to be built in each and the number of 
houses built so far? 

The Minister of Commerce (Shri 
Kanungo): (a) to (c). The infor-
mation is being collected from the 
State Governments and will be laid 
on the Table of the House. 

Industrial Development of Madras 

2128. Shri Dharmalingam: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether any steps have been 
taken by Government to carry out an 
industrial survey of the Madras State; 
and 

(b) if so, the details thereof? 

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). It is 
understood that the Government of 
Madras have got a techno-economlc 
survey of the Madras State carried 
out through the agency of the National 
Council of Applied Economic Re-
!learch. The Government of India 
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have not received any details in this r 
connection. I: 
Establishment of Industries In Madra!! 

2129. Shri Dharmalingam: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the number of proposals re-
ceived for the establishment of in-
dustries with more than Rs. 2 lakhs 
as capital in the State of Madras dur-
ing the period from 1957 to 1960 !IO 

far; and 

(b) the number of industries to 
which licences have been given? 

The Minister of Indastry (Shrl 
Hanubhai Sbah): (a) The basic obli-
gation for a party to apply for a 
licence under the Industries (Develop-
ment and Regulation) Act, 1951 is a 
minimum capital block of Rs. 10 lakha 
and more and as such nO statistics on 
the basis of capital of Rs. 2 lakhs and 
more are maintained 

(b) The details of licences issued 
as above every month are published 
in the Journal of Industry and Trade. 

Salt Faetory at IIolang In Orfssa 

2138 f 8hri K. C. lena: . l Shri Bhapbat Sabu: 

Will the Minister of Commerce and 
bdustry be pleased to state: 

(a) whether there is a salt flU.,tory 
at Bolang in the dinstrict of Balasore, 
Orissa started On co-operative basis; 

(b) if so, when did it start and what 
is tihe annual production of the 
factory; and 

(e) what steps have been taken by 
Government to encourage the factory 
in producing more salt and providdng 
~ansport for its produce? 

The MbUster of bldustry (Shrl 
llanubhal Shah): (a) No, Sir. 

(b) and (e). Do not arise. 

JIlcldle Income Grou. H~ Scheme 
bl MYJIIIre 

21S1. Shrl Siddlah: Will the Minis-
.ter of WorD, Housinr and Supply he 
pleased to state: 

] (a) what is the amount allotted to 
Mysore State in 1959-60 and 1960-61 

, so far for implementing (i) the Low 
Income Group Housing Scheme and 
(ii) Middle Income Group Housing 
Scheme; and 

. (b) the progress achieved under the 
"bove schemes in 1959-60 and 1960-
61? 

The Deputy Minister of Works, 
ROusing and Supply (Shri Anil K. 
Chanda): (a) and (b). A statemenl 
showing the required information. il! 
laid on the Table. [See Appendix III,. 
annexure No. 89.] 

Subsidised industrial HOUsing Scheme 
in M;rsore 

2132. 8hri 8iddiah: Will the Minister 
of Works, Housing and Supply be 
pleased to state: 

(a) whether any amount has been 
allotted under the subsidised indus-
trial Housing Scheme in Mysore State 
for the year 1960-61; and 

(b) the number of houses which are 
being constructed under the Schemer 

The Deput" MinIster of Works, 
Dousing and Supply (Shri Anil K. 
Chanda): (a) A sum of Rs. 22 lakhs 
has been allocated to the Government 
of Mysore for Implementation of the 
Subsidised Industrial Housing Scheme 
in the State during 1960-61. 

('b) Out of 9,723 houses sanctioned 
for construction in Mysore State since 
the inception of the Scheme in Sep-
tember, 1952, 6,535 houses were con-
structed upto 30th September, 1960. 
while the balance of 3,188 were under 
construction to be taken up for con-
struction. 

Village Housing ProjeotB Scheme 

2131. 8hri SIdIDah: Will the Minister 
of Works, H~ and Supply be 
pleased to state: 

(a) what is the total amount allott-
ed to Mysore State for 1960-61 under 
Village Housing Projects Scheme; 
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(b) whether Government have paid 
the entire amount to the Mysore 
State; and 

(c) the progress achieved so tar? 

The Minister of Works, Housing aDd 
Supply (Shri K. C. Reddy): (a) 
Rs. 20'35 lakhs (including a sum of 
Rs. 0,35 lakhs as grant-in-aid for the 
Rural Housing Cell). 

(b) According to the revised pro-
cedure for the release of Central 
assistance, introduced in May, 1958, 
three-fourths of the amount allocated 
for the year is automatically placed at 
the disposal of the State Government 
in nine equal monthly instalments as 
lump sum ways and means advances, 
subject to final adjustment towards 
the close of the financial year. 

(c) According to the report receiv-
ed from the Government of MysDre, 
loan assistance to the extent Dr 
Rs. 36,30 lakhs had been sanctioned in 
105 villages for the cDnstructiDn Df 
1999 houses, out of which a sum Dr 
Rs. 11 '42 lakhs had been disbursed to 
beneficiaries, upto the end of Septem-
ber, 1960. 366 hDuses had been com-
pleted and another 1633 houses were 
under construction on that date. 

Co-operative Societies In Tripara 

2134. Shri Dasaratha Deb: Will the 
Minister of Rehabilitation and 
Minority Affairs be pleased to state: 

(a) whether audit authoritiea 
brought any complaint of corrupt and 
irregular practices against any c()-
operative society formed in the re-
habilitation centres of Tripura; 

(b) if so, the names of such societ-
ies; 

(c) the nature of such complainta; 
and 

(d) the steps taken to end the cor-
rupt and irregular practices? 

The Deputy Mlnlster Df Df Rehablli-
tation (Shri P. S. Naskar): (a) to (d). 
Yes. A few objections were raised. 
In the opinion of the Tripura Admin-

istration, these objections did nDt 
amount to corrupt or irregular prac_ 
tices and the Administration considera 
them as minor. 
SettleJ1leat of Tibetan B.etqeea Ia 

N.E.F.A. 

2135. Shri D. C. Sharma: Will th. 
Prime MlDiIIterbe pleased to refer te 
reply given to Unstarred Question 
No. 1709 on the 30th August, 1M 
and state: 

(a) the further progress in the work 
of settlement of the Tibetan refugeell 
in Bhaluekung in North-East Frontier 
Agency; 

(b) the amount spent so far for 
general development of that area; and 

(C) when the work is likely to be 
completed? 

The Prime Minister and Minister of 
Extema! Affairs (Shri Jawaharl&J. 
Nehru): (a) The approach road to the 
land settlement area has been recon-
ditioned, and construction of accom-
modation for the refugees has beeJl 
cDmpleted. A hospital for 60 patienta 
is being built. Cultivation of vage-
tables and fruits has begun and jungle 
clearance is proceding. Teaching of 
Tibetan and Hindi to the refugees hu 
commenced and a school for 700 
students is being set up. A Ce>-
operative shop has been established 
at the Transit Camp. 

(b) Rs. 5,43,000 upto the end of 
November. 1960. 

(e) Progress of wDrk has been ham-
pered by the heavy monsoon this year, 
but it is likely to be completed as 
originally planned during 1962-63. 

Import Df Books 

2136. Shri D. C. Sharma: Will the 
Minister of Commerce and Industry be 
pleased to state: 

(8) the number of permits issued for 
import of books during IPS9-60; and 

(b) the foreign exchange involved 
therein? 

The Minister of Commerce (SJIzt 
KanUllp): (a) 462. 
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(b) Rs. 3,73,18,764. 

These figures do not indude the 
publications on the maintenance, re-
pairs, and overhaul of aircraft for 
which no separate figures are avail-
able. 

Loan for Rousing' of Punjab Govem-
ment Employees 

:t137. Shri D. C. Sharma: Will the 
Minister of Works, Rousing and Sup-
ply be pleased to state: 

(a) whether any loan assistance has 
been given to the Punjab Government 
during the Second Five Year Plan 
period so far for construction of ·houses 
for the employees of the State Gov-
ernment; 

(b) if so, what assistance has been 
given; and 

(c) the number 
under this scheme? 

of houses built 

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a) The Government of 
Punjab have decided not to avail 
themselves, of the loan assistnce offer-
ed under the Rental Housing Scheme 
for State Government employees. 

(b) and (c). Do not arise. 

IndustriaJ Units in Punjab 

2138. Shri D. C. Sharma: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the names of the new industrial 
units established in Punjab during the 
year 1960 so far; 

(b) the total amount sanctioned by 
the Central Government therefor; 

(c) the amount actually spent; and 

(d) the names of new industrial 
estates to be started in 1961? 

The MinJster of Industry (Shrl 
Manubhai Shah): (a) It is not possible 
to collect this information. However, 
if the Honourable Member is interest-
ed in having the number of industrial 
licences issued under the Industries 

(Regulation and Control) Act, 1951, the 
same can be supplied to him. 

(b) and (c). No amounts of funds 
are sanctioned for the private indus-
trial units. 

(d) The information is being collect-
ed and will be laid on the Table of 
the House. 

Accommodation to Government 
Employees 

2139. Shri M. B. Thakore: Will the 
Minister of Works, Rousing and Sup-
ply be pleased to state: 

(a) the number of Central Govern-
ment officers who are entitled to Dr 
and DII class of accomodation as on 
1st December, 1960 (class-wise); 

(b) the number out of (a) above 
who are still occupying 'F' and 'E' type 
class of accommodation (regular) on 
1st December, 1960 (class-wise); and 

(c) whether officers who are occupy-
ing regular accommodation below their 
classes can be eligible, if they apply, 
tor special accommodation in higher 
classes? 

The Minister of Works, Housing and 
Supply (Shri K. C. Reddy): (a) and 
(b). The numbers of officers entitled 
to DI and DII classes of accommodation 
as on 1st December, 1960, are 1187 
and 1881, respectively. Out of those 
entitled to DI, the numbers of officers 
occupying 'F' and 'E' (regular) classes 
of accommodation are 15 and 108, 
respectively, and out of those entitled 
to DII the numbers occupying 'F' and 
'E' (regular) accommodation are 90 
and 306, respectively. 

(c) No. Allotment of 'Special' ac-
commodation is made in accordance 
with the provisions of Special Ac-
commodation Rules, 1950, which do 
not apply to the Government ser-
vants who have been allotted 'Regular' 
accommodation. 

Manufacture of TrallSDlitters 

2140. Shri N. M. Deb: Will the Min-
ister of Commerce and IndUBtry be 
pleased to state: 

(8) whether Government have any 
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proposal to manufacture transmitters 
for the Radio Stations in the country; 

(b) if so, the proposed location of 
the factory; and 

(c) the expenditure to be incurred 
on it? 

The Minister of lDdustry (Sbri 
Manubhai Shah): (a) to (c). Messrs 
Bharat Electronics Ltd., Bangalore 
propose to manufacture Medium Wave 
Broadcast Transmitters required by 
the All India Radio. The details of 
expenditure to be incurred is not at 
present available. 

west German Taxes on Indian Tea 

2141. Shri Shree Narayan Das: Will 
the Minister of Commerce and lDdus-
try be pleased to state: 

(a) whether the West German Gov-
ernment has consented to reduce the 
present heavy internal taxes and 
duties on Indian tea; and 

(b) if so. the nature of such reduc-
tion? 

The Deputy Minister of Commeree 
and Industry (Shri Satish Chandra): 
(a) Not yet. 

(b) Does not arise. 
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DlspIaCled Persens' Colony, KalkaJI 
(Delhi) 

2145. {Shrl Bam Jtrishan Gnpta: 
Sbri D. C. Sharma: 

WiLl the Minister of Rehabilitation 
... Minority Aftairsbe pleased to 
refer to the reply given to Starred 

Question No. 1158 on the 7th Septem-
ber, 1960 and state: 

(a) the progress made in prepara-
tion of the layout plans for the pro-
posed colony at Kalkaji for displaced 
persons from East Pakistan; and 

(b) the procedure to be follOwed in 
making allotments to displaced per-
sons? 

The Depnty MbUster of Rehabili-
tation (Shrl P. S. Naskar): (a) The 
layout plan of the colony was re-
cently considered by the Advisory 
Committee for Utilization of Govern-
ment land. The Committee approved 
the plan subject to certain alterations 
and it is now awaiting the approval 
of the Layout Sub-Committee of the 
Municipal Corporation of Delhi. 

(b ) No prClC'edure for the allotment 
of plots has yet been decided upon. 

NatiolJlll Building Organisation 

2146 {Shri S. C. Samanta: 
. Shri Subodh Hansda: 

Will the Minister of Works, Hons-
iD&" and Supply be pleased to state: 

(a) whether the National Building 
Organisa tion of the Ministry request-
ed the Central Statistical Organisa-
tion to collect housing statistics; 

(b) if so, how far the Central 
Statistical Organisation has helped the 
National Building Organisation in the 
matter; 

(c) whether socio-economic surveys 
were carried out; and 

(d) if so, in how many villages and 
in which States or Zones? 

The Deputy Minister of Works. 
Housing and Supply (Shri Anll K. 
Chanda): (a) No. 

(b) Does not arise. 

(c) and (d). Socio-economic sur-
veys were carried out by the National 
Buildings Organisation with a view to 
collecting information regarding 
climatic data etc., in connection with 
the construction ot demonstration 
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houses in six villages of six different 
States. The villages in which the 
demonstration houses are being con-
iltructed are: 

1. Kishanpur in District Raipur, 
M.P. 

2. Borunda in Disrict Jodhpur, 
Rajasthan. 

3. Nauraspur in District Meerut, 
U.P. 

4. Barkat-Arabari in District 
Gauhati, Assam. 

5. Mellaram in District Kham-
memeth, Andhra. 

6. Bahin in District West Dinaj-
pur, West Bengal. 

Similar surveys were also carried 
out in village Badal in District Feroze-
pure, Punjab. 

LoaDs to Coffee-growers 

%14'7. Shri Rameshwar Tantia:- Will 
the Minister of Commerce and In-
dustry be pleased to refer to the reply 
given to Unstarred Question No. 5 on 
the 1st August, 1960 and state the 
oonditions laid down for the grant of 
loans to registered coffee-growers 
out of the sum of Rs. 3,50,000 pro-
vided in the Budget for 1960-61? 

The Minister of Commerce (ShI'l 
Nityanand Kanung-o): A statement is 
laid on the Table. 

STATEMENT 

The main conditions on which the 
loans are sanctioned to the registered 
coffee-growers are the following: 

(1) Loan eligibility is limited strict-
ly to registered growers in the small 
brackets, viz., 

(a) 5---25 acres if under robusta 
coffee, or 

(b) 5---50 acres if under arabica 
coffee. 

(il) Loans are ·granted chiefly for 
intensive cultivation and on a lini.ited 
&cale, for extension of the area under 
cultivation. An advance from the 
loan, not exceeding 30 per cent. will 

be permissible towards clearing a 
prior encumbrance on the property 
to be taken for mortgage. 

(iii) The coffee estate to benefit by 
the loan will have to be mortgaged 
to the Board as the primary security 
fOr the advance. Additional proper-
ties may be taken as collateral 
security, if necessary. 

(iv) Loans are sanctioned at the 
following rates: 

<a) for intensive CUIltivation. 
Arabica-Rs. 500-1,000 per 

acre. 

Robusta -Rs. 375--800 per acre. 

(b) for extension: 
Arabica-Rs. 1,000 per acre. 
Robusta-Rs. 750 per acre. 

(v) The amount granted is not paid 
to the loanee in a lump sum, but only 
in three or five annual instalments. 

(vi) Recovery will also be in annual 
instalments commencing from the 6th 
year, in the case of loans for inten-
sive cultivation and from the 7th 
year in the case of loans for extension,. 
to be completed in five years. 

(vii) Interest will be charged at 
6t per cent. per annum. Failure to 
pay interest On due date will entail 
payment at the enhanced rate of g 
per cent. per annum for the period 
during which interest remains Ul1-
paid. 

(viii) Only estates producing not 
leu than 3 cwts. per acre are eligible 
tor aid for extension. 

Cherrapunji Coal Mines 

2148. Shri Rameshwar Tantia: Will 
the Minister of Labour and Employ-
ment be pleased to refer to the reply 
given to Starred Question No. 247 on 
the 9th August, 1960 and state the 
steps taken by Government to see that 
the Labour Appellate Tribunal's 
award in the Cherrapunji Coal Mines 
area is implemented! 
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The Deputy Minister of Labour 
(Shrl Abld All): Government are 
consiGlering the steps to be taken for 
getting the award implemented. 

Second AlI·lndla Acrieultaral Labour 
EnquIry 

2149 {Shrl Rameshwar Tantia: 
. Shrl Pangarkar: 

Will the Minister of Labour aDd 
Employment be pleased to state: 

(a) whether Report of the Second 
All India Agricultural Labour En-
quiry has now been submitted; and 

{b) if so, the findings thereof? 

The Depaty MInIster of Laboer 
(Shrl Abld All): (a) and (b). The 
Report is being laid on the Table of 
the House. 

Diplomas In .1ouruallsm 

Z150. Shri M. B. Thakore: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) whether it is a faot that there 
are no facilities for employment of 
the holders of diplomas in journalism; 
and 

(b) if so, the reasons therefor? 

The Deputy Mlnlster of Labour 
(Shri Abld AlI): (a) No. 

(b) Does not arise. 

History of N.E.F A. 

2151. Shrl Sublman GboIIe: Will the 
PrIme MiD.lster be pleased to state: 

(a) whether a draft of authoritative 
history of NEFA area is under exami. 
nation of the Historical Research De· 
partment of Ministry of External 
\l!alra; 

(b) if so, when it is expected to be 
published; and 

(c) who has compiled the history 
and on what materials? 

The PrIme Minister and Minister 
of External Affairs (Shri .1awaharlal 

Nebru): (a) to (c). The Research 
Department of the North East Fron· 
tier Agency Administration are com· 
piling an authoritative history of the 
NEFA from the old documents and 
records. The Historical Research 
Officer of the NEFA Administration is 
in charge of the work. Nearly three. 
fifths of the draft has been completed. 
The book is expected to be published 
during the year 11111-62. 

Tobaeco 

Z15Z. Shrl Aurobindo Ghosal: Will 
the Minister of Commerce and In· 
dustry be pleased to state: 

(al whether any attempt has been 
recently made to grow the better 
quality of tobacco in India for export; 
and 

(b) if 80, wJotether any step has been 
taken to assess the quality demanded 
in the foreign market? 

The Deputy Minister of Commeree 
and Industry (Shri Satisb Chandra): 
(a) Necessary steps are taken by the 
Ministry of Food and Agriculture such 
as the distribution of pure seeds to 
the farmers and introduction of new 
varieties capable of giving higher 
yields. Experiments are also being 
carried out with the assistance of a 
West German tobacco expert to grow 
the varieties of tobacco which are in 
demand in West Germany. 

(b) The qualities demanded in vari-
I)US countries are generally known to 
Indian exporters. Periodic report. 
are, however, obtained from our com· 
mercial representatives abroad. 

Small Seale Industries In Delhi 

ZlS3. PaDdlt D. N. Tiwari: Will the 
Minister of Commeree and Industry 
be pleased to refer to the reply given 
·io Starred Question No. 768 on the 
25th AUglist, 1960 and state: 

(a) whether the details of lay~ut 
plan and allotment policy for shifting 
the industries from the congested 
areas of Delhi have been worked out; 
and 

(b) if so, the details thereof? 
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The Minister of Industry (Shrl 
MaDubbai Shah): (a) and (b). The 
layout plan of the Industrial Area at 
Okhla is under preparation by the 
Delhi Corporation. Till that is finalis-
.,d, it would not be possible to give 
'he details of the scheme. The al-
lotment policy has not yet been 
worked-out. This will be evolved by 
the Delhi Administration after the 
finalisation of the layout plan which 
would give the number and area of 
~the plots and the cost thereof. 

Marine Diesel Engine Facto1"1 at 
Visakhapatnam 

{ 
Sbri aami Reddy: I 

21M. Shri Bam Krishan Gupta: 
Shrt Ta.npmani: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether the Government of 
Andhra pradesh has requested the 
(.;entre to set up a Marine Diesel 
Engine Factory at Visakhapatnam; 

(b) what is the capacity and cost 
of the proposed factory; and 

(c) w hat are the reactions of the 
Centre to the proposal? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) to (c). Gov-
ernment of India have had under 
consideration a proposal to establish 
a factory to manufacture Marine 
Diesel Engines. The scheme is still 
In the preliminary shge and Govern-
ment are yet to take a final decision 
about its inclusion in the Third Five 
Year Plan, location, etc. Neither tha 
project nor the location has been 
de,,'ded upon and therefore, the ques-
tien of a request from any State 
GO',ernment including the Andhra 
Government does not arise. 

Import of Dates and Dry Fruits 

2155. Shri Raghunath Singh: Will 
t.lJe Minister of Commerce and Indus-
try be pleased to state the quantity 
of dates and dry fruits imported by 
sailing vessels from Persian Gulf and 
other Middle Eas<; countries during 

the first eight months of the· year 
19601 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
Dates and dry fruits imported by 
sa;;mg vessels are reported by values 
and not by quantity. Dates and dry 
fruits valued at Rs. 33.67 lakhs were 
im;:>orted from these countries during 
.January-August 1960 period. 

Construction of M.P.s' Flats at North 
Avenue, New Delhi 

%156. Shrl Bam Krishan Gupta: Will 
the Minister of Works, Housing and 
Supply be pleased to state: 

(a) the nature of steps taken or 
proposed to be taken to get the land 
in North Avenue, New Delhi vacated 
for construction of M.P.s' fIafs; and 

(b) by what time land will be 
vacated and construction will start? 

The Minister of Works, HoasiDC 
and Supply (Shri K. C. Keddy): (a) 
anc. (b). The site earmarked for the 
construction' of M.P.s' flats on the 
North Avenue, is now occupied by 
the Army Transport Company. The 
Ministry of Defence are constructing 
altpmative accommodation for this 
cstab'l<hment, which they expect will 
b" ready by the end of June, 1962. 
The site on the North Avenue will 
be V3.C&ted by the Ministry of Defence 
after that date. The construction of 
M.P.s· flats can be taken up by the 
C.P.W D. only after vacation of the 
site by the Ministry of Defence. 

Export of Shoes 

%J57 .f 81111 Ram Krishan Gupta: , L Shri Rarllunath Singh: 

Will the Minister of Comme_ aDd 
Industry be pleased to state: 

(Il) whether Government have re-
ceived orders from Russia for supply 
of more Agra shoes; and 

(b) if so, the nature of steps taken 
or proposed to be taken to supply 
sho~? 
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The Minister of Commeree (Shri 
Kanungo); (a) and (b). The pur-
chase organisation in U.S.S.R. have 
indicatprl that they would place 
orders for 3 lakh pairs of shoes on 
thC' State Trading Corporation for 
I'lp';lly during 1961. Negotiations are 
being conrlucted with the parties 
whose samples have been a~epted by 
the Rus~ians and who are regular 
suppliPrq of shoes to the U.S.S.R. in 
regard to price, uniformity in quality, 
inspection arrangements and delivery 
BchedlliE.'s. 

Raj Pilgrimage 

f Shri M. B. Thakore: 
%158. \. Shri Prakash Vir Shastri; 

Will the PrIme Minister be pleased 
to state: 

(a) whether it is a fact that Shri 
Zahir Yar Jang of Hyderabad, with 
his wife went to a pilgrimage to 
Mecca recently; 

(b) if so, the period during which 
they stayed at different places in 
South Arabia; 

(c) whether it is a fact that they 
visited other countries also; 

(d) whether it is a fact that this 
individual had attempted to smuggle 
a large sum of money out of India 
some time in the past; and 

(e) whether there was any attempt 
on the part of the individual to smug-
gle gold into India on return from 
South Arabia this time? 

The Prime M.inister and Minister 
af External Mairs (Shri JawaharW 
Nehru): (a) Yes, Sir. 

(b) AcCOrding to reports received 
from our Embassy in Jeddah he stay-
ed for about one and a half months 
in all visiting J edda, Mecca and 
Madina. 

(c) No. 

(d) Yes, in 1952. 

(e) No, not as far as Govenunent 
are aware. 

Bombay Port Raj Committee 

2159. Shri M. B. Thakore: Will the 
PrIme Minister be pleased to state: 

(a) whether it is a fact that in 1960 
single journey tickets for return 
journey to Bombay from Jeddah were 
booked by the Chairman, Bombay 
Port Haj Committee; 

(b) if so, the details thereof; 

(c) whether it is also a fact that 
Haj Committee, Bombay is making 
huge profit; and 

(d) if so, the details thereof? 

The Prime M.inister and Minister 
of External Mairs (Shri JawaharW 
Nehru): (a) and (b). The Port Haj 
Committee, Bombay, arranged to book 
62 single journey seats Jeddah-
Bombay by air. 

(c) and (d). The Port Haj Com-
mittee is a committee constituted to 
render assistance to pilgrinlJ\. It 
made arrangements for the supply of 
cloth and foodgrains at Bombay for 
the pilgrims during the last Haj 
season. Certain nominal charges 
were levied to cover the costs of such 
arrangements resulting in a profit of 
Rs. 11,976 to the Committee represent-
ing a return of 4 per cent. This 
amount was credited to the Haj Fund 
of the Committee which is utilised 
for the welfare of the pilgrims. 

RerobhlUllra Scheme 

2160. Shrimati Renn Chakravartty: 
Will the Minister of Rehabilitation 
and Minority Mairs be pleased to 
state: 

(a) whether the scheme II of Hero-
bhanga refugee rehabilitation scheme 
In P.S. Canning, 24 Parganas has been 
sanctioned; and 

(b) if so, when the work will 
start? 

The Depnty Minister of Rehabilita-
tion (Shrl P. S. Naskar): (a) and (b). 
No. The scheme will be considered 
when received in its final shape from 
the State Govenunent. 
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Bela;, of Broadeas&s 

2161. Shrl D. C. Sharma: Will the 
Minister of Information aDd Broad-
east.ing be pleased to state: 

(a) whether the Government at 
Punab has proposed any scheme for 
the relay of news, songs etc. for the 
benefit of perions not owning radio 
Rts; 

(b) if so, what are the proposals; 

(c) whether the proposals have 
been considered by the Government 
at lndia; and 

(d) if so, the action taken in the 
matter? 

The MJni6ter of Information and 
Broadcasting (Dr. Keska.r): (a) to 
(d). No Sir. Government ot Punjab 
has not proposed any such scheme. 

Development Programme for Hilly 
Dl8trlc:ts of Pwljab 

2162. Shrl D. C. Sharma: Will the 
:Minister of PlaImiDg be pleased to 
state: 

(a) whether the details of the 
works executed and the e~enditure 
incurred thereon under the special 
development programme for the hilly 
districts at Punjab which had been 
approved during the financial year 
1959-60 have since been received; 

(b) if so, whether a detailed state-
ment in regard thereto will -be laid 
on the Table; and 

(c) the nature ot programme drawn 
up tor the year 19t10-61? 

The Deputy MlniBter of PIannID&' 
(Shri 8. N. MIshra): (a) and (b). 
Separate allocation for special deve-
lopment programme for Hilly Dist-
ricts of Punjab was made in 1960-61 
only. 

(c) Information is awaited from the 
State Government. 

BartlU1y Sports Goods 

2163. Shrl Raghunath Singh: Will 
the Minister of Commerce and Indus-

try be pleased to state: 

(a) whether it is a fact that 
Bareilly Sports Goods are facing • 
trisis on account of the Lack of 
foreign and inland markets for the 
goods; and 

(b) if so, steps proposed to be 
taken in the matter? 

The M.inIster of Industry (Shrl 
Maaubhai Shah): (a) No, Sir. 

(b) Doe5 not arise. 

Occupation of Kashmir Village by 
Paldstanla 

2164. Shri Raghunath Siagh: Will 
the Prime Minister be pleased to state: 

(a) whether it is a fact that armed 
Pakistanis occupied a deserted Til-
lage in Poonch area on the 3rd Nov-
ember, 1960, on the India side of the 
cease-fire line; and 

(b) if so, the details thereof? 

The Prime Minister and Mlnister 
of External Affairs (Shrl Jawaharlal 
Nehru): (a) No village on our side of 
the cease-fire line in the Poonch area 
has been occupied by Pakistani 
armed personnel. 

(b) Does not arise. 

Trade Acreement with ClleChoslovakJa 

2165. Shrt Bam KrIshan Gupta: Will 
the Minister of Commerce and Indllll-
try be pleased to state the main terms 
of the three year trade and payments 
agreement signed between Czecho-
slovakia and India in Prague on 3rd 
November, 1960? 

The Depaty Minister of Commeree 
and In4ustry (Shrl Satlsh Chanclra): 
The salient teatuJleI at the trade and 
payments agreement are: 

(a) the exchange of gcoda between 
India and the Czechoslovak Socialist 
Republic will be on a balanced basis. 

(b) both Parties have agreed to 
extend to each other most favoured 
nation treatment in respect of customs 
duties, provided such concessions do 
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not run counter to any other agree-
ment which either of the Govern-
may have entered into in the past 
with any other country. 

(c) all paymen~ between the two 
countries will be effected in non-
convertible Indian rupees. 

EngineeriDg Export Promotioa 
Councll 

2166. Shri RaghllDath SiD&'h: Will 
the Minister of Commerce aDd 1Ddu-
~ be pleased to state: 

(a) whether Government are aware 
of the statement made by the Presi-
dent of Engineering Export Promotion 
Council on the 8th Nevember, 1960 
that Government should set up a hich 
power Committee to consider the pro-
blems facing the Indian exporters of 
engineering goods; and 

(b) ~ so, Government's reactions 
thereto? 

'l'lIe Deputy MiDister of Commeree 
aDd Industry (Shri Satlsh Chandra): 
(a) and (b). Yes, Sir. This matter 
has been engaging our attention for 
quite some time and at the last meet-
ing of the Export Promotion Advisory 
Council held in August, 1960, the Min-
ister for Commerce and Industry had 
suggested that the problems concern-
ing exports would be considered at a 
high level. A meeting of the Com-
meree and Industry and other Min1a-
tries concerned was held recently In 
this connection under the Chairman-
ship of the Cabinet Secretary. 

Emery FIllet 

2lS'7. Shrt KUDbaD: Will the Mlnla-
tar of Commerce aDd In4DStry be 
pleased to state: 

(a) whether applications were re-
ceived for the grant of licence to im-
port P.V. Emulsion, an essential raw 
material for the manufacture of emery 
fillet; 

(b) if so, how many licences were 
granted and when; and 

(c) whether it is a tact that a 
factory in Bombay has closed down 
production of emery fillet and laid 
off workers in October, 1960 since im-
port licences were not granted in time? 

The MiDlster of CoJDJDeree (8hri 
KanllJlgo): (a) and (b). Only two ap-
plications for the &rant of licence to 
import P.V. Emulsion for manufacture 
of emergy fillet were received dUl'inC 
1960, both from Mis. Greaves Drons-
field P. Ltd., Bombay, and licence8 
were granted to them ODe on 28th 
October, 1960 and the other on Srd 
December, 1960. 

(c) Yes, Sir. Although the party 
had sent their application in March, 
1960, they could not produce the 
essentiality certificate till September 
1960, on the basis at which alone the 
licence could be issued. 

A1leptioDs aga.IDSt a a-bay 
Industrla1lst 

( Shri S. A. Mehdi: 
2168. ~ Shrimatl Da Palehoudhurl: 

L Shri ArjIlD SiDch Bhadaurla: 
Will the Minister of Commerce aDd 

1Ddustr;r be pleased to atate: 

(a) whether Government have seen 
serious allegationa made against a 
Bombay Industrialist Shri Krishna Raj 
Thakersey in the Blitz of Bombay OR 
the 25th September, 1960; and 

(b) if 80, whether there is any truth 
in the allegations? 

The IIiDIster of Commerce (Shri 
KanllDCo): (a) Yea, Sir. 

(b) It b understood that Shri 
Thakersey has !!led a defamation suit 
In the High Court at Bombay and the 
matter is, therefore, now sub-;udice. 

Air Mamhal Mukherjee's Death 

2169. Shri ~: Will the Prime 
MiDlsfler be pleased to state: 

(a) whether it is a fact that the sad 
news of the death of Air Marshal 
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Mukherjee was received here in India 
nearly twelve hours late; and 

(b) if so, the reasons therefor? 

The Prime Minister and Minister of 
External Mairs (Shri Jawabarlal 
Nehru): (a) and (b). The Air Marshal 
is reported to have collapsed at 19'30 
hours I.S.T. on the 8th November, 1960. 
During the next few hours attempts 
were made to revive him at a hospital. 
When these failed, the Embassy des-
patched a code telegram to Delhi at 
23' 50 hours I.S.T. i.e. 4 hours after 
his collapse. The telegram was re-
ceived here at 04~15 hours I.S.T. of the 
following morning. It was then de-
coded and its contents communicated 
in the early hours of the morning. 
There has thus been no undue delay. 

Im.port and Retail PrieeI of PIstols 

2170. Shri nalan SiDha: Will the 
Minister of Commeree and indUstry 
be pleased to state: 

(a) whether any complaints have 
been received regarding the great 
disparity in the import and retail sale 
prices of pistols and other fire-arms in 
the country; and 

(b) the import price of pistols of 
particular varieties and the retails 
sale price thereof? 

The MiRister of Commerce (Shri 
Kanungo) (a) Some complaints re-
garding high prices of arms and am-
munition in the market have been 
received. 

(b) The information is being collect-. 
ed and will be laid on the Table of the 
Sabha. 
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Llceaees for SpiJming Mills 

2172. ShriSubbiah Ambalam: Will 
the Minister of Commerce and IndWl-
try be pleased to state: 

(a) whether applications supported 
by the Madras Government for grant 
of licences to spinning mills have 
been received during the years 1959 
and 1960 so far; and 

(b) if so, how many of them luNe 
been granted licEmces? 

The MlnIster of Indastry (Shri 
Manubhai Shah): (a) and (b). The 
comments of the concerned State Gov-
ernment are always obtained on all 
the applications for licences under the 
Act. The list of licences including 
these for any spinning mills issued 
ever.! month are published in the 
Journal of Industry and Trade show-
mg inter·alia, the location of the 
undertakine· 
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Advertisements by Dandaka.raD)'a 
Development Anthority 

2173. Shri Sanganna: Will the Min-
ister of Rehabilitation and MInority 
Mairs be pleased to state: 

(a) whether any advertisements are 
given by the Dandakaranya Develop-
ment Authority to the local news-
papers; 

(b) if so, which are thOSe news-
papers; and 

(c) what is the procedure followed 
in this respect? 

The Deputy MiDister of BeIlabW-
tation (Shri P. S. Naskar): (a) Yes. 

(b) (i) Mahakoshal Raipur. 

(ii) Dandakaranya Samachar, Jagdal 
pur. 

(iii) Dandakaranya Times, Jeypore. 

(iv) Prajatantra, Cuttack. 

(c) Generally the same as prescrib-
ed by the Ministry of Information and 
Broadcasting. 

Low lDcome Honsing Scheme In 
Bibar 

2174 .f Shri Bholaaath Biswas: 
. L Shri P. G. Sen: 

Will the Minister of Works, Housing 
aJUl Supply be pleased to state: 

(a) the amount allotted under Low 
Income Group Housing Scheme for 
Bihar during the two Five Year Plan 
periods; and 

(b) the amount actually spent so 
far? 

The Deputy MInister of Works. 
Honsing and Supply (Shri Anll X. 
Chanda): (a) A sum of Rs. 10 lakhs 
was allocated to the Government of 
Bihar for the implementation of the 
Low Income Group Housing Scheme 
during the First Five Year Plan and 
Rs. 270·23 lakhs during the Second 
Five Year Plan. 

(b) The State Government have Inti-
mated 6at their expenditure durina 

the First Plan amounted to Rs. lOe 
1akhs and their expenditure during 
the Second Plan period so far 
amounts to Rs. 173 lakhs. 

MiDimum Wages 

2175. Shri Anthony PiUai: Will the 
Minister of Labour and Employment 
be pleased to state: 

(a) whether wages have been pres-
cribed under the Minimum Wages Act 
for unskilled workers employed by 
the several major port authorities; 
and 

(b) whether there is any proposal 
to revise them in the light of the cur-
rent increased cost of living? 

The Deputy Minister of 
(Shri Abid Ali): (a) Yes. 

Labour 

(b) At present a Classification and 
Categorisation Committee is examin-
ing the question of revising the scales 
of pay of Class ill and Class IV em-
ployees of major Ports. On receipt 
of the report of the Committee, the 
question of revising the rates of wages 
p.otified under the Minimum Wages 
Act will be taken up. 

Factories manufacturing Poisonous 
Insecticides 

2176. Shri Anthony PiIlai: Will the 
Minister of LabOur and Employment 
be pleased to state: 

(a) whether Government's attention 
has been drawn to accidents resulting 
in deaths in factories manufacturing 
poisonous insecticides; and 

(b) if so, what steps Government are 
taking to reduce the hazards in such 
factories? 

The Deputy MInister of Labour 
(Silri Abid Ali): (a) The State Gov-
ernment of Madras has reported that 
there were two fatal accidents, one in 
1959 and the other in 1960. No other 
State Government has· reported any 
such accident. 

(b) Model rules under section 87 
of the Factories Act, 1948, to centrol 
bazarc!il in the manufacture uct 
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handling of poisonous insecticides in 
factories were framed and forwarded 
to the State Governments for adoption. 
The State Governments concerned in-
cluding the State Government of 
Madras are taking necessary action. 

Working Group on Tea 
2177. Shrl P. C. Borooah: Will the 

Minister of PlanDiDg be pleased to 
state: 

(a) whether the report of the Work-
ing Group for the Third Five Year 
Plan on tea will be published in the 
near future; and 

(b) what action is being taken on 
the recommendations of the Workina; 
Group? 

The Deputy Minister of PlaD.abIc 
(Shri S. N. Misbra): (a) The Workine 
Group had been constituted for work-
ing out schemes for production of tea 
-and also to formulate the targets of 
production for the Third Five Year 
Plan. It is not intended to publish 
the report of the Working Group. 

(b) The report is under consider-
ation in the Ministry of Commerce and' 
Industry and the Planning Commis-
sion. 

H1ndustan Antibl.otles Ltd. 

2178. Dr. 8ushila Nayar: Will the 
Minister of Commerce and Indutry 
be pleased to state: 

(a) whether it is a fact that the Ex-
pert Committee of Scientists in their 
report dated January, 1-0, 1957, gave 
the capacity of the Hlndustan Anti-
biotics Ltd., with 10 fermentors as SO 
million mega units of penicillin a 
year at the then level of penicillln 
technology; 

(b) whether it is a fact that the 
Soviet Experts in their report, Volume 
I, May 26, 1956, gave the capacity of 
the Plan as 40 .million mega units of 
penicillin with 12 fermentors; 

(c) whether it is also a fact that Dr. 
Hodiner, Managing Director of the 
-Czechoslovak Penicillin Plant gave the 
capacity in 1959 with 16 fermentors 

as 60 million mega units of penicillin 
per year; and 

(d) the produetion targets announc-
ed by the Hindustan Antibiotics for 
the years 1958, 1959 and up-to-date in 
1960 along with the actual quantities 
produced during each of these years 
indicating the number of fermentors 
installed as well as the penicillin pro-
duced from imported first crystals or 
crude penicillin and state whether the 
targets given in the Annual Report of 
the Hindustan Antibiotics are diff-
erent from those given by the experts? 

The Minlster of Industry (Shri 
MBnubha.l Shah): (a) to (d). A state-
ment is laid on the Table. [See Ap-
pendix Ill, annexure No. 90]. 

Praga Tools Corporation Ltd. 

2179. Shrl RamI Reddy: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether there is a proposal t. 
expand the capacity of the Praga 
Tools Corporation in Andhra Pra-
desh; 

(b) the additional capacity that is 
proposed to be increased; and 

(c) when the expansion programme 
is expected to commence and when it 
will be completed? 

The MinIster of Commerce &D4 Ia· 
dustry (Shrl La} Babadur 8hastrO' 
(a) to (c). The Praga Tools Corpor-
ation Limited, are engaged in ex-
panding their works in two phases. 
The first phase envisages increasi~ 
the existing capacity of its boundIY, 
providing additional plant and mach-
inery, isolation of the precision work 
from machine tool manufacture and 
better layout of the factory. Thla 
phase is under implementation. 

The second phase of expansion en-
visages manufacture of new items 
such as lathe chucks, drill chucks, tool 
and cuttergrinders with foreign tech-
nical collaboration. For this purpose, 
the Govenunent of India have ap-
proved of the Praga Tools Corporatilln 
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Ltd., eI!ltering into technical collabor-
ation with the following three ftrms:-

(i) Mis. F. Pratt & Co., Ltd., 
U.K. 

(il) Mis. Kearney and Treckker-
C.V.A. Ltd., U.K. 

(Iii) Mis. A. A. Jones & Shipman 
Ltd., U.K. 

Wherever necessary, both the stages 
of the expansion will be belescoped. 
The expansion is expected to be com-
pleted by 1964-65. With the comple-
tion of the expansion the production 
of the Company is estimated to be of 
the order of about Rs. 160 lakhs per 
annum. 

It ha.. also been decided to provide 
a sum of Rs. 1 (one) crore only, under 
the Polish Credit, to the ?raga Tools 
Corporation Ltd., for stepping up the 
production of lathes, milling machines, 
drilling machines etc. The de<tails of 
this expansion are being worked out. 

La~e Scale Industdes 

-%180. Shri Ram Krishau Gupta: Will 
the Minister of Commerce and IDdu-
try be pleased to state at what stage 
is the proposal to prohibit additional 
large-scale industrial units In DeIhl 
within a 50-mile radius from the capi-
tal in order to reduce congestion in 
eity and pressure on landT 

The Minister of IDdustry (Shri 
Manubhai Shah): The matter is be-
ing dealt with by the Health Minis-
try. 

Salt In Tuticorio Area 

!181. Shri Ram Krlshan Gupta: Will 
the Minister of Commerce and Indua-
try be pleased to state: 

(a) whe<ther it is a fact that huge 
quantity of sait collected in the Salt-
pans in the Tuticorin area was des-
troyed; 

(b) if so, the approximate quantity 
of salt destroyed; and 

(e) the reasons therefor? 

The Minlster of Industry (Shri 
Manubhai Shah>: (a) Yes, Sir. 

(b) 21 lakh maunds. 

(c) Due to heavy rainfall amoun~ 
to about 25 inches from the 21st 
October, to 15th November, 1960 in the 
area. 

Royal IDdla, Pakistan and Ceylon 
Society 

Zi8:!. Shri Kalika Singh: Will the 
Prime MInister be pi eased to state: 

(a) whether it is fact that old 
India Society has been renamed Royal 
India, Pakistan and Ceylon Society; 

(b) whether this Royal Society is 
different from Royal Commonwealth 
Society; and 

(c) whether India proposes to sug-
gest dropping of the word 'Royal' 
from the name of this Society. 

The Prime Minister and Minister of 
External Mairs (Shr! Jawaharlal 
Nehro): (a> Yes. The Society wu 
founded in 1910 as the 'India Society'; 
was later, 1944, granted the little 
'Royal' and then known as the 'Royal 
India Society'. In 1950 its name was 
changed to the 'Royal India, Pakistan 
and Ceylon Society'. 

(b) Yes; the Royal Commonwealtlt 
Society is a different organisation; 

(c) No. The term 'Royal' is grant-
ed by a eommission from the British 
Sovereign, indicating patronage and: 
has no political significance. nu.. 
title has been granted to many other 
bodies, for example, the Royal Centt'llI 
Asian Institute, the Royal Geographi-
cal Society, the Royal Society of Arts, 
ete. 

Gwallor Rayon Silk Manufacturiolf 
and Weaving Co., Kerala 

1l183. Shri Kalika S~h: Will the-
Minister of Commerce and IDdustry 
be pleased to state: 

(a) Whether Gwalior Rayon Silk 
Manufacturing and Weaving Co. in 
K:erala have placed orders for the-
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installation of a steam-generating 
plant with a British firm; 

(b) whether the specially designed 
plant will have a bidrum boiler unit 
which will be fired in four ways by 
coal, oil, coal and bamboo sawdust, or 
.oil and bamboo saw-dust; and 

(c) whether possibilities of usini 
bamboo sawdust as fuel have been ex-
amined in India and if so how and t.o 
what extent? 

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). Yes, 
Sir. The firm have placed orders with 
a British firm for supply of machinery 
for lhe;r project, but its design and 
other relevant details are not avail-
able. 

(c) Possibilities of using bamboo 
saw-dust as fuel are being examined 
by some private parties and it is too 
early to say anything about its results. 

Press Correspondents 

2184. Shri K. U. Parmar: Will the 
Minister of Information and Broad-
casting be pleased to state: 

(a) the number of (i) Indian and 
(ii) foreign press correspondents ac-
~redited with Government of India; 

(b) how many of them are having 
G<lvernment accommodation and how 
many through Press Association; and 

(c) what is the policy regarding the 
same? 

Th ~ Minister of Information 3Jld 
Broadcasting (Dr. Keskar): (a) 107 
accredited correspondents representing 
Indian newspapers/newsagencies and 
'13 representing foreign newspapers/ 
newsagencies/broadcasting organisa-
tions. 

(b) To the extent possible, aCCOM-
modation is allotted by the Estate 
Office to those accredited corr~n
dents who are in need of accommod-
ation and whose applications are re-
eommended by the Press Association 
&r forwarded by the Press Infonna-
tion Bureau. So far, according to 
figures available, 57 accredited press 

correspondents are occupying Gov-
ernment accommodation, out of which 
in 38 cases reeommendations were 
made by the Press Association. 

(c) The Estate Officer of the Works 
Ministry takes into account, amongst 
other factors and subject to the 
avalability of accommodation, the in-
ability of a correspondent to secure 
accommodation otherwise and a~so his 
actual needs. 

House Rent allowance to Government 
Employees 

2185. Shri Ram Garlb: Will the 
Minist€IT of Works, Housing and Sup-
ply be p:eased to state: 

(a) whether Government servants 
who surrender the allotment of Gov-
ernment accommodation are entitled 
to the grant of House Rent Allowance 
and if so, whether any conditions are 
attached to this grant; 

(b) whether Government have issu-
ed any orders regulating the surren-
der of accommodation and grant of 
House Rent Allowance; 

(c) if so, whether a copy will be 
laid on the Table; and 

(d) whether the grant of House 
Rent Allowance in such cases is auto-
matic or whether the Government 
servant concerned has to apply for it 
and if so, whose decision is final? 

The Minister of Works, Housing aDd 
Supply (Shri K. C. Reddy): (a) House 
Rent Allowance is granted in ac-
cordance with the orders issued by 
Government from time to time. SuC'h 
allowance consequent on surrender of 
general pool accommodation is ad-
missible only in DelhilNew Delhi, 
provided the allottee concerned hu 
retained it for at least six months. If 
the accommodation is surrendered be-
fore the expiry 0f six months period, 
house rent allowance is not admissible 
for the remaining period of six months 
from the date of allotment of the resi-
dence. i 
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(b) and (c). A copy of the relevant 
orders is placed on the Table of the 
House. [See Appendix III, annexure 
No. 91]. 

(d) House Rent Allowance is granted 
by administrative authorities on the 
basis of 'No Accommodation' Certi-
ficate issued by the Directorate of 
Estates on an application by the Gov-
ernment servant concerned. 

T A. of the Minister of lDformatiOD 
aDd Broadcasting 

2186. Shri K. U. Parmar: Will tha 
Minister of lDformation and Broad-
casting be pleased ro state: 

(a) the travelling allowance of thEl 
Minister of Infonnation and Broad-
casting for the years 1957, 1958, 1959 
and 1960 so far; and 

(b) the places or States visited 
during these years? 

The Minister of lDformatioD and 
Broadcasting (Dr. Keskar): (a) and 
(b). A statement giving the requisite 
information is laid on the Table. [See 
Appendix III, annexure No. 92]. 
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Industrial Units 

2188. Shri S. M. Banerjee: Will the 
Minister of Commerce and Industry 
be pleased to slate: 

(a) whether a number of major and 
medium industrial units have ~n 

licenced recently; 

(b) the number and names of tho~e 
licenced during 1960; 

(c) its State-wise break-up; 

(d) the number and names of those 
to be licenced in 1961; and 

(e) whether Government's declared 
polky of avoidance of concentraticn 
of wealth in a few hands has been 
kept in view in granting them licences~ 

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). 583 
licences under the Industries (Deve-
lopment and Regulation) Act, 1951 
have been granted during January to 
November, 1960 for the establishment 
of new industrial undertakings. De-
tails of these licences showing the 
names of the units, tlheir location and 
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the items of manufacture together 
with the capacity licensed are pel"lod-
ically published in the Journal of 
Tndustry and Trade. 

(d) Licences under the Industnes 
(Development and Regulation) Act, 
1951 are granted after examination of 
applications actually made for tl,e 
purpose. It is, therefore, not possible! 
to forecast the number or the nantes 
of t!le industrial units to be licensed 
rluring 1981. 

(e) Licences under the Industries 
(Development and Regulation) Act, 
1951, are gran ted in pursuance of the 
policy laid down in the Industrial 
Policy Resolution of 1956. A large 
number of new enterpreneurs are 
being continuously encouraged. 
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Allotment of Newly Built GovemmeDt 
Sbops in New Delhi 

2190. Sbri BalakrisbDaa: Will the 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) whether entire blocks of newly 
built shops are lying vacant in varioua 
places in New Delhi; and 

(b) if so, the reasons for the de'ay 
in allotting the shops to the applicants 
who are on waiting list? 

The Minister of Works, Housing and 
Supply (Sbri K. C. Reddy): (a) Shop-
ping centres have been constructed re-
~('ntly in six Government colonie. in 
New Delhi. The Kidwai Nagar shop-
ping Centre, which was completed in 
November, 1959, was taken over by 
the New Delhi Municipal Committee 
on the 6th April, 1960 and except 40 
shops, all have been occupied in that 
centre. The other shopping centres, 
which have been completed recently 
will soon be transferred to the local 
hodies. 

(b) Forty shops are lying vacant in 
the Kidwai Nagar shopping centre 
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be<'ause cd court injunctions secu!'£d 
hy 3~ shopkeepers of Raisina Road 
and refusal of allotment by 6 shop-
keepers of Purana Qila. The shops 
in other centres will be allotted by 
the local bodies after they have taken 
over possession. 

Production of Fertilizers 
2191. Shri Somani: Will the Minis-

ter of Commerce and IndllSiry be 
pleased to state: 

(a) the installed capacity and the 
estimated production of fertilizer 
factorie., at the end of the Second 
Five Year Plan; 

(b) the licensed capacity of the 
factories and the period by which the 
full production is expected; and 

(c) whether there are any proposals 
for the establishment of fertilizer 
factories in the private sector? 

The Deputy Minister of Commerce 
and Indutry (Shri Salish Chandra): 
(a) and (b). A statement is laid on 
the Table. [See Appendix III, an-
nexure No. 93.] 

(c) Yes; some applications for the 
grant of licences have been received 
for the establishment of nitrogenous 
fertiliser factories in the States of 
Andhra Pradesh, Rajasthan and 
Madhya Pradesh. Almost all the 
super-phosphate plants are in the 
private sector. 

Pool Guarantee Fund 
%192. Shri P. C. Borooah: Will the 

Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) whether it is a fact that the 
Government of India have accepted a 
proposal to create a Pool Guarantee 
Fund under the Plantation Labour 
Housing Scheme; 

(b) if so, the objectives cd thi. 
IICheme; and 

(c) how will the fund be operated? 

The Deputy MinIster of Works, 
HOUSing and Supply (Shrl AnlI K. 
Chanda): (a) Yes. 

('b) The Fund has been created in 
order to indemnify the State Gov-
11175 (Ai) L.S.---4. 

emmenls against bad debts, if any, 
which they may incur, as a result of 
their relaxing the security provisions 
prescribed by them for the advance of 
loans to the planters under the 
Scheme. 

(c) A statement is laid on the Table. 
[See Appendix III, annexure No. 94.] 

Retreuchment in the Ministry of 
Rehabilitation 

2193. Shri Arjun Singh Bhadaurla: 
Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state: 

(a) whether it is a fact that the 
employees retrenched from the Minis-
try of Rehabilitation with effect from 
29th February, 1960 were granted 
terminal leave due at their credit 
beyond 29th February, 1960; 

(b) whether such retrenched em-
ployees had been paid their wages 
for the terminal leave period; and 

(c) if not, the reasons therefor? 

The Deputy Minister of Rehabili-
tation (Shrl P. S. Naskar): (a) Yes. 

(b) and (c). The retrenched em-
ployees have generally been paid 
their dues excepting in a few cases 
where some informat\on was want-
ing of discrepancies had to be recon-
ciled. 

Production of Cars 
2194. Shri Tangamani: Will the 

Minister of Commerce and Industry 
be pleased to refer to the reply given 
to Starred Question No. 1363 on the 
8th April, 1960 and state: 

(a) whether production of cars has 
since been kept up to average main-
tained in 1959; 

(b) how many cars in each cate-
gory, such as Ambassador, Fiat, 
Standard 10 and Jeeps have been 
produced' during the first nine montha 
of 1960; 

(c) the share of -each of the three 
Companies; and 

(d) whether steps are being taken 
for increasing the rate of production 
in view of increasing demands? 
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The Minister of bulustry 
Manubhai Shah): (a) Yes, Sir. 
production of cars has exceeded 
level maintained in 1959. 

(Shri 
The 
the 

(b) and (C) The three cars viz. 
Hindustan Ambassador, Fiat '1100', 
and Standard '10' are produced by 
three different manufacturers and for 
jeeps there is one different manufac-
turer. The figures of production for 
the first nine months of 1960 showing 
the share of each manufacturer are 
,iven below:-

Hindustan Ambassador 
Fiat '1100' 
Standard '10' 
Jeeps 

(d) Yes, Sir. 

6744 Nos. 
4808 Nos. 
2464 Nos. 
3863 Nos. 

Middle Income Group BousiDg Scheme 

2195. Shri DharmaliDgam: Will the 
Minister of Works, HousiDg aud 
Supply be pleased to state: 

(a) whether fund has been released 
to the Madra.s Government in 1960-61 
so far for implementing the Middle 
Income Group Housing Scheme; and 

(b) the progress made so far under 
the scheme? 

The Deputy Minister of Works, 
BousiDg aud Supply (Shrt Ani} K. 
Chanda): (a) A sum of Rs. 34 lakhs 
has been allocated to the State Gov-
ernment for the current financial 
year. The State Government propose 
to draw thi5 entire amount from the 
Life Insurance Corporation before 
31-3-1961. 

(b) The Government of Madras 
had sanctioned loans to the extent of 
Rs. 60':97 lakhs (actual disburse-
ment being Rs. 54'36 lakhs) for con-
struction of 419 houses upto the 30th 
November, 1960 since the inception of 
the Scheme in 1958-59. Out of these, 
36 houses had been completed and 
201 houses were reported to be under 
construction upto that date. 

Vacant Plots iD NlzamuddiD, DeIhi 

2196. Shri Ramji Verma: Will the 
Mini5ter of Rehabilitation aud 
MiDorttry A1fairsbe pleased to state 
the total number of plots lying un-
built in each of the West and East 
Nizamuddin localities under the con-
trol of the Rehabilitation Ministry 
and what delays their re-sale in 
terms of the lease deed? 

The Deputy Minister of Rehabili-
tation (Shri P. S. Naskar): 45 plots 
in West Nizam-ud-din and 5 plots in 
East Nizam-ud-din have not yet been 
built upon under the terms of lease 
deed, where executed. It is not 
incumbent on the Ministry of Re-
habilitation to cancel allotments/sale 
in case in which buildings are not 
erected within the periOd specified in 
the deed and the Ministry is compe-
tent to allow extension of time. The 
general policy of the Ministry has 
been, in view of the economic posi-
tion of the displaced peI1SOns not to 
stringently apply the clause regard-
ing building within a specified period. 

Studies in Regional Development 

2197. Shrl Siddanaujappa: Will the 
Minister of PlanniDg be pleased to 
state: 

(a) whether any machinery has 
been set up to 

(i) make a continuous study of 
the problem of regional dis-
parities, 

(ii) evolve suitable indications of 
regional development; and 

(b) if so, the details thereof? 

The Deputy MinJster of PlannJug 
(Shrt S. N. Mishra): (a) and (b). 
A Warking Group on Problems of 
Regional Development has been set 
up in the Planning Commission to 
make a systematic study of the prob-
lems of regional development. The 
Central Statistical Organisation, the 
Indian Statistical Institute and the 
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National Council of Applied Economic 
Research are participating in the 
work of the Group. 

C.P.W.D. Staff in Sikkim, Nepal and 
Bhutan 

2198 {Shri B. N. Mukerjee: 
. Shri Tangamanl: 

Will the Minister of Works, BousinC 
and Supply be pleased to state: 

(a) whether it is a fact that in 
spite of Government's acceptance of 
the Pay Commission's recommenda-
tions for fixation of pay on a new 
""ale and expeditious payment of 
arrears, etc. India-based staff of the 
Central P.W.D. posted in Sikkim, 
Nepal and Bhutan, have still not 
received such pay and arrears; and 

(b) if so, when the due payments 
are going to be made? 

The Minister of Works, BousiDC 
and Supply (Shri K. C. Reddy): 
(a) Yes. 

(b) The question whether or not 
the Central Civil Services (Revision 
of pay) Rules, 1960, should be made 
applicable to the India-based staff of 
the Central Public Works Department 
posted in Sikkim, Nepal and Bhutan, 
who are in receipt of compensatory 
allowance, but not dearness allow-
ances, was under consideration of the 
Government of India. Necessary 
orders are being issued to re-fix their 
emoluments and to pay arrears, if 
any, due accordingly. 

Retrenchment of Employees 

2199. Shri Bangsbi Tbakur: Will the 
Minister of Rehabilitation and MinOrity 
Affairs be pleased to state how many 
employees of the Ministry of Rehabili-
tation have been thrown out of em-
ployment and how many out of them 
have been reabsorbed in employment 
so far in Delhi, West Bengal and 
Tripura, respectively due to winding 
up of Rehabilitation Ministry or as a 
preparatory measure to wind up the 
same? 

The Depmty Minister of RehabUi-
tation (Shri P. S. Naskar): 281 em-
ployees were retrenched from \he 
Ministry of Rehabilitation and out of 
them 276 were absorbed in other 
Ministries/Departments in Delhi and 
Calcutta. Only 5 persons including 
one who was superannuated could 
not be provided with alternative 
appointment. Their applications for 
employment in other Departments 
were however forwarded for consi-
deration. It is not known how many 
of them have been re-employed, and 
where, as they did not approach the 
Ministry subsequently for further 
help. 

. There is no Branch Secretariat of 
the Ministry of Tripura. 

Printing Inks 

2200. Shri Yajnik: Will the Minis-
ter of Commerce and Industry be 
pleased to state: 

(a) whether it !, a fact that the 
production of printing inks has been 
increasing in the country during the 
last three years while the imports of 
the same have declined; 

(b) whether All India Printing Ink 
Manufacturers' Association have re-
quested Government for placing a 
total ban on the import of printing 
inks to protect indigenous manufac-
turers; and 

(c) whether Government have 
decided to reduce the high import 
duties on the rew materials required 
for manufacturing ink in the country? 

The Minister 
Manubhai Shah): 

of Industry 
(a) Yes, Sir. 

(Shri 

(b) There have been requests by 
the All India Printing Ink Manufac-
turers' Association for restricting im-
port of printing inks and gradually 
the imports are being reduced. 

(c) No, Sir. 
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Nepa Milb 

!!4Il. Sbri Sirendra Bahadur 
Singhji: Will the Minister of Com-
merce and Industry be pleased to 
state: 

(a) whether any programme of the 
expansion of Nepa Mills during the 
Third Five Year Plan has been fina-
lised; 

(b) if so, the details thereof; 

(c) whether it is a fact that the 
factory has recently crossed the rated 
capacity of production of 100 tOM 
per day; and 

(d) what is the extent of production 
in that case! 

The Minister of IndUlllry (Sbri 
Manubhai Shah): (a) to (d). The 
expansion of the capacity of the Nepa 
Mills from 30,000 to 60,000 tons per 
year has been approved for inclusion 
in the Third Five Year Plan. The 
total cost is estimated to be about 
Rs. 4 crores. Detailed programme is, 
however, to ,be worked out. On three 
days of the factory crossed the rated 
capacity of production of 100 tons per 
day. The details are given below: 

31st July 1960 
23rd August 1960 
14th September 1960 

100.66 tons 
108.33 tons 
iD1.78 tons 

Utilisation of Allocatiou$' tof ThIrd 
Plan ," 

!!O!. Shri Birendra Bahadur 
Singhji: Will the Minister of P~ 
be pleased to state: 

(a) whether it is a fact that' the 
Planning Commission propose to 
apPQint a high-power committee to 
see that all the States tully utilise the 
money allotted to them for various 
projects during the Third Five Year 
Plan; and' 

(b) It so, the details of the person-
n~ ~}he p'o~mittee and its terms of 
reteten1~?1 ). 

The Deputy MinIIII!er of ~ 
(Shri S. N. MiSIhra): (a) No, Sir. 

(b) Does not arise. 

Small Scale lDdustries in Delhi 

2204. Shri Ram Krlslwl Gupta; 
Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether Government have re-
ceived any report from the Small 
Scale Industrie$ Association of 
Shadra for settin:g up a separate In-
dustrial office in 'the factory area of 
Shahdra; and 

(b) if so, action taken thereon? 

The Minister of Ind1l5try (Shri 
Manubhal Shah): (a) No, Sir. 

(b) Does not arise. 

Classification of Government Quartel'\!l 

2205. Shri Ram Krishan Gupta: Will 
the Minister of Works, Housing and 
Supply be pleased to state: 

(a) whether there is any proposal 
to revise the present pay ranges for 
classification of Government servan\!! 
for allotment of residential accommo-
dation in New Delhi in view of the 
merger of the dearness allowance 
with the pay; 

(b) whether there is likely increase 
in Government revenues by doing so; 
and 

(c) by what time final decision will 
be taken in this regard? 

The Minister of Works, H01IIIiq 
and Supply (Shri K. C. Reddy): 
(a) and (c). It has already been 
decided that the existing structure of 
pay ranges for eligibility to different 
classes of residences in the general 
pool, should not be changed. 

(b) Does not ariBe. 
Social Work In Govel'lUDent Colonl .. 

2206. Shri Ram Krislwl Gupta: Will 
the Minister of Works, Housing ana 
Supply be pleased to state: 

(a) whether it is a fact that any 
social work by the female members 
of the emplbyees such as running 
nursery schools, sewing and tailor-
ing classes and dance classes for 
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1Itl'la1i children etc. are not allowed to 
be carried on in Government residen-
tial quarters; and 

(b) if so, whether there is any pro-
posal to provide these facilities by 
the Government itself? 

The Minister of Works, Housing and 
Supply (Shri K. C. Reddy): (a) and 
(b). Residential quarters allotted by 
Government to their employees are 
intended to be used for their bona 
fide residence and not for other acti-
vities. However, in 'some cases Gov-
ernment accommodation has been 
allotted' for Nursery Schools, or Grah 
Kalyan Kendras, where tailoring, em-
broidery, etc" are taught. 

Indo-Pakistan Trade 

2207, Shrl Kora!kar: Will the Minis_ 
ter of Commerce and Industry be 
pleased to state: 

(a) whether it is a fact that Pakis-
tan has agreej to supply cotton to 
India of equal amount against cement 
and iron supplied by India; and 

(b) if so, whether it is a fact that 
un til October last India failed to 
supply half of the quantity of cement 
and iron and fQr this reason there is 
likelihood of flow of cotton from 
Pakistan being reduced? 

The Deputy MInlster of Commerce 
and Industry (Shri Satlsh Chandra): 
(a) and (b). Protocol I to the Trade 
Agreement between India and Pakis-
tan provides for the exchange of seve-
ral commodities on a self-balancing 
basis through an account to be main-
tained in non-convertible Indian 
Rupees, Raw cotton is one of the 
commodities to be supplied by Pakistan 
Cement and iron and steel are among 
the commodities to be supplied from 
India. Due to certain factors the 
supplies of cement, iron and' steel 
have been somewhat slow and efforts 
are being made to speed them up. 
This has not affected the cotton im-
ports from Pakistan. 

Cattle Wtlng by Pakistanis In Tripara 

2208. Shri Dasaralha Deb: Will the 
Prime Minister be pleased to state: 

(a) the number of cattle lifted. by 
Pakistanis in the border areas of 
Tripura, during the year ending ,DB 
31st October, 1960; 

(b) the number of cases in wru8b 
the cattle lifters were convicted;' an'd 

(c) the steps taken to protect' the 
cattle of Tipura from being lifted by 
Pakistanis? 

Tbe Prime Minister and Minister of 
External Mairs (Shri lawaharlal 
Nehru): (a) 221. 

(b) Three. 

(c) Border patrols have been inten-
sified and village resistance partie! 
have been organised. Periodical COD-
ferences between the Indian and 
Pakistani offlcials at State level are 
also held to exchange information 
about cattle lifting and to devise 
remedial measures, 

Vikram Deo College, Koraput (Orissa) 

2209. Shri Sanganna: Will the Minis-
ter of Rehabilitation and Minority 
Malrs be pleased to state: 

(a) whether it is a fact that some 
financial assistanCe is given to 'the 
Vikram Deo College in the District of 
Koraput (Ori~a) by the Danda-
karanya Development Authority; 

(b) if so, to what extent; and 

(c) for what purpose'? 

Tbe Deputy Minister of Rehabili-
tation (Shri p, S. Naskar): (a) No 
financial assistance has so far been 
given to the V'Ikram Deo College 
Joypore, by the Dandakaranya 
Development Authority. 

(b) and (c). Do not arise. 

Displaced Families in Bhusandpur 

2210. Shrl Chintamonl Panigrahf: 
Will the Minister of Rehabilltatto. 
and Minority Mail'!l be pleased tg 
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refer to the reply given to Unstarred 
Question No. 1012 on the 18th August, 
1960 and state: 

(a) whether the one lakh of rupeea 
sanctioned for distribution among the 
flood d15tress refugee families of 
Bhusandpur Colony in Orissa has 
been wtributed to the 267 families 
by now; 

(b) if not, what amount hu been 
distributed so far; and 

(C) when the rest of the undistri-
buted money is going to be distributed 
among the distressed families? 

The Depaty MInlster of RehabW-
tatiOll (Shri P. S. Naskar): (a) to (d). 
A swn of RB. 64,653 has already been 
distributed to the affected families 
and the remaining amount is expected 
to be distributed lty the 31st March, 
1960. 

Increase in Excise Duty on Tea 

2%11. Shri P. C. Borooah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether it is a fact that the 
Government of Assam have approach_ 
ed the Government of India 
with a request to increase the excise 
duty on tea in order to compensate 
for the loss of revenue which Assam 
will suffer as a result of the Supreme 
Court's verdict invalidating the car-
riage tax on tea; and 

(b) if so, what action does the Cen-
tral Government propose to take? 

The MiJlister of Commerce (Silri 
Kanungo): (a) No Sir. 

(b) Does not arise. 

IDdian Tea Imported by West 
Germany 

2212. Shri P. C. Borooah: Will the 
Minister of Commerce an. Industry 
be pleased to state: 

(a) the total quantity of Indllm tea 
imported by West Germany fn 1957, 
11158, 11159 and in 1960 so far; 

(b) the total cost involved in pro-
PBianda and in the maintenance of 
the Tea Council in that country dur-
ing the above period, year-wise; and 

(c) the cost incurred on putting up 
India's stall at the Housewives' Fair 
held recently at Hanover? 

The Depaty Minister of Commerne 
and Industry (Shri Satish Chandra): 
(a) 

(a) Year ~ntity 
(in million lbs) 

1957 5'72 
1958 6'08 
1959 5'88 

As regards 1960, while a total 
quantity of !l.08 million lbs. of all teas 
were imported into West Germany 
during the period January-August 
1960, the shares of thll various pro-
ducing countries are not yet avail-
able. During January-September, 
1960, exports from India to West 
Germany were 2.50 million lbs. 

(b). 

Year 
(April-
March) 

1956-57 . 

1957-58 . 

1958-'9 . 
1959-60 

India's contri-
bution to the 
West German 
Tea Propaganda 

COrPOration 

(In Rs.) 

3 :8 -j 

3,50 ,460 

3,50,439 
3,50,040 

Expendi ture 
incurred by the 

Tea Board 
on other pro-

motional ac-
tivities in 

West 
Germany 

(In Rs.) 

4,354 
1,898 

1,289 

1,258 

Uptodate figures for 1960-61 are not 
readily available. 

(c) Participation was arranged by 
the West German Tea Propaganda 
Corporation. Neitil.er the Govern-
ment of India nor the Tea Board 
participated in the exhibition. 
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IDdlu. Tea Export. to U.S.A. 

3213 {Shri P. C. Borooah: 
. Shri Hem Baraa: 

Will the Minister of Commerce and 
IDdastry be pleased to state: 

(a) the total quantity of Indian tea 
impol'ted by the U.S.A. in 1957, 1958, 
1959 and in 1960 00 tar; and 

(b) the total cost incurred on pro-
paganda and the maintenance of the 
Tea Council in that country, during 
the a80ve period, year-wise? 

The Deputy MlD1ster of Cemm.erce 
and lDdustry (Shri Satlsh Chandra): 
(a) 

Year Quantity 
(in million lb •. ) 

1957 
1958 
1959 
1960 . 

(January to September) 

(b) 

Year India's contri-
bution to the 
Tea Council of 

(April- the USA 
March) 

(in Rs.) 
1956-57 .. 28,68,135 
[957-58 . 32 ,2I,362 
[958-59 . 23,41,971 
1959-60 . 1,970483 

20·35 
30·34 

28· 51 
20·20 

Expenditure 
incurred by 
the Tea Board 
on other pro-

motional 
activities in 

the USA 

(in Rs.) 
54,301 
5,291 
3,069 

l6,289 

The exact figures for the current 
financial year are not readily avail-
able. 

Dandakaranya Development Authority 

2214. Shri Sanganna: Will the 
Minister of Rehabilltation and Mino-
rity Mairs be pleased to state: 

(a) what is the total strength of 
the Class I and Class II officers work-

ing in the Dandakaranya Develop-
ment Project at present; 

(b) what is the number of officers 
under Class I and Class II re-employ-
ed after retirement separately; and 

(c) if the answer to part (b) above 
be in the affirmative, the reasons 
therefor? 

The Deputy Minister of Rehabilita-
tlon (Shri P. S. Naskar): (a) 

Class I 
Class II 

(b) Class I 
Class I 

48 
89 

137 

3 
5 

(e) In the public interest as suit-
able qualified serving officers were 
not available for appointments. 

Qmarters for Government Press 
Employees 

2215. Shri Aurobindo GhosaI: Will 
the Minister of Works, Housing and 
Supply be pleased to state: 

(a) whether it is a fact that the 
Central Government Press employees 
will be provided with quarters at 
Santragachi, West Bengal; and 

(b) if so, when the same will be 
completed and at what cost? 

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a) In the scheme for 
resiting the Government of India 
Press, Calcutta, at Santragachi, there 
Is a provision for the construction of 
a residential colony for a certain per-
centage of press employees near the 
press premises. 

(b) The scheme is expected to be 
completed by the end of the Third 
Five Year Plan period. Separate 
estimates of the cost of the residential 
colony have not so far been framed. 
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Purchase of Salt-Petre 

%216. Shri Ram Garib: Will the 
Minister of Works, Rousing and Sup-
ply be pleased to state: 

(a) whether it is the policy of Gov-
ernment to purchase salt-petre from 
private industries; 

(b) the quantity of salt-petre pur-
chased in 1960 so far and from which 
industries it was purchased; and 

(c) for what purpose the salt-petre 
is purchased? 

The Minister of Works, Rousing and 
Supply (Shri K. C. Reddy): (a) The 
governmental requirements of salt-
petre are purchased by the Directorate 
General of Supplies and Disposals 
after inviting quotations from the 
trade. 

(b) Nil. 

(c) It is used mostly in the manu-
facture of explosives and in pyro-
technic industries. 

Export of Coffee 

2217. Shrl Daljit Singh: Will the 
Minister of Commerce ana Industry 
be pleased to state how far there has 
been progress in the export of coffee 
during the last six months? 

The Deputy Minister of Commerce 
and Industry (Shr.I Satish Chandra): 
The quantity sold for export durin!: 
the six months ending November 1960 
is 8447 tonnes. 

Export of Sewing Machines 
2218. Shri Daljit Singh: Will the 

Minister of Commerce and Industry 
be pleased to state how far there has 
been progress in the export of sewing 
machines during the last six months? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
Exports of sewing machines (house-
hold and industrial) for the period 
April-September, 1960, were 10827 
Nos. valued at Rs. 8,94,271 as against 
4369 nos. valued at Rs. 5,38,067 during 
the corresponding period of 1959. 

Techno-Economic Survey of 
Manlpur 

2219. Shrl L. Achaw Singh: Will 
the Minister of Commerce and la-
dustry be pleased to state: 

(a) whether any report on the 
Techno-Economic Survey of Manipur 
·htas been submitted by the National 
Council of Applied Economic Re-
search; and 

(b) if so, the main findings thereof? 

The Minister of Industry (Shri 
Manubhai Shah): (a) and (b). The 
National Council of Applied Economic 
Research has recently finalised the 
Techno-Economic Survey of Manipur, 
which is expected to be received bT 
Government shortly. 

Shortage of Cement and Steel m 
Manipur 

2221. Shri L. Achaw Singh: 
the Minister of Commerce and 
dustry be pleased to state: 

Will 
In-

(a) whether it is a fact that con-
struction of buildings, both in the 
public and private sectors, and of 
bridges in Manipur has been greatly 
hamt)ered by the non-availability or 
ahortage of cement and steel; and 

(b) if so. the steps taken to remove 
the shortage? 

The Minister of Industry (Shrl 
Manubhai Shah): (a) and (b). A 
8tatement is laid On the Table. [Se. 
Appendix III, annexure No. 95]. 

Price of Salt in Manipur 

2222. Shri L. Achaw Singh: 
the Minister of Commerce and 
dustry be pleased to state: 

Will 
In-

(a) whether it is a fact that the 
price of salt in Manipur has increased 
from Rs. 9 per maund to Rs. 20 per 
maund and a huge racket of black-
marketing has prevailed very recent-
ly; aRd 

(b) if so, the steps taken to stop 
and check the racket? 
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The Minister of Industry (Sbri 
Manabhai Shab): (a) and (b). 
Manipur Administration reperted in 
the second week of November, 1960, 
that the prevailing price for salt 
locally was high. This appeared to 
be due to non-lifting of quotas allo-
cated to Manipur by salt traders of 
Manipur. Steps have been taken by 
Salt Department, in consultation with 
the Manipur Administration, for the 
movement of 5,700 maunds of salt to 
Manipur. Arrangements have also 
been made for rushing further sup-
plies to Manipur in consultation with 
the Manipur Administration. 

Powerlooms in Maharashtra and 
Gajerat 

Z2Z3. Shri Yadav Narayan Jadhav: 
Will the Minister of Commerce and 
IndllStry be pleased to .tate the 
number of authorised and unauthoris-
ed power looms at the different 
centres in the States of Maharashtra 
and Gujerat uptodate with a break 
up of powerlooms run on cotton yarn 
and non-cotton yarn Centre-wise? 

The Minister of Commerce (Shri 
Kanungo): The information is being 
collected and will be laid on the Table 
of the House when received. 

NetaJi Subhas Chandra ~ 

2224. Shri Aurobindo Ghosal: Will 
the Prime Minister be pleased to 
state: 

(a) whether the name of Netaji 
Subhas Chandra Bose appears in the 
list of war-criminals of the U.K.; and 

(b) if so, what steps have been 
taken to delete the name? 

The Prime Minister and Minister 
of External Affairs (Shri J a waharlal 
Nehru): (a) and (b). Government 
have no information in this matter. 
Attempts are, however, being made to 
obtain such information as is possible 
through our High Commissioner in 
the U.K. 

'T1lf ~ ~ ~ '"'" ~ ~ 
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12 hrs. 

PAPERS LAID ON THE TABLB 

ANNUAL REPORT OF TRADE ~ 
REGISTRY 

The Minister of Commerce (Shri 
Kanungo): Sir, I beg to lay on the 
Table a copy of the Annual Report ot 
the Trade Marks Registry for the year 
ending 31st March, 1960, under Sec-
tion 126 of the Trade and Mero-':Iandise 
Marks Act, 1958. [Placed in Libra.". 
See No. LT-25501601 

REPORT OF U.P.S.C. 

The Deputy Minister of Labour (Shri 
Abid Ali): Sir, on behalf of Shri B. N. 
Datar, I beg to lay on the Table a 
copy of each of the followmg papers 
under Article 323(1) of the Constitu-
tion:-

(1) Tenth Report of the Un;Oll 
Public Service CommiS<don for 
the periOd 1st April, 1959 to, 
31st March, 1960. 
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[Shri Abid Ali] 
(2) Memorandum explainiJ:).g the 

t"easons for non-acceptance of 
the COmmission's advice dur-
ing 1959-60. [Placed in Lib-
rary. See No. LT-2551160.] 

REPORT OF SECOND AGRICULTURE LABoUR 
ENQUIRY, AMENDMENT TO EMPLOYEES' 

'PRO-.nnENT FUNDS ScHEME AND SUM-
MARY OF PROCEDINGS OF INDIAN LABoUR 

CONFERENCE 

Shri Abid All: Sir, I beg to lay on 
,the Table a copy of the--

(i) Report of the Second Enquiry 
On Agricultural Labour in 
India (Vol. I-All Lndia). 
[Placed in Library, See No. 
LT-2552 160] 

(il) Notification No. G.S.R. 1467 
dated the 10th December, 
1960 making certain further 
amendment to the Employees' 
Provident Funds Scheme, 
1952, under sub-section (2) of 
Section 7 of the Employees' 
Pi'ovident Funds Act, 1952 
[Placed in Librar1l, See No. 
LT-2553 160] 

(ill) Summary of proceedings of 
the Eighteenth Session of the 
Indian Labour Conference 
held at New DeLhi on the 
24th and 25th September, 
1960. [Placed in Library, See 
No. LT-2554160] 

• STA~IDARDS OF WEIGHTS AND MEAsURES 
(CONVERSION OF LAND AREAs) RULES 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
Sir I beg to lay on the Table a copy 
of the Standards of Weights and Mea-
sures (Conversion of Land Areas) 
Rules, 1968 published in Notification 
No. S,O. 2874 dated the 3rd December, 
1960, under sub-section (3) of section 
17 of the Standards of Weights and 
Meailures Act 1956. [Placed in Lib-
rary. See N~. LT-2555160] 

12.04 hm. 

MESSAGES FROM RAJYA SABHA 

Secretary: Sir, I have to report 
the following messages received from 
the Secretary of Rajya Sabha:-

" 

(i) "In accordance with the 
provisions of rule 125 of the 
Rules of Procedure and Con-
duct of Business in the Rajya 
Sabha, I am dif'ected to inform 
the Lok Sabha that the Rajya 
Sabha, at its sitting held on 
the 19th December, 1960, 
agreed without any amend-
ment to the Forward Con-
tracts (Regulation) Amend-
ment Bill, 1960, which wae 
Passed ,by the Lok Sabha at 
its sitting held on the 9th 
December, 1960." 

(ii) "In accordance with the provi-
sions of rule 125 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, 
I am directed to inform the 
Lok Sabha that the Rajya 
Sabha, at its sitting held on 
the 19th December, 1960, 
agf'eed without any amend-
ment to the Preference Shares 
(Regulation of Dividends) 
Bill, 1960, which was passed 
by the Lok Sabha at its sit-
ting held on the 14th Decem-
ber, 1960." 

12'05 hm. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

SEVENTY-FIFTH REPORT 

Sardar H1lkam Singh (Bhatinda): 
Sir, I beg to present the Seventy-fifth 
Report of the Committee on Private 
Members' Bills and Resolutions. 
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IUS! hn. 

PUBLIC ACCOUNTS COMMITrEE 
THIRTY-FIRsT REPORT 

8hri Barman (Cooch-Behar-Reserv-
ed--Sch. castes): Sir, I beg to pre-
sent the Thirty-First Report of the 
Public Accounts Committee (1960-61) 
on the Appropriation Accounts (~ 
& Telegraphs) 1958-59 and Audit Re-
port 1960. 

12.06 hn. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

PREvALENCE OF SLAVERY IX N.E.F.A. 
Shri Vajpayee (Balrampur): Sir, 

under Rule 197, I beg to call the atten-
tion of the Prime Minister to the fol-
lowing matter of urgent public impor-
tance and I requm that he may make 
a statement thereon:-

"The .. eported prevalence of 
slavery in the North-East Frontier 
Agency." 

The Deputy Minister of Enemal 
Affairs (Shrimatl Lakshmi Menon): 
Sir, it is a two-page statement. Would 
you like me to place it on tke Table 
of the House? 

Mr. Speaker: All right. The state-
ment will be placed on the Table of 
the House. Hon. Members will look 
into it leisurely. 

But I have always said that while 
placing a long statement on the Table 
of the House a small sununary of it 
in a few lines may be gjven out orally 
or read out from the statement itself. 
Is there slavery at all? 

Shrimati Laksluni Menon: Yes Sir. 

Mr. Speaker: Very well. There is 
slavery. The other details will be 
there in the statement. 

Shri Braj Raj Singh (Firozabad): 
What steps do Government propose to 

Matter of Urgent PubUc 
Importance 

take now to abolish this sort of 
vary1 

sla-

Mr. Speaker: When it ha.s been 
admitted that slavery is there, bon. 
Members will kindly 'read the state-
ment before putting other questions. 

Shri B. Das Gupta (Purulia): It may 
be circulated to Members. Sometimes, 
Sir, the statements placed on the 
Table are net cirCUlated. 

Mr. Speaker: Any hon. Member can 
get a copy in the Notice Office. 

STATEMENT 

Slavery in the NEFA is a heritage 
from the past when inter-village and 
inter-tribal feuds were very common. 
People became slaves for a number of 
reasons. They were captured in war; 
they were purehased; they were used 
to repay a ~bt. Many were born 
slaves. Sometimes a man became a 
slave because he had committed a 
serious offence against the community 
and could not afi'ord the fine demand-
ed. 

2. The slaves are, however, by and 
large, treated as members of tlll.e house-
hold lind are themselves quite often 
unwilling to leave tke shelter and 
security of thei.. masters to lead an 
independent life. In many homes, 
they come to be accepted as m.embera 
of the family after a period of years. 
The owner provides them with food.. 
clothing and shelter. He arranges 
their marriage. In some areas, a 
slave i. allowed to keep a pa.-t of the 
earning"$. 

3. The Government of India is a 
contracting party to the Slavery Con-
vention of 1926. Its provisions were 
applied to NEFA in 1938. It was 
agreed that positive steps should be 
taken as soon as possible to bring 
about progressively the disappearance 
of slavery in every form. Our Con-
stitution does not pennit slavery. 
Government have been exerting all 
efforts to eradicate this evil. Where 
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necessary compensation in cash has 
been paid to liberate slaves from their 
masters. During the current year, a 
lum of Rs. 25,000 has been provided 
for this purpose. The Political Offi-
cers are authorised to pay up to Rs. 
:100 for the emancipation of the indi-
'f'idual slave. 

4. During 1950 and 1959, some 160 
slaves .have been liberated through 
Government efforts. There are a few 
hundred more slaves left in NEFA. 

5. During a Conference of the senior 
officers of the NEFA Administration 
in October, 1960, decision was taken 
to take even more energetic steps for 
the liberation of the small number of 
.laves still left in NEF A. Some of the 
ways suggested were: 

(a) A slave who becomes a Gov-
ernment employee should be 
enccmraged to put aside his 
savings regularly and himself 
pay for his liberation; 

(b) when a slave escapes, no 
efforts should be made by the 
Government to restore him to 
his owner; 

(c) when a slave is involved in a 
customary case, the local 
authorities should see that the 
customary decision aoes not 
strengthen the owner's hold 
over the slave; 

(d) when a slave-owner is involv-
ed i.n a customary case for 
which he has to pay fines, 
the possibility of compelling 
.!tim to liberate slaves in lieu 
should be explo!ted; 

(e) when a slave-owner becomes 
eligible for relief from Gov-
ernment, it should be given 
on the condition that he will 
free one or more slaves; 

(f) in border areas refugees bring-
ing slaves should be denied 
1l!!J7lum unless they set them 
free; 

(g) no one who is a slave-owner 
should be given any fann of 
paid Government employ-
ment; and 

(h) no one born after 15th 
August, 1947, should, under 
any circumstances, be accept-
ed as a slave nor should the 
transfer of owners.lup of 
8la ves after that date accept-
ed as legal. 

6. Efforts are being made to eradi-
cate slavery from the NEFA as soon 
as possible. The situation is not 
serious nor has the Government met 
with failure in ending slavery as has 
been stated in the adjournment 
motion. The process has necessarily 
to be slow, for it would only add to 
the problem if a slave is freed, with-
out at the same time providing for his 
(and in many cases his masters) 
re.habilitatiOn suitably. 

7. The need to accele.-ate the pro-
cess has, however, been fully realized, 
specially in view of developments 
across the border, as it would be clear 
from decisions recently taken in Shil-
lang, (as summed up above). 

12.08 hrs. 

STATEMENT RE: CLOTH PRICES 

The Minister of Commerce and 
Industry (Shrl Lal Bahadur Shastri): 
Sir, the Honse is aware that as a result 
of discussions which had taken place 
between the Indian Cotton Mills Fede-
ration and the Government in August 
last, a scheme of voluntary price regu-
lation was adopted by the Federation 
and announced with the approval of 
Government. Under that scheme, 
maximum ex-mill prices were laid 
down for different categories of cloth, 
expressed in the form of percentage 
increases permitted over the prices 
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prevailing in August 1959. The per-
·eentages prescribed were as follows: 

Coarse-25 per cent. 
Lower Maximum-22 per cent. 
Higher Medium-IS per cent. 
Fine-Il! per cent. 
Superfine--9 per cen t. 

Under the scheme, ex-mill prices and 
retail prices were to be stamped on 
all cloth manufactured, the retail 
prices being calculated On the basis of 
ex-mill prices plus a margin of 15 per 
cent for the trade. Prices were simi-
larly laid down for different counts of 
yam. 

Since I made a statement three 
months back, the situation has eased 
in the sense that there has been no rise 
in the prices of any variety of cloth. 
In tact the tendency has been other-
wise in the case of fine and superfine 
cloth, and to an extent in the higher 
medium also. These varieties are 
being s01d in the market below the 
ceiling prices prescribed by the Indian 
Cotton Mills Federation. It is true, 
however, that in the coarse and lower 
medium, the impact of reduction is not 
the same as in other varieties and es-
pecially in the rural areas. 

The wholesalers and retailers have 
felt dissatisfied over the margin of 15 
-per cent prescribed for the trade. I 
bave been continuously receiving re-
presentations and deputations from 
them. It has resulted in the whole-
"alers not adequately lifting the cloth 
from . the mills and retailers also re-
maining indifferent. The pipeline has 
not been flowing well and the stock 
in the mills is, therefore, on the in-
erease and it is understood that a little 
less than 4 lakh bales of cloth are ac-
-cumulated in different mills. This iB 
:not a very happy situation. 

We have ·been giving thought to 
1hese matters and have held discus-
1Iions with the Indian Cotton MilIa 
Federation. I had a further talk with 
them during thi& week. The discus-

siano have been fruitful and it has been 
decided to take the following steps. 

The Federation has agreed to reduce 
the prices further. The revised prices, 
expressed in percentage increases over 
the prices prevailing in August, 19511 
will be as follows: coarse, 20 per cent; 
lower medium, 17 per cent; higher 
medium 13 per cent; fine, 8! per cent; 
and superfine, six per cent. The 
revised prices reflect a reduction of 
five points in the prices of coarse, 
lower medium and higher medium 
categories and of three points in the 
prices of fine and superfine categorieJI 
over the prices fixed in September. 
My anxiety has been to effect higher 
reduction in the prices of especially 
those fabrics which are in common use 
and come in the categories of coarse 
and lower medium. We, therefore, 
suggested to the Federation that in the 
case of selected varieties of cloth in 
those categories an additional reduc-
tion of three points should be made. 
The Federation has agreed to this. Th. 
varieties will be selected separately 
for each mill, jointly by the Federa-
tion and the Textile Commissioner and 
the total quantity of cloth covered by 
these selected varieties would amount 
to about 25 per cent of the total pro-
duction. This will, I am sure, give 
definite relief to the large majority of 
the consumers. 

The existing stocks of cloth with the 
mills would be released hereafter at 
the revised prices, and stocks which 
are unstarnped at present would be 
stamped on the revised basis. The 
problem of prices can be solved on a 
continuing basis only by increased pro-
duction and augmented supply. In the 
short run, an increase in the supply 
can be brought about only by utlising 
the existing productive capacity to the 
maximum extent. The Indian Cotton 
Mills Federation have agreed to re-
quest all mills to work three s~ 
so as to increase the production of 
cloth by at least ten per cent. The 
third shifts is already operative in 
some mills and it will now become 
operative in the rest. It is expected 
that all the steps necessary in thia 
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connection would be completed within 
four to six weeks. Government have 
no deubt that the increased quantity of 
cotton required for this purpose would 
be available to the mills. The Textile 
Cemmissioner will be keping a con-
tinuous watch on the position of stocks 
of cloth with the mills, so as to make 
sure that the supply of cloth is keeping 
pace with the demand and the pipe-
lines are not interrupted. 

The co-operation of the trade is 
essential if the pipelines from the mills 
to the consumers are to operate 
smoothly. Government have consider-
ed the representations received from 
the trade in regard to the margin al-
lowed at present over the ex-mill pri-
ces and have agreed to the increase of 
the margin from 15 per cent to 18 per 
cent. 

When textile prices started rIsmg 
towards the end of 1959 and the begin-
ning of 1960, the main contributory 
reasons were the increase in the price 
of raw cotton and the upward revision 
of wages as a result of the implementa-
tion of the Wage Board's recommenda-
tions. Of these, the most significant 
factor was the increase in raw cotton 
prices which were directly attribut-
eble to the failure of the Indian cotton 
crop of 1959-60. 

We have, however, been more for-
tunate in the current season's cotton 
crop compared to the last two seasons. 
The present estimates of the current 
crop are fairly good and the forecast 
is that we may have a crop of between 
48 lakh to 50 lakh bales. as compared 
to last year's crap of 37 lakh bales. 

The cotton has now started moving 
into the market and by January next 
a large part of the indigenous cotton 
would have come. Government are 
elso continuing their efforts to aug-
men t foreign imports still further so 
that an adequate bufl'er stock could be 
built up. In these circumstances, pro-
duction is sure to improve and 
increase, and it is bound to have ita 
-elrect on the market and the prices. 

Another important step which Gov-
ernment have taken is to refer the 
quelrtion of the fixation of fair, ex-mill 
and retail prices to the Tariff Com-· 
mission. The main terms of reference 
include the determination of the cost 
of production of the various types of 
cloth and yarn, and fair ex-mill prices 
of cloth and yarn. In addition, the 
Commission has also been requested to 
suggest methods for effecting suitable 
adjustments from time to time in such 
prices so as to allow for major fluctua-
tions in the price of raw cotton and 
other elements of cost of production_ 
These are fairly comprehensive and the 
report of the Commission would help 
the Government in deciding on a long-
range policy in regard to cloth prices 
and other connected matters. 

As regards yarn, the prices are still 
under consideration but we expect that 
they would also be fixed in a manner 
which would correspond to the revised 
prices of cloth. 

Shri Ranga (Tenail): May I know 
whether the Tariff Commission will 
also be requested to suggest to what 
extent it would be possible to bring 
down the prices of cotton yarn in view 
of the fact that Government is anxious 
to increase the production of cloth? 
In the handloom industry crares of 
people are employed and they are pro-
ducing quite a ]erge proportion of the 
total quantity of cloth that is needed 
in the country. The handloam weavers 
are also suffering now and they would 
like to have a sutiable reduction in the 
prices of cotton yarn. 

Mr. Speaker: The handloom weavers 
are also suffering. 

Shri Lal Bahadur Shastri: My im-
pression is that that aspect is included. 
but I am prepared to look into it fur-
ther and do whatever is necessary. 

Shrl Braj Raj Singh (Firozabad): 
The Minister's statement reveals that 
the prices of coarse and medium cloth 
especially are 20 per cent higher than 
they were in August, 1959. He also 
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laid that the cotton crop is fairly good. 
May I know whether the Minister is 
satisfied with the cut which has been 
recently agreed to with the Federation 
and, if not, what further steps he is 
going to take so as to keep the prices 
at the level of those obtaining in 
August, 1959 especially with respect to 
the medium and coarse varieties? 

Shri La! Ba.lw.dur Shastri: As I said, 
the cotton has started moving into the 
market now. In fact, most of the cot-
ton comes into the market by the end 
of February or even till the middle of 
March. The expectations about the 
crop, as I said, seem to be quite good. 
Therefore, for the time being, what has 
been decided seems to be satisfactory. 
But the main point that the hon. Mem-
ber has to remember is that especially 
in the case of the special varieties of 
cloth which come under the categories 
of coarse and lower medium and which 
are commonly used by the people, the 
reduction is more substantial. That 
is, it will be about eight per cent. It 
will then come down to 17 per cent. 

Shri Braj Raj Singh: The Minister 
agreed that the increase mainly was 
due to the shortage of cotton supply to 
the mills. Now, he admits that cotton 
is being made available to the mills in 
adequate quantities and that within 
four weeks, the November crop shall 
be there and that there will be no 
difficulty. If, within this period-four 
to six weeks-the cotton is made avail-
able to the mills in adequate quantities 
as mentioned by him, may I know 
whether the Government will compel 
the mills to keep the prices at those 
rotes which were pi"evalent in August, 
1959? 

Mr. Speaker: If conditions have 
eased, why do they not go back to the 
prices prevailing in 19~9? That is the 
question. 

Shri Lal Bahadur Shastri: Firstly, 
the conditions have not eased to thet 
extent. Secondly, there are other rea-
sons also for the rise in prices. All I 

said, the recommendations of the Wage 
Board were implemented and there is a 
rise in wages. Thirdly, the prices of: 
indigenous cotton are still high and 
those of imported cotton are much. 
higher. So, all these factors are there. 
Therefore, it is not possible to bring. 
down the prices to the August 1959, 
level. 

Mr. Speaker: What han. Members' 
obviously want to know is, whether' 
the han. Minister means to say that 
the 20 per cent cut in the prices 
now will stand and there would not be 
any further reduction and there will 
be no going back to the price-level of 
August, 1959, notwithstanding the fact 
that the situation regarding cotton· 
eases. 

Shri La1 Bahadur Shastri: I did not 
say that. I have said that at present 
for the time being, this is the pricl!!' 
which has been prescribed and we 
have agreed to that. 

Mr. Speaker: Is there any time-limit? 

Shri La1 Bahadur Shastri: There is 
no time-limit. But as I said, ihl!!' 
chances are that as the position of cot-
ton will ease it will have a good effect 
both on the market as well as on the' 
prices. The prices are expected to &0 
down. 

Mr. Speaker: Does he mean that of 
its own accord. it will go below 20 per' 
cent? 

Shrl Lal Bahadnr Shastri: I expect 
so, because it will depend on the cot-
ton position and higher production. 
They have agreed to increase produc-
tion of the special varieties by 25 per 
cent. I do expect the prices should: 
come <lown. 

Shri Anthony PiJlal (Madras North): 
The textile wage board estimated that 
the increase in wages would result in· 
only a 2 per cent rise in the cloth, 
prices. On the last occasion, they hav8>-
allowed a price rise of 25 per cent:.. 
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Now the Minister says the cotton posi-
tion has much improved and they are 
going to have some 50 lakh bales. Out 
of the 25 per cent increase in the price 
of cloth, 23 per cent was represented 
'by increase in the cotton price. So, if 
the cotton supply eases, surely the 
price of cloth should come down by 
much more than 5 per cent as suggest-
.ed by the hon. Minister. 

Shri La.l Bahadur Shastri: It will 
'·~ome down by 5 per cent and in some 
eases by 8 per cent. As I said the 
cotton position is yet to improv~. The 
House will remember that last time 
when 1lhis matter was discussed in this 
House, Government themselves had 
suggested to the Cotton Mills Fede-
ration to bring dOWn the prices to 20 
per cent and not to keep it at 25 per 
cent. Now that 20 per cent has been 
agreed to. Not only 20 per cent, but 
3 per cent more in the varieties which 
are in common USe has been agreed 
to. 

Shri Damani (Jalore): For the sake 
· of clarification. I want to ask if the 
· qualities which are being used by the 
industry for the manufacture of belt-
ing products, and rubber products like 
cycle tyre, will be free from stamp-
ing? 

Shri Lal Bahadur Shastri: I do not 
think they can be excluded. 

Shri Ranga: May I take it that it ill 
not the intention of the Government 
to further reduce the ftoor price for 
cotton, because there are already com-
plaints that the floor price is much 
too low, in view of the rising prices of 

· all commodities and inflation? 

Shri Lal Bahadur Shastri: It is a 
·di1Jerent question altogether-floor 
price and ceiling prices of cotton. 
.i\nyhow, the price has been settled 
lor ·this year and we cannot interfere 
with it at the present moment. 

Sardar Iqbal Singh (Ferozepur): 
About the working of the cotton con-
trol order, may I know whether Gov-
ernment !have received any complaints 
from the Punjab region that this order 
about requisitioning of cotton bales is 
going against the peasants and the 
peasants are suffering because of it? 

Shrl Lal Bahadur Shastri: I have 
not received any complaint, but if the 
hon. Member will bring any specific 
matter to my notice, I shall certainly 
look in to it. 

11ft ~ ~ (~) : 4' 'fTlffi 
~ ~ f1If.m<: ~ ~ ~T ~ 
~ Ri Rimor '" ~~ '1ft ~ '1ft ~ iff 
~~ll<'T'!~'lftm~~ 

~ "fTf~ I ~l'IT iliff ~ ~ f'" 
~ 'f>T ~f1i ~ ~wi, ffi ~ 'f>T ~ ~ 

;:;rr~.¢R ~ "'r ~ ~;:;rri ffi ~ 
'f>T ~ fm: ;:;rT>l I 4' ~ ~ Ri ~ 
'1ft ~!i i:.~"zf'a'llftmt~RT~ f'" 
mU 'ifr.iT 'f>T ~ rt'" ;;il'lT ~ ~ 
~ "f~ I 

Mr. Speaker: He wants that all the 
pl'ices of all the commodities which 
are in use to be controlled, so that 
there may be uniformity. (lnteTTUp-
non). 

Shri Braj Raj Singh rose-

Mr. Speaker: I am not going to 
allow. I 'have allowed a sufficient 
number of questions. 

Shrl Braj Raj Singh: You were 
pleased to remark towards the begin-
ning of the session when this question 
carne up that you would allow a dis-
cussion if the prices did not ~ 
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down. Now the thon. Minister admits 
that in certain varieties like the coarse 
and medium varieties, cloth prices 
will be 17 per cent above the August 
1959 level and in other cases it will 
be 20 per cent. These are the main 
varieties which are used by the poor 
people. 

Mr. Speaker: If he had said this as 
SOOn as the statement was made by 
the Minister, I would !have considered 
it, I myself was considering then 
whether I may not allow a discassion. 
But a discussion has already been al-
lowed nOW. The hon. Member has 
said more than what he would have 
said if a discussion is allowed. He may 
put one more question. 

Shri Braj Raj Singh: May I know 
whether any date-line has been fixed 
for the report of the Tariff Commis-
sion about the fixation of cloth prices 
and whether after the report is receiv-
ed Government will look into all the 
aircurnstanees-the price of cotton, 
etc,-while accepting the report? 

Shri Lal Rahadur Shastri: No date-
line has bec'n prescribed, so far as my 
information goes. Generally it is not 
done. 

'lit OOJfn' ~ : ihJ iffif 'f>T ;;r;n;r 
;r~1 f~ J.T lfm ~ I 

'II'~~ ~~. : ~ 'f>T;;m;r ;r.tr 
~""~II 

Shri Yadhav Narayan Jadhav (Male-
gaon): There is a Press report to the 
effect that there is a large stock lying 
in the textile mill sector. The hon. 
Minister has said the textile mills will 
be allowed to have more production in 
some varieties. Does it mean that the 
targets fixed for the textile mill sector 
for the Third Five Year Plan will be 
reached within the next year? 

Shri Lal Bahadur Shastri: The 
targets for the Third Five Year Plan 
is going to be much higher. So far as 
the present accumulation is concern-
ed, I hope it will be cleared Vf>rY soon 
in the light of the steps that we now 
propose to take. As I said, the trade 
was almost non-eD-operating and they 
1875 (Ai) LSD-5. 

the House 
were not lifting the clotih. They were 
if not actually non-co-operating, were 
very indifferent. Now the cloth will 
be lifted and I hope there will be 
no accumulation in the mills in the 
course of the next few months. (1n-
te-rruptiom) . 

Raja Mahendra Pratap (Mathura): 
Are not the lives of people more valu-
able than the prices of cloth? People 
are dying in Punjab. 

Shri Tyagi (Dehra Dun): He deser-
ves congratulations for his achieve-
ment; he has done it single-handedly 
without any help from any foreign 
experts. 

12'28 hrs. 
MARKING OF HEAVY PACKAGES 

(AMENDMENT) BILL 

The Minister IIf State in the Ministry 
of Transport and CommunicatiOll8 
(Shri Raj Bahadur): I beg to move 
for leave to introduce a Bill to amend 
the Marking of Heavy Packages Act, 
1951. 

Mr. Speaker: The question is: 
''That leave be granted to intro-

duce a Bill to amend the Marking 
of Heavy Packages Act, 1951." 

The motion was adopted. 
Shri Raj Bahadur: I introduce the 

Bill. 

12'29 hrs. 
RE: BUSINESS OF THE HOUSE 

Shri KhadiIkar (Ahmednagar): May 
I seek a clarification? May I know 
when item No.9 on the agenda paper 
will be taken up? 

Mr. Speaker: At 5 o'clock. 
Shri Braj Raj Singh (Ferozabad): 

There are two half-an-hour discussions 
also. 

Mr. Speaker: The motion of Shri 
Vittal Rao will be taken up at 3 
o'clock. Shri Khadilkar's motion will 
be taken up at 5 o'clock for an hour, 
or even earlier, if the first motion is 
finished earlier. After the first motion, 
this will be taken up as the next item. 
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Mr. Speaker: At 5 o'closk. 

Shri Braj Raj Singh (Ferozabad): 
There are two half-an-hour discussions 
also. 

Mr. Speaker: The motion of Shri 
V'ttal Rao will be taken up at 3 
o'clock. Shri Khadilkar's motion will 
be taken up at 5'clock for an 
hour, or even earlier, if the first 
motion is finished earlier. After 
the first motion, this will be 
taken up as the next item. 

12.30 hrs. 

INDUSTR'AL FINANCE CORPORA-
TION (AMENDMENT) BILL 

The Deputy MinIster of 'Finance 
(Shrimatl Tarkeshwari Sinha): Sir, I 

beg to move: 

''That the Bill further to amend 
the Industrial Finance Corporation 
Act, 1948, be taken into considera-
tion." , 

As the House is aware, the Indus-
trial Finance Corporation Act was pass-
ed in 1948 to set up an institution for 
providing medium and long term cre-
dit to industrial concerns in India. The 
Act was amended in 1949, 1952, 1955 
and 1957. The amendments effected on 
the last occasion, it will be recalled, 
were ma;nly to authorize the Corpora-
tion to guarantee deferred payments 
in respect of import of capital goods 
from abroad and to enhance the Cor-
poration's borrowing powers. 

The House may have already noticed 
the signifi=t improvement during the 
last year in the overall business of 
the Corporation, as revealed in its 
Annual Report for the year ended 30th 
June 1960, which was laid on the 
Table of the House a few weeks ago. 
I would like particularly to inv;te the 
attention of the House to the record 
total of loans approved by the Corpora-
tion amounting to Rs. 17' 92 crares, the 
previous highest figure having been 
Rs. 15.13 crores in 1955-56. The pro-
fits of the Corporation during the last 
year have also recorded a substantial 

(Amendment) Bil! 
increase over that of the previous year. 
The Corporation has been able to aug-
ment its reserves appreciably. During 
the last three years the Corporation 
has paid back to the Central Govern-
ment over Rs. 25 lakhs On account of 
the subvent'on received by it in earli-
er years fOr the discharge of its liabi-
lity to pay a guaranteed dividend. The 
Rouse may also be aware that, for the 
first time since its inception, the Cor-
poration has secured a foreign ex-
change line of credit of $10 million 
from the Development Loan Fund ~ 
the U.s. Government for sub-lending 
to industrial concerns in India. This 
will further increase the usefulness of 
the Corporation. 

In view of the progress already 
achieved by the Corp:;ration and the 
role it is expected to play in the com-
ing Third Plan period, it is necessary 
to equip the organisation with the 
necessary tools to serve industry in a 
wider field. This Bill is largely intend-
ed to serve that purpose as is explain-
ed in the Statement of Objects and 
Reasons attached to the Bill. 

I flOW turn to explain briefly some 
of the amendments before the H'HlSC. 
:rt is proposed to amend section 23 of 
the Act to widen the scope of the 
business which the Corporation may 
transact. Under the existing statute, 
the Corporation is authorised to grant 
loans floated by industrial concerns in 
the public market, but not loans raised 
by such concerns from banks. It may 
sometimes happen that a concern which 
has already mortgaged its assets to the 
Corporation is unable to offer suitable 
securities for getting necessary accom-
modation from a bank. It seems but 
proper that facilities should be provid-
ed in su'table cases for industrial con-
cerns to secure bank accommodation on 
the guarantee of the Corporatioo..41 
Again, the COl'poration has now power 
to guarantee' deferred payments for 
import of capital goods from outside 
India but it cannot guarantee deferred 
payments in respect of capital goods 
manufactured inside the cvuntry. It 
seems desirable to include the pur-
chaSe of indigenous capital goods also 
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within the scope of guarantee of de-
ferred payments. 

There has been a demand from 
bus;ness circles that the Corporation 
should have powers to guarantee cre-
dit arrangements made by Indian in-
dustrial concerns with foreign institu-
tions like the Exporl-:mport Bank of 
the U.S.A. It is proposed to meet this 
demand by empowering the Corpora-
tion to guarantee loans in foreign 
currency, subject to the prior approval 
of the Central Government. 

Under the existing Charter, the Cor-
poration is emp:wered to underwrite 
the issue rtf stocks and shares etc. by 
individual concerns, but is precluded 
from subscribing directly to such 
issues. In the present con text of rapid 
industrial development it is considered 
that the association of an institut;on 
like the IFC with direct subscription 
to capital will engender a greater 
feeling of confidence in the general 
public. Furthermore, if industrial con-
cerns can raise the necessary capital 
with relative ease, the:r dependence on 
the Corporation for loan finance will, 
in part, be reduced. It is therefore, 
proposed to amend the Act to permit 
the Corporation to enter this new field 
of direct subscription to capital issues. 

Of the various businesses of the cor-
poration, the most important one has 
been the grant of long-term loans to 
industrial concerns. These loans carry 
only a fixed rate of interest for the 
entire peri8d. Where a venture which 
has received a sizable loan fr~m the 
Corporation, makes a very large pro-
fits and declares handsome dividends, 
It seems but reasonable that the Cor-
E?Oration should be enabled to share in 
• prosperity of the concern. To 
achieve this purpose, it is proposed to 
make it permissible for the Corpora-
tion to conclude, in suitable cases, 
loan arrangements containing the op-
tion to convert loans etc. granted by 
it into share capital of the loanee con-
cern. I may incidentally mention, in 
fh.is connection, that this method of 

(Amendment) Bil! 
financing is also practised by the Inter-
national Finance Corporation. 

I now come to another important 
change proposed by the Bill. Under 
the present section 24 of the Act, the 
Corporation cannot guarantee loans or 
grant loans and advances, or subscribe 
to debentures of a single industrial 
concern if the total amount exceeds 
Rs. 1 crore, without the guarantee of 
the Central Government for the re-
payment of the loan with interest. The 
Government owns 20 per cent of the 
share capital af the Corporation. The 
Government gives the Corporation 
substantial loans from time to time. In 
addition, the Government has guaran-
teed all the bonds floated in the Indian 
market by the Corporation. It has 
also guaranteed the foreign currency 
loan raised by the Corporation from 
the Development Loan Fund of the 
USA. There is thus little po;nt in the 
Government guaranteeing, over again, 
the individual loans etc. exceeding 
Rs. 1 crore which the Corporation 
gives, naturally sparingly, to indus-
trial concerns in India. : t is, there-
fore, proposed to dispense with the 
provision in the present section 24 for 
the Central Government's guarantee 
whenever the Corporation lends more 
than Rs. 1 crore to a single party. 
Nevertheless, Government would ex-
ercise proper control en such business. 
The amendment now before the House 
provides for Government's prior app-
roval being obtained by the Corpora-
tion, in the case of these relatively 
large loans. 

Before I conclude, I may mention 
briefly some of the other amendments 
in the Bill. It is proposed to include 
the cold storage industry in the defini-
tion of industrial concerns eligible for 
financial assistance from the Corpora-
tion. The House will welcome another 
provision in the Bill which seeks to 
bring the provisions of section 42 of 
the Act relating to the framing of 
rules by the Government, in accord-
ance with the practice approved by 
the House. 
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[Shrimati Tarkeshwari Sinha] 
There are a few other amendments 

which are of a minor or of a drafting 
nature and I need not take any fur-
ther time of the House to discuss them. 
With these remarks : commend the 
Bill t~ the House for consideration. 

Mr. Speaker: Motion moved: 

"That the Bill further to amend 
the Industrial Finance Corporation 
Act, 1948, be taken into considera-
tion." 

There is an amendment by Shri 
Prabhat Kar. He may move the am-
endment and also speak on it. 

Shri Prabhat Kar (Hooghly): 
move that the Bill be referred to a 
Joint Committee of the Houses c()n-
sisting of 30 members; 20 from thi.o 
House, namely:-

Se:h Achal Singh, Shri Premji R. 
Assar. Shri S. M. Banerjee, 
Shri Hem Barua, Shri Naushir 
Bharucha, Shri Bibhuti Bhu-
shan Das Gupta, H. H. Maha-
raja Pratap Keshari Dec, Shri 
V. Eacharan, Shri M. Elias, 
Sh.ri Bhaurao Krishnarao Gai-
kwad, Shri Aurobindo Ghosal, 
Shri Indrajit Gupta, Shri 
Muhammed Khuda Bukhsh, 
Shri K. P. Kuttikrishnan Nair, 
Shri C. R. Narasimhan, Shri 
Raghunath Singh, Shri E. V. K. 
Sampath, Shri Braj Raj Singh, 
Shri Shraddhakar Supakar, 
Shri Prabhat Kar; 
and 10 members from Rajya 
Sabha; 

that in order to constitute a sitting 
of thp Joint Committee the quorum 
shall be ene-third of the total numbers 
of members of the Joint Committee; 

that the Committee shall make a 
rep,'ct to this House by the first day 
of the next session; 

that in other respects the Rules of 
Procedure of this House relating to 
Parliamentary Committees will apply 
with such variations and mod'fications 
as the Speaker may make; and 

that this Ho~ recommends to 
Rajya Sabha that Rajya Sabha do join 
the said Joint Committee and com-
municate to this House the names of 
members to be appointed by Rajya 
Sabha to the Joint Committee. 

So far as this Bill is concerned, we 
have suggested that this Bill be referr-
ed to a Joint Committee, the reason 
being that by this amendment a new 
character is going to be imposed on 
the Industrial Finance Corporation. 

This Corporation, as pointed out by 
the hon. Minister, was ~ .. rted in 1948 
with a view to provide me-1ium and 
long-term credit for industrial under-
takings. There have been subsequent 
amendments made to the Industrial 
Finance Corporation Act and the last 
one was to the effect that the Corpora-
tion is to guarantee in th .. import of 
capital goods on behalf of the private 
sector. 

The new amendment g:ves power to 
the Corporation to guarantee industrial 
undertakings' advances from banks in-
cluding co-operative banks and also to 
guaran tee purchase of capital goods 
produced in the country, ~n short, I 
would say that the Industrial Finance 
Corporation is to act as what was 
known in the olden times as the shroff 
or the bania system to guarantee all 
the transactions of the principal. That 
part the CorpGration is going to play 
on behalf of the private sector. 

The purpose for which the Industri-
al Finance Corporation was established 
was with a view to help the industries 
in t'ding over their clifficulties and 
that also in the case of some specifted 
industries so that they could be helped 
their function. Today, if we look into 
the statement of objects and reasons, 
as pointed out by the hon. Minister, 
We find that the Corporation will act 
as a guarantor in all the financial. 
affairs of a company. The Corporation 
w'll be granting loans and the pro-
perty will be mortg1ged. Thereafter 
if finance is required, the company is 
to ask for an advance or loan from 
the bank. As it will not be possible 
for it to secure the required advance 
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or loan in tne absence of security, the 
Corporation which has already grant-
ed loans will stand as a guarantor to 
the bank so that the money may be 
paid to the concern. When the pro-
perty is already mortgaged to the Cor-
poration because a loan is already 
standing in the name of the creditor, 
how will the same man again stand 
a guarantee to the bank? In case of 
difficulties which will be the first 
charge--the Corporation's loan or 
the bank's loan-and what will be the 
position of the guarantee of the Cor-
poration to the bank? 

It is clearly stated that sometimes 
the concerns which have already mort-
gaged their assets to the Corporation 
are unable to offer suitable security to 
the banks for accommodation and so 
the banks will not accommodate them 
unless there is a proper security. Be-
cause already the property or the as-
sets are mOlltgaged to the Corporation 
and that also because a loan has been 
taken, the Corporation is standing as 
a guarantor. That means that the 
Corporation, in case a compay is not 
in a position to pay to the bank, will 
make the payment. 

Then, the Corporation will also give 
a guarantee in case of purchase of 
capital goods in the country. I do not 
know whether the Corporation will be 
acting simply with a view to provide 
complete finance for the private sec-
tor. Firstly, there is a loan that is 
granted; secondly, there is already a 
guarantee for the foreign exchange for 
the purchase of capital goods from a 
foreign country; nOw there is a guar-
antee for the banks' advances as also 
(or purchase of capital goods inside 
the country. This means that if a 
company starts without proper capi-
tal. the Industrial Finance Corporation 
will provide all the money required 
and stand guarantee to see that the 
company thrives and pays dividends to 
its shareholders. I do not know whet-
her this was the purpOSe for which 
thp Industrial Finance Corporation 
was established. The way thingS are 
being amended now, I would at least 

(Amendment) Bill 

like to know from the hon. Minister 
that if all the finance is to be provid-
ed by the Industrial Finance Cor-
poration directly or indirectly what 
part the private capital will play in 
that particular industry. 

So far as the purchase of share is 
concerned, I welcome that provision. 
In that case the Corporation will also 
be entitled to take a share in the pro-
fits. But I do not agree that loans 
should be convel\ted into shares. It 
a company has already taken a loan. 
that should not be converted into 
shares of that company. I would sug-
gest, therefore, that as this is a major 
shift in the whole structure of the 
Industrial Finance Corporation. 
this matter requires thorough 
discussions and understanding. 
It should not be just discussed 
over here at this moment. It should 
be referred to a Joint Committee. 
~r a thorough discussion about the 
future functiOn of the Industrial Fin-
ance Corporation the Bill shoula again 
come before the House for its consi-
deration. 

As I have pointed out, as a resti1t 
of this amendment, no daubt, the 
work of the Industrial Finace Cor-
poration will increase but that will be 
to the detriment of the Corporation'. 
interest because such a power which 
will be granted to the Corpoll8tion and 
which will be enjoyed by the various 
concerns will create complications 
about the realisation of the money and 
will result possibly in monetary loss 
to the Corporation. 

The hon. Minister, while moving for 
the consideration of the Bill, has said 
that this practice is also follOwed in 
the United States. There the Finance 
Corporation also performs .this func-
tion which is now contained in the 
amending Bill. But considering the 
present position and the role of the 
private capital and also the way in 
which the private sector is function-
ing, I would request the hon. Minister 
to consider whether such a function 
should be given to the Industrial 
Finance Corporation at this stage. I 
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(SJoui Prabhat Karl 
would, therefore, suggest that this Bill 
be sent to the Joint Committee for 
their consideratiOD. 

Along with that I would just point 
out one or two ,things in the Bill it-
self. If at all this power of giving 
guarantees is to be granted, there 
must be certain hard and fast rules 
which should be laid down. 

There must be something prescribed 
definitely under which circumstances 
guarantee will be made to the banks. 
It should not be left to the Corpora-
tion. Parliament must know exactly 
under what circumstances the guaran-
tee will be given. I do not know why 
under claUSe 6, this new previso is 
needed ·to section 24. It has been 
stated that there is no need for the 
Government to further guarantee be-
cause already the Government guar-
antee stands and it does .the same 
function. It is said: 

"Provided that the aforesaid 
limit of one crore of rupees may 
be exceeded with the prior ap-
proval of the Central Govern-
ment." 

I do not know which difficulty the Cor_ 
poration is facing at present without 
this proviso. The proviso says: 

"Provided that the aforesaid 
limit of one crore of rupees shall 
not apply to any such arrange-
ment when any loans, advances or 
debentures are, on the recommen-
dation of the Corporation, guaran-
teed by the Central Government 
as to the repayment of the prin-
cipal and the payment of the in-
terest." 

Why is this proviso at all necessary? 
What are the difficulties faced by the 
Corporation in the absence of such a 
provision? As I have said, I am com-
pletely against the granting of this 
function to the Corporation to act 
as the shroft of the private sector. 
This type of power should not be 
granted. As I haVe sald, this com-
'OJetely changes the whole character 
of t'he Industrial l'Inance Corpora-

lion when it was established. I would 
suggest that the Bill be sent to a 
Joint Committee, I move. 

Mr. Speaker: Motion moved: 

"Tha t the Bill be referred to a 
Joint Committee of the Houses 
consisting of 30 members; 20 from 
this House, namely:-

Seth Achal Singh, Shri Premji R. 
Assar, Shri S. M. Banerjee, 
Shri Hem Barua, Shri Naushir 
Bharucha, Shri Bibhuti Bhus-
han Das Gupta, H. H. Maha-
raja Pratap Keshari Deo, Skri. 
V. Eacharam, Shri M. EllaI;, 
Shri Bhaurao Krishnarao 
Gaikwad, Shri Aurobindo 
Ghosal, Shri Indrajit Gupta, 
Muhammed Khuda Bukhsh, 
K. P. Kuttikrishnan Nair, 
Shri C. R. Narasimhan, Shri 
Raghunath Singh, Shri E. V. 
K. Sampath, Shri Braj Raj 
Singh, Shri Shraddhaltar 
Supakar, and the mover; 

and 10 members from Rajya Sabha; 

that in order .to constitute a sitting 
of the Joint Committee the quorum 
shall be one-third of the total number 
of members of the Joint Committee; 

,that the Committee shall make a re-
port to this House by the first day of 
the next session; 

that in other respects the Rules of 
Procedure of this House relating to 
Parliamentary Committees will apply 
with such variations and modifications 
as the Speaker may make; and 

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
joint the said Joint Committee -and 
communicate to this House the names 
of members to be appointed by Rajya 
Sabha to the Joint committee." 

Who are all the Members who wish 
to participate? There are eighthOill. 
Members. I will allow fifteen minutes 
to each. Only two hours have been 
allotted for all the stages of the Bill. 
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8hri Warior (Trichur): For such 
an important Bill, I do not know how 
the Business Advisory Committee was 
pleased to give only two hours. 

8hri Naushir Bharucba (East Khan-
desh): His Party leader was there. 

Mr. Speaker: Hereafter, hon. 
Members must abide by the decision 
of their party or they must them-
selves come in. When the report is 
placed on the Table of the House, 
they must make a suggestion. He 
says at the last minute, I do not know 
how they have allotted two hours. The 
hon. Member must make himself the 
leader 00 his party. Such expressions 
ought not to be used. There are three 
opportunities. No. I: the Leaders of 
various groups or their representa-
tives are there. Then, the report is 
placed on the Table of the House. It 
is open to an hon. Member to say, this 
is not enough. . He just now comes up 
and says, '1 do not know'. The hon. 
Member does not know how things 
happen in this House. At 3 o'clock 1 
have to start another item of bus-
iness. I do not want such observa-
tions to be made. The world out-
side may feel that we are doing 
everything without consulting the 
House and the Members of the House. 
n never ought to be made. I am pre-
pared to allow some time. At 3 o'clock 
we start the other item. 

Shri N. R. Manlswamy (Vellore): 
The hon. Minister may reply at 3 
o'clock. 

Mr. Speaker: We have got the 
other Motion at 3 ·o'clock. 

8hr! Naushlr BharDeha: It may be 
taken the next day. 

Mr. Speaker: Already so much time 
has been taken. We shall finish at 
Three. We started at 12'30. 1 will give 
half an hour more. 

8hri Morarka (Jhunjhunu): Eight 
Members who are to take part will 
take two hours even of 15 :nlnutes 

(Amendment) Bm 
are given to each. It would be 3 
o·clock. Where would be the time for 
the hon. Minister to reply? 

Some HOD. Members: The hon. 
Minister can reply tomorrow. 

Mr. Speaker: Yes. How long would 
the clauses take? 

Some HOD. Members: They won't 
take much time. 

Shr; Warior: I wish to make only 
a few observations. In moving this 
amendment to send this Bill to a 
Joint Committee, my hon. friend Shri 
Prabhat Kar has explained the neces-
sity for that. The original Act came 
in 1948. After the original Act has 
been passed, the hon. Minister' was 
pleased to say. that there were cer-
tain amendments. There were, of 
course, seven Amending Bills. Out 
of the seven, four amending Bills had 
been passed before 1951. One was 
in 1952 and the remaining two were 
in 1955 and 1957. It is clearly known 
from this that these amending Bills 
had come much before the country 
had accepted the new pattern of 
economy. The country had accepted 
planned economy in 1952 only. The 
Industrial Finance Corporation as 
considered in 1948 is a pre-dated one. 
The character of the Industrial 
Finance Corporation ought to change. 
Naturally, the change comes now in 
the form of the Amending Bill. Is it 
in accordance with planned economy 
principle which we have accepted 
and tried in two Five Year Plans or 
is it militating against this is a very 
pertinent question which we should 
consider in this connection. 

The Corporation, it is true, has 
made good progress and this year's 
report shows that the Corporation 
has invested Rs. 17 crores in loans, 
etc., and made substantial profits also. 
Also, the Corporation had repaid the 
loan taken from the Government 
ear lier to meet certain guaranteed 
dividends, which the Corporation had 
to pay. That is also true, although 
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[Shri Warior 1 
half of the amount is still outstand-
ing. 

At the same time, the working 
of the Corporation will also show 
that there were certain instances, at 
least a few instances in which the 
loanees were not able to fulfil the 
obligations and the Corporation had 
to take over the physical assets of 
those concerns. The Corporation, 
in its report, is satisfied that those 
assets will cover the liabilities But 
those assets are to be taken o~er b; 
the Corporation and kept in the 
hands of the Corporation until they 
are purchased by somebody else or 
auctioned in one way or the other 
and the loans realised. 
n. 58 Ius. 

[DR. SUSHILA NAYAR in the Chair] 
There is another great aspect that 

this Corporation has got an Advisory 
body. In the report, we will find that 
the Advisory body members-none 
of them-have any direct connection 
with institutions which had availed 
of the loans. At the same time, you 
will find that some of them have 
already shares in these concerns' 
some of them may not have shares: 
but indirect connection with the same 
concerns. This is also an anomalous 
position now. Because, these advisers 
are all magnates in different fields of 
industry, sugar industry, chemical 
industry, textile industry and like 
that. It will also show one aspect 
that these industrialists who have 
invested some amount or not invested 
some amount, have only interest in 
running this Corporation. But really, 
the interests involved are those of 
the millions of workers and consu-
mers, but not a single representative 
of the organised working class is 
there on the board of directors. I do 
not mind if even a representative of 
the INTUC is taken. But board con-
sists of Government officials and some 
others outside. I cannot understand 
why this board of directors should be 
advised only by the industrial 
magnates of this country now. In 
1948 the atmosphere was quite differ-
ent, the set-up was quite different, 

(Amendmeflt) Bill 

the whole concept of the economy 
was different, but that has completely 
changed now. So, commensurate 
with the changes that have taken 
place in our country, I think the 
constitution of the advisory body and 
the board of directors should also 
change, but no such amendment is 
brought forward. 

13 brs. 
Last year the Corporation invested 

about Rs. 17l crores. While taking 
over all these new liabilities, has the 
Government at least made a pre-
assessment of how much money i:; 
involveli? This Corporation is run 
with 99 per cent Government money 
in some way or other. It may not 
be direct, in a few cases it may be 
indirect, like shares taken by corpo-
rate bodies. Even among the insur-
ranCe companies, I find from the 
report that more than 90 per cent of 
the investment is that of the LIe, 
and the Government stands guaran-
tee for the LIC. There is no gain-
saying· the fact that it is a Govern-
ment concern, it is as good as a Gov-
ernment concern. 

Huge loans are given to this Cor-
poration, even this year. It is claim-
ed that the Corporation has refund-
ed the amount loaned by the Govern-
ment to defray the expenses or 
dividend payments, but at the same 
time the Corporation is getting crores 
from the Government. And we can-
not allow a single pie of the taxpayer 
to be invested in a wrong fashion. 

From this report we find where 
the money is going. I can understand 
the private sector claiming some help 
and loan from Government. This 
Corpora tion is only an agency of the 
Government. Instead of running it 
departmentally, it is entrusted to this 
autonomous Corporation. and the 
Corporation runs it on behalf of the 
Government. That is the position. 
It is as gOOd as Government money, 
taxpayers' money. In the new set-up 
which we are visualising for the 
development of the economy of the 
country, we think more and more 
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attention should be paid to basic 
indu,trie3, but actually you will find 
from the report of the Corporation 
that the highest investment is in the 
sugar industry. Loans approved by 
the Corporation in the case of food 
manufacturing industries up to 30-6-60 
aggregated Rs. 25.72 crores, of which 
sugar accounts for Rs. 25'62 crores. 
That is the highest figure. But impor-
tant industries like the chemical and 
engineering industries are being 
starved. These industries are young 
compared to the textile industrY and 
require help. I do not know if our 
textile industrY cannot stand on its 
own legs after 100 years of protection, 
after our swadeshi movement after 
all that we have suffered f~r its 
sake from 1920 onwards when so 
many of our people, 80 many of us 
sacrificed for it. We claim that we 
donated our blood for the protection 
of the textile industrY in particular, 
because we had been in the move-
ment in 1920. But even now the 
lex·tiIe industrY claims sustenance 
from the Government or the Corpora-
tion. I cannot understand how the 
textile industrY can develop in our 
country at this rate. After giving 
all this protection, tariff protection, 
cotton cess protection, anti-labour 
laws protection, 25 to 30 mills ha ve 
been closed down in our country. 

What is the position of the sugar 
industry? By one stroke of the pen 
knowingly or unknowingly-I do 
not want to impute any motives--of 
the Food Ministry, the sugar industrY 
has got crores. Discussions had come 
up here. That industry is taking 
the majority of the loans from this 
Corporation. So, in this context, I 
could understand, appreciate and also 
support it if it were the view of the 
Government and the Corporation that 
this amount should go to the deve-
lopment of the basic industries. 

The Corpora lion has now got 
subsidiary offices in the States also, 
but from the analysis given here of 
the States which are the recipients 
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of these loans, we find a great di.-
parity. Why this disparity? Is it 
because applications are not forth-
coming to the Corporation from the 
backward States? Is it because, 
apart from the technical and legal 
questions, there are no industries at 
all in some of these States? In that 
case, I can understand if loans are 
given to these States in order to· 
establish new industries. I can sup-
port that. 

Shrl Naushlr Bharacha: Such 
Kerala. 

8hri Warior: Kerala, 
many more. 

Orissa 

as 

and 

I do not wish to waste my time or 
the time of this august House by 
quoting facts and figures from this 
report placed on the Table of the 
House. Actually, Orissa, Kerala and 
some parts of Maharashtra have not 
got, but Bombay has got. It is good 
that Bombay, got, because it can help 
the rural parts of Maharashtra. Now 
Gujerat is getting. The loans are go-
ing to places where there are indus-
tries. Industries are growing verti-
cally, not horizontally, that is my 
contention Yesterday I had occasion 
to initiate a half-hour discussion 
here. The whole question is this. 
Because there are facilities in Bom-
bay, because there is the Sasoon 
Dock in Bombay, because there are 
big buildings, because there is an 
airport, because there is railway con-
nection, Bombay alone should get 
the loans. We cannot understand 
that. In that case, how can regional 
disparity be removed, and how can 
new industrial enterprises come up 
in the backward regions of this 
country, regions which have remained 
backward for centuries? I do not 
envy Bombay. Calcutta and the big 
cities, I am not jealous of them but 
t hey have developed to such an e~tent 
that they themselves cannot bear the 
development. 

So, I would say that the entire 
policy, set-up and direction of this 
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Corporation must undergo a change. 
The am ::1::::'~:1ts proposed do not 
envisage such a change, and so I 
suggest that the Bill be referred to 
a Joint Committee. I am sure the 
wisdom of the Joint Committee will 
give us a better Bill than this. 

Shrimati Tarkeshwari Sinha: 
Before you call the next speaker, I 
have to make a submission. The 
Speaker decided that I could reply 
to the discussion tomorrow, but then 
we have to send the Bill to the Rajya 
Sabha. The Rajya Sabha is meeting 
only on the 23rd. So, the Members 
there might raise objectiOn that 
sufficient notice has not been given 
to them. So, if you can extend the 
time today by half an hour or so, 
we can finish this Bill and send it 
tomorrow to the Rajya Sabha, so that 
they get 24 hours notice of the Bill. 

Mr. Chairman: Let us see how the 
debate proceeds, and then we shall 
decide about it. 

Shrimati Tarkeshwarl Sinha: The 
Speaker said that at 3 o'Clock there 
would be another motion. 

Mr. Chairman: Yes. I shall bear in 
mind what the hon. Minister has 
said. 

Shri Morarka: I welcome this Bill 
for two main reasons. Firstly, it 
widens the scope of the present Act, 
and secondly, it gives' a certain 
amount of flexibility to the Corpora-
tion in its operations. Before I come 
to the actual provisions of this Bill, 
since the hon. Member who has pre-
ceded me has given certain facts and 
figures from the annual report, I 
consider it my duty to give some 
more facts and figures, which, I am 
sure, if placed before the House, would 
substantially change the picture which 
he has tried to paint. 

This corporation has till today 
sanctioned loans to the tune of a 
little more than Rs. 84 crores, and 
out ot these Rs. 84 crores loans, 
about Rs. 20 crores are given to the 

co-operative societies; most of theRI, 
of course, have gone to the sugar 
industry. Then again,out of these Rs. 
84 crores, the actual loans disbursed 
are more than Rs. 50 crores, but the 
outstandings are only Rs. 39 crores, 
because the remaining loans are re-
paid. The total interest earned by 
this corporation during its short life 
is Rs. 9'21 crores. Out of these 
Rs. 9.21 crores, the actual amount 
received is Rs. 9'1 crores. This means 
that the interest in default or in 
arrears is only Rs. II lakhs. 

Similarly, so far as the repayment 
of the loans is concerned, the total 
repayments due are Rs. 7.21 crores, 
and the amount actually repaid is 
Rs. 6'61 crores, leaving a balance of 
only Rs. 51 lakhs. Out of these Rs. 
51 lakhs, time has been given by 
mutual arrangement for Rs. 21 lakhs, 
and, therefore, a sum of only Rs. 30 
lakhs is lett, to be realised for which 
efforts are being made. 

The gross income of this corpora-
tion, when it started in the year 
1947, was Rs. 5.73 lakhs. In the last 
year, for which we have got the 
report before us, this figure increased 
from Rs. 5 lakhs to Rs. 250 lakhs. 
And Government which were requir-
ed to subsidise the payment of inter-
est etc. every year gave Rs. 53.45 
lakhs, towards that, has been repaid 
actually during the last few years to 
the extent of more than Rs. 25 lakhs, 
leaving a balance of Rs. 28 lakhs still 
to be repaid. 

If you judge the performance of 
this corporation from all these points 
of view, I would submit that this is 
one Government corporation which 
has shown consistently good and 
encouraging results year after year. 

There is another point also on 
which I wish to congratulate the Gov-
ernment and through the Govern-
ment, the management of this corpo-
ration, and that is concerning parlia-
mentary control or parliamentary 
accountability in regard to the affairs 
of this corporation. This corporation 
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has its annual accounts ending in the 
month of June, and we have gOt here 
a report which was submitted to its 
shareholders on 2nd August. You 
would appreciate that with all the 
various activities of this corporation, 
it was possible for this corporation to 
complete its accounts, get them audit-
ed and present them to the share-
holders almost within a month. This, 
I think, is a remarkable achievement, 
and the other Government corpora-
tions would do well to take some 
hint or some lessons from this corpo-
radon. 

Shri Naushir Bharucha: This is not 
an industrial corporation but this is 
only a finance corporation, and, 

. therefore. it can do it. 

Shri Morarka: We have got 
many other Government corporations 
too which are not industrial corpora-
tions, and their reports are presented 
only aiter a delay of more than eight 
or ten or twelve months and so on. 
For instance, we have got the LIC, 
the State Bank of India, the NIDC 
and many others, which are mostly 
financial corporations. I am only say-
ing that here is a point which deserves 
encouragement and must be recognis-
ed by this House which is naturally 
very anxious about parliamentary con-
trol over Government Corporations. 
We have often made complaints 
that the reports are not presented in 
time. My only point here is that here 
is a corporation which has been able 
to finalise its accounts, get them audit-
ed and present the report in about a 
month's time. I think that is a re-
markable achievement. 

The second point that I want to 
mention is about the contents of this 
report. Very often, the House has 
made complaints that the reports 
of these autonomous corporations are 
very sketchy and they do not give full 
and complete information. Here again, 
I submit that this is "ne report which 
could welI be copied by othl'r cor-
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porations. It gives such a lot of in-
formation, so complete in details that 
hon. Members here or as welI as the 
public outside can liberally make use 
of the information, because it is a full 
disclosure, and on that basis they can 
criticise or support the corporation as 
they like. 

Then I wish to point out that this 
corporation has given so far loans to 
21 industries, and the total amount, 
as I said earlier, comes to a little more 
than Rs. 84 crores. Out of these Rs, 
84 crores to 21 industries, five indus-
tries account for more than Rs. 60 
crores. Of these five industries, the 
sugar industry which is the main 
claimant has got loans to the tune of 
Rs. 25.62 crores, and out of these Rs . 
25.62 crores, about Rs. 20 crares have 
gone to the co-operative societies. The 
other main industries which haVe been 
helped by this corporation are as fol-
lows: Chemical industries: Rs. 9.38 
crores; Textiles: Rs. 9.62 crores; Paper 
Industry: Rs. 9.74 crores, and the 
cement industry Rs. 6.17 crares, 
making a total of Rs. 60.52 crores. 

In this connection, I would submit 
that the criticism of the hon. Member 
who has just preceded me and who 
said that this corporation gives loans 
mostly to the traditional industries 
which are already well established is 
not very weIl founded, because these 
are loans which were mostly sanc-
tioned in the previous years. So far 
as the co-operative sugar societies are 
coneerned, no doubt, loans are being 
given to them even now, but it is the 
policy of Government to encourage 
such co-operative societies. Other-
wise, during the last year, the loans 
given to the textile industry, to the 
cement industry or to these other so-
called traditional or established indus-
tries were very negligible. 

Coming to the provisions of the Bill, 
there is already a provision in the 
Act, permitting the corporation to 
guarantee the loans floated in the pub-
lic market by any industrial concern. 
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I have gone through the balance-sheet 
carefully, but I could not find out 
whether this corporation has actually 
guaranteed any such loan, because at 
least I do not know of any industrial 
CGncerns which can float a loan in the 
public market. The Government, of 
India or the State Governments or 
semi-Government bodies like munici-
palities etc. do it, but, for a private 
concern, to float a loan in the market 
is very difficult. So, even though this 
provision was there in the Act, it 
could not actually be made use of. 
And if one stretches this provision, the 
corporation could under the same pro-
vision have guaranteed ev~ the loans 
borrowed from the bank by the 
industrial enterprises. But, instead of 
doing that, Government have come 
forward and have asked for special 
permission from the House to gua-
rantee such loans. Once we accept 
the principle of guaranteeing the 
loans borrowed by the industrial en-
terprises, I see no harm in guarantee-
ing the loans borrowed from the com-
mercial banks as well. If the loans 
can be guaranteed when they are bor-
rowed from the public, they can 
all the more be guaranteed if they are 
borrowed from the commercial banks. 
So, the fear that Shri Prabha t Kar has 
in his mind. namely that here is a cor-
poratiOn which would find the equity 
capital, and loan capital and also 
guarantee the loans and deferred pay-
ments etc. is not very well founded. 
The reason is this. Whether the 
Corporation purchases the shares or 
under-writes the shares or guarantees 
a loan or actually sanctions a loan, 
there is a basic principle and criterion 
which it follows. It is that it does not 
advance more than 50 per cent of the 
value of the fixed assets of the bor-
rowing company. It has very rigidly 
followed this provision of the direc-
tive from Government, namely, that 
except in special and exceptional cases. 
it does not advance more than 50 per 
cent of the value of fixed assets of 
one company. I am going to ask the 
Deputy Minister to consider whether 
it is not desirable to relax this dlrec-

live and permit in suitable ca,es, pal'-
ticularly in case, of companies or con-
cerns of medium size to relax this 
position and advance or investment to 
the tune of 65 per cent, 70 per cent 
or even 75 per cent. In small-scale 
industries, the provision is now to 
give loans even upto 95 per cent or in 
some cases even more percentage of 
the total assets. In the case of very 
big industries which require crores of 
rupees, if the provision is there about 
50 per cen t, it may be all right, be-
caUse big persons can find capital. But 
the time has come when we must 
develop this concept of medium indus-
tries also. What is medium indua-
try is again a matter of definition and 
understanding, but I believe the Plan-
ning Commission has some vague de-
finition of a medium industry. At least 
in the case of such medium indus-
tries, which according to the Planninc 
Commission come within this defini-
tion, I think the provision of 50 per 
cent must be relaxed. It does not re-
quire any amendment of the Act; it 
only requires a direction from Gov-
ernment. If they can do that, I think 
it would help the Corporation to func-
tion in a more flexible manner. 

Another amendment sought to be 
made is to permit the Corporation to 
directly subscribe to the shares of any 
new company. Till now We permitted 
the Corporation to under-write the 
shares and till June 1960. it under-
wrote shares worth Rs. 1.87 crores. 
Out of this. the Corporation purchased 
or was obliged to purchase under the 
agreement shares worth Rs. 67.03 
lakhs. That means. as it is, the Cor-
poration can. and in fact, does. get thet 
shares under the under-writing agree-
ments. It is only a technical position 
that instead of under-wrIting and 
getting th" under-writing commission 
also, it straightway subscribes as pur_ 
chaser of the shares. While it is de-
sirable and while the argument of the 
hon. Deputy Minister is quite impres-
sive that the Corporation should share 
in the benefits of the industries, this 
argument cuts both ways. Once you 
purchase the shares, you are tying 
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your fortunes with that of the 
concern. If it prospers, you benefit 
and share in that prosperity; if by 
alilY miscalculation, the company fails, 
to that extent you also suffer. But if 
you are only a lender and if you only 
advance money, your loans are com-
paratiVely more secure and to that ex-
tent your position is better. 

Another suggestion is this. At pre-
sent, loans are given only to public 
companies. But under an amendment 
of the Indian Companies Act made re-
cently. we have imposed more obliga-
tions on the private companies and 
some of them would be deemed to be 
public companies now. I submit for 
the consideration of the hon. Deputy 
Minister whether it is not possible for 
the Corporation to extend its activi-
ties even to these private companies 
and whether any harm would be done 
or could be done by advancing loans 
to them also. 

I venture to make one more sugges-
tion. The Corporation should also un-
dertake a new activity, that is, guar-
anteeing loans to foreign banks which 
advance these loans in foreign coun-
tries for the purchase of capital equip-
ment for the industries to be establish-
ed in India. There is no such pro-
vision here. If the Corporation can 
start this, by guaranteeing loans 
which foreign banks advance to us not 
in India but in the foreign countries 
t enable us to make payment for the 
machinery and equipment we buy 
there, and if the money is repayable 
according to the instalments that the 
Government sanction, either in the 
foreign currency or in Indian currency 
I think it would help many of the in-
dustries much more, and that in a way 
would help. reduce the necessity of 
guaranteeing the deferred term pay-
ments. 

Madam, I think one can say honestly 
that this Corporation has done very 
well during the last 12-13 years, parti-
cularly after the debate about it in 
this hon. House during the First Lok 
&abila. I think it has shown remark-
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able progress and the Government as 
well as its management deserve cong-
ratulations. 

I wish to conclude with one point 
which though comparatively small, is 
yet a point. From the profit and loss 
account, I find that the salary of ~e 
General Manager of the CorporatIon 
is higher than that of the Chairman. 
It is perhaps qaite all right to have 
the salary of a Secretary higher than 
that of a Minister; in politics, it may 
be all right. But when you are runn-
ing Q Corporation on business princi-
ples, strictly on those considerations 
there is no justification why the salary 
of the Chairman, who is also full-time, 
should be less than that of the person 
who is under him. 

Shri Ranga (Tenali): He happens to 
be a pensioner getting his pension in 
addition to the salary. 

Shri Morarka: I am saying this for 
the consideration of Government. I 
am not saying this with any particular 
person in view. If Shri Ranga has an 
explanation, it is all right. But when 
one reads the profit and loss account, 
it does strike one why the Chairman 
should be paid less than the General 
Manager. The Chairman's salary must 
be a consolidated one and must be 
more them those under him. 

Mr. Chairman: I wish to make a 
request to hon. Members not to ask 
me to extend the time-limit of their 
speeches by one minute or two minu-
tes, because already I find that three 
minutes mOre have been taken in this 
case. As the time is very limited and 
many hon. Members have to be acco-
mmodated I do request hon. Members 
to please u,. to begin winding up at 
the first bell and stop after the second 
bell within half a minute or at the 
most one minue. 

Shri Ranga: r hope to be as brief as 
possible. I find myself in general 
agreement with the remarks and sug-
gestions made by my hon. friend, Shri 
Morarka. on this occasion. If I may 



6791 Indusnial 
Fifl4T1Ce 

[Shri Ranga] 

DECEMBER 21, 1960 CQTPcn-ation 6792 

say so, it was an excellent speech, and 
very educative also. 

I am anxious to urge two or three 
points. One is that so much power is 
given to the Central Government by 
this Bill in regard to SO many items 
mentioned here. I would like the 
Union Government to see that it uses 
this power in such an impartial man-
ner-non-political manner-that no 
opportunity would be given for any 
industrial concern or its management 
to have to complain that because it 
dGes not belong to such and such poli-
tloal party it is being discriminated 
against. I do not wish to make any 
charges now, because that is not my 
concern. I am only giving this warn-
ing and also this suggestion, and trust 
that the Government would so use its 
power as not to give any room at all 
for such complaints. 

Secondly, I agree with the point 
made by my hon. friend to my right 
when he said that this Corporation 
should be expected to give special 
preference to the development of in-
dustries located in the hitherto under-
developed areas, and also such indus-
tries which really deserve special 
development and which are not like 
the textile industry, which can claim 
to have its own resources and which 
has established its reputation for 
yielding very good profits. I am glad 
that as a result of the activities of 
this Corporation two great industries 
have come to be helped specially; one 
is the sugar industry on the co-opera-
tive side and the other, the cement 
industry. But care will have to be 
taken to see that they do not give 
assistance to such industries as are 
likely to run into over-production and, 
therefore, oblige the Government to 
permit exports at prices which would 
be less than the cost price in our own 
country. 

Having said that, I would like Gov-
ernment to see that special preference 
is given to medium-scale and small-
scale industries. Now that so many 
of these industrial estates are coming 
to be organised in different States, 

(Amendment) Bit! 

there is no fear of those industries 
not having either internal or external 
economies, and, therefore, there would 
be no risk in advancing moneys to 
those industries and industrialists. I 
am very glad these two or three 
amendments are sought to be made 
nOw which would certainly extend 
the scope of the activities of this 
Corporation. 

I am glad that whatever may be 
advanced by the banks would also 
come to be guaranteed. Also what 
ever accommodation may be given by 
deferred payments and so on by 
foreign concerns to our industrial 
concerns would corne to be guaran-
teed. These two are essential needs 
of our industry and I am glad this 
Bill seeks to provide for these two 
very important needs. 

But, I am a little doubtful, as my 
hon. friend Shri Morarka had been, 
about the provision made here allow-
ing the Corporation to purchase the 
shares and stocks of those concerns 
which seek its accommodation. I 
would like further thought to be given 
to this Rl8tter. Although power is 
being taken by Government and 
through Government by the Corpora-
tion, in this direction, I think, after 
careful consideration they would be 
able to see that it may not be an 
advisable thing if they become part-
ners in these various industrial con-
cerns, in their f Grtunes as well as 
their misfortunes. There is, of course 
strength in what the Deputy Minister 
has said that the Corporation should 
be enabled to take a share in their 
profits. But there is no guarantee 
that they would always be making 
profits; and even if they were to make 
profits, it would be much bettter to 
leave the choice to the managements 
concerned whether they would like 
Government to convert the loans or 
investments into shares. As you all 
know, the managements have their 
right to say whether anybody is 
acceptable as a shareholder or not. 
I do not see any reason why in thia 
case any exception should be made. 
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In conclusion, would like the 
Corporation to continue its good work 
and to carryon its work in such a 
manner that whenever industrialists 
seek its accommodation it would not 
look at the request only with the eyes 
fixed on the political character of 
the Government of the day but, sure-
ly, from the point of view of the 
suitability, the profitability and also 
the advisability of developing that 
particular industry and to that extent 
and in that manner. 

Shri Somani (Dausa): Madam 
Chairman, I would, at the outset, 
generally like to welcome the provi-
sions of this Bill, except one provi-
sion which gives the Corporation the 
option to convert the loan into shares 
about which I have got certain mis-
givings and to which I would come 
later. 

I whole-heartedly associate myself 
with the tribute that my hon. friend 
Shri Morarka paid to the efficiency of 
the working of this Corporation. I 
myself think that this is one of the 
few government Corporations where 
every effort is made and where no 
red-tape is allowed to come in the way 
of the prompt disposal of the proposals 
that come up before the Corporation. 

Coming to certain points raised by 
certain hon. Members, about the in-
adequacy of the loan facilities given 
by the Corporation for the develop-
ment of under-developed areas, I 
would also like to say something. 
The real position is.-and I think all 
hon. Members will agree-that it is 
after all not the duty of the Corpora-
tion to canvass for loans for particular 
industries or for particular areas. It 
is left to the individual applicants 
either from basic industries or from 
under-developed areas to come and 
approach the Corporation for loan 
assistance. And, if any hon. Member 
can point out any instance where the 
Corporation has not done justice or 
ha.~ not dealt with any case from the 
under-developed areas promptly, then, 
there might be some justification for 

(Amendment) Bill 
making any complaints. So far as my 
personal experience goes, I am 
aware--and I come from Rajasthan-
of the sincere efforts made by the 
Chairman of the CorporatiOn to en-
sure that the industries from Rajas-
t,han for the development of that 
back~ard area, get the maximum· 
benefit possible, from the resources of 
the Corporation. 

Shri D. C. SII,arma: (Gurdaspur): 
Is Rajasthan a backward area? 

Shri Somani: I am aware that the 
Chairman of the Corporation wrote a 
D.O. letter to the Chief Minister of 
Rajasthan inviting suggestions that he 
could make to make the Corporation 
more useful to the development of 
the industrial areas of Rajasthan. 
From that point of view, I feel that 
it is for the under-developed areas 
themselves to see that the necessary 
applications from those areas are sub-
mitted to the Corporation. If the 
Corporation is not approached with 
such proposals I do not think we 
can very well take any objection 
or complain in any way about 
the inadequacy of loan facilities 
given to the development of under-
developed areas. 

Coming to the provisions, I feel that 
most of them are steps in the right 
direction and will extend the scope 
of the Corporation which is already 
doing much useful work for accelera-
ting the pace of industrialisation in 
this country. I have no doubt that 
with the further widening of the 
scope under this Bill, the Corpora-
tion will be able to play a still wider 
and more significant role in the Third 
Five Year Plan. 

So far as the provision allowing the 
Corporation to guarantee the repay-
ment of credits for machineries of 
indigenous manufacturers is concern-
ed, I think, it is really a very welcome 
move which will enable the various 
industries in the country to avail 
themselves of this facility so that they 
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can make more and more purchases 
from the indigenous machinery manu-
facturers. 

Similarly, the clause which enables 
the Corporation to guarantee any 
loans which any industrial project 
may be able to raise from such foreign. 
financial institutions like the Export 
Import Bank of the United States is 
also really very welcome. It will 
enable the various industries in this 
eountry to avail themselves of the 
services of the Corporation for gua-
ranteeing the repayment of loans 
which they may be able to secure 
from foreign financial institutions. 
This should help in making available 
plant and machinery to the industries 
at a time when we are so much short 
of foreign exchange. 

There is one clause in this Bill, to 
which the hon. Deputy Finance Minis-
ter referred, relating to the option 
which is given to the Corperation to 
eon vert its loans into stocks and 
shares at a later stage, and I think a 
little more clarification is necessary 
about that provision. The hon. De-
puty Finance Minister said that some 
such procedure is followed by the 
International Finance Corporation. I 
think I should draw her attention to 
the fact that it is this procedure, it 
is this insistence on the option to con-
vert loans into stocks at a later stage, 
which has come in the way of several 
1ndian business houses availing them-
selves of the facilities afforded by the 
1nternational Finance Corporation. 

As, Madam, you are aware, our 
eountry is also a member of the Inter-
national Finance Corporation. So far 
as I know, during the long period 
since this Corporation has come into 
existence only two loan applications 
have been sanctioned so far as this 
country is concerned, and even out of 
these two applications one has not 
been availed of. Therefore, only in 
a solitary instance of a very small 
amount the assistance from the Inter-
national Finance Corporation has been 
availed of, and at a time when indus-
trial business houses are searching 
every financial quarter to secure 
accommodation for foreign exchange 

(Amendment) Bill 
you can very well realise the res-
trictive policy of the International 
Finance Corporarion which has come 
in the way of several business houses 
taking advantage of the facilities pro-
vided by the International Finance 
Corporation. It is simply because of 
the fact that they insist on their option 
to convert their loans into equity capi-
tal at a later stage. 

I would, therefore, like to seek a 
clarification from the hon. Deputy 
Minister. It should not in the ordinary 
course be a policy of the Industrial 
Finance Corporation in future to exa-
mine each and every proposal on the 
basis of this procedure under which 
they will ask the applicant to give the 
corporation the right to convert the 
loan of the corporation into equity 
capital at a later stage. This will 
create a lot of complicatiens. Now 
that the clause has been provided in 
the Bill, I would only like to appeal 
that this clause should be utilised, 
this pravision for conversion rights 
of loans into equity capital should be 
exercised only in very rare cases and 
very suitable cases where there may 
be certain special factors governing 
those applications, and in the ordinary 
course in the usual manner the cor-
poration should continue to give and 
to make available these loan facilities 
on the basis of a fixed interest which 
has really proved very attractive and 
very useful to the industrial develop-
ment of this country. 

Similarly, I feel that this provision 
to do away with the guarantee by the 
Government is really a step in the 
right direction. I do not think it is 
at all necessary. After all, it is on 
the merits of each case that the cor-
poration gives loans and it takes pro-
per care from the point of view of 
seeuri ty to see that whatever loans 
they give to any corporation or any 
company are adequately secured and 
no further additional guarantee from 
the government is necessary. Indeed, 
Madam, this guarantee clause has 
come in the way of business houses 
availing the loans promptly beeause in 
certain cases it has resulted in long 
delays. Since the guarantee clouse is 
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nat quite necessary, I think this dele-
tion of the guarantee close is a step 
in the right direction. 

I may also here make a reference to 
the clause which provides that in all 
cases where loans of Rs. 1 crore and 
above have to be given the approval 
of Government has to be sought. I 
have no objection to the Government's 
scrutinising the cases. But I would 
like to draw the attention of the hon. 
Minister to the remarks that have 
been made by the Chairman of the 
Corporation in his speech at the last 
meeting that almost 50 per cent of 
the proposals could not be finally sanc-
tioned because they were pending for 
approval with the Ministry. What I 
would like to submit is, it is much 
more desirable that whenever any 
such proposal for loan assistanc" of 
Rs. 1 crore and over is received it 
should fir.t be cleared by the Gov-
ernment so that the leng',hy process 
of screening by the Corporation and 
sanctioning the loan will not become a 
complete waste if later on the loan has 
to be rejectf'd by the Government. It 
will not then become a waste of time 
and energy on the part of both 
the atmlicant comJ>8ny and the 
corporation. Therefore. in cases where 
the Governll'ent approval has to be 
sought it is very well desir~ble that 
the clearance about a particular pro-
posal involvin!( a loan of one crnre and 
above should be given bv the Finance 
Ministry in the first instance so that 
no unnecessary delay will be caused 
onc" t.hp final sanction is given bv the 
corporation. We find from the Chair-
man's speech that loans involving Rs. 9 
crores. although they have been sanc-
tioned by the corpo"lltion, could not be 
paid to the companies concerned be-
cause according to the requirements of 
the law the Government has to ap-
prove those loans as thev involve 
sums amounting to Rs. I crores and 
over. Therefore, for the prompt dis-
posal of cases, I suggest that it should 
be the policy of the Government that 
all such proposals should be first sent 
to the Finance Ministry and only after 
a clearance is given by them that the 
Corporation should be asked to deal 
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with those applications in their usual 
manner. 

This is all, Madam, that I went to 
say about the clauses. I definitely feel 
that the Corporation has really been 
doing very impressive and very effec-
tive work in the field of accelerating 
the pace of industrialisation in the 
country, and the scope that is being 
widened under this Bill will enable 
it to function more effectively and 
more extensively in certain fields. At 
a time when there is an ambitious 
programme of industrialisation before 
liS, I welcome this Bill which will 
enable the Corporation to play a still 
more extensive role. 

In the end, I would also like to sup-
port the proposal made by my hon. 
friend Shri Morarka to enable the Cor-
poration to be more lenient so far as 
the loan proposals from the medium 
industries are concerned. This rigid 
insistenCe on the conversion of 50 per 
cent loans as assets may really retard 
the growth of medium scale industries. 
When the small scale industries are 
recelvmg a liberal assistance--and 
rightly s()-it is desirable that there 
should be some relaxation so far as the 
requirements of the medium scale 
industries are concerned. 

Shri N. R. Muniswamy: Madam 
Chairman, at the outset. I have to 
oppose the motion for referring this 
Bill to a Select Committee, because it 
will only result in loss of time which 
can profitably be utilised towards the 
industrialisation of our country by 
availing of the facilities that will be 
available under the provisions of this 
Bill. 

As regards the other aspects of the 
Bill, while appreciating the work done 
by the corporation towards accelerat-
ing the pace of industrialisation in this 
country, the experience gained by the 
corporation was such that the improve_ 
ment sought for by one particular 
clause in this Bill is not going to help 
a great deal at least with respect to 
one aspect-subscribing to the stock 
and shares of any industrial concern, 

Originally, Madam, the corporation 
could not participate in the prosperity 
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or in the adversity of any concenl. 
Now that the corporation wants to 
have some say in the real management, 
in the real administration, by taking 
equity shares directly, I am not very 
happy about it for the reason that the 
corporation is now changing its entity 
into that of a commercial concern. 
They are to discharge two roles now: 
the role of lending money and at the 
same time the role of being a bor-
rower. Therefore, they may not be 
able to exercise a strict control over 
the concerns if the corporation happen 
to be shareholders in the concerns. 
They will realise the difficulties and 
responsibilities of the concern, 
and the concern may not be supervis-
ed in a strict manner in the matter of 
the recovery of loans and also the 
guaranteeing of loans in respect of the 
money they borrow from the indigen-
ous manufacturers for the purpose of 
capital goods. The corporation take 
money and also guarantee the money 
that they take from other institutions 
abroad. I for one am opposed to this 
principle. If they are to be the share-
holders of a concern, then, it is against 
all canons of banking and all canons 
of corporation laws. Initially, when 
this corporation was formed, we 
thought that the enactment was meant 
for financing the deserving concerns. 
But now, if the corporation takes a 
share in the administration of the con-
cerns, it is some thing like an inroad 
into the autonomy of the concerns. 

Sometime ago, when this question 
was mooted at other places, I raised 
this same objection with the Finance 
Minister in one of the meetings of the 
Consultative Committee. He himself 
was amazed to see how it would be 
possible to do such a thing. He asked 
the officials whether it was a fact. 
Though they could not say anything 
definite, they said that there was such 
a move. The Minister was opposed to 
it. But I do not know how he has 
given consent to such a measure being 
introduced. 

The dual role which the corporation 
will be asked to perfonn would create 
far-reaching repercussions and diftI-

(Amendment) am 
culties in the main administration of 
the concerns. This is something like 
a bania's business. Not only do they 
lend money but at the same time they 
take a share in the concern. There-
fore, they are to do two functiOlUl. 
They must recover the money advanc-
ed to the concerns but yet they them-
selves are shareholders in the concerns. 
So, they can always share the respon-
sibility in the adversity as well as the 
prosperity of the concerns. When 
money is advanced, we have to insist 
upon the money being recovered or 
repaid in time. But now, when the 
corporation is itself a shareholder in 
a particular concern, it knows the 
difficulties and other responsibilities at 
the concern and It may even think of 
liquidating the concern or writing off 
the accounts or the loans, because the 
corporation has seen the difficulties of 
the concern. Therefore, I for one find 
no reason why this sort of dual func-
tioning should be allowed. 

The corporation as such must pre-
serve its entity as a financial concern 
and not be shareholders in any con-
cern. If it becomes a shareholder in 
any conce"7l, it would mean that the 
corporation is liquidating its own en-
tity and submerging itself with the 
management of the concern in which 
it is a shareholder. So, this aspect has 
to be very carefully considered by the 
Government. In fact, even the cor· 
poration may later find itself in diftl-
culties and then surely the Govern-
ment might come forward with an 
amendment to delete this particular 
prOVlSlon. I say this with a certain 
amount of responsibility because the 
corporation has been showing a large 
amount of profit by guaranteeing loans 
and subscribing to debentures and so 
on; I quite understand it, but it should 
not go in for a share in any concern. 
It can get a commission and according 
to one of the clauses in the Bill, it 
is entitled to a commission. Let them 
enhance the rate of commission. They 
can get it doubled if they want. But 
they should never be equity share-
holders. 

My hon. friend who spoke just now 
was not in favour of this aspect of the 



6801 Industrial 
Finance 

AGRAHAYANA 30, 1882 (SAKA) Corporation ti802 

measure, and he pointed out how the 
corporation would come into difficul-
ties by joining the fold of commercial 
concerns. The corporation may in 
course of time understand the difficul-
ties of the concerns and those con-
cerns may bring round the corpora-
tion to write off the loans, and it may 
all be done without the knowledge of 
the corporation also, or, things may 
go beyond the control of the corpora-
tion. Therefore, this is opposed really 
to all canons of banking institutions. 

The other aspect which I wanted to 
ment'on is with regard to certam 
doubts which may arise out of this 
Bi'!. The corporation not only guar-
antees loans but also deferred pay-
ments, either in respect of foreIgn 
countries or our own country. At the 
same time, the Government also, ill 
a way, guarantees the payments, over 
and above the guarantee given by the 
corporation. I am not able to under-
stand to what extent the corporation 
guarantees the amounts and to what 
extent the Government comes in for 
guaranteeing the amounts, in the over-
all picture. I would request the hon. 
Minister to th row some light on this 
aspect of the matter. What is the am-
ount so far guaranteed by the corpo-
ratiton, and to what extent the 
Government. also would guarantee. 
There are two guarantees 
It is really confusing. Why should 
there be two guarantees-one by the 
Government and the other by the cor-
poration? In caSe the amount exceeds 
Rs. 1 crores, Government have to per-
mit such a guarantee being extended. 

Shrl JhunjhuDwala (Bhagalpur): 
With permission. 

Shri N. R. Munlswamy: It has been 
modified into one of approval now. 
Whatever it is.-whether it is consent 
or approval-there is the guarantee of 
the Government also There is also an 
independent guarant~e by the corpora-
tion, at the same time. Why should 
there be two types of guarantees? I 
cannot understand it. unless it be that 
there is something behind all this. Un-
less the hon. Minister throws some 
light and make the hon. Members un-

(Amendment) Bill 
derstand what it is, I am not in a posi_ 
tion to support this provision. 

To avoid all these difficulties, I only 
wish that the Government appoints a 
statutory body. The functions of the 
statutory body would be to see how far 
the corporation's functions are in con-
sonance with the principles of the Act. 
Th;s statutory body should be an in-
dependent body. It will be something 
like a super-body. covering the guar-
antees extended by the Government 
also. It will examine the position 
from time to time, and it will be of 
benefit not ollly to the eorporation 
and to the Government but to the 
country as a whole. Such a statutory 
body would be more responsible to 
the House than this corporation, be-
caUSe this corporation is in a way a 
Government concern, since the Gov-
ernment owns 20 per cent of the share 
capital of the corporation. The balanCe 
is owned by the corpo'ation. I would 
only suggest that a statutory body be 
thought of in this connection. I do 
not know how far the Government 
would be able to proceed in this dir-
ection and how far it would be pos-
sible to appoint a statutory body. when 
there is no sanction for the formation 
of such a body in this Bill. Unless 
probably they come with another am-
endment to have a statutory body to 
look into the corporat;on's functions, 
it would not be possible for us to ap-
preciate the entire scheme of the cor-
poration. 

This corporation is not dealing with 
just a few lakhs or crores of rupees 
but with several crores of rupees, apart 
from getting huge monies from other 
countries also. It gets loans from 
foreign banks and that money is also 
to be guaranteed by the Government 
in respect of repayment. It is there-
fore not merely a banking concern but 
it is a big financial institution to help 
all concerns. It can be placed on a 
par with the World Bank. Therefore, 
since it occupies a very big position in 
the banking world, as a big banking 
institution, I should say that its res-
ponsibilities are ereater than what one 
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imagines now. I know the chairman 
of the corporation has to discharge im-
mense respClllsibilities not only in res-
pect of the Members of this House and 
to the country but also to the Govern-
ment. All the same, he must guard 
himself and the corporation from any 
lapse that might possibly come in or 
from any failure that might arise in 
the discharge of duties, not of his 
duties but of the duties of others. I 
therefore wish that instead of taking 
too much responsibility for the cor-
poration, it is better that the corpora-
tion is left with minimum responsibi-
lity and discharge that responsibility 
to the entire satisfaction of the coun-
try. For this reason, it should not take 
any shares in any concerns, for that 
work would add to the responsibilities 
of the corporation There should not 
be any addition t~ the responsibilities 
of the corporation; there should not be 
any more work than it could discharge 
now. I only wish that it eats less so 
that it can digest better, instead of 
eating more and finding it difficult to 
digest. Thus, for all these reasons, 1 
submit that the corporation also must 
be reluctant to enter into activities 
that a business concern engages itself 
in. The corporation should not be 
shareholders in a concern. 

I should like to make one more point 
and I shall have done. My hon. friend 
who spoke just before I rose, stated 
that good deal of time is being wasted 
when Government's approval is sought 
for loans exceeding Rs. 1 crore. I do 
not know the details, for, I am neither 
an industrialist nor a businessman and 
I do not know how business is con-
ducted. But as a layman, I could 
mention this. Of course, I do not know 
how much time is spent by the cor-
poration first, and then by the Govern_ 
ment in giving their approval The 
Government might not spend ~ much 
time as the corporation spends, but 
ultimately they may turn down the 
proposal which might cause delay and 
disappointment and belie the expecta-
tions of a concern, alter a lot of time 
is spent over a loan application. I 

(Amendment) Bill 

know industrialists who haVe asked for 
loans of Rs. 1 crore or Rs. 2 crores. It 
is a huge amount. People may not 
know the magnitude of the loan; they 
think it is only Rs. 1 crore. The figure 
may be one, but the content is some-
thing much more. So, I disagree with 
my hon. friend who wanted screening 
by Government. It is better that it 
is done by the Corporation, because the 
Corporation is there on the spot. in-
stead of asking for screening by the 
Government, he could have said, "They 
should not take a long time and it 
must be finished within the minimum 
time." If his suggestion is accepted, 
Government may remit it back for 
some more information and like that 
there will be delay. So, what he must 
insist upon is, it must be speedy, be-
cause we want rapid economic and 
industrial development of the country. 
So, they must be very quick in coming 
to conclusions and decisions. So, I do 
not want there should be any screen-
ing by Government: I want the status 
quo to be maintained. 

14 hrs. 

Since 1957 and even earlier, some-
times the Corporation used to lend 
money, the amount not being known 
to others. Sometimes they do things 
in such fashion. A certain minimum 
can be fixed, say, Rs. 50 lakhs or Rs. 1 
crore and whenever they lend money 
to that extent, they must give publicity 
that the Corporation had given 80 
much money to such and such person, 
so that the people may pursue and find 
out whether that partiCular concern, 
which is the beneficiary to the extent 
of the huge amount of Rs. 2 crores or 
Rs. 3 crores, is being managed proper-
ly. When it is found that there is even 
an iota of mismanagement, it should 
be brought to the notice of the Govern-
ment. Considering the way things are 
being done, it is better that some 
check is put and there should be no 
secrecy when we deal with such huge 
sums of money. It must be given wide 
publicity in the papers that this Cor-
poration has lent so much money to 
such a~ such person, so that the 
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people may keep a watch, over and 
above the watch by the Corporation 
and the Central Government. 

Mr. Chairman: It has been decided 
in consultation with the Speaker that 
the time for this Bill might be extend-
ed, so that the Bill is passed by 
3.30 P.M. today. This means that the 
other motion will be taken up at 3.30 
instead of at 3. I hope the House has 
no objection to this. I also request 
hon. Members to condense their 
speeches. Besides the eight who al-
ready stood up, two more have expres-
sed their desire to speak. It will only 
be possible if some hon. Members take 
jess time and follow Shri Ranga's ex-
ample, who finished in 7 minutes. 

Shri Rajendra Singh (Chapra): Mr. 
Chairman, these friends who are ordi-
narily critical about public enterprises 
have been found in this debate pour-
ing praise on this Industrial Finance 
Corporation. This attitude is quite un-
derstandable. This!FC is in fact 
handling public money and it is being 
wed for creating private fortunes. 
There may be some necessity for eiv-
ing loans to industries, situated as we 
are in an under-developed stage, but 
nonetheless, considering the things as 
they are managed and the people who 
are favoured by this Corporation, it 
lends some anxiety in the minds of 
the people whether the Government 
in power seriously means to do what 
it professes. 

My friend, Shri Prabhat Kar sub-
mitted that this amending Bill should 
be referred to a Joint Committee. I 
do not know how it would be received 
by the Minister in charge of the Bill, 
but I think that it is quite pertinent. 
SinCe 1952, a new complexion has been 
injected into the way we are looking 
at the development of our country. So, 
it is high time that this amending Bill 
was referred to a Joint Committee 
where it could have received the full 
attention of selected Members of this 
House I hope Government will see 
to it a"nd be reasonable in this matter, 

(Amendment) Bin 
though I haVe been often frustrated 
and found that anybody can see rea-
son, but not the Government which 
is in power today. 

There is a complaint that the Cor-
poration has given help even to those 
industries which are well established 
and which have a reputation, in a very 
disproportionate measure. It is not 
good.. My friend, Shri Morarka, said 
that everybody has to be eiven help 
and the measure of the help is not to 
be taken so seriously. I could not un-
derstand why the textile industry 
should still need to take aid from the 
Government. Naturally, it creates a 
doubt in our mind that this !FC is 
there more or less as a body which is 
always prone to extend its helping 
hand to those people who are more or 
less associated with the Government or 
who have favourable disposition to-
wards this Government. 

There is one thing which should re-
ceiVe our consideration. We have so 
many backward patches in this coun-
try. There the Finance Corporation 
should have used its influence and its 
power in looking to the fact that the 
backward areas in this country are 
benefited. The industrialists might 
have been asked, forced or influenced 
by the IFC to go to those areas where 
we do not have much of industries and 
where industrial development is need-
ed. 

My friend, Shri Morarka said that 
the medium industries should be given 
more than 50 per cent of the usual 
loans which are given to the industry. 
I know that it has been considered, 
and considered quite rightly, by peo-
ple who have certain expert knowledge 
of economics, that in this country if 
speedy industrialisation is to have suc-
cess, economic powers have to be dis-
persed in a manner that there is a 
greater sense of fulfilment among our 
people and for that small scale and 
medium scale industries have to be 
given priority over large-scale indus-
tries, except basic industries. It should 
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also be no led that unless it is very, 
very . impera tive large-scale industries 
should not be brought into existence 
and should not be given help from 
the IFC. But to our surprise We find 
that the large-scale industries, espe-
cially processing industries, have been 
given large amount of help. So, natu-
rally, scope for small industries and 
medium industries has been very much 
lim'ted. So, I submit that the whole 
thing has to be reviewed from a fresh 
angle which will meet with the needs 
of the situation. 

Some of my han. friends, like Shri 
Ranga, raised objection to equity par-
ticipation by the Corporation. I think 
this is a good thing. The industrialists 
of this country have a habit of looking 
at the Government as a benefactor, 
from whom they want to take every-
thing without giving back anything in 
return. When we give money to a 
certain firm or industry, it promises to 
return it back. But what is the harm 
if there is equ;ty participation by the 
Corpora tion? By doing that the root 
of public control goes deeper down 
and does not remain superficial. So, 
I welcome this particular amendment, 
and welcome it quite strongly. The 
misgivings or apprehensions of those 
who are feeling a little bit dishearten-
ed and who have opposed this provi-
sion are n<>t well-founded. 

Then 'I come to one sore point. 
Whenever any firm or any industry 
gets any assistance from the IFC, it 
must be made known to the general 
public. Why should it be kept as a 
secret? If yOU see their annual re-
port, of course, the names of the 
firms are there but the details of any 
previous help that might have been 
given to thOse firms are not d :sclosed. 
Apart from that, whatever is disclosed 
should be publ'cised widely in the 
newspapers and that way the public 
might be taken into confidence. 

There is a complaint from certain 
sIdes that apnl'cations which are ~llb-

mitted to the !FC do not get speedy 
disposal. There is an element of 
truth in such compla'nts. Except 
emphasising that in the HOUse and re-
questing the han. Minister to expe· 
dite it, what else can I do? I can 
only say that some means must be 
found by wh·ch there is speedy dis-
posal of applications and there is no 
complaint. 

Coming to medium indus'ries, I 
should say they should be defined. I 
·agree that there should not be any-
thing like a deadline and wherever 
there is necessity and need, on proper 
examinat'on and investigation, Gov-
ernment should not hesitate to give 
power to the 'IFC to give more than 
Rs. 50 lakh, as loan in deserving 
cases. With these words, I support 
the Bill. 

Mr. Chairman: Shri Achar. I find 
he is not here. 

Shri Harish Chandra Mathur 
(Pal:): We have before us for d's-
cussion certain amendments to the 
Act governing the working of the 
Industrial Finance Corporation. IFC 
is one of the public sector under-
takings which is not in confiict with 
the private sector. We have always 
found the private sector accusing the 
growth and development of the public 
sector. But here is a public under-
tak~g which is there for the ex-
clus've purpose of propp'ng up and 
feeding the private sector. The pri-
vate sector, I hope, will take note of 
this fact. 

These financing institutions have 
always a certain objective in view and 
we have got to cons:der all the amend-
ments and the provisions of the Bill 
in the light of those objectives. What 
was the objectiVe which was in view 
so far as the setting up of this Cor-
poration was concerned? It was to 
encourage and fac'litate the develop-
ment of the private sector on certain 
lines which will fit in with our plan 
objectives. Otherwise, 'I do not think 
there is any justification for public 
flmds be'ng allot'ed for indiscrimi-
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nate growth and development of the 
private sector. Are we succeeding in 
th'at matter is the crux of the pro-
blem. 

Certain hon. Members referred to 
the development of undeveloped areas 
and a fi'ting reply, obviously and 
prima jacie a fitting reply, was given 
by my hon. friend who comes from 
Rajasthan, Shri Somani. He says 
that the Corporation is quite anxious 
all the time to see that those areas 
which are backward and undevelop-
ed, they are given preference, and the 
Corporation had gone out of its way 
to write to the Chief Minister of 
Rajasthan that there are no appJ' ca-
cant, from Rajasthan Or such back-
ward areas which have not received 
the most sympathetic attention of the 
Corporation. I do not blame the Cor-
poration for that. But I definitely 
blame the Government for not giving 
proper directives for the function'ng 
of this Corporation. 

Let us examine certain facts wh'ch 
have been made available to us by the 
Planning Commission. While we 
were discuss'ng the development of 
this country in the Planning Com-
mission, I had raised certain points 
and I asked them what steps they 
were taking to develop the backward 
areas. 

They themselve3 unfortunately have 
not got very up-ta-date information, 
but wha'ever information was made 
ava'lable is of some real significance 
and I will like to give certain figures 
to this House. They have given out 
a list wherein they have stated mining 
and factory production in the various 
States. What is the state of affa'rs? 
What is the production of the various 
States in the mining and industri'al 
sector? That will indicate what 
wealth is produced by each State. 

From this statement it will appear 
that 'at the top comes Bombay where 
the figure is 8,640. These figures are 
in million rupees. Rs. 8,640 million 

(Amendment) Bit! 

worth of goods are being produced 
there. Then cames possibly West 
Bengal and so on. At the bottom of 
the list comes Orissa where it is only 
Rs. 200 million. Above it comes 
Rajasthan and there it is Rs. 230 
million, These two States are at the 
bottom of the list and as it happens 
the Corporation's assistance to these 
areas is also the least. 

'It can very well be argued that if 
there are no applications what the 
Corporation can do. Here I want to 
make a defin' te and clear suggestion 
and that is that the Corporation 
should be given a directive to the 
effect that it should follow a policy of 
giving loans to those concerns which 
are to be set up in these areas at a 
lower rate of interest. If they want 
money for m'achinery, the 50 per cent 
rule should not be followed here. 
They can give r'ght up to 75 or 80 per 
cent. 

There are various ways and methods 
which have got to be developed and 
which must be followed only by 
such corporations. It is only such 
financing insti'utions which can 
follow these criteria for the advance-
ment of loans so that, following those 
criteria, the under-developed areas are 
propped up and are developed. But, 
unfortunately, as it happens, this Cor-
poration is no bet'er-J wish to repeat 
it; I have said it earlier-than any 
other banki.ng irurtitution. It may 
give spec' al type of loans, but so far 
as carrying forward the objectives of 
the Plan are concerned, 1 venture to 
submit again that this Corporation is 
no better than any other ordinary 
banking institution trying to prop up 
and feed the private industry. But 
that is not our purpose. Therefore I 
wish that a definite directive should 
be given and provision should be 
made in this Bill that the Corporation 
should lend money on such preferen-
tial terms to attract all the industry 
to those areas wh 'ch we have in our 
mind to level up durinc the course of 
the Second, the ThIrd ~d ~ FOIIrth 
Plans. 
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What has happened? We have pro-

duced a lot of wealth and the hon. 
Prime Minister has said that he will 
now investigate where this wealth 
has gone, whether it has gone to the 
poorer people Or it has gone to make 
the rich more rich. Now the same 
thing follows here. Have these loans 
advanced by the Corporation gone only 
to develop further those areas which 
are already developed or h'ave they 
gone in the direction of deve~opm, 

those backward areas? 

Having said that, come to the 
working of the Corporation. It would 
be unfair of me not to acknowledge 
and give a clear approbation to the 
Corporation on its working judging 
it by any standard. They are not the 
people who give directives. They 
are not people to make provisions in 
these Bills and enactments. It is the 
Government and the Parliament which 
make these provisions and enactments 
So my criticism is levelled only 
against them. So far as the Corpora-
tion is concerned, within the given 
limits within which it is functioning I 
have not the least doubt in saying 
that judging it by all standards of 
judgment the Corporation has done 
fairly well. If we look at the re-
ports we find that the amounts ad-
vanced have grown from year to year. 
Though the amounts actually advan-
ced continues to be about Rs. 8 crores 
during all the three years, the amount 
of loans sanctioned during the last 
year is about Rs. 18 crores. I un-
derstand it. Also, so far as profita-
bility, good loans. recovery of the 
interest, submission of re"ports and 
accountability to Parliament are con-
cerned, 7 do not wish to hesitate for 
a moment to give the approbation 
which is due to the Corporation. 

I will make in passing two or three 
further observations. My hon. friend 
Shri Muniswamy, who spoke befor~ 
me, made a suggestion that some 

statutory body should be created. I 
have not been able to appreciate his 
viewpoint. What type of a statutory 
body is demanded? I think the Cor-

(Amendment) Bill 
poration itself is a statutory body. 
Why do you need another statutory 
body? If we cannot trust the Cor-
poration, there is no reason why we 
would trust another body. I think 
we should not create any impression 
in the minds of those who run the 
Corporation or in the country that we 
have no trust in one particular statu-
tory body and will have greater trust 
;n another statutory body. As a 
matter of fact only a few days back 
we disC)lssed ..... . 

Mr. Chairman: I am sorry that I 
have to cut down the hon. Member's 
time to ten minutes because there are 
three speakers more and I am to ask 
~he hon. Deputy Minister to reply 
at 2-45. 

!iJbtt'1 Ra.riSh Chandra Ma.thur:ll 
will conclude in another two minutes 
though I was under a different im-
pression accord.ng to what the hon. 
Speaker said. 

There is no statutory body which is 
necessary. As a matter of fact while 
discussing the public sector under-
takings we had suggested an overall 
statutory body of Parliament which 
would look after all the 70 public 
undertakings in t>he country. There 
is no intermediate body wanted bet-
ween that statutory body and this 
statutory Corporation to look after it. 

I will make another observation 
about what my hon. friend, the leader 
of the Swatantra Party, said in the 
opening remarks of his speech. I 
have great respect for and personal re-
lationship with my hon. friend but 1 
do not know what sort of complex 
they have developed. He,at the 
very outset, wanted to give an un-
necessary warning to the Government 
that they do not want that the Gov-
ernment misuse their power. Gov-
ernment has got much more power 
than this Bill gives it. It has thousand 
times more power th'an this Bill will 
give. Government has already got 
more powers in respect of the admi-
nistration of this Corporation itself. 
Has he any instance to show where 
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this power has been misused? What 
is the use of making these general 
observations and giving unnecessary 
warnings? 

. Then my hon. friend, Shri Rajendra 
Smgh, also made certain observations 
about money being given to those 
people who are favourably disposed 
towards the Government. I have got 
no such information. If he has got 
any such information, I will like to 
be at one with him and denoUnce the 
Government. But hon. friends who 
just want to make such observations 
would do much better either by 
pointing out that such-and-such appli-
cation had been dealt with so or by 
citing a case in which the application 
had been turned down because it was 
from such a firm which was not 
favourably disposed towards Govern-
ment. What we find is that On the 
other hand the Corporation is going 
out of its way approaching people and 
the Governments, more particularly 
In the underdeveloped areas, asking 
t~em for applications and wanting to 
give them all sorts of assistance. I 
d.o not think in the light of these 
cIrcumstances that there appears to be 
any justiiication for such observations. 

Shri Naushir Bharucha: Mr. Chair-
man, I think this is a welcome Bill 
seeking to enlarge the powers of the 
industrial Finance Corporation. The 
fact has to be borne in mind that this 
Industrial Finance Corporation is a 
powerful instrument, i:f used in the 
proper way, for advancing the pace 
of industrialisation of our country. 

Much of the criticism that has pro-
ceeded from my hon. friends of the 
Communist Party centred round the 
fact that they are opposed to the 
growth of the private sector as such. 

Sir, the Bill, so far as it proceeds, 
seeks to remove certain disabilities 
which have been found in the opera-
tion of the Act by the Industrial 
Finance Corporation. There are six 
disabilities which this Bill seeks to re-
move. 

(Amendment) Bm 

First the CorporatiOn cannot 
guaran tee loans raised by industrial 
concerns from scheduled banks and 
State cooperative banks. This is an 
obv'ous matter. When the Industrial 
Finance Corporation has been entrus-
ted with powers of assisting indus-
trial concerns financially, there is no 
~ense in not guaranteeing loans 
raised by such concerns from schedu-
led banks. This may have been an 
oversight and this lacuna is being 
rectified now. 

The second disability is that the 
IFC cannot guarantee deferred pay-
ments for the acquisition of capital 
goadi; in India-a very invidious dis-
tinction to be made. Since acquisi-
tion of capital goods made in India, is 
absolutely in the interest of the coun-
try and in the interest of the pro-
motion of industrialisation one fails 
to see why the iFC cannot guarantee 
deferred payment for the acquisition 
of capital goods made in this coun-
try. 

The third disability is that the Cor-
poration cannot guarantee foreign 
exchange loans sought by Indian con-
cerns from institutions abroad. That 
again seems to me to be a kind of 
impediment in the way of a Corpora-
tion which we have created for assist-
ing industrialisa tion. That disabi-
lity must also go. 

The fourth disability is that it 
cannot subscribe directly to the share 
capital of an industrial concern 
although it can underwrite issues of 
shares. I really fail to see the dis-
tinction between acquiring shares by 
way of underwriting them, or ac-
quiring shares by way of directly con-
tributing to the share capital. Whe-
ther you subscribe directly or retain 
those shares which you have under-
written for a period of seven years 
the distinction is very subtle and th; 
handicap must go. 

The fifth disability is that the Cor-
poration cannot share the profits of 
an industrial concern which is entit-
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led to financial a.;sistance from it in 
the shape of loans or debentures. If 
people say that the power given to the 
Corporation to underwrite share capi-
tal is there, and if we give it power 
to subscdbe directly to share capital, 
I do not see any reason why it should 
not parlicipate in the benefits of the 
industry. 

The sixth dLability is that it cann;.t 
grant loans or subseribe to deben-
tures of industrial concerns, where 
the grant exceeds one crore of rupees. 
If .jn agg,egate they can carry on 
business of much larger magnitude 
than this, I fail to see why single 
venture. of this kind should require 
special permission of the Govern-
ment. The fact remains that the In-
dustrial Finance Corporation is still a 
small concern notwithstanding its 
turn_over of nearly a hundred crores 
of rupees. Therefore our anxiety 
should be to increase the volume of 
the turn-over of this Corporation and 
make it truly an agency for helping 
the indu.trialisation of the country. 

So far as the criticism as to whether 
it has assisted under-developed areas 
or not, I think that really belongs to 
the realm of policy w;th which the 
Industrial Finance Corporation is not 
concerned. It is up to the Govern-
ment. It is not the busines.; of the 
IFC to find out which are under_deve_ 
loped areas, because immediately on 
the connotation of under-developed 
areas there will be difference of opi-
nion. It is the duty of the Govern-
ment to g've specific directives and it 
is for the Corporation to carry out 
those directives. It is not for the 
CO:'Poration to find out and specify 
that these are under-developed areas 
and therefore they should be deve_ 
loped. 

Shri Warior: That directive can be 
issued by the Government. 

Mr. Chairman: The han. Member is 
not yielding the floor. 

(Amendment) Bill 

Shri Naushir Bharacha: That is the 
business of ,he Government. What I 
am pointing out is that the IFC can-
not be blamed for not laying down a 
policy. The fault, if any, lies with 
the Government. 

Much of the criticism centred round 
the adminLtrative aspe:.t of the Cor-
poration. Some industrialists like my 
han. friend Shri Somani, who makes 
very valuable contributions on finan-
cial matters, says that the loans are 
granted only up to the extent of 50 
per cent of the fixed assets. I am of 
the view that it is erring on the side 
of havin·g over-security for the inve.;t.. 
men t. That policy should be definitely 
abandoned and some sort of reasona-
ble relaxation should be made. A 
directive from the Government is also 
necessary in this matter. 

Finally, I have to point out one 
thing. So far as the Bill is concerned, 
we are only here to decide whether 
certain powers should be given or not. 
A; to how these powe!'s are used and 
to what extent the Corporation should 
be accountable to the ParLiament, these 
are totally independent questions. I 
am not in favour of setting up any 
statutory body. As my han. friend 
8hri Mathur pointed out, if we are 
going to have a body for going into 
the affairs of all undertakings in the 
public sector, it 6s a different thing. 
We may have such a body. But I am 
of the opinion that at present our 
narrow and limited concern is whether 
the Bill should be pa,sed or not, whe-
ther we should extend the powers of 
the Industrial Finance Corporation or 
not. I am of the opinion that these 
are more or less lacunae left in the 
Act which experience has brought to 
the forefront and they shOUld be 
rectified. 

After all I believe the Industrial 
Finance Corporation has still a greater 
and vital role to play in the course of 
the Third Five Year Plan when our 
industries are expected to take a big 
step forward and we hope the Corpo-
ration will give a good account of it.. 
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self in the course of t..'le Third Five 
Year Plan. 

Pandit Munishwar Dutt Upadhyay 
(Pratapgarh): Madam Chairman, I am 
very thankful to you for giving me a 
few minutes, although you are SO 
hard~pressed for time. Many of the 
p.ints which I wanted to make have 
been covered by the previous speakers 
and I shaLl take only a few minutes. 

Before I go .to the merits of the Bill 
itself, I would like to say that my hon. 
friend Shri Ranga gave a different 
turn to the debate from our constant 
demand for greater control over such 
corporations by the Parliament Gov-
ernment, whenever such subject 
came before the House. He said that 
the control of Gove,nment was pro-
bably too tight over this Corporation 
and its working and said that Govern-
ment should not have that much of 
control in the working of this Corpora-
tion. As a matter of fact, Government 
ha; taken almost 99 per cent of the 
responsibHity for the financing and 
working of this Corporation. To say 
that Government should have no voice, 
I think would be highly improper in 
this regard at least. In other respects 
our demand for having a tight control 
over such institutions I think ;s ap_ 
preciated by Shri Ranga also. 

The other point that he made was 
bhat the loans advanced were mostly to 
sugar faetories and cement factories. 
Of course loans were advanced to 
sugar factories run by cooperative 
societies. That wag the policy of 
Government and I think there is ample 
justification for it. As regards cement, 
for the heavy construction works that 
are going on cement is badly needed 
and if any help to develop that indus.-
try has been given, I think it was fully 
justified. Again he said-I wonder 
how he could say so--that not much 
has been given to small-Scale indus-
tries. As a matter of fact, the object 
of this Corporation is not to give aid 
to small-scale industries. Therefore, 
that question does not arise. 

(Amendment) Bill 
Another hon. Member from the 

other side said that there should be a 
change in the constitution of the Ad-
v isory b:xly or .the Board of directo-
rate. I do not know what change 
he wanted in the Board and the Advi-
sory body. In faet, the Board is not 
being controlled by persons who are 
runfiomg the industries, generally. 
There are a number of others, officials 
and others, and Members of Parlia_ 
ment. I think the Board is properly 
constituted and its working has beel! 
very satisfactory. In .the beginning 
the.e were a good deal of complaints. 
A sub-committee was appointed. The 
report of the Sub-committee came 
before us. After that report, I 
find that the working of the 
Corporation has been very 
satisfactory. There does not appear to 
be any reason for making any furthec 
complaint. Of course, there were cer-
tain drawbacks and those drawbacks 
are now being made good by the sug-
gestions that have been put forward 
in the amendment. 

The most welcome sugge,tion that 
has come is the guaranteeing of loans 
from ScheduJed banks and co-ope;a_ 
tive banks, although loans were taken 
from the 'Public. There was no provi_ 
sion for a guarantee for loans from the 
Scheduled banks and co-operative 
banks. This was very nece,sary. It 
is an easier way to raise money and 
loans for the purposes of working 
these. concerns. Another provision 
which is still more welcome is the 
provision by which the Corporation 
can give guarantee to the purchase of 
capital goods made in India. This 
encourages the manufacture of capital 
goods in India and also helps those 
cencerns that are manufactur:ng these 
goods. These are the two most im-
portant amendments that are being 
made and they are very welcome. 

The dra-wback, that have been 
pointed out still are that the under_ 
developed and backward areas are not 
sufficiently helped. As some hon. 
Members said, that is not due to the 
fault on the part of the Corporation 
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itself. Its constitution does not allow 
the Corporation to go in that direction 
very far. It is really the fault or the 
drawback of the Government direc-
tive or power not having been confer_ 
red on the Corporation. Doubt there 
is none probably, that concentration ot 
industries is being made in certain 
areas and some of the Pradesh are 
neglected. Some of the Pradesh 
were named 'by my hon. friend. I 
think it is correct. If it is possible, 
an amendment should be made so 
that the Corporation may have an 
opportunity to help those under-deve-
loped areas in a better manner. 

Another hon. Member on the other 
side-I think, Shri Rajendra Singh-
said that private fortunes are being 
made with the help of the Corporation. 
1 think he remembers those days of 
the Corporation in the beginning when 
a lot of complaint was made. After 
the report of the Committee, I do not 
think there can be any such complaint 
against this Corporation. Therefore, I 
would submit that the working of the 
Corporation ;s excellent, there is not 
much room for complaint and that the 
amendments that have been suggested 
are welcome. 

Shrimati Tarkeshwari SiDha: Mr. 
Chairman, I am grateful to the hon. 
House for being so commendatory 
about this Bill. Many useful sugges-
tions have been put forward. 1 can 
assure on behalf of the Government 
and the Corporation that all these 
suggestions will be kept in view. 

There ,is a certain misunderstanding 
in the mind; of the first two speakers 
which I would like to clarify. Shri 
Warior raised a point that there is no 
representative of the workers on the 
I.F.C. Board. As the hon. Member 
knows, policy decisions in regard to 
disbursement of loans and so many 
other thmgs are decided by the Board 
of directors. In the Board of direc_ 
tors, there are certain member3 nomi-
nated by the Government. One of 
them is a representative of the work-
ers. A very lmportant trade union 

(Amendment) Bm 

leader has been nominated by the 
Government as a director, on the Board 
of the I.F.C. 

Shri Warior: On the Advisory body. 
The hon. Minister should not confuse. 
It is not on the Board of directors. 
There is an Advisory body. It was in 
that that I suggested that there is no 
representative of the workers. 

Shrimati Tarkeshwari SiDha: The 
doubt that he expressed does not at 
all arise because, actually, it is the 
Board of directors that evolves poli-
cies for the working of the Corpora-
tion. The Govenunent keePs a cons-
tan t watch that the in teres ts of every 
section of the country are well repre_ 
sented in the working of the Corpora-
tion. 

Another point was raised by the 
first two speakers, Shri Prabhat Kar 
and Shri Warior who have tabled an 
amendment for sending this Bill to a 
Joint Committee. I do not see any 
reason why this Bill shOUld be sent to 
a Joint Committee. The HOuse had 
opportunities of discussing this Bill a 
number of times. I mentioned in 
my speech that, since the Industrial 
Finance Corporation Act came into 
existence, the House had opportunities 
of discussing this Act four times. This 
i3 the fifth amendment which has 
come. Therefore, all the policy deci-
sions, and the ground work on which 
the Corporation is functioning at pre-
sent were thrashed out by the various 
discussions that took place in Parlia-
ment and also in the various discuss-
ions that took plaCe between the Cor_ 
poration and the Government. I do 
not see why this small Bill should go 
to the Joint Committee and cause 
delay. Many hon. Members are anxi-
ous and many Members have e:q>ress.. 
ed their concern today even in the 
House that the Corporation's work 
should be expedited much more vigo-
rously and that it should expand its 
activities much more. Therefore, to 
cause delays where delays should not 
happen will certainly hamper the 
work done by the Corporation. 
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Therefore, the Government did not 
really think it at all advisable to 
send this Bill, whioh is a very small 
Bill consisting of a few clauses, to a 
Select Committee. Hon. Members 
would .. eaLise that in the Statement 
of Objects and Reasons it has been 
pointed out that from the experience 
gained by the Corporation in its work-
ing from 1957, when the Act was 
amended last, it has become necessary 
to enable the Corporation to render 
assistance to industrial concerns in a 
wider field. For this very purpose, 
this Bill has been brought forward 
and it has received such happy sup· 
port from all sections of the House. 
When this Bill was drafted, all the 
aspects of the Bill were considered. 
It has been considered in the various 
committees, and the Consultative Com_ 
mittee of Parliament. From time to 
time, Members haVe raised certain 
points by varioUs questions that they 
have put forward in this House. 
Many suggestions have been received 
and many queries have been made. 
Government have seen that all these 
various suggestions and various queries 
are fullv considered. We also consi-
dered this matter with the Reserve 
Bank of India and the concerned 
Ministries as to how to formulate a 
policy so that the working of the Cor-
poration may be smooth and may be 
expedited for the benefit of the whole 
country. The overall scope of assi.· 
tance which would now be rendered 
by the Corporation would be comple. 
tely in line with other financial insti-
tutions serving in the same field. 
Actually, the activities of the Corpora-
tion and the expansion of its activities 
will serve to fulfil the growing need 
of industrialisation of this country and 
they will supplement the other finan· 
cial institutions which are also ope-
rating in India today. This was the 
reason why the Corporation is being 
given enhanced powers. The whole 
principle of the CorporatiOn is being 
provided with more elasticity. 

Another point raised by both the 
speakers was about the guarantee to 
the banks: whether loans provided by 

(Amendment) BiU 

the banks should be guaranteed under 
this Bill. Many han. Members have 
answered the ponit fully and I do not 
have much to add to. They have ligh· 
tened my burden. There is ample 
reason why it slhould guarantee loans 
raised from banks. Actually as the 
hon. Member Shri Morarka pointed 
out, for industrial concerns, it is very 
difficult to go and float loans in the: 
open market. Generally, they go to 
the banks and secure loans for their 
industrial development. It is for the 
Government of India, State Govern·· 
ments and public bodies like the !FC 
to float loans in the open market, but 
it is really very difficult for an indus. 
trial establishment to go and ask for 
money in the open market. Even then, 
the Corporation already has this privi-
lege of guaranteeing the existing 
loans raised in the open market. As 
Shri Bharucha pointed out, it was 
really an oversight which prevented 
the Corporation guaranteeing the loans 
provided by the banks. After all, most 
of the business undertakings take loans 
from banks. So, it is very anomalous 
really that the Corporation should 
guarantee loans raised by industrial 
concerns from the market as such and 
not guarantee loans which the indus· 
trial undertakings take from banks. 
The purpose of this amendment is to 
remove this anomaly. 

Both the hon. Members who 
spoke first are quite conscious 
of the fact that Government has 
99 per cent financial interest in 
the Corporation. That is the very 
reason that made the Government or 
the Corporation come forward with 
the amendment which releases the 
Corporation from the additional gua· 
rantee of sums above Rs. 1 crore. 
After all, as the hon. HouJe knows, 
because the report is before it, Gov_ 
ernment owns nearly 20 per cent of 
the Corporation's present issued capi-
tal of Rs. 5 crores, and in addition, it 
guaran tees the balance share capital 
of Rs. 4 crores. Apart from that, it 
gives the Corporation large loans and 
guarantees all the bonds issued by 
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th,~ Corporation which, in fact, cons-
titute the prindpal source of the Cor_ 
po;cation's funds. The bonds so far 
issued by the Corporation, carrying 
Government guarantee aggregate 
nearly Rs. 25.74 crores. There is, 
thus, little point in the Government 
guaranteeing aga.in loans over Rs. 1 
creres given by the Corporation. I 
do not think it is at all necessary or 
desirable for Government to under-
take such gua~antees for the sake of 
a few concerns. 

The hon. Member was very concern-
ed as to why all this money should 
really go to the people who have al-
ready big funds. That is the very 
reason why Government does not want 
to give this guarantee only to a few 
people. The Government guarantee~ 
the loans and the bonds issued by the 
Corporation and so many other things 
of the Corporation. So, why should 
Government really give this additional 
privilege to only a few people whose 
borrowing goes to Rs. 1 crore or more 
than that? It is in the interests of the 
Corporation and Government that this 
additional guarantee is not provided 
only to a few lucky people. It is 
therefore felt that no particular advan-
tage is gained by providing the addi-
tional guarantee to loans of Rs. 1 
crore or more. This has been relaxed. 

Shri Warior also raised the point 
about loans being disbursed to a few 
lucky people. Some other hon. Mem-
ber also made a very uncharitable re-
mark saying that public money was 
being spent for making private for-
tunes. I tohink it was a very unfortu-
nate remark. If Members have gone 
through the report, it is really not very 
necessary for me to give any additional 
information, because the report is so 
exhaustive that it gives all the infor-
mation. But, again for the informa-
tion of the House, I may venture to 
say that the number of concerns to 
which loans were disbursed till 30.6.60 
was 146. The total amount of loan dis-
bursed in these years since the Cor-
poration has come into existence is 

(Amendment) Bill 
Its. 50.73 crores. During the last three 
years the Corporation has really made 
a tremendous progress. Out of Rs. 50.73 
creres of loans disbursed, disburse-
ment in the last three years has been 
as under: 

1957-58 
1958-59 
1959-60 

Rs. 8.33 crores 
Rs.7.48 
Rs. 8.41 

Loans which were sanctioned and ap-
proved were as under: 

1957-58 
1958-59 
1959-60 

Rs. 7.79 crores 
Rs. 3.79 " 
Rs. 17.92 " 

Applications rejected have been very 
few. In 1957-58, out of 48 applica :ions 
received. only one was rejected. Appli-
cations which were withdrawn or 
which lapsed in 1957-58 totalled 10, in 
1958-59 it was 22 and in 1959-60 it was 
six, but for that nobody can blame the 
Corporation. 

Out of the total of Rs. 84.61 crores of 
loans sanctioned since the Corporation 
has come into existence. Rs. 33.88 
crores have not been disbursed. This 
gap is made up 8S follows: 

Loans declined or not to be made 
available Rs. 10.95 crores 

Loans approved subject to Gov-
('rnment approval which was 
alities which have to be gone 
through Rs. 12:51 crores. 

Loans under commitment awaiting 
completion of necessary form-
alities which have to be gone 
through Rs. 12;51 creres. 

So, it is clear that it was not through 
any default of the Corporation that this 
sum of Rs. 33.88 crores has not been 
disbursed. These are certain funda-
mental principles which have to be 
followed by any financial institution, 
and more so by the Industrial Finance 
Corporation, 99 per cent of which is 
public money. 
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I do not want to repeat the points 
already taken up by Shri Morarka, 
Shri Someni, Shri Bharucha and so 
many others. They have given support 
and strength to this Bill. But there 
are one or two points which were 
raised by a few Members about region-
al disparity and the responsibility of 
the Corporation in fulfilling the obli-
gation of reducing the regional dis-
parities. As Shri Bharucha pointed 
out, it does not depend upon the Cor-
poration to go into the question of re-
gional disparities, because, as he 
pointed out, it may be that the concept 
of regional disparity may di1fer from 
one industrial unit to another. So, the 
Corporation, which is an impersonal 
body, cannot really go into the ques-
tion. But I do appreciate the anxiety 
of the House about reducing this re-
gional disparity. That has also been 
our national policy. It has been the 
policy of the Government, and the 
whole House is in support of that 
policy. I can certainly assure the 
House that we shall really keep in 
view this anxiety expressed in the 
House and see, without affecting the 
basic structure of the Corporation and 
without interfering in the day to day 
activities of the Corporation, whether 
Government can really find out some 
way so that when applications are re-
ceived, this question can also be consi-
dered. Every application which is to 
be sanctioned by the Corporation has 
to be very sound financially. The 
whole purpose of such a financial insti-
tution is to go into the entire financial 
soundness of the whole proposal. They 
have to satisfy themselves about it in 
respect of every industrial under-
taking, responsibility for which they 
take upon their shoulders. But a case 
may come in where there are two units 
equally sound and equally deserving 
loan from the Corporation. There 
cer18inly the Government can look 
into the question, because these major 
loans have to be advanced under the 
approval of the Government. While 
these big loans are advanced with the 
approval of Government, Government 
will certainly try to pursue the policy 
decision which they have already 

(Amendment) Bill 

taken in other governmental activities 
or even in regnrd to the licensing of 
the private industrial undertakings, 
namely that they will keep in view 
the question of reducing or avoiding 
regional disparities. As the hon. 
Member has pointed out, this does not 
require any amendment of the Act. 
This can be really provided for by a 
suitable discussion between the Gov-
ernment and the representatives of 
the IFC. But I do not think it is pro-
per on the part of anybody to blame 
the IFC on this srore. 

15 hrs. 

Shri Barish Chandra Mathur: No-
body has blamed the corporation. We 
have very clearly stated that the cor-
poration within its limits has done ex-
ceedingly well. So, the corporation is 
not being blamed. We only wanted 
Government to give a directive which 
will be in line with the policy of Gov-
ernment; they could give certain in-
centives so that in certain areas which 
are backward, both industry and capi-
tal could be attrac'ed. Instead of 
heing only a banking institution, nhe 
corporation which is a Government 
institution must certainly pursue a 
policy which will tend to promote 
indus~ries in the backward regions. 

Shrimati Tarkeshwarl Sinha: I have 
already taken cognimnce of the an-
xiety expressed on the floor of the 
House, and certainly we shall try to 
do whatever we can in this respect. 

Therp. was another criticism advan-
ced that these loans were provided 
only to the big industrial undertak-
ings. Several arguments have been 
advanced. and figures also have been 
auoted by Shri Morarka that out of 
the industries for which loans had 
been approved, there were actually 
seven major industries, namely, 
sligar, pauer, cotton textiles, chemicals, 
cement, rayon and mechanical engi-
neering. These cover almost all the 
important industrial sectors in the 
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country. Out of the loans approved 
for them. Rs. 25.62 crores have gone to 
the sugar industry; and these have 
been given mostly to the co-operative 
societies. So, to say that this corpora-
tion is only providing funds to the big 
industrial undertakings and big capi-
talists is not quite correct. 

Shri Morarka raised a point about 
the relaxation of the principle of 50 
per cent margin. Certainly, Govern-
ment will bear this in mind. As the 
hon. Member himself has pointed out, 
this does not require an amendment 
of the Act. This will certainly be dis-
cussed between the Government and 
the IFC and we shall decide that could 
be done. Already, we do relax in cer-
tain respects. The IFC itself relaxes 
these rules in certain respects. As to 
what more we can do for the medium 
industries, we shall certainly keep this 
in view. 

Shri Somani has raised the question 
about the purpose of the Central Gov-
ernment guaranteeing the loans given 
by the IFC. There are no special 
features in regard to the guaranteeing 
of these loans. Under the existing Act, 
there is section 3 (2) which makes a 
provision in this behalf. The provi-
sion of guaran tees of the IFC loans by 
the Central Government, State Gov-
ernments. the scheduled banks or 
State co-operative banks relates to 
the cases where adequate securities in 
the shape of mOl'tgages, pledge etc. are 
not available, and only in such cases 
as those relating to the IFC loans to 
sugar co-operative societies, which are 
generally formulated by the Central 
Government or State Government, this 
provision operates. This is the maiD 
purpose of guaranteeing the loans 
given by the IFC, and we cannot com-
pletely do away with that principle, 
because we have to see the merits of 
each individual case and find out whe-
ther sufficient mortgages or sufficient 
property is at their disposal whioh 
can be set apart to provide adequate 
guarantees by various other bodies 
like the State Government or the Cen-
tral Government or co-operative banks 
or scheduled banks. 

A point was also raised by certain 
Members that adequate publicity is 
not given to the activities of the cor-
poration. Publicity regarding the cor-
poration's activities has been given at 
least to the House. The hon. Members 
themselves have commended the report 
of the corporation and said that it is so 
exhaustive that it covers almost all the 
aspects of the corporation's function-
ing. Therefore, to level this kind of 
charge is not fair. Besides, anybody 
who wants to get a copy of this report 
can get it and thereby know which 
are the industries whiCh have been 
sanctioned loans and how the function-
ing of the corporation has been orga-
nised. 

There was a suggestion by Shri 
Ranga that these loans should be dis-
bursed with a lot of care. I think 
Parliament has exercised enough care 
in the activities of the corporation, and 
it is as Q result of the zealous care tha t 
Parliament has exercised that the 
functioning of the corporation has im-
proved very much. I have been a 
Member of this HOUSe since 1952, 
and I can realise how the functioning 
of the corporation has improved. In 
fact, it has been realised by the House 
also, because the House has also start-
ed commending the functions of the 
corporation. The praise that has been 
given to the IFC today on the floor of 
the House was not there in 1952. So, 
the House rightly appreciates the im-
provement that the !FC has brought 
into its operations and its structure. 

I have nothing more to add. Once 
again, I thank the House for giving 
such Q favourable response to this Bill 
and I move the Bill for the considera-
tion of the House. 

Mr. Chairman: There is an amend-
ment moved by Shri Prabhat Kar. 
Need I put it to vote? 

Shri Warlor: We are not pressing it. 

The amendment was, by leave. 
withdrawn. 

Mr. Chairman: The question is: 
"That the Bill further to amend 

the Industrial Finance Corporation 
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Act, lIK8 be taken in to considera-
tion." 

The motion ",as adopted. 

Mr. Chairman: vre shall now take 
up the clauses. There are no amend-
ments to clauses 2 to 4. So, I shall 
put them together to vote. 

The question is: 

'"l'hat clauses 2 to 4 stand part of 
the Bill." 

The motion was adopted. 

Clauses 2 to 4 were added W the Bill. 

Claaae ~ (Amendment of section 
23) 

Shri Warior: I beg to move: 

(i) Page 2, line 13, for 'agreed 
upon' substitute 'prescnDed'. (1). 

(ii) Page 2, lines 15 and 16, for 
'twenty-five years' substitute 'ten 
years' (2). 

(iii) Page 2, line 18, omit 'schedul-
ed banks or'. (3). 

(iv) Page 2, line 20, for 'may ~ 
agreed upon' substitute 'prescribed'. 
H). 

( v) Page 2, omit lines 29 to 35. (5), 

(vi) Page 3, line 18, for 'seven 
years' substitute 'one year'. (6). 

(vii) Page 3, line 23, for 'twenty-
five years' substi!'ILte 'ten years'. (7). 

The purpose of my moving the." 
amendments is this. With all the elC-
planations that the hon. Minister has 
given, I do maintain that this is • 
clear departure from the structure and 
concept of the IFC which We had 
agreed to in the original Act and the 
amendments made therein later on. 
These amendments which are being 
moved now are in tended to res-
trict us very much,-since we are 
now in the stage of almost accepting 
this Bill without referring it to a 
Select Committee,--aad restrict the 
activities and the liability that may 
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come on the bead of the corporation. 
The corporation is given very wide 
powers. I am quite sure that t.'wse 
who are going to benefit out of it will 
certainly press the corporation to such 
an extent that the corporation may 
well find it difficult to shoulder all 
these responsibilities. 

I shall just give one instance to con-
vince the House of litis. We ere pro-
viding nOW that the corporation should 
stand guarantee to the loans raised by 
any concern even from a private sche-
duled bank. Suppose the corporation 
does not know actually what the posi-
tion of the scheduled bank itself is; 
suppose it is a bank like the Palai 
Bank, for instance, what will be the 
position of the corporation when ,ua-
ranteeing such loans? These private 
banks may be scheduled banks, but 
they may be giving loans to the co,n-
cerns under certain circumstances, 
under certain pressures. What will be 
the guarantee about the security of 
those loans? We have no such gua-
rantee. Even now banking concerns, 
especially in our parts in the south are, 
I know, in a flux. Under suc.'l cir-
cumstances should we load the respon-
sibility of all these guarantees on this 
Corporstion? I do not think that it is 
necessary at least at present. 

Then again, we are now guaran_ 
teeing debentures and other loans. At 
the same time, there is a clause here 
to enable conversion of the loans into 
shares. Suppose the share market 
goes down. What will be the posi-
tion? Naturally these concerns will 
come to the Corporation and press it 
for conversion of the loans in to 
shares. We had such occasions and 
we had mentioned it here. Hence, as 
far as possible, we should not put the 
Corporation in a ridiculous position 
when it actually has to face pressure 
from the other side. My only object 
is to save the Corporation from this 
situation. It is not that its powers 
should be resricted so far as giving 
of loans is concerned or so far as the 
expansion of its activities is concerned. 
But the other side must not be given 
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overwhelming power to coerce the 
Corporation into certain awkard posi-
tions in which there will also be 
financial loss. Hence these amend-
ments. 

In my first amendment, I have said 
that instead of 'agreed upon', it should 
be 'prescribed'. There must be speci-
fic rules and directions giveR to im-
plement these prOVISIons. With this 
end in view, I have moved these 
amendments. 

There is another amendment say-
ing that the number of years must be 
reduced. In the original Act, we have 
provided for 25 years. Now things 
are moving faster; it is not like the 
earlier years. There are many chang-
es taking place in the entirp financial 
and industrial sector. Hence it is 
necessary that there should be perio-
dical check-up and inspection so that 
at any time the Corporation can 
withdraw its hands from the affairs 
of certain companies which may be 
mismanaged. For this, 25 years is too 
long a period. It must be reduced to 
10 or 7, whichever is feasible. I do 
not press that it should be 10. It 
may be 7 or 12. It is not sacrosanct. 
But in the present state of our very 
speedy and quick development, 25 
years is too long a period. 

All these amendments are harmless. 
They are meant only to save the Cor-
poration from much trouble and pres-
sure and I hope the Minister will not 
have much objection to accepting 
them. 

Shri Morarka: I could not under_ 
stand the amendments moved by Shri 
Warior. One of his amendments seeks 
to delete the words 'scheduled banks'. 
In support thereof, he has instanced 
the case of a loan taken from, say, the 
Palai Bank and a guarantee given for 
such a loan. I cannot understand 
what is wrong with the guarantee. 
After all, the Corporation guarantees 
the repayment of this loan to the bank. 
The bank gives a loan to an indus-
trial concern and if that concern can-
not repay it, then the Corporation 

would repay. The standing ot the 
bank does not actually matter here. 
Unless the bank is in a position to 
make a loan, it will not do so. If the 
loan is not given, the question of 
guarantee would not arise. The Cor-
poration only guarantees that the 
loan would be repaid if the concern, 
the principal borrower, cannot repay. 
So Shri Warior's amendment on this 
point is not quite clear to me. 

Shri Warior: If you will permit me, 
will make it clear. 

Shrimati Tarkeshwari Sinha: We 
understand it. 

Shri Warior: The Deputy Minister 
has understood it. Take a concrete 
instance. A security was given to the 
Palai Bank for Rs. 25 lakhs. Actually, 
its value was only Rs. 5 lakhs. In 
such a circumstance, Rs. 20 lakhs 
would have had to be given by the 
Corpora tion to the bank in terms of 
the guarantee, because the value of 
,the assets offered as security was 
only Rs. 5 lakhs. 

Shri Morarka: Here it is not a ques-
tion of providing any security or as-
sessing its value. Here a loan is given 
to the industry concerned by the bank 
which is guaranteed by the Corpora-
tion. 

Mr. Chairman: The hon. Member 
is trying to explain that if the bank 
is not vigilant and does not look into 
the assets properly and gives more 
loan than is warranted by the assets, 
then the Corporation will be made 
responsible for the repayment of the 
loan. 

Shri Morarka: That question would 
not arise, because the Corporation 
would look into all the details of 
securities etc. before standing guaran-
tee. Merely because some bank has 
given a loan, the Corporation will not 
guarantee it. Before guarantee is 
given, the Corporation would satisfy 
itself that all the conditions are ful_ 
filled. So the nature of the security 
and value thereof would be fully exa-
mined. Hence that contingency would 
not arise. 
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Shrimati Tark.eshwari Sinha: I agree 
with what Shri Morarka has said 
about this. Actually the question 
does not arise at this stage, because 
the Corporation wilJ have the choice 
and discretion to guarantee a parti-
cular loan given by the bank or not. 
This is only an enabling provIsIon 
for the Corporation to guarantee 
loans; but it will certainly exercise its 
discretion before giving guarantee. 
This Bill does not compel the Cor-
poration to give guarantee. It..,..m 
be very vigilant, as it has been in the 
case of so many other loans sanctioned 
directly by itself, so that the appre_ 
hensions of the hon. Me'lIlber are not 
well founded at this stage. There is 
a lot of presumption in what he said. 

Then another point was made about 
conversion of loans into shares. The 
Corporation has to make some profit. 
After all, this House has allowed the 
LIC and ICICI to convert their loans 
into shares and to buy shares and go 
into the open market. We have also 
enabled (he Corporation to do like-
wise. It is not an open sanction to 
the Corporation to venture into every 
kind of share. It is just an enabling 
provision tha t in case' it thinks fit it 
may buy a particular company's 
shares which are available and WhICh 
will be profitable to buy. The Bill 
certainly gives option to the Corpora-
tion to have this elastic approach. It 
allows it the option of converting part 
of its loans to shares or debentures. 
But certainly I do agree with Shri 
Somani and Shri Morarka that there 
is an element of risk in this. But 
in business there is always a little 
risk involved. I am sure, like a 
shrewd financial body that the Cor-
poration is, it will be very cautious 
about the whole approach to be made 
in the share market. It has an addi-
tional responsibility under clause 8 
which amends section 42 of the Act. 
Under this amendment, we are pro-
viding that the rules framed by Gov-
ernment should be published in the 
official gazette and laid before Parlia-
ment within 30 days and will be sub-
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ject to modifications made by Parlia-
ment. So Parliament will have abWld-
ant opportunity of discusing that rule 
and throwing it out if it thinks so and 
if it is against public interest. So 
there should be absolutely no appre-' 
hension on this account. Because 
there is nothing in these amendments, 
I do not propoSe to accept any of 
thEm. 

Mr. Chairman: Does the hon.Mem-
bel' want to press his amendments? 

Shri Warlor: Yes. 

Mr. Chairman: Shall I put all of 
them together? 

Shri Warlor: Yes. 

Mr. Chairman: I shall now put 
amendmen~s Nos. 1 to 7 to the vote 
of the House. 

Amendments Nos. 1 to 7 were put 
and negatived. 

Mr. Chairman: The question is: 

"That clause 5 stand part of the 
Bill". 

The motion was adopted. 

Clause 5 was added to the Bill. 

Clause 6- (Amendment of section 24) 

Shri Warior: I beg to move: 

Page 4,-omit lines 5 to 9 (8). 

My hon. friend, Shri Prabhat Kar, 
has explained this point. I do not 
want to add anything more to it. 

Mr. Chairman: This amendment is 
now bMore the House. Does the hon. 
Member press it? 

Shri Warior: No. 

The a1nendment was, by teave. 
withdrawn. 

Mr. Chairman: There are no amend-
ments to clauses 7 and 8. So, I will 
put all the three c'auses, clauses 6, 7 
and 8 together for the vote. 
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The question is: 

"That Clauses 6, 
part of. the Bill." 

7 and 8 stand 

The motion was adopted. 
Clauses 6, 7 a1l<l 8 lVere added to the 

Bill. 
Mr. Chairman: The question is: 

"That clause 1, the Enacting 
Formula and the Long Title stand 
part of the Bill." 

The motion was adopted. 

Clause 1, the Enacting Formula and 
the Long title were added to the Bill. 

8hrimati Tarkeshwari SiDlla: Sir, I 
beg to move: 

"Tha t the Bill be passed." 

Mr. Chairman: The question is: 

"Tlaat the Bill be passea." 

The motion was adopted. 

15.22 hrs. 

MOTION RE: REPORT OF INTER-
MEDIATE PORTS DEVELOPMENT 

COMMITTEE 

Mr, Chairman: Now, we will take 
up the next item, the No-Day-Yet-
Named motion by Shri T. :8. Vittal 
Rao and others. 

Shri T. B. Vitial Rao (Khammam): 
Madam Chairman, I beg to move: 

"That this House takes note of 
the Report of the Intermediate 
Ports Development Committee, 
laid on the Table of the House on 
the 9th September, 1960." 

The Committee was appointed in 
March 1958. The report was submit-
ted to Government some time, as 
published in this report, in April, 1960. 
Several months after the report was 
submitted to GQernment, lhey thought 
it fit to lay it on the Table of the House 

Intermediate Ports 
Development Committee 

on 9th September, 1960. Even then 
the Government's decision on the 
recommendations is not known. It is 
s till in the considera tion stage and, 
probably, some discussions are gomg 
on between the Ministry and the 
Planning Commission. But I welcome 
the decision of Government at least to 
appoint this committee because aU the 
while emphasis was being laid on 
major ports and the development of 
major ports. Only when they saw a 
few years ago that due to congestion 
at these major ports they have to pay 
heavy demurrages they just thought 
of developing some minor ports and 
appointed this committee. 

lS.zt hr!l. 

[SHRIMATI RENu CHAKRAVARTTY in the 
Chair] 

The idea of developine these minor 
ports is very good because the major 
POrts which we have already reached 
the optimum-the saturation point. 
And. whatever alterations or additions 
we can make will not be of great 
help. Even for developing the hand-
ling capacity Of the various major 
ports in the country, for increasing 
their handling capacity, several other 
ancillary works have to be under-
taken. For instance, if the capacity 
of the Madras port has to be increaaed 
by adding a berth or two, for handline 
the iron ore traffic for export, you 
will have to double the railway line 
between Guntakal and Madras, which 
would again entail huge expenditure. 

Another important point which has 
come to the tore is the export market 
for our iron ore. As stated in the 
Report, the J apanege steel industry 
wish to buy enormous quanties of iron 
ore. Then there are the East Eura-
peon countries and some other buy-
ers trom the western countries. It is 
estimated that we would be in a posi .. 
tion to export 9 million tons ot iron 
ore annually by the end of the Third 
Plan period, that is 1965-66. This 9 
million tons would be, I think, on the 
conservative side. This cannot, 8Y 
any stretch of imagination, be said t& 
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be an exaggerated figure because, to 
cite one simple instance, only the 
other day, I read a statement by the 
Commerce and Industry Minister, Shri 
Lal Bahadur Shastri that the Ruma-
nian Government has offered to pur-
chase 1 million tons of iron ore from 
India but that he was not in a posi-
tion to accept it becaUSe a/. the lack 
of capacity of transport inside the 
country and the export from the ports. 
TIlat shows to what extent we can 
earn foreign exchange by exporting. 
The figures that have been given both 
in the Report as well as by the State 
Trading Corporation are on the low 
side. If we really think seriously of 
importing iron ore, I think, we can 
find a market tor greater quantites of 
iron ore. 

In this context, I submit that cer-
tain intermediate ports have to be 
developed into major ports-n-
weather ports. First, I make a brief 
reference to the port of Kakinada 
This is an important port in the State 
of Andhra Pradesh. Natural and 
favourable conditions exist for the 
development of this port into a major 
one. In the Report itself, it is stated 
that this port should be developed 
with a view to handle 4 lakh tons 
annually. I am afraid this port should 
be developed into major port. Thi~ 
port is very well connected by road, 
rail and canal. It is one of the few 
ports which are well connected. 

I know tobacco from Bhadrachalam 
and beyond, for export is transported 
by means of country boats on the 
river Godavari up to Cocanada port. 
Tobacco is one of the important com-
modities for export from this port. 
Oilseeds and groundnut are also 
exported from this port. It is said that 
if the fertilizer factory at Kothagudam 
is commissioned, we will have to 
import 50,000 tons of rock phosphate. 
There is added importance to this port 
in view of the fact that the Vizar port 
is going to be still further heavily 
congested. Why? It is because the 
Vizag port has become already the 

headquarters of various constructions 
including the Dandakaranya Project-
Baladilla-Kothavalsa a distance of 
310 miles. If certain materials requir-
ed for this rail link is again brought 
through the Vizag port there will be 
congestion. We have known in the 
past what happened when the plant 
and machinery for the Bhilai steel 
project were brought to this country. 
They could not be unloaded at the 
Vizag port. Therefore, they were 
diverted to Calcutta. The ships could 
not be unloaded even at Calcutta 
because the Calcutta port was also 
congested. The result was that a 
heavy demurrage-I do not know the 
exact figures-running into some 
crores of rupees had to be paid. 

Therefore, with a view to serving 
this area and to cater to the iron ore 
traftic from the Bellary -Hospet region 
and also the iron ore that has to be 
got from Khammam-Warrangal 
District in Andhra Pradesh, this port 
has to be developed.. I know that in 
the report it is an absolutely under-
estimate which the committee has 
made about the iron are dep05ib> 
obtaining in the Andhra Pradesh 
region. I come from that place. I 
know bow much iron are is available 
there. I see how much iron are is 
lying at the station yard. Whenever 
I ask them as to why so much iron 
ore is being stacked at the railway 
station yard I am told that there is no 
proper port capacity to export the iron 
are. I am also told that in this very 
region where geological survey and 
geological mapping has not been pro-
perly .done there are enormous possi-
bilities of increasing the output of iron 
are. The only thing mentioned here is 
about Jaggayyapet, that the iron are 
deposits have been rapidly depleted. 
But, unfortunately, the iron ore that is 
available in Khammam and Warrangal 
have not been taken into consideration. 

There W88 a proposal by the State 
Trading Corporation to export not lese 
than five lakh tons of iron are from 
this area. For that purpose ther 
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wanted to construct a road link from 
the mine area to Bhadrachalam so that 
from there they can take the iron ore 
by country boats to Kakinada for being 
.hipped to the various countries. I do 
not know why that proposal was not 
mentioned before the Committee. For 
a long time, various marine exports 
and other technical conSUltants' have 
said that Kakinada port can easily 
be developed into a major port. 

Olle point which has not been taken 
into consideration at all is the possi-
bility of export of coal from Slngareni 
collieries to Ceylon. Ceylon purchases 
about one lakh tons of coal from India 
annually. This coal from the Bihar-
Bengal region is sent through Calcutta 
to Ceylon. If Singareni collieries 
enters into this export market, which 
is a public sector company, then these 
one lakh tons of coal could e93ily be 
tran.ported to Kakinada port and from 
there shipped to Ceylon. This possi-
bility has not been taken into consi-
deration by the committee. 

I would only refer to a resolution 
moved in the Council Of States some 
years ago by Shri M. Thirumala Rao 
urging upon the Government that the 
port of Kakinada should be developed 
into a major port. I submit that this 
fact should be taken into considera-
tion very seriously by the Government 
and they must see that this Kakinada 
port is developed into a major port. 
There should be a channel dug 400 ft. 
wide and 40 ft. deep for a distance of 
four miles. They should also provide 
six berths at an estimated cost of Rs. 5 
crores to Rs. 6 cror~s. Then, I am 
sure, this port will be able to handle 
all the iron ore traffic and even the 
export of coal to Ceylon instead of 
sending coal from the Bihar-Bengal 
region through the port of Calcutta. 

Then I come to the question of deve-
lopment of Mangalore as an all 
weather port. I am sure my hon. 
friends from Mysore State will 
elaborate that point. want to men-
tion only one thing. Unless the 
Mangalore port is develOPed it will not 

be poSsible to export our iron ore. We 
are supposed to export 9 million tons 
of iron ore to foreign countries. The 
rich iron ore deposits that are there 
in the Sandu region could be easily 
sent. What i! happening today is, the 
mine owners are ,finding it difficult to 
develop these mines to their full capa-
city because of the transport bottle-
neck both at Guntakkal where tran-
shipment becomes difficult. Then, if 
you take it to a further distance by 
road the trucks cannot go beyond a 
certain point. Therefore, we are not 
only impeding our exports and thereby 
earning foreign exchange but we are 
also impeding ever. the development 
of the mines which are rich in iron 
ore content and which will find a 
ready market in the various foreign 
countries. I know how the mine 
owners find it difficult to transport 
their iron ore, I have seen heavy 
stacks of iron ore lying at Gooty and 
Guntakkal stations on the Madras 
section. Similar is the case at various 
other stations. I do not know why 
still a decision has not been taken with 
regard to Mangalore. When the 
former Mysore Government was there, 
they had a plan to develop a port all 
by themselves. That was somewhere 
near Bhatkal-my hon. friend Shri 
Imam will be able to tell more facts 
about this. The only trouble is, it this 
Mangalore port is developed into a 
major port we will have to link up 
Mangalore with Hassan. a metre gauge 
link, which will hardly cost about Rs. 4 
crores to Rs. 5 crores-a rail link of 
about 120 miles. Therefore, it is an 
integrated project. If this project is 
taken up and completed, we can earn 
more foreign exchange and also export 
more iron ore 

Lastly, I come to Tuticorin. I need 
not say much about this because the 
hon. Minister himself knows much 
more than what I do. But I only wish 
to emphasise one fact, that the Tuti-
corin port project was also an inte-
grated project. It was linked up with 
the development of Sethusamudram 
project. If the Sethusamudram 
project and the development of Tuti-
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corin port is taken up, it will go a long 
way in easing the transport difficulties 
obtaining there. 

In conclusion, I would urge upon the 
Government that the Kakinada port 
should be developed, not as stated in 
this report but into a major' port 
spending at least Rs. 5 crores to Rs. 6 
crores. I would also urge that the 
development Of Mangalore port should 
be taken up without delay and the 
Tuticorin-Sethusamudram project 
should also be taken up and completed 
early. 

Mr. Chairman: Motion moved: 

"That this House takes note of 
the Report of the Intermediate 
Ports Development Committee, 
laid on the Table of the House on 
the 9th September, 1960." 

Shri Mohammed Imam (Chital-
drug): Mr. Chairman, I wish that the 
Minister of Railways and the Minister 
of Commerce and Industry also were 
here because this problem is intimate-
ly c~nnected with their Ministries also. 
I have read the report of this Com-
mittee with great care and it is my 
du:y to pay them my tribute for the 
good work they have done. They have 
gone into every aspect of the matter 
and they have given very cogent rea-
sons as to why, how and where these 
intermediate ports should be develop-
ed. 

India has a coast-line of nearly 3,500 
miles, but the number of ports, both 
major and minor, is very inadequate 
when compared to thE' western and 
other advanced countries. A judicious 
and equitable distribution of ports is 
needed if the country has to advance 
as a whole. I shall confine myself to 
the development of ports so far as 
Mysore is concerned while I agree 
with Shri T. B. Vittal Rao that ports 
on the east coast also like Kakinada 
and the rest must also be developed. 

As was pointed out by Shri T. B. 
Vitial Rao, it was a long-cherished 
ambition of Mysore State, even before 
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the States Reorganisation Act came 
in to being, to have a port of its own. 
Bhatkal was then thought of. Sir M. 
Visveswarayya and other statesmen 
who followed him tried their best to 
see that Bhatkal was developed as a 
major port. But due to various 
reasons that scheme could not be push-
ed through. Then there was the States 
reorganisation and we, to our good 
fortune acquired a coastal territory, a 
coastal 'strip, of more than 200 miles 
with two undeveloped ports at Manga-
lore and Karwar. Since then we have 
been urging on the Government of 
India to take immediate steps for the 
development of these ports. It is true 
that a number of committees have 
been appointed. There was 
the Hoffman Committee which re-
commended the development of these 
ports. Then there was the West Coast 
Major Port Development Committee 
which recommended the development 
of certain ports. And now there is the 
report of this Committee. But unfor-
tunately all these recommendations 
have been shelved and put aside and 
the position remains the same. I am 
afraid that the report of this Com-
mittee also will go into cold storage. 

Nature has endowed this country 
with rich mineral deposits and iron 
ore is the most important of them. 
Iron ore is found mainly in two areas: 
Bihar and Orissa and in the adjoining 
States. It is also found extensively in 
the State of Mysore including Bellary 
and Kemmanagundi and roundabout 
Bhadravati. The ore found in these 
areas is also of a very high grade, and 
there has been a d"mand from many 
countries and many countries have 
entered into agreements with us (0 
purchase our iron ore. So, India has 
now become the main supplier of iron 
ore to countries both in the east ami 
in the west. Japan has placed orders 
for a considerable quantity-for O"E'r 
six miJIion tons. 

Mr, Chairman: There are about 13 
hon. Members who have expressed 
their deSire to speak. The time allott-
ed is only two hours. 
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l'£.t .:d , 
8hri P. It. Deo (KaJahandi): I also 

want to speak. 

Mr. Chairman: It is absolutely im-
possible. There are 13 hon. Members 
who have already sent their chits. So, 
I would request hon. Members to con-
fine their remarks to the most essential 
points which they would like ., under-
line. Then, we would be able to hear 
almost all those hon. Members repre-
senting different States. 

Shr! Mohammed Imam: I am one of 
the Movers of the motion. 

Mr. Chairman: I know, and that is 
why I have called him earlier. 

Shri Mohammed Imam: I require 
BOme indulgence about these matters 
because a port is the life-blood of our 
State, and we are intimately connected 
with the Mangalore port which is very 
important. That is why I crave your 
indulgence te give me more time. 

Mr. Chairman: I shall give the hon. 
Member ten minutes. The Mover of 
the motion has not been given more 
than 14 minutes. All other hon. Mem-
bers will kindly confine their remarks 
to seven or eight minutes each. 

Shri Raghunath Sin&'h (Varanasi): 
would require only five m1ntites. 

Mr. Chairman: The hon. 
name i. not with me. 

Shri Raghunath Slqh: 
ing the chit. 

Member's 

am send-

Shri Mohammed Imam: So, five 
minutes have been lost now! I was 
referring to Japan. Japan is one of 
our main importers, and it gets all the 
ore from the ports on the eastern side. 
Apart from Japan, many countries 
from Europe including Czechoslovakia, 
Poland, Rumania, Italy, etc. have all 
placed orders or are in tending to place 
orders with us, and they have made 
one condition in order to save the 
·oceanic traffic freights, they insist that 
.the or€' must be supplied from a 
.... estern port. Secondly, they also 

Insist that the port facilities at Karwar 
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and Mangalore must be such that they 
can berth heavy vessels which can carry 
large quantities of the are, say, at least 
vessels of 14,000 tons. Another advan-
tage which thel' offer is that they are 
prepared to go into negotiations and 
purchase low grade ore roundabout 
MangaJore. Otherwise, there would 
not be any purchase from that side. 

Now, how is the ore moved from 
Bellary-Hospet area and from the 
Kemmanagundi area? Bellary and 
Haspet are within 200 miles of the 
Karwar port and about 280 miles from 
Mangalore port. But for want of 
railway facilities and due to various 
other disadvantages at the ports of 
MangaJore and Karwar, the ore is to 
be moved to Bombay which is 51» 
miles away or to Cuddalore which is 
far away-though I do not grudge 
Kakinada-or to Madras which is 350 
miles away or to Cuddalore which is 
also about 400 miles away or to various 
other ports which are far away. As 
compared to these ports, there are 
ports which are immediately situated. 
within the vicinity of the mining area 
such as Karwar which is 180 miles 
from the Bellary-Hospet area which 
supplies nearly six million tons of ore. 
and Kemmanagundi and Bhadrava:i 
are only 100 miles from MangaJore 
port. Yet, we have to send the ore to 
a distance of more than 400 miles. We 
can imagine what is the cost. The 
transport cost alone will come to near-
ly Rs. 30 a ton, whereas if the same 
ore is sent to Mangalore or Karwar. 
the cost can be reduced by nearly 50 
per cent. 

That is the situation. Now. what is to 
be done? The best way of diverting 
this ore to the nearest western port 
from which the western countries can 
purchase the ore, is to link up the rail-
way SysteIlL The ore cannot be mov-
ed to these ports now, because the 
railway line, in spite of our repeated 
demands, has not been laid. I do not 
know whether the delay is deliberate 
or otherwise. From Hospet to Hubl;, 
it is 82 miles, and there is a railway 
line in between. From Hubli to Kar-
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war, it is 90 miles which has not been 
linked up by a railway line. We have 
been asking for a railway line to be 
laid from Hasan to Mangalore which is 
a distance of 130 miles, but that de-
mand is being ignored persistently. 
That is why I say there is an. attempt 
to force all this ore to be taken to far 
off distances, to other ports on the east 
coast, at the cost of Mysore. I must 
state very reluctantly that there has 
been a deliberate attempt-at least-cir-
cumstances warrant us to say so--to 
mert all this are to other-far off ports 
at the cost of the State of Mysore. 1 
shall give only one or two instances. 
For example, only two rakes are pro-
vided between Karwar and Hospet and 
they refuse to provide more. But four 
rakes or six rakes are provided from 
Ho$et towards Bombay and Madras. 
There has been a scheme to change in-
to broad gauge the line from Hospet to 
Guntakkal. There is a scheme to in-
troduce a double line from Guntakkal 
to Renigunta and from Bangalore to 
Jolarpet. There is also a scheme to 
add a third line from Ernakulam to 
Madras. All these schemes are with 
the deliberate object of diverting this 
are towards the eastern coast and 
shut of the ports on the western side. 

I know that the Rumanin Minister 
wants to conclude a deal for 1 million 
tons of iron are. The Italian Govern-
ment will soon send their delegation, 
but they insist that the ore must be 
delivered from the western coast, 
spread over five or ten years. But I 
understand the Planning Commission 
again insist that they must take de li-
very only from the eastern ports. On 
the other hand, if they supply only 
three railway links and develop the 
ports of Mysore, much Of oceanic 
'frights will be saved. A distance of 
thousand miles by sea will be saved 
and the cost will be less. I would just 
poin t out the advantages of these three 
rail way links. 

The three rail links are, apart from 
the Hassan-Mangalore line, a link con-
IleCting Karwar with Hubli, a link 
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connecting Kottur with Harihar and a 
third link connecting Raydurg with 
Chitaldrug. The first advantage will 
be there will be uninterrupted train 
connection to Mangalore. The distance 
between Karwar and Hubli will be-
only aoout 80 miles. 

15: 52 hrs. 

[MR. DEPuTY-SPEAKEER in the Chair] 

From the financial point of view also, 
it will be advantageous. Ore can be' 
supplied to western countries from the 
port on the western side, provided the 
harbour to be created has a wharf of 
30 feet draft. Also, this will be the-
only place where you can export low 
grade are. If this facility is not 
created, you can never export low 
grade are. 

The scheme of providing double 
line from Madras Hospet to Guntak-
kal, from Guntakkal to Renigunta and 
a third line from Arkoram to Madras 
will cost us about Rs. 21 crores and 
the return will be only 3' 5 per cent, 
On the other hand, it has been work-
ed out by the Railway Board that the 
entire scheme of linking up Hubli with 
Karwar, Kottur with Harihar and 
~aydurg with Chitaldrug will cost 
only Rs. 19 crores and the return from 
the same will be 8'35 per cent, 
whereas the return from the other 
scheme will be only about 3'5 per 
cent. 

The development of the port re-
quires only Rs. 10 crores to Rs. 11 
crores. By spending Rs. 10 crores, the 
net return will be about Rs. 45 lakhs. 
So, if the rail links I have men tioned 
are provided and if this port i5 
developed, it will be very advant-
ageous from the point of view of sup-
plying ore to the west. It will be a 
remunerative one, because the cos! is 
less and the return will be much more, 

I must point out that the State of 
Mysore has been very badly neglect-
ed in the second PIa.. There has not 
been a single new reservoir near any 
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[Shri Mohammed Imam] 
major plant nor any railway link. 
Until the rail links I have mentioned, 
are provided and Wltil Karwar and 
Mangalore ports are developed, the 
iron ore will remain conserved here-
afterr- and we will not be able to ex-
port it. 

Shri Supakar (Sambalpur): Mr. 
Deputy-Speaker, Sir, the Intennediate 
Ports Development Committee has 
rightly laid great stress on the import-
ance Of iron ore export. In chapter 
II, at para 2 the report says: 

"Indian iron ore has increasing-
ly become one of the major items 
of export trade. The geographi-
ll8l poaition of India enables her 
to become a base source of supply 
to the Japanese steel industry as 
well as to the developing steel 
expansion programme of the East 
European countries and Western 
Europe. The qualities of iron orll 
available for export are suitable 
for use in the open hearth as well 
as bla3t furnace. They compare 
favourably with the qualities 
available in other major sources 
like Brazil. Canada, Sweden, Chile 
and North and South Mrica. 
India has considerable deposits, 
especially in areas where the pros-
pect of setting up large steel 
plants are not immediate. For a 
period of ten to fifteen years at 
least, beginning from 1960-61, it 
should be possible to export very 
substantial quantities of iron ore 
in order to earn foreign exchange 
as well as to develop in the pro-
ce5S, the transport Rnd other 
facilities in the areas concerned." 

It is well known that Orissa is the 
largest producer of iron are in the 
whole of India. It has fed the Tata 
Iron and Steel Company for the last 
50 years. It supplies and shall con-
tinue to supply are to Rourkeia and 
Durgapur. Orissa will supply from 
the Kiriburu iron mines iron ores to 
Rourkeia and sufficient are for export 
to Japan at the rate of 2 million tons 
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per year, through the Vizagapatam 
port. But Kiriburu is so close to 
RourkeIa that though the stock of ore 
is very large, there is need of con-
serving the stock. 

The J-apanese are very much inter-
ested in the export of iron are at 
Sukinda in Orissa. There is no likell-
hood of any big scale blast furnace or 
steel mill being located there in the 
near future and that area has a deposit 
of about 130 million tons of iron ore. 
Some of these ores are being worked 
at present and the average iron ore 
content is over 65 per cent. So, this 
area alone, if properly developed, can 
provide export for more than 50 years, 
if we have a programme of exporting 
2 million tons of iron are to Japan 
from this source. The proper and the 
nearest port for this export is Paradip. 

Paradip was declared a minor port 
in January, 1958. We from Orissa 
haVe been pressing for its develop-
ment into a major port since 1957 and 
though the Government of India have 
been extending help for its develop-
ment. it is time the Government of 
India in the national interest took a 
more rapid stride for its development 
by giving it top priority in the deve-
lopment of this port. 

Previously, 1 have pleaded more 
than once for conversion of Paradip 
into a major port. In 1951, the French 
expert mission which investigated the 
port problem in Orissa remarked: 

"We consider that there is no 
question whatever fuat a great 
port can develop and thrive at tho. 
mouth of the Mahanadi river. h 
should be nt9ted that to the 
advantages derived from cheaper 
inland water transport would be 
added the lower working and 
maintenance cost of such a port 
in comparison to those of the 
neighbouring ports. Indeed the 
cost of dredging and maintenance 
of the works would be much less 
than is the case at Calcutta where 
expenditure on dredging and up-
keep is very hi&h." 
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It is also well-known that the 
technical and engineering problems of 
developing this port has been examin-
ed by the Poona Research Station and 
the Japanese firm, Messrs. Kinoshita 
& Company Limited of Tokyo, have 
also carried out at the Institute of 
Industrial Science, University of 
Tokyo, model experiments on the 
Paradip Port, with very encouraging 
results. These studies indicate the 
feasibility of constructing an all-
weather port in Atharabanki creek 
ncar the Mahanadi estuary which will 
combine the advantages of estuary 
harbour, as suggested by the French 
:Mission, and a coastal harbour recom-
mended by the Poona Research 
Station. The cost will be only Rs. 9: 5 
crores. I am glad that the Govern-
ment of India is allotting Rs. 99 lakhs 
for the development of this port for 
the first priority works and ns. fi5 30 
lakhs for the second priority works 
during the Third Five Year Plan, and 
1 hope that this work will be com-
pleted long before the end of the 
Third Five Year Plan, and I thank 
the Ministry of Transport for the 
same. 

16 hrs. 

But there is, to my mind, the need 
and urgency of developing this port 
at a much quicker pace. I have 
spoken of the vast resources of iron 
ore of Orissa which only waits to be 
exported to earn the much-needed 
foreign exchange. If we could develop 
Paradip as early as possible, it could 
~Jo:port iron ore alone to the extent 
of two million tons per annum, not to 
speak of other materials like man-
ganese and chromium of which Orissa 
has abundance, but also agricultural 
produce like jute etc. 

One very important reason for the 
urgency of developing Paradip as a 
major port is the congestion of Cal-
cutta port and the difficulty faced by 
th~ Calcutta port on account of the 
gradual silting up of the river. It is 
a well-known fact that large ships 
cannot even now enter Calcutta port 
unless they drop a part of their cargo 
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on the way. Visakhapatnam port has 
also its limitation,. And Orissa, the 
Cinderella State, has all awng been 
neglected in the matter of develop-
ment. Therefore, when India gets so 
much benefit out of the raw materials 
from Orissa, India has a duty to re-
compense it by making up Orissa's 
leeway in developing the port of 
Paradip. 

It is a pity that the railways have 
not spared any money in the Third 
Five Year Plan for linking the 
Sukinda mines with the Calcutta-
Madras railways--a distance of only 
17 miles-which could have consider-
ably reduced the cost of transport of 
iron ore from the mine to the port. 
But, I am sure, from the overall 
national interest, the Transport :Minis-
try will prevail upon the Railway 
Ministry to find enough money to link 
Sukinda with Cuttack and Cuttack 
with Para dip by railways at an early 
date, so that not only ores could be 
transported cheaply from the mines 
to the port, but also relieve much of 
the congestion on railway goods traffic 
in the South Eastern railway, which 
they are at present facing. 

It is a paradox that when one asks 
for development of port and commerce, 
the bogey of hinterland is raised. 
Without railways, a hinterland, how-
ever rich, cannot be developed, and 
when ';e ask for development of rail-
ways, they plead for want of funds. I 
am afraid it is time that a broader 
Rnd more national outlook is brought 
to bear upon the overall development 
of the country. I am quite sure that 
if the railway communications, as 
stated above, are provided, and the 
Paradip port is developed early, it 
will pay back the investment in a very 
short period of time, because Orissa 
is potentially One of the richest, though 
one of the least developed, States of 
India. 

Some hon. Members TOSf!-

Mr. Depaty-Speall:u: 
bindo Ghosal. I am 

Shri Auro-
calling four 
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[Mr. Deputy-Speaker] 
sponsors of the motion from four 
different States. 

Shri BaPlIIII&til BiDell: Anyway, 
this side also should not be neglected. 

Shri Goray (Poona): U.P. has no 
port. 

Shri BacllllJlatil· SiDell: But we are 
exporting and importing things. 

Mr. Deputy-Speaker: They too are 
interested in ports. 

Shri Goray: U.P. exports only poli-
ticians. 

Shri AarobiluJo Gilosal (Uluberia): 
Before I deal with the intermediate 
JI9l'ts I would like to refer to the 
present condition of major ports. The 
major ports are at present neglected; 
that is to say, due attention is not 
being given to them in the matter of 
further development. Bombay being 
a sea port, it has got some advantages 
and most of the import trade is con-
ducted by this port. The condition of 
the Calcutta port is the worst, and 
within the last 15 years its condition 
has deteriorated to a great extenl. 
Before the second world war even 
ships of 16,000 tons could come to 
Calcutta. Even about 10 years ago 
ships of 10,000 or 12,000 tons could 
come to Calcutta port. Now the con-
dition has deteriorated to such an 
extent that even ships of 6,000 tons 
cannot pass through it. 

One of the reasons for this is that 
adequate numbers of dredgers are not 
provided. Recently the number of 
dredgers was increased from two to 
four. But, recently, after the sinking 
of one dredger, it has come back to 
three. Moreover, the up-to-date 
method of depositing the spoils out-
side the river has not yet been adopt-
ed. The Farraka Barrage for the 
supply of water has not yet been 
taken up. Naturally, what happens is 
that when even the major ports are 
being neglected they canot serve the 
country and they cannot serve their 
full capacity and much of their 
capacity will remain unutilized. So, 
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our attempt should be, first of all, to 
u~ilize the working capacity of the 
major ports. 

Regarding the intermediate poets, 
Government have appointed a com-
mittee which has submitted its :tepor! 
in 1960. The development of most of 
these ports is dependent on the expo!-t 
trade of iron ore. Government thinks 
that there is a reasonable prospect of 
130 lakh tons of iron ore export a 
year by 1966-67, which is likely to go 
.p to 150 lakhs tons a faw years later. 
So, the main job of this Committee 
was to see that the capacity of inter-
mediate ports is increased to export 
150 lakh tons of iron ore. 

The Committee reviewed the case of 
19 ports and suggested necessary 
development in each case. After con-
Sidering all aspects, the Committee has 
recommended development of 
Tuticorin and Mangalore in the cate-
gory of first priority and Paradip and 
Porbandar in the category of second 
priority for developing them into a11-
weather deep draft ports. If we look 
into the details as mentioned in the 
Report, we find that they have got 
justification behind their recommenda-
tion, except in the case of one port, 
that is, Paradip. Because, Paradip has 
got immense possibilities. The total 
exports envisaged immediately after 
the commencement of export under the 
Baila-dilla project In 1966-67 in export 
of iron ores is expected to rise to 11> 
million tons per annum. This is, of 
course, besides 6 million ians of iron 
ore which is to be exported from 
Baila-dilla and Kiriburu deposits to 
be supplied to the Japanese steel 
industry through Vizag. 

India has got a huge coastline aad 
at least 8 States have sea outlets, e-I1·, 
West Bengal, Orissa, Andhra, Madras, 
Kerala, Mysore, Maharashtra and 
Gujarat. In my opinion, the Govern-
ment should try to develop at least one 
port in each of the States in the begin-
ning. This is not only for satisfying 
the psychological hunger for a port 
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because it has got other advantages; 
Firstly, the utilisation of the minerals 
will be made; secondly, it will help 
the States to develop their industries 
and much of their industrial disparity 
will be removed; thirdly, export trade 
will be intensified and, lastly, the cost 
of conveyance of commodities will be 
cheaper, the hinterland being conti-
guous. 

The main hindrance in the develop-
ment of aport is its railway link and 
road link with its hinterland. 

Most of these intermediate portl! 
have got no rail link and some of them 
have got no road link also. Then. the 
jetty, the docks and the workshop are 
the main minimum ingredients which 
are to be supplied for developing a 
port even of the category of an inter-
mediate port. 

Then, regarding Haldia-it is not 
included in this report-I may submit 
that whenever we raise the issue of 
Calcutta Port, we are always pointed 
towards Haldia. But I do not know 
what is the real purpose of the Gov-
ernment. Do·-they want to develop 
it? If so. will it serve as a subsidiary 
port to Calcutta or as an alternative 
port, or as a minor or intermediate 
port? I have no objection to the 
development of Haldia. But as there 
IS no rail link like most of the other 
intermediate ports; so it will not be 
a ver:y eCQIlomic one because in 
developing the intermediate ports we 
must look into its possibilities also. 
Wheher it will be economically suffi-
cient or at least has got the prospects 
of economic sufficiency has got to be 
lookM into. 

What is happening in Calcutta? 
Shippers are afraid of Calcutta port. 
l! any merchant has got to bring his 
cargo through Haldia, what has he got 
to pay? The charge per ton is Rs. 4 
in Calcutta Port, whereas in Haldia 
t he stevedoring charge is Rs. 7 per 
ton plus the carrying expenses by a 
lighter at the rate of Rs. 15 per ton. 
Thus the total amount comes to Rs. 22 

per ton. The net increase per ton 
comes to about Rs. 18. So the finan-
cial aspect has got to be considered 
in developing intermediate ports also. 

Lastly, I would request the Gov-
ernment to exploit the offer, if made 
by any foreign country, to develop 
any particular port as against the 
utilisation of ores. Japan is perhaps 
willing to spend for developing 
Para dip Port. Some private firms of 
Italy and West Germany have express-
ed their desire to develop Mangalore 
port, that is, they are agreeable to 
give the foreign exchange that will be 
required for developing Mangalore 
Port. Therefore Government should 
see that at least one port in each State 
can be developed without delay so 
that all the areas, at least the coast-
line areas, can be industrially develop-
ed. Not' only if there are indnstries 
they help the development of a port, 
but if there is a port, it also helps the 
growth of industries. 

I request the Government to see 
that the report is implemented with-
out delay. 

Some hon. Members TOSf>-

Mr. Deputy-Speaker: How long is 
the hon. Minister likely to take? 

The Minister of State in the MinIs-
try of Transport and Coau:aunicatiODs 
(Shri Raj Bahadur): Keeping in view 
the magnitude of my task and the 
galaxy of hon. Members who arc 
expressing their opinions on this, I 
think I will hardly be able to contain 
my observations in less than 20 
minutes. So at least 20 minutes may 
be given. It may be half an hour. 

Shri Snpakar: May I request you to 
extend the time? 

Mr. Deputy-Speaker: H" might ask 
those han. Members who have given 
notice of the half-an-hour discussion 
to take less. They have to take an 
hour. He might persuade them to 
take less. Shri Alva. 
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Mr. Deputy-Speaker: have call-
ed 8hri Alva. 

Shri Joa~him Alva (Kanara): Sir, I 
am exceedingly grateful to you for 
having called me because on the last 
occasion when I wanted to speak 
about the Karwar railway line you 
also gave me a chance. 

Mr. Deputy-Speaker: Now I have-
learnt by my experience that even 
seven minutes for each hon. Member 
would be enough for this discussion. 
Therefore th~ time limit would be 
seven minutes. 

Shri Jouhim Alva: Sometimes it 
may exceed by three minutes. so it 
will make ten minutes. 

I want to speak on behalf of Kar-
war and about Bhatkal incidentally 
and even about Malpe, which have 
J.een ignored, on the West coast. The 
terms of reference of the Committee 
for selection of intermediate ports 
were--

"broad national considerations 
as well as regional requirements; 
and engineering aspects with 
emphasis on economy of con-
struction and maintenan~e; ... " 

suggest that We satisfy these two 
clauses of the terms of reference of 
this committee. 

During the last ten years three 
committees had been appointed by 
the Government of India. The first 
committee was the Port (Technical) 
Committee of 1946 which recom-
mended Bhatkal. It said: 

''The Committee concluded that 
the construction of a harbour at 
Bhatkal. .. ". 

It is again in my constituency: 

... was both an economical 
and a good financial proposition 
and felt that this development 
was essential for providing a 
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good outlet for the trade of the 
large and rich hinterland of the 
Mysore State lying behind it." 

In 1948 the West Coast Major Port 
Development Committee was appoint-
ed. Th.e-y had to find out a deep sea 
port between Marmagc·a and Co chin. 
They said that Malpe is the harbour 
meant for us. Thev recommended 
Malpe. They placed Karwar first, 
Bha'kal second-both of them are in 
my constituency-and Mangalore 
last. That Committee gave half a 
dozen reasons why Malpe should be 
a full-fledged port. I was born in 
Udipi near Malpe. I want to know 
why Malpe and Bhatkal whiCh had 
been recommended by two important 
committees of the Government of 
India were ignored and why sudden-
ly the wise men of the Matharani 
Committee set up in 1958 said that 
Karwar is nothing, Malpe is nothing 
and Bhaikal is nothing. They fall in 
Jove with Mangalore. It is the case of 
a tather wanting to marry a daughter 
when there is no daughter in the 
household. If I have no daughter and 
if the son-in-law is very attractive 
and he has a lot of money, I will 
provide a daughter b,' adopting my 
brother's daughter or even steal some-
body else's daughter! When there is 
a girl to be married with all the 
aUractions of the bridegroom, you 
want to get a bride from outside the 
circle as you happen to possess none 
yourself. . That in short is the case 
of Mangalore. 

MangaJore has no port worth the 
name. They want to spend Rs. 12 
crores on the port of Mangalore and 
call it an all-weath.,.,. port, while they 
use the term 'Fair weather PO(t' for 
Karwar. As I said on the last occa-
sion when you were good enough to 
allow me to speak for which I am 
grateful to you sir, Karwar has been 
one of the greatest harbours of the 
world. Poet Tagore fell in Jove with 
it. Karwar is only less than 20 or 25 
miles from Dandeli across the waters 
in mv constituency and Dandeli has 
sprung up as one of the largest in-
dustrial towns in the south. There is 
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a very large paper factory manned 
by my esteemed colleague, Shri 
Somani. Then there is the plywood 
factory. There is a ferro-manganese 
factory which is one of the largest 
of India. We have got a paper factory 
one of the largest in Asia. We com-
mand more labour in our these three 
factories than perhaps ali the facto-
ries at Mangalore PUt together. I 
know that the tile factories of Man-
galore are small units with a few 
""ring factories. 

I want to know how you decided 
in favour of Mangalore. I charge the 
Government of India that by clever 
manipulation with the Planning Com-
mission, the Railway Ministry and the 
Transport Ministry-they -may be 
doing it deliberately or indeliberate-
ly-they managed to put up Man-
galore. If there is no railway for 
Hassan there, let us construct a rail-
way for Mangalore. If there is no 
harbour, let Us spend Rs. 12 crores for 
that. How does the monev come 
here? In Karwar everything is 
arranged by nature, with a ready-
made harbour. If vou spend less than 
Rs. 5 crores, you will have a harbour 
which perhaps will be the best on ·the 
west coast. 

The Rumanians, the Italians ana 
others who have come. to this harbour 
have said, "We shall give you the 
wherewithal. We shali give yOU the 
material for the harbour and for the 
railway." In return they want our 
manganese or iron ore. Thev asked 
the Government of India and the 
Government of MYsore. Yet, every-
body turns a deaf ear. Whv and how 
did the men of the Mathai-ani Com-
mittee, forgetting the recommenda-
tions of the past two important com-
mittees appointed by the Govern-
ment of India, say all this about 
Mangalore then make Karwar only 
a fair weather port. It is like provid-
ing a tailore-made suit, getting the 
tailor, buying the cloth and giving 
everything when a man has already 
got an excellent suit. I cannot use 
more figurative language than is 
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placed at my disposal. The Matha-
rani Committee has been grOssly un-
just to the Karwar Port. They know 
nothing. I want to 'mention that 
they want to spend Rs. 12 crores for 
the Mangalore port where ships can-
not be berthed 'because it is not an 
all-weather pert. How can you pro-
vide that money? Where is the 
Rs. 12 crores to come from, when 
even Rs. 2 crores are not provided for 
each place? We can spend less than 
Rs. 5 crores on Karwar. It is a gross 
injustice done by the Government of 
India deliberately or indeliberately 
with the combination of the Planning 
Commission, the Matharani Commit-
tee, the Railway Ministry and the 
Transport Ministry all put together. 
You are giving everything for Man-
galore when Mangalore should not 
get a farthing for this project. 

I have been educated in Mangalore. 
belong to Mangalore. The veteran 

and experienced hon. Minister of 
Transport and Communications Dr. 
Subbarayan has been married to a 
very dignified lady, who alas is no 
more and who was the first. woman 
member of the Central Legislative 
Assembly. Even he has thus a good 
connection with us. I would like him 
to pay a visit to my constituency and 
see that justice is done. We have 
got irOn ore coming. We have got 
manganese coming. We have got such 
an amount of timber. Nepal, Karwar 
and Assam have got the wealthiest 
and the thickest forests of the land. 
The Western India Match Factory 
gets all the timber for its matches 
from Karwar. Everything you get 
from there. We have solid gold under 
our feet. We are ignoring that. We 
are not getting from the Railway 
Ministry a little railway of 20 miles 
from Dandeli to Alvaver. We would 
like to have a railway line to Karwar 
to Hubli a distance of 120 miles, less 
than Mangalore Hassan Railway. We 
are not getting it. In Shri Somani's 
factory, huge quantities of first class 
paper could not be moved because the 
Dandeli-Alvaver railway line would 
not be handed over to Union G"vern-
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ment. We are not doing it. How can 
we get along? This kind of mani-
pulation by government officials on 
political considerations is entirely 
wrong. It is time that we exposed it. 
It is because the Karwar people are 
dumb and have not got the mouth to 

:speak, these things are going on. 

When the British experts came from 
England to advise us regarding a 
shipping site and also to survey the 
Karwar harbour, the programme wa, 
,drawn up in such an unjust and im-
proper manner that these worthy 
gentlemen whom I entertained twice 
here in Parliament House with 
Mysore M.Ps, said, they had no time 
to see the harbour of Karwar and 
they stayed only one night. I wrote 
to the Crllvernment, Why were these 
experts brought from England all the 
way and not allowed to see the 
Karwar harbour properly and packed 
them off to some other place to write 
-a report on some other harbour. These 
-are the injustices that we are suffer-
'ing from. 

I thank you Sir, and I am grateful 
to you for giving me the oppertunity 
to speak, not once, but twice. With 
these few words, I sit down. 

Shri C. R. Pattabhi Ra.man (Kum-
"akonam): Sir, it is admitted on all 
hands that for a country of the size 
of India, the number of ports is 
negligible The geographical feature 
of India with the peninsular structure 
is such that, starting from West Ben-
gal on the eastern side and ending 
-up with Bombay. five or six States are 
concerned with ports. But, really, it 
'has to be looked at from the national 
point of view: 

So far as traffic bottle-necks are 
concerned, sufficient has already been 
said. For how many days, how many 
,hips wait in the Madras harbour for 
unloading' For days on end. they 
wait and they get no chance for un-
loading. This is what is happening 
in the Madras port. On account of 
the shortness of the time, I will deal 
with only four ports on the eastern 
coast of the peninsula. 
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shall first refer to the ports of 
Negapatam, Cuddalere and Tuticorin. 
So far as Cuddalore is concerned a 
lot of export is taking place. The 
quantity ot iron ore is 5 lakh tons as 
will be seen from pa£e 8 of the Re-
port. That has increased much more. 
Nothing much has been done for a 
number of years. Of cl)urse, the 
port is being kept up as a port of a 
kind. That is hardly enough for 
Madras, because Neyveli is coming up. 
Both Negapatam and Cuddalore are 
going to be very very important as 
soon as lignite production starts. I 
have no doubt that in the hands of 
OUr able Ministers, these intermediate 
ports will receive immediate atten-
tion. I knew that recommendations 
have b<!en going on to the Planning 
Commission and priorities have been 
given. I find that the fInt priority 
was given to Tuticorin. On ~ 
142 . 

8hri Achar (Mangatore): Equal 
priority to Mangalore and Tuticorin. 

Shri C. R. Pattabhl Raman: I am 
grateful to yOU. I am very sorry. 
I am quoting I wis)). you are right. 
On page 142, it is said: 

"First priority Development of 
a 30 ft. harbour at Tuticorin with 
Rs. 1027 lakhs." 

Second, Mangalore, 34 ft. harbour .... 
Shri Achar: If I may be permitted, 

that is not correct. In the introduc-
tion they have said, we have gone 
according to the geographical order, 
and we have given equal priority for 
both. It is only a geographical order. 
Because they started from Paradip, 
they have proceeded like that. 

Mr. Deputy-Speaker: I had been 
told that Shri Achar gave up his 
turn to Shri C. R. Pattabhi Raman. 
I learn that perhaps that was wrong. 

Shrt C. R. Pattabhi Ra.man: I have 
to go by chapter and verse. Again, 
on page 127. I do not want to enter 
into an agrument with my friend. 
Both of us should succeed and benefit. 
That is not the question. I am refer-
ring to the South Indian intermediate 
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ports. I think, on page 127, the same 
thing is reported, first and second 
priority. I have . referred to Cud-
dalore and Negapatam. Th~r,e is pne 
port at Thondi. These" are all 
neglected. So far as Negapatam is 
concecned, a lot of betel nut: export 
is takina place to the far east; There 
is also a lot of import, I am not 
ignGring the passenger traffic. Ai; 
you are aware, in Singapore, Malaya 
and oth~r maces, there are loots of 
South Indians both as businessmen 
and plantati6~ labourers, They are 
coming and going back, and So there 
is a lot of passenger traffic also. 
There is also traffic, both goods and 
passenger, with Ceylon, 

So far as trade with Tuticorin is 
concernvd, here I. may take a leaf 
from my good friend Shri Achar, The 
report says it was 7 lakh tons, I am 
glad to say it is 10 lakh tons now, 
There is a cement factory at 
Tazhaiyuthu, there is also iron are 
export from Tuticorin, The Dhar-
angadhara caemical factory has come 
near Tinnevelly, So, for al1 these 
exports. , , , 

Shri Thlrumala Rao (Kakinada I: 
Can }~ou give us the break-up of that 
10 lakh tons, how much is internal 
and how much is external trade? 

Shri C, R. Pattabhi Raman: I do not 
want to give the figures and take up 
time beca~se I will be intrudini: on 
my colleagues' time, but you can kind-
ly' ref.,.;, to page 41 of the report. T; 
break-up is given in the Appendix, 

It is really very difficult to "on-
dense what I haYe to say, It is a 
great pity that in spite of the Plan-
ning Commission havi"ng taken note of 
it, we find that in the Third Plan 
nmhing is being provid~d so far as 
Tuticorin is coneerned except inves-
tigation processes, We must have 
Tuticorin port for various reasons, 
Particularly, Ceylon will have much 
greater respect for us and our condi-
tions if there is a .lIrst class port at 
167~ (Ai) LSl)..CC8 
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Tuticorin, And it is easy to have it, 
because the Bristow Committee start-
ed on it early in 1924 and there was 
also the Palmer Committee appOint-
ed, They went into the dredging 
process, It has been fully investigat-
ed, and r do not know what fUrther 
investigation is necessary, If the 
Sethusamudrum project also comes 
into force, 362 miles will be saved, I 
wis~ to give some figures about the 
Sethusamudrum project which may 
astound the House, At page 39 of the 
report, this L, what they say so tar 
as this project is concerned, I beg of 
you to give me some little time, 

Mr, Depaty~8peaker: r am very 
sorry, He may refer to it some other 
time, He can give the reference only 
now, because it wi1ltake so much 
time, 

Shri 10achlm Alva: According to 
thlt Committee, Karwar eWes not need 
dredging, 

Shri C. R. Pattabhi Raman: If I aln 
treading on yOUr corns, forgive me, 
I am not saying Karwar sMuld not 
be developed, I am not saying Tuti-
corin should be developed at the 
expense of Karwar, I sincerelv hope 
you will get Goa alo, When" that 
comes. it wiII be much b"tter, 

Mr, Deputy-Speaker: Karwar ha" 
already been developed. Now some 
other ports are to be developed, 

Shri C, R. Pattabhi RamaD: The 
Committee at page 3~ says: 

"If the Sethusamudrum Project 
is designed and executed on the 
lines recommended by us ar.ld if 
the charges 1evied on ships Wf"rc 
also fixed in the manner recom-
mended by us, we estimate that 
the number of ships using 
Sethusamudrum Navigation 
Route will be 1,613 per annum, 
The aggregate total tonr.age ol 
shipping using the Canal each 
year will be approximately 107 
lakhs of GRT or 64 lakhs oC 
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N.R.T. and the benefit derived by 
such shipping will be as vollows: 

(i) A saving in distance up to 
maximum of 362 miles; and 
consequently a saving in the 
time of voyage of a day or a 
day and half; and 

(iil a more sheltered passage 
throughout the year." 

What actually happens is that our 
ehips have to go round Ceylon. This 
&thusamudrum will be a fine canal. 
Jt will cut the distance by 362 miles. 

Mr. Deputy-Speaker: The hon. 
Member should conclude now. 

Shri C. R. Pattabhl Raman: only 
"Want two more minutes. 

Mr. Deputy-Speaker: From seven 
minutes, once I have extended by 
two minutes. Another two minutes 
.annot be extended. 

Shri C. R. Pat!abhi Raman: I am 
ilIad the hon. Minister in charge of 
ports is also in charge of the roads. 
I hope he will bear in mind that the 
east coast road from Calcutta to Cape 
Comorin is an absolute sine qua non. 
What is the USe of having any ports 
unless you have also first class all· 
weather roads which will carry all 
Vle traffic? It is a very great pity 
Tuticorin has not been given proper 
attention. 

Mr. DeputySpeaker: In spite of my 
refusal the hon. Member has utilised 
1he other two minutes. 

Shri C. R. Pa.tt.&bhi Raman: I am 
very grateful to Shri T. B. Vittal Rao 
for initiating this discussion. 

Mr. Deputy-Speaker: Shri Goray. 

Shri C. R. Pattabhi Raman: About 
Tuticorin there is a lot of feeling in 
Madras State. 

Shri RaC"huDath SinC"h: All the ports 
-are in the South, not in the north. 

Shri C. R. . Pattabhi Raman: But 
'\.here is no development. W,hat is 
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the use of having ports without deve· 
lopment? 

Shri Goray: I am very grateful to 
you for giving me this opportunity. 

Mr. Deputy· Speaker: But, unluckily. 
he will have only seven minutes. 

Shrl Goray: I shall try to say a,; 
much as I can within those seven 
minutes. 

While reading this report, my firs~ 

impression was that though the term_~ 
of reference were comprehensive, the 
report was written from a point or 
view which gave too much considera· 
tion to the iron ore that India wa-
likely to export. But even taking 
that factor into consideration, I fee; 
that we have neglected our ports to 
a very great extent. I have before 
me here a note submitted by the S~C 
in which it has been pointed out that 
whereas in 1959-60 we exported 2B 
lakh tons of iron are, the target for 
1965-66 is about 7 million. The note 
goes further and says that jf proper 
efforts are made, the target can be' 
raised to 9 million ton, too. Weare 
just now exporting only 28 lakh ton. 
of iron ore. I would like you to con.<i. 
der whether We are likely to reach 
that target at aU within the next fiVE" 
Or six years, taking into consideration 
the neglect with which We are treat_ 
ing our ports. 

I do not want to be' parochial and 
say that only the ports in Maharasht1'3 
should be de.veloped, but I would 
certaiRly say that if you want to bring 
about a dispersal, then not only the 
ports like Calcutta or Madras or 
Bombay should be developed, but 
equal care should be taken to see th~t 
alternative ports a·re developed, whe-
ther they be on the East Coast or on 
the West Coast. So, I am entirely in 
agreement with my han. friends from 
Orissa and Madras and Andhra Pra· 
desh and other places that their port> 
also should receive proper attention. 

I would like to plead for a few 
ports in the Maharashtra State. I 
have before me here the 30th report 
of the Estimates Committe<! of the 
State of Maharashtra, in which th~ 
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have pointed out that even the sums 
that were Eanctioned have not been 
spent. Whereas about Rs. 75 lakhs 
were sanctioned, only Rs. 2 lakhs 
have been spent So far. The hon. 
Minister may very well say tha t, 
atter a1l. it is a State subject, and 
therefore r cannot deal with it. But 
when the ports are neglected in the 
way they are being neglected just 
now, the Central Government have to 
decide ultimately, because it is our 
export trade that will suffer thereby. 
Thprefore, my first plea would be 
that the Central Government should 
see to it that the State Government 
also expend the sums that are allotted 
and see to it that the ports are pro-
perly developed, and if by some acci-
.ent or by negligence, the develop-
ment of the ports is suffering, the 
Central Government should intervene, 
and the State Government should be 
compelled to see that the develop-
ment of the ports is carried out ac-
eording to schedule. 

The Maharashtra State has a small 
port at Redi, and that port is capa-
ble of being developed into a good 
port. Fortunately, in the hinterland, 
very near the port, there are iron are 
d.eposits. The STC in the note sub-
mitted by them say that about 50 to 
60 million tons of iron are would be 
available. If you consider that only 
ane lakh tons are being exported 
from that port, you will understand 
how much lee-way we have to make 
until we come up to the target. Ac-
eording to the STe, the target is that 
we would be able to export about 
half a million tons of iron are per 
year, but just now, we are exporting 
only one lakh ton. a year. So, we 
bave to multiply this five times before 
we can reach the target. That target, 
,.ou will agree, is a very modest one 
and we are not reaching even that. 

Therefore, taking into account the 
eonditions in Reddi, I wonder whether 
it will ever be possible for our State 
Trading Corporation to reach that 
overall target which they have fixed 
for 1965-66. The development of 
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Redi will not cost much. They have 
said that it will cost about Rs. 10 
lakhs because 400 ft. of wall and 
wharf are to be provided so that iron 
are could be exported easily. Even 
that has not been done. I was told 
by a friend who came very recently 
from that part, that so far nothing 
has been done by Government. I 
am really very sorry to say that this 
rate of expansion and development 
wilI take Us nowhere. Iron are is one 
of the commodities with which our 
country is blessed and if we really 
want to earn foreign exchange. we 
must see to it that this particular 
commodity which we have in abun-
dance and which is in great demand 
throughout the world reaches those 
countries which want it. Unless we 
develop port facilities, we will not be 
able to fulfil that target. 

The other port about which I would 
like to talk is the port of Ratnagiri. 
Here it iE not only the iron ore-be-
cause there is very little of it-but 
the passenger traffic and other goods 
traffic. I may mention that Ratnagiri 
mangoes are very famous and they 
are finding foreign markets. We 
should not concentrate only on iron 
ore. There are other things which 
we can export and which can find 
a good market. Therefore, the 
Ratnagiri port also needs to be deve-
loped and turned into an all-weatheI' 
port. Here also, only a meagre sum 
of Rs. 15 or Rs. 20 lakhs is required. 
But that also is not forthcoming, 
either from the State Government or 
from the Central Government. I do 
not know whether as my han. friend 
Supakar said. Orissa is the Cinderella. 
But Ratnagiri district is certainly the 
Cinderella of the Central Gevernment. 
It is one of those backward areas 
which can be developed and whkh is 
a potentially rich area, but because 
there are no railways and no roads 
and because the harbour is not being 
developed, it is backward and it has 
to remain so. My plea is that when 
you are having the total picture of 
the whole of India before you, take 
such steps as will allow the western 
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part which belongs to Maharashtra to 
play their proper part in the deve-
lopment of the country. ' 

Mr. Deputy-Speaker:' Shri ' Raghu-
nath Singh, He is interested in ship-
pina. 

AD BOD. Member: He is from U.P. 

Mr. Deputy-Speaker: Therefore, !i.e 
can have a disl)8ssionate view about 
lhe subject. ' " " 

~ ~'fI1r ~ : '3'q'J'1iq~ ~, 
~'~!WI' n:~ ~U1~ ~f~~ 
~ ~ 1 "f'l'T"f ~ ~ flf. 't~ .:t5A" 
{Tof ~~. lI"T ~ ~Tol 'qrf~~ 1 
-r'1<: ~ ('c(¥(lf$l{c q"T~ ~ t, 
;ft '3"f it; f~ ..m~ fufit1r ~~ t 1 

~ ~ 'fit it'll ~ ..mR: if ~ 
<i~T ~lTT, <ft ~ m ~;:~~c 'iTt 
~ ~ ~ '!'toT ? m'i\" ~ ",mr 
f>rfifrr lfl: -m r; 1 ~ ~ li~;fi 

~~'T I t:'f ~"I" it flr'l"~1" "lft 'F~<rf.rlft ~, 
~ ~'1'of 'Fr~m '!i1 OR ~ ~ ~ 1 ~ 
<I"'F f'F ~ '!i1i=c"l f'1"fq'T it; 'Fr<:TOfR: ~ 
OR" 'F~ if; m'l':~ flJmq-'T it ~ ~ 
~ 1 'Oq'FT"'f<:'Jf~~f<t;~R: ~;;r~ 
'1:"f~ ~ ~,,'3"f if; ;R:T f~h'T if; i:: 
~ 'F~ q;:: n: IJT ~~ '1'~ifFH ;;rr <:il:T ~ 1 
lf~'~ IJTR" W ~"l <tl' iIT"f 'F{t 1J'{ ~ 
~ 'fro ~"l ~P: ~ <f.1"O"f'fm'rTTi't 
;;rrH '!>1:if[ >n, "rf<t;~ ~o( <n( "I'T<J 

f1iTf:g ~ ~ -:ifr "'~ 7:'1~ i't -:if, <:1rT ~ 1 

"Z:'l"f.-,£f 'T~ f'fifT": ~ "frf'll:~ f<t; ~'1<: 
Pf H 'iTt'l" 'lit -:if1"4; ,/9;n "ffil:it ~, 

'fT ~"f 'lit 'Tq' m fnt<: "p:"I"r ~srr f'l> 
~"I" ~ i't <tts f'l>ll'T -.rr~, i't '0"1" ~ 
~T'f<::'f1" il:T. i'r 'i'l"r.:, 'l>T''1't ",1" ;lf4"'lr 
,,;1" -:if,~ 'l"P oF't ~J;;r;f 'l"i<l 'l"i-:if't;;rii"-:if 
if; i:: '1"1<: 'lirfN fqfq-'T ii; q;~ it >it 
,\:;;" w.r ~, '3" 'f 'l>r 'l>T{ Of 'FT{ '3"Hlf il:T"I"f 
-.r~ U ~ : l;f'1<: 'l"H ~q-"f f srfir<r "ffil:it ~ 
'1"'" ~CThm!rfr 'il.!'!", ~ ~ 'fT mil '!fT 
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~ IJlI"ro 'FT ~ 'FVfT Q:flTT flIi 
~ if m-.: 'fiTmr fum" if ~r.,... 
..-(t 1<f~;:fi~~«~ .rift 
~ 00 ~1" ~ ~~ iFToIl'"ll' ~~ <mrr t I 
~ ~ ~;ft it ~ 'Fr 'Ii'tt >rmf 
~ .r;n OfifT ~ ~ 1 

~ ~~tif ;{ R!f-T m o;rT'f1k f~ 
~ rn ~ '3'~;{ ~ $ if; ~"","
q)i n: ~ flIilfT ~ -

Sbrt Goray: That is not what we 
say; the report says that and we are 
discussing the report. 

m '(1f}I'l1I' ~ : ~l'f 1f'!19tt ~ ~ 
"'" ;fiR<l 1 <!W n: ~f.f; ~.ft ~ ~q
~Jf;fi'FT~f&:c~''I"R~!if;~~~ 

~ ~ ~I'fr t, rn~f cf ""If 
'l'fiff ~ ~<fl?-" rn if; f<;f~ crlln: ~ 1 

q"JmTq- if ,,!if; ;;rf'1"A 'F[ ~f&:c a-
1ft">: ~ it ~ ~1<: 11;~t ~m ~~ 
~ ~ffi ;;rf'l'R '0<1" ~ q'l'f ~;.fR: ~~.f 
it; f ... 1i crlln: a- 1 ;;rn;~ 1{ ~A"'fT ~ f'l> 
~ lITif(;f n: ~ ~ ~1" ;:;:fo;;o'!fTGf it 
f~~11: 'FVl'T "frf'll:lj" 1 ipI' ~i'rsrr ~1" 'l"fll"B 
$ 11;<l"l'ftt OfifT rn ~<T 1 ~ -.rRit 
~ ~ "ffil:iI' ~ f,.; 1<:fl{1"'1 'l>r 'I"~H 
~~::r~?: il:T ~'" '3"f\m if; 'IT'f 'Ff[ Of 'Ff[ 
~ <ft ~'"~r 'iT! il:T I ""f'F.;.r1JT f'l> ~ 
>7j{ ;{ 'I><fr Fr. OfillHf~'t i; q.;T'T, 
'i'fa'f~f[, ifOfTll'T W fir~ 'FT <tffi 
IJf<rn;;rrift ~ W f~f'fT'f if;'~T ;;rr.r.r 
;;rfit ~ I ;;r;pi;;r~","fit ~ 'fl 'O'f '!il 
'!ill?-" ~ 'f1"'f m<;f ~ "l~f >:¥f qsif[ 
~ 'fi1'!iJ'fi1'! ~oot.p('f~'fT'I>~ 
;;rQToTT it ;;ri'f ~ ~Ttt wtt Ofroii it of? 
'1>'= if; ... I·T -.rt;or iF!> ;;rr't ~ 1 il:"'f<;f~ 

1{ ~T'.f'fr 'FBf "ffil:if[ ~ f'F Ofr<rm~Ofif 
it f~.r 'l"P: 'l>r,srl if; f<;fQ- ~f'f;;r"T'f 

~'fT "f~Q- I 
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~'Vf iti .m- it .rm ~ ~T ~ 
fit; ~~~WRrrT~~;:ft 
~'Vf~~~~~ 
<fti ~r ~17f'TT , 1{' ~ ~ fit; ~ 
<it.Jf1ftci'r~it~~ I 

~ ~c tfiT ;;;r~ ?fCfi ~ ~; 
1l'lf"ffi . m ~ -mr'{f.r ~ ~ 
m>:: '3""f iii f.;pf f:;r <AT ~ f~'l"T ;;rr .w., 
R'lT Of AT ~ " 

'Ii"'" if ~~"{ f'li"{ l{~ ~ 
~ fit; ~ >;fro: fuf'rtr if oft mfuA 
to ~ <it ~ iii f<'flf ~"{ ifi1 ~ ';t 
'fiT{ ~ llf"mT 'fTf~' WR itm 
:,@ f'fi!fT If!fT ;:ft ~ f~ 'fiT ~
<rnFf ('[T Ofl7f'TT >;fro: WT"{ ~ fufiflT 
~ll:T >mcrr m'1 iIi~u 

~ * ~ <nit :,@ ~ 
Shri Assar rose-

Mr. Deputy-Speaker: I think Shri 
Assar's State has already been rep-
resented. 

Shri P. K. Deo rose-

Mr. Deputy-Speaker: I think' the' 
hon. Member's State has also been 
represented. 

Shri P. K. Deo: Some new points 
have to be developed. 

Mr. Deputy-Speaker: There may be 
new points. I think Shri Kodiyan is 
for Kerala. I will call Shri Kodiyan 
now. Only five minutes. 

Shri KOdiyan (Quilon-Reserved-
Sch. Castes): Mr. Deputy-Speaker, Sir, 
I wish to confine myself to the Kerala 
ports referred to in this report. 
Neendakara has ben recommended by 
1his committee to be developed as an 
intermediate port. The question of 
constructing a PQrt at Quilon has been 
pending for the last 4 or 5 years. In 
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1956, th .. tben Travancore-Cochin Gov-
ernment had proposed to construct ;1,. 
pi~ in"the open sea at Quilon. aut 
the Transport and Communications 
Mil:>istry made. an on-the7spot study 
and the study indicated that Neenda-
kara some 6 miles from Quilon would 
be a better place for development as 
all intermediate port, 

Then, at the instance of the State 
Government and at the instance of the 
Indo-Norwegian .. Project authorities, 
mod/:Lexperiments were carried out 
at the Poona Water Research Station 
and .iIlat indicatsd that there was 
feasibility of constructing a port both 
at Tangasseri near Quilon and at 
Neendaka,rfl. This committee has 
finally, ,ecommended that Neendakara 
wil be the suitable place for locating 
th.<:,.pprt. 

What I am urging now is this. 
Enormous delay ha. taken ola{!e in 
coming to a conclusion as to the place 
for the location of the port and this 
has adversely affected trade in the 
area. The present port at Quilon is 
a 'Seasonal one. Due to uncertainty 
about the future of the port, even the 
normal repair work that is usually 
carried out every year has not been 
done. As a result of that, recently, 
ships calling at the port for unload-
ing· cashewnuts have been diverted to 
Cochin some 100 miles north of Quilon. 
This has, rendered the local port 
workers unemployed. Not only that, 
the industrialists in the Quilon area 
have to meet an additional expense 
by:way of transport charge from 
Cochin. to Quilon. I would, there-
fore, request the Government to come 
to a speedy conclusion as to the place 
where this port is to be located. 
Whether the port is to be located at 
Neendakara or Tangasseri, the matter 
must be expedited and the work 
should start immediately. 

I regret to find that the Committee 
has not reoommended Beypore in 
Kerala to be developed as an inter-
lIled!iate port. I unde1'9tand that 
some years back Q SPCcial oftlcer was 
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deputed by the Transport and Com· 
munications Ministry to find out th ... 
possibility of developing an all-
weather deep draft port on the 
western coast, and I also understand 
that that particular officer had reo 
commended Beypore to be the most 
suitable place for being developed as 
an all-weather port. But the Com-
mitte has recommended only some 
additional development work at the 
Beypore port. At the same time, 
Sir. I find from the report that the 
Committee has recommended Por-
ban dar in Gujerat to be developed as 
an all-weather deep draft port at an 
estimated cost of more than Rs. 5 
crores. I am not against Gujerat or 
any other State developing their own 
ports, but I cannot understand the 
logic of recommending Porbandar to 
be developed as an all-weather port 
at a cost of more than Rs. 5 crores 
to cater to a trade estimated at about 
3} lakh tons and at the same time 
failing to recommend Beypore being 
developed as an intermediate port, 
because Beypore is also having a 
trade almost equal to that of Por· 
bandar. Therefore, Sir, I would re-
quest the Government to examine the 
question of developing Beypore as an 
all-weather port. 

Finally, I would like to bring to the 
notice of the House that as in ali 
other matters in this also we find that 
the small State of Kerala is bein" 
neglected. Even in this case the 
same pattern Or the same kind of dis-
criminatory treatment is meted out to 
the State of Kerala, because I find 
that even a port like Cochin, which 
has been declared as one of the 
major ports in our country, has been 
negleicted. During the Second Five 
Year Plan Rs. 5 crores were allotted 
for the development of Cochin. Even 
that amount was not fully spent-I 
think only Rs. 4 crores was spent. In 
the Third Five Year Plan, out of the 
total allocation of Rs, 75 crores for 
shipping and development of ports, I 
am really very sorry to say that only 
Rs. 75 lakhs has been allocated for 

the development of Cochin. 

Shri Chintamoni Panigrahi: (Puri): 
Sir, may I put one question? 

Mr. Deputy-Speaker: He can do that 
afterwards. Is there any hon. Mem-
ber from Gujerat? I find none. Shri 
Than u Pillai. 

Shri Achar: Mangalore ha, be&n 
mentioned. 

Shri N. N. Patel (Bulsar-Reserv-
ed-Sc.h. Tribes l: Sir, I am from 
Gujerat. 

Mr, Deputy-Speaker: He did not 
rise in his seat when I called. 

Shri Achar: Sir, specifically the 
Mangalore question was raised. 

Shri Raghunath Singh: Everybody 
supported Mangalore. 

Mr. Deputy-Speaker: I was told 
that the hon. Member had given his 
turn to Shri Pattabhi Raman. 

Shri Achar: He comes from Madras 
and I am from Mangalore. In fact, 
he spoke a.gainst me. 

Shri P. K. Deo: Shri Imam has al-
ready spoken about Mangalore. 

Mr. Deputy-Speaker: Now Shri 
Thanu Pillai. 

Shri Thauu Pillai (Tirunelvellil: 
Mr. Deputy-Speaker, Sir, I am grate-
ful to the Committee for having re-
commended Tuticorin which is a right 
decision, but I am very sorry that the 
Planning Commission has not been 
good enough to include it in the 
third Plan even. While the third 
Plan is going to entail an expenditure 
which is equal to that of the first and 
the second Plans together, the denial 
of this fundamental, basic, simple 
right-the necessity of the Tuticorin 
port which is not being included even 
in the third Plan-touches the feel-
ings of our people very much, and I 
am lacking in words to condemn this 
sort of attitude in the matter. Never-
theless, I hope that better counsels 
will prevail and that Tuticorin port 
will be included in the third Plan, 
when the final Plan is ready. 
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The Committee has recommended 
Rs. 10.27 crores but the Ministry has 
recommended only Rs. 5 crores and 
ood. I do not know why they have 
cut it to half. It is perhaps to oblige 
the Planning Commission to facilitate 
their being able to give at least that 
amount. That only shows the 
anxiety of the Ministry to see that 
this scheme is implemented, but with 
jus! Rs. 5 crore, and odd, we cannot 
be in a position to complete. the pro-
ject. When the project is taken up. 
we will have to complete it. 

Out of this sum of Rs. 10 crores 
and odd, from the economics of sav_ 
ingS alone, we will be making more 
money. The port is handling one 
million tons and it is expected to 
handle about I! million tons in the 
course of the next three or four years. 
The Committee has observed in the 
report that on the improvement of 
the existing port. to handle this 
cargo of one million tons, they will 
have to spend Rs. 3' 4 crores which 
will be a sheer waste. Therefore, 
they have recommended that onlv 
an all-weather port will solve th'e 
problem. If an all-weather, deep_sea 
port is given, we will be handling 
petroleum, kerosene and diesel which 
are now being handled at Cochin port 
and transported by rail and road. 
There will be then a saving of Rs. 35 
a ton. 

According to this report itself, the 
Tuticorin port has got another spe-
cial feature; that is, silting is the 
least or almost nil. All these favour_ 
able points should be considered. Of 
course, there may be other ports to 
be developed, but Tuticorin has to 
be given this priority, because of the 
existing cargo that is being handled 
and the cargo to be handled in the 
near future. From the economic as-
pect also, in the construction of the 
port, silting will be negligible. 

Along with this, if the Sethusamu-
dram project is taken up, there will 
be a saving on the round_tour also 
roundabout Ceylon. AIl the tran-
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shipment cargo is noW being sent 
from India to Colombo, and there is 
alwavs difficulty in handling them 
even' in Colombo. Therefore. in that 
way, we are forced to neglect our 
foreign trade because of the incapa-
city of the port to handle the cargo. 
Madras port cannot handle even the 
cargo from the northern parts of Mad_ 
ras State, and the southern parts of 
Madras Siate have to be tied down 
to the existing port of Tuticorin and 
keep quiet. If you have to send all 
the cargo through Cochin and other 
ports, it will be prohibitively costly, 
and our export trade with other 
countries will thus be handicapped. 

Coming to Nagapattinam port they 
have recommended only a small sum 
for it and that sum is not sufficient 
because a lot of passengers are going 
from Nagapattinam to Malaya and 
coming back, and the people have to 
go by boat for two or three miles. 

Shri Raghunath Singh: Three miles. 

Shri Thanu Pillai: Yes; it is diffi-
cult for the passengers to travel three 
miles by boat to reach the ship. It 
will be, therefore, better if the Gov-
ernmen t could consider the feasibili-
ty of deepening that part of the port 
and bringing the ships nearer to the 
shore. 

In the report of the Committee, 
they have forgotten to mention any_ 
thing about Colachel in Kanya Kuma_ 
ri district. This port is not linked to 
the mainland, either by rail or by 
any good road. Though it is a minor 
port, it is very important for the 
people there. There is a lot of dry 
fish and other commodities that are 
exported from there. But the Trans-
port Ministry has allocated only a 
very small sum in regard to that 
port. It is just about Rs. 2 lakhs. 
I would request the hon. Minister to 
consider the possibility of allocating 
more funds for Colachel port, and 
develop, as I said, the port of Tuti-
corin. 
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Mr. Deputy-Speaker: Shri Achar. 
He may speak for five minutes. 

Shri Achar: Yes; but I pray for one 
or two more minutes in addition. 
am very thankful to Shri Vitlal Rao 
for having raised this question and 
am also very thankful to the Com_ 
mittee which has produced tltis re-
port on the development of interme-
dia te ports. I am very sorry the 
name of Mangalore was mentioned 
as if a competition was raised bet-
ween.· Karwar "lmd Mangalor,,: I wish 
Shri Alva had read the report. I can 
understand his arguing for Karwar 
if he had met at least one argument 
out of the several arguments put for_ 
ward in the report by the committee. 
I am referring to only one sentence 
at page 262: . 

"From all points of view, there-
fore, technical feasibility, econo-
mics of building a major port. the 
low cost of the ores to be ex-
ported, the size of the deposits 
which will feed the port and the 
prospects of traffic other than 
iron are, Mangalore would seem 
to be the port that should be 
estab'ished on the west coast for 
improving the normal expansion 
of iron ore export traffic." 

They have also considered Karwar 
earlier and they say it will be eco_ 
nomically too costly to export iron 
are from that port, because iron are 
is the main item. They also say that 
low grade and high grade ores are 
not available near Karwar. So,;. 
will not dilate on that question. 

I want to meet one argument put 
forward by Shri Pattabhi Raman. 
Of course, I want both Tuticorin and 
Mangalore to be developed. But it is 
not correct to say that Tuticorin is 
given priority in the report over 
Mangalore. I am referring to page 
142 where four ports are mentioned 
and the committee gives the priority. 
The two ports for first priority are 
Tuticorin and Mangalore. Tuticorin 
is mentioned first and then Manga-
lore is mentioned. For second prio-
rity, Paradip is mentioned first and 
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then Porbandar. This does not mea,1 
that Par,adip is given priority over 
Porbandar: Nothing of that kind. 
That is made very ciear at page 125 
"'here they say: 

"The committee is of the opi-
nion that all works in each prio_ 
rity group are .of equal import-
ance." 

In the earlier sentence they have 
said, th('y go in a geographica! order 
beginning from Paradip and going up 
to Gujarat. That clearly showo that 
the two included in the first priority 
group are of equal importance. There 
is no preference of one over the 
other. I do not want to contend that 
Tuticorin does· not deeerve develop-
ment. But I mu,;t say that Shri 
Pattabhi Raman is wrong in saying 
that Tuti1C'orin has preference over 
Mangalore. Both of them equaliy 
deserve development and I am plead-
ing for both the ports. 

17 hrs. 

Manga10re is on the west coast 
midway between Goa and Cochin. It 
has got a hinterland of not less than 
J' 30 lakh square miles, within which 
Mysore State also comes. We have 
to remember that so far as Karwar 
is concerned, I do not say today, but 
as early as posoiblc, we are likely to 
have Goa. Karwar is hardly 25 miles 
from there and I am sure it is bound 
to come. As I said, apart from evcry-
thing else, this Report has given 
very good reasons to show that not 
less than two million tons of iron are 
could be exported from that port, be-
cause it has very nearby-both 
low grade and high grade iron ore. 
Also, it has got extensive trade in 
coffee and other articles. So, it is 
only just and fair that it should be 
developed, on account of its natural 
advantage as an all-whether port. 

>.IT 'fTm' (~): ~ 
~, .q ~ ftciTt ~ ~ it ~ 
~ it ~ if ~ ~ if.(ill 

~~I ~'I><fI";I-~~ 
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1ft<; ifi f~ If<: ~1F ~.'!il ~ 
l!;'F m fti ;r;if.t 'Ff f.raTlf 'Fi\tT it ~. 
fom ~ I m. llW t ;;frm 'fiT .rt 
~ ~ ~ 1'Ii1r >it '3"'f If<: fq;n-. 'fifi 
~!fT ~T ~ I ~ 1Fitit 'fiT 
~ 'mi ~ li fum~ 

"Broad national consideration as 
wall as internal requirements." 
"rff:<f 'S"'f 1Wf err f""",, rn ~ ~ 
~ ~ 'firs:if'l~ ,;;fl:c ~ ~ f'FlfT 
~ "rfo/f W if; ofrm 'fiT ;q I 'm 'Fd I 'fiT 
~fr,c it ~ ~ ft;<n" ~T t I WT 
~Jf ~if; ~:ZO l1R if; ~ If<: 

'li'rt er~ 'f'ff.t 'Ff f'foTlf ~1 f"rlfT 'l1n I 

'lmm ~ ~ fu'f ~::; 'ic~ 
mr #.t fi1'firfur 'Ff >it ~ 7~ 
'lif >:fT I :oori:i" ~ i; fti <l"T "" l'JT': 
if "rfg ""ilf1JU 'Ff erR VlfT d"'F 'l@ 
'RT % I :o.r.t OfTT ii ;q-oft d"'F for<m 
'fiT f'FlfT 'l1n I 'i~·c m-
i~ 'Fi'rtt ,{T <m ~ If<ft 
~ ~ if; erR if ~;f.r .rt f'f1lht 
Rm 'Iii :01'ifd" 'liT g- I ~'f'Ff 'Fn:"T 

lf1': iifdT!fT 'fllT ~ ff: ~illflrfr m- it 
"i ~<.:t.~ iT "rr ~€.:t.( d"'f. ~-~ ;;m;r 
q-fi:nrT 'f.T ~fif;", '·H ~ qR if 'fQ: 

"''' if! 'fllT I "rfI;'f lfF[ ~'fT ~ 
f:r. "B"if> '1'11 ~R 'f.T ifiT<.:"T ro ~ I 

~r "'f'UT ~. ~ f'f ~u m- d"'F ;;nir 
if; fT.rD: ~ OFf ''If'NT 'l@ iT'!> ~ 
;q'p: ofrm 1FT ~ ""'" ~~ it 'fifom 
~m ~ I ~~ 'Pga- ir <rM ;f\"c<: 
~ ~ ;;ffit % I WT fT.rD: ~ 'Ff ~ 
<F11 ~ 'fllT ~ I ~ f1'fi;r if ~ 
;;nir oW; 'fm me <'fT\'f mlfIft Wt 
~m.~fI;ifO~~~~~ 
~ 'fiT fffi;a 1Ff ~ ~ .rm 
~ ~ ~r ~ I ~ fu1:t ~ 'Ff 
%fiii<F <F11 Qm ~ I 

H ~ft6f*lf"", ~ 'Fi\tT it 
~ '1ft ~ f", Wl'l'f1ro mi ~ 
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~~~~m;r;T<;fRW 

fti 'fiT ~ ~ ~I ~. 
~ it ~ m if fq;n-. '11ft ~ 
'l1n I 

~f ~ '3"'f ~ it "IT{ 

~ I(fli!,. 'f 'f'ff.t <miT ~ ;q'p: ~ 
si'rir<fc ~ ~ rn 'f1IT ;s~~l ~ 
~f ~I ~ ~~, m if; 
fT.rD: ~ ~ q';fufui't ~ ~ I' 
~ Or 'f'lTlfT ~ fifO WI">: ~ ~. 

"" ;;r['Il; d1 >:RTWT, ~ ;qT.: W!l 

l"OO iT 'lif 'fQ:T ~ifO m 'l'l>'1T ~ I 

'AT'f ~ ff; fti ~ ~ ~ 
'fORm <iii #.t <p.f[ w,a- "f' <rSt 'fi'rf 
~~ 'l@ >:fT I ~ '3"'f'Ff ~ 
~if;qRift~~~%1 

d1 .q 'f..~ 'fTQd"T ~ ff; ~ 
m- 'f7: ~ f'FlfT ;;r['Il; rn '>flT<: '3W!'l 
~fFlfT~m~oft~ 
~l'fT1 ~ if; *,"f 'r oft ~r 
~ f~ ~'l m if f'f"lT{ ft;<n" ;;r['Il; I 

>;fT "'To ho 'Iii'\' : :O~ Ili{h,,' 
~ 11~ <r'Ait 'f.T ~ ~ Rlll rn 
'lOfmr if; m if; @l ~ 'l@ 
gm ~ fT.rD: .q m'l'Ff m"I1TU ~ I 

"I1<fi ;r 0 ~ "'"[ "mf <Fift ~ ~. 
'l~~'f<IT'f'lT~, ~~ 

iT ~ ~ ""'" ~f fi;;rrn ~ i',;fvr 
a-~ f.f;ffi 'f7: 'fi'rf ~ q)i ~ ~ I 

Iffi' ~;ft'l' "'~: ~ ~ I 

>.it ;no f,{o m : ~ ~ ~ .rt 
~,~IIfu:~ if ~ ~ 
~ ~ ~ ;;nir if; ft;rQ; ~ ~ ~ 
q'li ~ ~ tft '3"'f ~ if; ~q)i 
it~~~1 ~~'!ilm; 
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[ '!ft iff 0 fu 0 'li'.,-] 
~ ~ fuu: ~~f "flTf.f it Off ~ 
'ffom il:T'Tf 1 m lm ~ ~ 
.~ ~ ~ $ ~M'fT ~ ~ If'f."~ ~ 
~ t I ~ ~ ~ ~~ .m: <r"rnft 
'f'l'<f 1 ~ it 'r ~~;;r .m:~ it 'l'ti 
~ 'R ~ ~1lT 'lfTl!; mf'f: i;"[ i; 
:;rf.t it ~ if ~ 1 

~ <mf ll' q:roR': ~ m it 
~ "!T@1 t 1 <nl: m ~ ~ 
<fti ~ ~ ~ 1 ~ ~ ~ fC')1:p; 
m trm ~ ~ ~ <fti if ~r.t 'liT ~ 
it ~ q.~T ~ :;rf.t it .m: +rl"f ~ 
$~it-.mt~&ft~1 
iro ~ ~ ~ ~n: ~ ft;pr, m ~ 
q:);n ~ I .m: ~, ~;;r .m: 
~it ,.j'f ~T ~'lfTl!;~ 

#- iRl'fT ~ ~ 1 

Shri Shankaraiya (Mysore): Mr. 
.Deputy-Speaker, Sir, I am thankful 
to you for giving me an opportunity 

. to express my views. About Manga-
lore Port many of my han. friends 
have spoken and have supported it. 
It is most unfortunate that the State 
.of . Mysore does not have a port till 
now. The claim for having a port 
on the western side to export its 
industrial articles, iron are and man-
ganese are has been a very long one. 
All the southern States, namely, 
Madras, Kerala, Andhra, BombdY 
Maharashtra have got ports and it 
is most unfortunate that Mysore has 
not got a port of its own. 

As you know, Mysore was develop-
ed industrially very long ago. Even 
before Independence, Sir. M. Viswes-

'varya made fran tic efforts to develop 
a port in Mysore, but because of the 
vested interests of the British Gov_ 
ernment they did not permit him to 
do so. Even after Independence we 
have been claiming for the develop-
ment of a port on the western side. 
Three committees were appointed. 
'Time is being spent like this and 
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the aspirations of the Mysore people 
have not been fulfillQd. I may bring 
it to the notice of the han. Minister 
that this waiting has been a v~ry 

long one and there is a feeling of 
frustration. The industrialists and 
the merchants arc feeling that they 
are not having a reasonable share 
of the bulk of the trade or profi t,. 
The trade has been taken away either 
by Madras or Bombay or by other 
harbours and we have not been given 
the scope for development. There-
fore this feeling of frustration is too 
much in Mysore State. It is the only 
State in the peninsula that has not 
got even one port. I hope the han. 
Minister will seriously consider this 
aspect. 

One word more and I finish. For 
the export of iron ore the Rumanian 
Delegation has come. The Italians 
are willing to take iron ore and man-
ganese are from the western port. 
The delegation from Rumania is now 
present and is having discussions with 
the Ministry. From what I under_ 
stand, they are willing to take and 
lift the iron ore and manganese ore 
from the western port because it will 
be cheaper, but the Government of 
India is trying to divert it towards 
the east. By insisting on that, they 
may not on lose this trade with 
Rumania and Italy, but it will be 
putting an end to the prosperity of 
Mysore State. So this should be 
taken seriously. 

Mr. Deputy-Speaker: There are five 
minutes and two more han. Mem-
bers have to speak. Shri Deo. 

Mr. P. K. OeD: Mr. Deputy-Speaker, 
if you trace the history of the 
development of ports in this country, 
you will find that it is a historical 
accident. ..... 

Mr. Deputy-Speaker: Tracing of 
history would take a long time. 

Shri P. K. OeD: Because of our 
cultural, administrative and econo_ 
mic association with the west, all 
the ports in the west coast started 
developing and Bombay, naturally, 
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became the gateway of India. Simi-
larly the development of Calcutta, j( 
is a historica~ accident. Because, it 
is not a natural port and for dredg-
mg the Hooghly, we have to spend 
Rs. 50 lakhs every year. We find 
from hi;tory that if some prince; in 
Delhi had not fallen ill and had not 
been treated by some English doctor 
and if three villages had not been 
given in Bengal, Calcutta would not 
.have been the headquarters of the 
East India Company and the nucleus 
for their future imperialist expan-
.<ion. We shall have to examine all 
these things. 

After India became independent, 
the whole perspective has changed. 
We shall have to examine how to 
develop the natural ports of this 
.country. In that respect, the report 
or the Intermediate Port Develop-
ment Committee has been most elu-

ddating. They have rightly said that 
,he Committee is of the view that 
jron ore traffic has to play an import-
ant role in deciding the development 
of ports. Let us see who are the 
buyers of our iron ore. It has been 
admitted that by 1965_66, We shall 
be exporting iron ore to eastern coun-
tries like Japan to the exten t of 224 
million tons. Our export is antici-
pated to go up to 3 or 4 million tons 
to the East European and West Euro-
pean countries. 

Mr. Deputy-Speaker: The 
Member should appreciate my 
culty. He is trying to open his 
just no'v. 

hon. 
diffi-
book 

Shri P. K. Deo: Taking all these 
facts into consideration, it becomes 
imperative On the part of the Gov-
ernment to see that the ports on the 
east coast are properly developed. 
Rightly, this Committee has given 
first priority for the development of 
the Paradip port. For Paradip, they 
have assessed that if we spend Rs. 9 
crores, it becomes a first class all 
weather port. It could handle a 
large amount of traffic and earn B 
good deal of foreign exchange. Tak-

Intermediate Ports 
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ing into conSideration all these fac-
tors, I request the hon. Minister that 
he should giVe top priority and allot 
Rs. 9 crores for the development of 
Paradip. 

Mr. Deputy-Speaker: Shri Chinta-
moni Panigrahi only wanted to put 
a question. His State has been re-
presented. 

Shri Chintamoni Panigrahi: Mr. 
Deputy-Speaker, I would like to 
know from the hon. Minister, which 
of the recommendations of the Inter_ 
mediate Port Development Commit-
tee have been accepted to be imple-
mented in the Third Plan and whe-
ther the priorities which have been 
given by the Intermediate Port Deve-
lopment Committee for the different 
ports, the first priorities and second 
priorities-all of them-have been 
included in the Third Plan and if so, 
whether .it will be by way of grant. 
or by way of loans to the State Gov-
ernments and the amount which has 
been given so far either by way of 
loans or grants for the development 
of Paradip Port. 

Shri Raj Bahadur: Mr. Deputy-
Speaker, I am grateful to the Mem-
bers who have participated in this 
debate for the keen interest that they 
have shown in the development of 
minor ports. I may, to begin with, 
just invite attention to the constitu-
tional fact, namely that Ports, other 
than major ports, appear in the Con-
current List and the executive res-
ponsibility thereof vests with the 
State Governments. We come in the 
pictllre for their development by way 
of loan assistance or otherwise. It 
was with a view to fulfil our res-
ponsibility that we thought it proper 
that amongst the category of ports 
known as intermediate ports,-that is 
ports which have got a traffic of more 
than 1 Iakh tons of goods or some 
sizable passenger traffic we should try 
to fix up priorities through this Com-
mittee. Therefore, we appointed this 
Committee as early as 27th October, 
1958. The main terms of reference 
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[Shri Raj Bahadur] 
were, selection of suitable intermedi-
ate ports in India for intensive deve-
lopment in order of priority and a)"o 
to determine the extent of develop-
ment required. This report was sub-
mitted on the 30th of April, 1960. I 
am submitting this particular fact be-
cause a point was made by Shri T. B. 
Vittal Rao that we have delayed 
consideration of this report, or that 
we have been otherwise not going as 
quickly and actively about it as we 
should have, but I may assure him 
that as soon as the report came we 
got summaries made out and sent to 
the State Governments concerned· as 
.far back as July, 1960. But we could 
not go ahead unless the report was 
printed, and now the printed volume 
will convince the House that it also 
should have taken time. We got the 
printed copies as late as the end of 
September. Soon after that we 
placed it before a meeting of the 
Nationa] Harbour Board. A special 
meeting of the Board was also con-
vened in order to consider the recom-
mendations contained in the report 
exclusively. 

I would like to take advantage of 
this opportunity to tell the House 
how we have proceeded about it. 
The main recommendations of the 
Committee were divided into certain 
categories, as under; 

First pnorny works 
of 18 ports, the 
which honourable 
are av,,'are of . 

Second priority works 

in respect 
nam:::s of 

Members 

Third priority works (3 ports) 
De\ielopmenr of an all-weather 

deep draught port at Tuti-

Rs. 
Lakhs 

oorin 1,027 '00 

Mangalore 
Paradip 
porbander 
Enlargemen t 

pool and 
ling . 

of the dredging 
eXternal dred-

1,270 '00 

955. 00 
526·00 

This is how the recommendations were 
there. 

We knew that if all the recom-
mendations were accepted, this will 
total up to over Rs. 50 era res. 
Naturally, we made certain proposals 
on a selective basis. I will refer to 
that later on, but we were told by the 
Planning Commission that a sum of 
only Rs. 10 crores would be avaiL 
able by way of provision in the Third 
Plan for the development of minor 
ports. NaturallY, we had to cut our-
coat according to the cloth, and the 
cloth did not permit us to fashion out 
the coat more than what the first 
priority works indicated in the report. 
They totalled up to Rs. 611 lakhs 
plus a provision for certain other 
essential items. Now I will tell you 
how We have tried to put certain 
counter-suggestions to the Planning 
Commission in this behalf. 

We have requested the Planning 
Commission to consider our proposals 
for inclusion of all the first priority 
works included in the report. which, 
as I said, total Rs. 611 lakhs. Then 
the other items are: 

E~setHial devel('pment works 
relating to other minor ports 

Dredger Ciml~!mrvey· launch 
pool expansion . 

Pondicherry 
POrt of Laccadive j,lanJs 
AnJalnan and Nicobac Islands . 
Detailed investigation and de-

signs in connection with the 
Sethusamudrum project 

Dcvelopmen t of Tuticorin 
an d Man galore in to all 
'weather al,:mgsidc ports • 

250 

21' ,52 

·5° 
55- 00 

4°·00 

So the grand 
Rs. 25,09,02,000. 

total comes to 

These were our recommendations, 
and I would only say that the Plan-
ning Commission is still considerina 
how best they can meet our demands 
in regard to certain essential works 
or essential projects like Mangalore 
ad Tuticorin, and we ca,,"ot. at this 
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stage. say what the final conclusion 
will be, 

Now I think I will do well at this 
",tage to refer to certain points which 
have been made specifically by certain 
Members in this connection. 

Shri Vittal Rao stated We were late 
in realising the importance of minor 
pGrts and were reminded of them 
only because of the congestion in 
ports. It is well-known that conges-
tion in ports in 1957 was occasioned 
because of the closure of the Suez 
Canal and then the release of the 
pent-up traffle later on when it open-
ed up. That was also occasioned be-
cause of the heavv imports of heavy 
machinery and .,quipment for our 
steel plants etc, So, that was a sort 
of an extraordinary occasion. an ex-
traordinary feature. Otherwise, when 
the Second Plan proposals that we 
have got in respect of major ports 
are completed, they will increase the 
capacitr of our ports for handling as 
much as over 40 million tons of 
cargo. Already On one oocasion they 
have handled 31 million tons in 1957, 
and when all these works are com-
pleted, the capacity wiII be of the 
order of 40 million tons. So, I may 
assure the House that so far as the 
capacity of the major ports is con-
cerned, it will not be found wanting 
by the end of the Third Plan period. 

Then he made a special reference to 
Kakinada, Mangalore, Tuticorin and 
also Scthusamudram. As for Sethu-
samudram I have already referred to 
it and st;led that we have included 
a provision for it, and We hope that 
lhat will be accepted. 

About the ports, it may not be pos-
sible for me to meet all the argu-
ments or to comment on all the points 
which haVe been made by hon. Mem_ 
bers in regard to the respective ports 
they were interested in. But, broad-
ly speaking, I shaH say .:omething 
about the more important points that 
have been made 

Int.rmediate Ports 
Development Committee 

Shri Mohammed Imam and Shri 
Joachim Alva referred to the porta 
of Karwar and Mangalore. Shrl 
Joachim Alva was rather waxing 
eloquent on Karwar. He was accus-
ing us that We have not been just to 
Karwar, because, Karwar, according 
to him, is much more important or 
at least it admits of much greater 
potentialities for development as a 
port than Mangalore. I thfnk Shri 
AchaT has aptly given a reply to him. 
So, I would only say. SO far as that 
goes, that even from the point of 
view of the present traffic, and the 
potential future traffic, it is apparent 
trom what is stated at pages 85 aIld 
217 of the report, in the appendices 
and the tables given therein, that 
there is no comparison between the 
traffic handled by these two ports at 
present. Karwar at present handles 
a traffic of 158,000 tons, whereas the 
port of Mangalore handles about 
three to four lakhs tons or more. The 
potential traffic also, in the case ot 
Mangalore. has been estimated to 
come up to six to seven lakhs tans 
by 1966, plus 2 million tons of iron 
ore which wiII carry it up to 2'.6 
million tons. As against that, it i5 
not expected that the Karwar port 
will handle Or will come to handle 
more than five to six lakhs tons ot 
traffic. Out of that, how much will 
be general cargo, on which the maiD 
port revenues will depend is also 
problematical. I would rest content 
with this and say that sO far as that 
particular aspect of the matter is con_ 
cerned, we have not been unfair to 
Karwar. We have only tried to take 
into account the relative importance. 
and the relative utility of the ports 
in the context of the larger national 
interests, 

Shri Joachim Alva: It will open 
up the whole hinterland like a rose! 

Sltri Raj Bahadur: B<,cause of pau-
city of time, nor I would request my 
hon. friend not to interrupt me. 

Ther., is anoth!!r feature also. be-
cause I would like to as.ure him that 
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we haYe not been unfair. Even for 
1aaving one berth of about 32 feet 
.raft at the port of Karwar, it will 
be costly, because it will cost about 
Its. l' 6 crores to have that, but if we 
want to have more than one berth, 
it will be much more costly than 
Manplore. So, from the point of 
Tiew of the cost of development also, 
the port of Karwar will not be as 
cheap as it is supposed to be. While 
Karvl'ar will be nearer Bellary and 
Bospet ore mines, a major part of 
the hinterland in the Mysore State 
and surrounding areas is covered by 
the port of Mangalore. 

Then, again, the Mangalore-Hassan 
railway has been considered as neces-
sary by the railways. That is the 
position, so far as our information 
goes. But that is not the case sO 
far as the Hubli-Karwar line is con_ 
cerned. 

So, taking into account ali thesll 
factors, I hope my hon. friend will 
hear with me and would feel satis_ 
fied that We are not oblivious of the 
interests of his constituency. We shall 
try to do our level best, and as much 
as We can, but we cannot ignore 
~e relative priorities Or the respec-
tive Or relative importance of the 
two ports. 

Then, Shri Supkar, Shri P. K. Deo 
and Shri Chintamoni Panigrahi refer-
red to Paradip. The total amount re-
commended by the Intermediate Ports 
Development Committee ia their re-
port in respect of all Orissa ports 
comes to Rs. 1.10 crores or so. We 
have allotted as at present Rs, 1 
erores. Against Paradip, the total re-
commendation of the committee was 
Rs. 1.10 crores, and We have allotted 
Rs. 99 Jakhs. I would say that even 
eompared to Mangalore and Tuticorin 
which have been given the first 
priority in the report for development, 
so far as the actual allotment for first 
priority works is concerned, the port 
.t Paradip fares much better. The 
:Man galore port and the Tuticorin port, 
if the first priority works are taken 

Intermediate Ports 
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into account, will not get even about 
one-third as much as the port of Para-
dip has got. So, the interests of the 
Para dip port and its development have 
been fu1ly taken into account. 

Shri Aurobindo Ghosal made a valid 
point, that We should try to utilise to 
the maximum our present port capa-
city. I can assure him that that is a 
matter of principle with us. He then 
referred to Haldia. Actually, Halaia 
does not come within the scope of thi.> 
Report. But I may tell him that we 
have already provided Rs. 7 crores for 
the development of Haldia in the Third 
Plan. The ports of Calcutta and 
Haldia will be complementary and 
supplementary to each other. That is 
the position with regard to that mat-
ter, ab::>ut which he was anxious to 
know the facts. 

Shri C. R. Pattabhi Raman referred 
to Tuticorin and also the Sethusamu-
dram Project. In principle, we have 
accepted the Sethusamudram Project 
to be taken up for at least the preli-
minary survey work or something like 
that-investigation and so on and for 
that. In the Third Plan, we have 
made a provision about Tuticorin and 
Sethusamudram. We have already 
sent our recommendations to the Plan-
ning Commission. We are convinced 
of the urgent need to do something in 
a s)}eCial way for the development of 
Tuticorin and Mangalore. Even in 
OUr latest proposals, we have request-
ed the Planning Commission to consi-
der the advisability of including both 
these projects for high priority in the 
Third Plan. 

Shri Garay complained that the pro-
gress of works in respect of ports in 
Maharashtra has not been satisfactory 
and ever. whatever allotments were 
made do not appear to have been uti-
lised. The il:lformation placed at mY' 
disposal goes to show that against a 
total allocation of a provision of Rs. 35 
lakhs, the Maharashtra Government 
have already spent Rs. 27 Jakhs, and 
they hope to spend the balance during 
the course of the current year. So on 
that account, we cannot quarrel with 
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th~ Government of Maharashtra for 
any slow pace of work. 

As regards Ratnagiri and the 
mangoes that go out from th~re, we 
are fully conscious of it, but much 
more important than mangoes are the 
passengers and the passenger traffic 
that it caters for. I can tell him that 
at the last meeting of the National 
Harbour Board they accepted in prin-
l'iple the suggestio':' of the Maharash-
tra G<lvernment representatives that 
besides Rs. 15 lakhs which the State 
proposes (0 spend on ils development. 
Rs. 20 lakhs might be allotted by the 
Centre. In principle. it was also 
accepted that they might s'art with the 
development of what is known as tb& 
Killa Bay for the development of that 
port. The State demanded as much as 
Rs 322.78.000 for all ports there. But 
th~ Ministry of Transport and Com-
munications after proper scrutiny 
were of the opinion that Rs. 78'18 
lakhs would meet the needs. keeping 
in view the limited resources at our 
disposal. The Planning Commission 
have further agreed that to this amount 
of Rs. 78'!8 lakhs, another Rs. 50 
lakhs might be spent by the State 

·Government from out of their own 
eeiling. That is how it stands. 

Shei Raghunath Singh gave very 
.trang support to the plea for the deve-
lopment of minor ports. I express my 
thanks to him for that. Shri Kodiyan 
referred to Beypore and said that we 
have not proposed to include it. Let 
him kindly refer to the Report. I may 
also tell him that We have accepted 
that for the development of Beypore 
Rs. 10 lakhs should be provided. So, 
that amount has been provided for it. 
nepds 

In the Third Plan, against a total 
requirement of Rs. 147' 78 lakhs for the 
'State of Kerala in respect of its ports. 
we have approved Rs. 136' 45 lakhs 
which L. for first priority works. I 
think it is a very satisfactory percen-
tage. Apart from that, the Planning 
Commission have further agreed to 
allow them to sp&nd Rs. 25 lakhs on 
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their past requirements from out of 
their own ceiling. I think that should 
be considered reasonably satisfactory. 

I was thinking that no Member [em;}, 
Gujarat had spoken, but Shri N. N. 
Patil broke the ice. Gujarat happcn~ 
to be one of Our maritime States with 
the largest number of ports. Shri 
Patel emphasised the need for paying 
more attention to Porbandar. 

Mr. Deputy-Speaker: Actually. 
had to ask him to speak. 

Shri Raj Bahadur: Yes. Sir, and 
then he spoke. They have gO'! such 
a large number of ports and so their 
interests should be looked after. 

Shri Goray: They have got the first 
free port in the whole of the country 
-Kandla. 

Shri Raj Bahadur: The scheme is 
under consideration. 

Shri N. N. Pati1: There is no port 
for handling oil. 

Shri Raj Bahadur: That was a point 
that was missed by him whell he 
spoke. That will come up for consi-
deration when the Oil Ministry so 
advises. 

About Porbander. we are ccnscious 
of the needs of traffic, both passenger 
and cargo. that this port handles. I 
would very much like to accommo-
date its needs as much as we can with-
in the allocations that are made for' 
the ports. 

Shri Panigrahi asked us about our 
policy in regard to the IPDC report 
gen~l'ally. I have already said that 
for the present we have cunfined our-
selves to the first priority works re~' 
commended by them and We have done 
all that is possible for other schemes 
within the limited allocations that have 
been made to us. 

Apart from that. we have asked for.' 
cerUlin special allocations for Tutico-
rin, Mangalore and Sethusamudram 
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'and other important projects. I join 
the hon. Members who have pa;d very 
well deserved tributes to the Commit-
tee which has really produced a very 
useful and profitable report. I think, 
';0 far as infonnation about these ports 
is concerned, it will be a sort of com-
pendium for all times to come. 

Shri T. B. Vlttal Rao: Mr. Deputy-
Speaker. Sir, the hon. Minister has 
stated that the congestion that obtain-
~ in 1957 and subsequently in 1958 
was due to the closure of the Suez 
Canal and the subsequent opening of 
the Suez Canal. I would like to draw 
lh" attention of the han. Minister to 
the fact that we are going to import 
16 million tons of wheat under the 
PL 480 Agreement and 1 million tons 
-of rice from the Uniied States of 
America. Let not the same congestion 
take place in these major ports and 
let ill not pay heavy demurrage. 

I am quite aware that the develop-
ment of minor poris is in the Concur_ 
rent List. 

She; Raj Bahadur: Sir, this is not a 
point which he has made earlier. I 
will have no opportunity of replying 
to that. 

Mr. Deputy-Speaker: The record 
will show that it was made afterwards. 
Nonnally. he should not take up new 
points now. 

Shri Harish Chandra Mathur (Pali): 
H" can criticise what has been said. 

Shr; T. B. Vittal Rao: I know that 
the dev('lopment cf minor ports 's in 
the Concurrent List. But, what I 
would urge is that the conversion of 
minor ports into major ones is entirely 
the n'Sponsibility of the Central Gov-
-ernment. 

All thesl' ports, Mangalore and Tuti-
<'orin lie in the south. and there is a 
feeling in the !lOuth, amnog the people 
there, that their interests are not look-
ed after properly by the Government 
of :ndia. I hope and trust due note 
of this feeling wiIJ be made by the 
Planning Commission when they fina-
lise their plans in the next week. 

as Chairman, 
Finance Commission 

One more point. I have, time and 
again, read in the papers the statement 
made by the Chief Minister of Mysoru 
State in the Mysore State Legislative 
Assembly that Mangalore port will 
definitely be taken up for conversion. 
I do not know whether a decision hali 
been taken because even the Minisl.t!r 
today was not able to tell us the deci-
sion. But the National Harbour 
Board has recommended that Tut.ico-
rin and Mangalore ports should be 
developed as major ports. 

Mr, Deputy-Speaker: The question 
js: 

"That this House takes note at 
the Report of the Intennediate 
Ports Development Committee, 
laid on the Table of the House on 
the 9th September, 1960." 

The motion was adopted. 

17.35 hni. 

DISCUSSION RE. APPOINTMENT 
OF SHRI A. K. CHANDA AS 
CHAIRMAN, FINANCE COMMIS-
SION 

Mr. Deputy-Speaker: Now we will 
take up the next item. Shri Khadil-
kar. The time allowed will be ten 
minutes for the Mover and subse-
quently 5 minutes for others. There 
are 8 sponsors and the time aUotted 
is one hour. The Minister has also to 
reply. Now, hon. Members may dis" 
tribute the time and I will abide by 
it. 

Shei Khadilkar (Ahmednagarl: But 
the subject is SO important. Twill 
proceed and I will try to finiSh. it as, 
early as possible. 

The Minister of Finance (Shri 
Morarji Desai): The importance does 
Flot require more time. 

"" ao ~ 0 mLlti (~<Nr 'filOlft.) : 
'lI'f1'f f~ ~ ~, "Ii' ~ 
~m;;rit. ~~~lf,t 

m'lif~~~It:>:'f>~'fiTlt'f' 
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~~~I~li~~~ 
fit; iRr ;;it ~ l:foi ~ ~ ~, 
~WR '!i<'f'F~if~ 
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The Minister of State In the MiDJs.. 
try or Transport aDd CommUDleatlomi 
1675 (Ai) LS-9. 

(Shrl Raj Bahadur): I am sorry, Sir, 
I will not be here tomorrow. 

Mr. Deputy-Speaker: Then I can'·t 
help it. 

Shri A. M. Tariq: The senior Minis-
ter will be here, he can reply. 

Mr. Deputy-Speaker: The han. 
Minister who is in charge of it will 
have to answer. 

Shri Ansar Harvani (Fatehpur): 
The senior Minister can reply. 

Shri Raj Bahadur: If you will per-
mit me to 'Say, Sir, I have been deal-
ing with the brass-tacks. 

Mr. Deputy-Speaker: If not today, 
then next session. Does Shri Tariq 
agree to that. 

Shri A. M. Tariq: All right, Sir. 

Shri Khadilkar: Sir, I am grateful 
tv you for allowing me to raise thia 
discussion, because I consider it very 
important. ! consider, Sir, that the 
offices of the Chief Justice of the 
Supreme Court, the Auditor General 
and the Public Service Commission 
Chairman are some of the pillars of 
our Constitution. If some allurementll 
are kept before the holder3 of these 
offices after retirement, as it is happen-
ing nowadays, it will have a corrOdinc 
influence, and I do not kn:>w what 
would happen to us if all th ~ pillars 
are corroded and the house topples 
down on our head. 

So this House as well as you, Sir, 
as the custodian of the Constitution 
should take a very serious note of the 
appointment of Shri A. K. Chanda as 
the Chairman of the Finance Com-
mission as well as Chairman of the 
Central Excise Reorganisation Com-
mittee. In my motion, I have not men-
tioned this fact, but this is obviously 
a Government appointment and I do 
think that Government wJll give fur_ 
ther thought to it and take some suit-
able action immediately. . 

But the other matter is very impor-
tant. When I went through the state-
ment placed before the House by the 
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Finance Mhtis.ter I. was surprised that 
nowadays Ministers are dealing with 
grave issues in a casual manner. This 
statement is most casual and it does 
not take into consideration the gravity 
·of the problem that is behind all this 
appointment. Why I say this, Sir, is, 
he has made one or .two points only. 
He says that the Commission's chair-
manship cannot be regarded as an 
office under the Government of India. 

Now, this is a point which needs If 

little elaboration. As you know, Sir, 
there was a question regarding the 
qualification or disqualification fOr our 
election. A committee was set up to 
determine whether from President 
dowmvards every office was an offic~ 
of profit or not. In that commi~, 
this problem was thoroughly discu..o.s-
ed. I have no time to give here th .. 
relevant portions of the report, bul 
from the report of the Committee on 
Offices of Profit you will find thit they 
have very clearly defined the term 
"office of profit". In this context, they 
had to define "office". 'IOffice" is a 
wider term, and they have stated 
therein "whether it is under the Gov-
ernment of India or not". But the ex-
Law Minister haR stated-I am not 
going through the whole report-that 
even the membership of a Coal Board, 
a statutory and independent body, 
would be considered as an office under 
the Government. 

What is an office? This Is a very 
pertinent question in this regard. 
tried to get some defin; tion of it. There 
is one definition which would be ac-
reptable to the Minister and the Law 
Minister in particular. I am going to 
quote from AIR Commentaries on the 
Code of Civil Procedure, Page 197 of 
Vol. 1. They have defined "office" as 
follows:-

"An office is a position which 
has some duties attached. .to It. 
The ex'stence of office, therefore, 
involves the existeJlce of some 
duties to be performed by the 
holder of the office and which are 
enforceable by law, custom or 
usage." 

Further it says: 

"_t is not essential that the 
offiCe need be one which brings in 
any profit to those claiming it or 
one to which any fees or emolu-
ments are attached as of right, 
and this is so whether the office 
is a secular or a religious one." 

This is the definition which has per-
hap, impressed 8hri Chanda himself. 
Because in his book on Indian Admin-
istTation--I am casually mentioning 
it-has realised his own position and 
made a positive statement regarding 
his future prospects of employment. I 
shall just read out what he says there: 

''To protect his independence 
and to place him beyond the pale 
of the infiuence and interference 
of the executive government, both 
the ban on his employment after 
retirement as well as his removal 
by a special Parliamentary process 
have been retained and elaborated 
in the Constitution Act." 

He has approvingly quoted the pro-
visions to say that he cannot also hold 
any further office after his retirement. 
This is one important aspect. 

The Minister of Law (Shri A. K. 
Sen) : That is not a fact. It is "office 
under the Government of India". 

Shr! Khadilkar: I am coming to 
that. First, I am trying to pin down 
the definition and say what is 'office'. 
There are some irrelevant portions 
there and I am not concerned with 
them. I am not concerned with the 
constitution of the Finance Commis-
sion which is governed by the Cons-
titution. But every office is created 
by law, and even if we, for the sake 
of modesty, of a fiction, admit that 
the appointment is made by the Pre-
sident, it is made by the Government. 
Everybody knows that. I am coming 
to that point. 

When the Bill regarding the appoint-
ment of the Auditor General, was 
moved before the House, Shri Desh-
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mukh pertinently referred to the a8- Considering that the holder of this 
peet in the Statement of Objects and office is constitutionally debarred 
Reasons. I shall read just one after vacating the post, to hold 
eentence from it, which runs as fol- office under any State or the Cen-
lows: tre; the high importance of the 

''It is considered desirable to fix 
the tenure of this office in the 
same way as for other statutory 
authorities like the Unic'1 or State 
Public ServiCe Commission .... 

It is because there is also that possi-
bility, and therefore he has specifically 
mentioned it here. 

"and taking into account the im-
portance of the post and the fact 
that its holder is constitutionally 
debarred from holding any office 
under the Union or State Govern-
ments, after vacating office, to al-
low an additional pension for ser-
vice as Comtroller and Auditor-
General." 

So, when he accepted the Comptroller 
and Auditor-Generalship, he had given 
away his rights, so to say, of getting 
any allurement from Government-
whether Government offers him or 
not-and he is debarred from accept-
ing any other post, as is evident from 
the Statement of Objects and ReasoIl.!! 
eiven by Shri Deshrnukh. 

There is one more point in this con-
nection. There was a debate on this 
Bill and Dr. S. P. Mukherjee drew the 
attention of the House to a particular 
point and made a reference to it and 
he made an eloquent plea that the 
Comptroller and Auditor-General 
should be debarred from any office. 
But I am not going into that, though 
I shall just read Ol1t one small para-
graph from what Shri Deshrnukh 
said-just regarding this point-in 
connection with the Bill which Willi 
passed in April, 1953. It runs as tol-
lows: 

"At present, the Comtroller and 
Auditor-General does not get any 
additional pension for the service 
rendered by him In that capacity. 

post and the very considerable 
increase in the responsibilities 
brought about by the integration 
of the former Indian States, the 
responsibility for the audit of the 
accounts of all of whom fall upon 
him as they form part of one or 
the other of the States of the 
Union; and the expansion of cov-
men tal activities which increase 
his responsibility for audit, Gov-
ernment feel that some recogni-
tion should be accorded to service 
in this post for regulating the pen-
sion of the holder after his retire-
ment." 

So, when this Act was passed, 
thought was given to the question ot 
determining the pension. This is also 
a very important aspect. 

Therefore, my contention is, this is 
an office under the Government, if we 
accept this definition and the intention 
of the Act, regarding the Comptroller 
and Auditor-General, which was pass-
ed Is quite clear. 

Regarding the Finance Commission, 
it is governed by the Act and we are 
not concerned with it. Now the fin-
anCe Minister has mentioned Shri 
Narabari Rao's case. This is different. 
That case is irrelevant here, because 
he was holding an office under the 
International Monetary Fund. That 
does not apply here, SO tar as an omce 
under Government is concerned. So, 
that reference to the Attorney General 
and the justification he got from it is 
absolutely uncalled for. 

I would now like to draw the atten-
tion of the FinanCe Minister and the 
Law Minister to what Shri Basu has 
to say. The Finance Minister made 
a point that he is not a fllll-time 
holder of the office, he is not drawing 
any salary, etc. But there are other 
aspects and I have read the definition 
of ·office'. Office means certain res-
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[Shri KhadiIkar] 
ponsibility, a certain influence because. 
of holding that position. A lawyer 
like Shri Nathwani knows all theae 
things. When he said this statement 
that he is not drawing any salary, I 
do not think the Finance Minister took 
the HOUse into' confidence. He is 
drawing Rs. 69 per day without in-
come-tax. If my information is wrong 
the hon. Minister may correct me. 
He has got a house rent-tree; he III 
getting electricity free; health service 
free .... 

Shrl Morarjl Desai:· He is not get-
ting anything free. 

Shrl &raj Raj Singh (Firozabad) : 
What about the allowance he is ,et-
ting? 

Shri Morarjl Desai: 
tour allowance. 

That is only 

Shri Khadilkar: All these things 
are there. Even if he is not 
taking a farthin" whether it is justi-
fied or not according to the letter and 
spirit of the Constitution is the point. 
I would humbly plead that the Audi-
tor General's case is not first instance. 
My exprience leads me to the con-
clusion that the executive Government 
in this country is keeping allurements 
before the High Court Judges, before 
the Chairmen of Public Service Com-
missions and before Auditor Generals 
and it has acted as a corrupting and 
corroding influence on the social and 
political institutions in our country. If 
we care for our democracy and for 
our Constitution, it is the duty of this 
House to say just now to the Finance 
Minister that so tar as his interpreta-
tion is concerned, he is totally wron,. 

Who appoints him? It Is said that 
the President appoints him. But his 
appointment is not made like the 
Governor's appointment. The appoint-
ment letter is given by the Finance 
liIinistry itself. That fact also should. 
be noted by the House. If I am wrong 
let him correct me. This honorary 
business has been too much played 
upon. I am not going into other COM-
mentaries, but I shall quote from Shrl 

Basu's commentary, which is well-
known. It is very relevant to this 
issue. I will read that portion. He 
has given a very comprehensive state-
ment on this point: 

"For the word 'office' is generally 
as distinguished from the qualified 
expression Of 'office of profit', 110 
that even honorary appointments 
would be included within article 
148 (4). 'Employment' similarly 
is used in a general sense so as 
to cover employment in any capa-
city in the Government. In short 
a person who has held the office 
of the Comptroller and Auditor 
General or that of the Chairman 
of a Public Service Commission 
cannot accept any further appoint-
ment from the Government of 
India or from that of a State. The 
object in either case is to make 
an incumbent to these offices free 
from the allurement of getting 
any favour from the executive 
after the termination of the office, 
which might otherwise have in-
fluenced his action while in office." 

This commentary of Shri Bam 
brings out clearly two points and 
really rebuts what the Finance Min-
ister has said. Even when the holder 
of the offiCe is doing his job in an 
honorary capacity, he is debarred trom 
holding that office under our Consti-
tution. That is the interpretation 
given when he places the Chairman 
of the UPSC along with the Auditor-
General\ As you know, the Chair-
man is debarred from holding office, 
except in some cases under the Cen-
tre or the States, whatever it is. 

Mr. Deput:r-Speaker: Is that all? 

Shri Khadllkar: Two more minutes, 
Sir. 

Mr. J)epUt:r-Speaker: He has alread:r 
taken the two minutes he wanted. 

8hri lDuuUlkar: I will finish in two 
minutes. 

So, far as this question Is concern-
ed, i do not know Shrl Chanda. I 
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have met him casually once. 80, Mr. Deputy-Speaker: The han. 
there is no personal knowledge of Member must also maintain this high 
him. tradition. 

8hri Tangamani (Madurai): Why 
are you apologetic? 

Shri Khadilkar: I have taken it as 
an issue, which must be clearly under-
stood. I look at it from that' point 
of view. 

Shri Tangamani: I would like to 
know whether the hon. Member is 
fighting for a principle or fighting for 
or against a person. 

Mr. Deputy-Speaker: Order, order. 
The hon. Member knows what he ill 
expressing. 

Shr; Khadllkar: I consider this ap-
pointment from the point of view of 
constitutionality, from the point of 
... iew of public morality and I have 
come to the conclusion that this is 
wrong in principle and is against the 
Constitution. I have grave doubts and 
fears that if some ordinary common 
citizen goes to the Supreme Court and 
files a writ he will get a decision 
against the Government and .. the work 
of the Finance Commission will be 
upset. That is one of the factoril:. 
which motivated me to bring forward 
thi, motion. 

One word more and I am done. I 
would appeal to the Finance Minister 
and the Law Minister on this occasion 
that it is their duty to safeguard the 
Constitution; particularly, the Law 
Minister has to look to a high juristic 
tradition created in the House by his 
predecessor. Therefore it is his duty 
to interpret the Constitution in such 
a way wherein there is no possibility 
of acting as a corrupting agency from 
the side of the executive on such high 
offices as that of Comptroller and 
Auditor-General or Chief Justices of 
the High Court or, for the matter of 
that, the Chairman of the UPSC. I 
hope he will try to maintain that high 
tradition. 

Shri Khadilkar: I do. 

Shri Tangama.ni: Mr. Deputy-Spea-
ker, because the time at my disposal 
is very short, I shall mention the vari-
ous provisions of the Constitution and 
a130 the relevant portions of the Act 
No. 33 of 1951. The hon. ,mover was 
pleased to refer to the cOl1Ullentary by 
8hri Basu. In Volume I, third edi-
tion, on pages 812 and 813 this aspect 
is dealt with. He deals with both the 
Comptroller and Auditor General and 
also the Chairman of the UPSC and 
this is how he concludes. I would 
like to refer the entire two pages to 
the consideration of the hon. Law Min-
ister and the Finance Minister. He 
says: 

"The object in either case is to 
make the incumbent to this office 
free from allurement of getting 
any favour from the executive 
after the termination of the office 
whiCh might otherwise infiuence 
his action while in office." 

On the question of offices,. article 
102 (1) refers to disqualification of the 
Members of Parliament and says: 

"A person shall be disqualified 
for being chosen as, and for being 
a member of either House of Par-
liament-

(a) if he holds any office of profit 
under the Government of 
India or the Government of 
any State, other than an office, 
declared by Parliament by 
law not to disqualify its hold-
er;" 

Here it refers to an office of profit. 
Article 191 (1) refers to a person who 
is to be elected to the State Assembly 
or Council; there also, more or less 
the same points are mentioned. In 
this particular case, article 144( 4) 
says: 

''The comptroller and Auditor-
General shall not be eligible fpr 
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[Shri Tangamani] 
further office either under the 
Government of India or under the 
Government of any State after he 
has ceased to hold his office." 

Regarding the Chairman of the Union 
Public Service Commission, article 
319(a) says: 

"the Chairman of the Union 
Public Service Commission shall 
be ineligible for further empl07-
ment either under the Government 
of India or under the Government 
of a State;" 

Then, article 319(c) says: 
"a member other than the Chair-

man of the Union Public Service 
Commission shall be eliiible for 
appointment as the Chairman of 
the Union Public Service Commis-
sion or as the Chairman of a State 
Public Service Commission, but 
not for any other employment 
either under the Government of 
India or under the Government 
of a State;" 

The same applies to the others also. 
So, the position of the Comptroller 
and Auditor-General is even superior 
to that of the Supreme Court Judge. 
Also, there is a lot of similarity in the 
question of appointment, removal, re-
1'!luneration and also even pension. 

In the case of the Supreme Court 
judges the exception is given under 
article 124(7) which say that a 
Supreme Court judge cannot plead for 
or against in any court. But here it 
goes much further than that. In 
the case of the Chairman, UPSC, it 
talks of no further appointment. But 
here it says that there will be no office 
for him at all. I submit that the 
term 'office' is much wider than the 
office of profit. In the Chambers 
Dictiona1'1l the meaning of office which 
I find is settled duty or employment; 
posse",ion of a post in the govern-
ment; a function or duty: to appoint 
means to name to an office; to assign 
or to engage to meet and appointment 
means an ofike to which one is or 
may be nominated. These are the 
varioUs dictionary meanings. 

Coming to the Act itself, I submit 
that the appointment is by the Presi-
dent and is subject to the law which 
will be passed by this legislature. 
That law is Act No. XXXITI of 1951. 
There is a certain significant passage 
in that to which I want to make a 
reference. Section 3 of this Act says: 

"The Chairman of the Commis-
sian ...... ft, 

that is, the Finance Commission. 

" .... shall be selected from 
among persona who have had ex-
perienCe in public affairs ...... " 

There is no other qualification. I 
would like to know whether the 
former Comptroller and Auditor-
General is a man who has had ex-
perience in public affairs. 

Subsequently it says that the four 
other member.s shall be selected from 
among those who are or have been 
qualified to be appointed as judgeli, 
who have special knowledge of 
finances and accounts of Government, 
who have had wide experience in 
financial matters and in administra-
tion or who have special knowledge 
of economics. This is for the four 
other members. But the Chairman 
has got to be a persOn. who has had 
experience in public affairs. 

I would commend the other sectlOllll 
aLso. Because I have no time, I shall 
not refer to all of them but I shall 
refer to section 7 dealing with condi-
tions of service and salaries and 
allowances of members. It uys: 

"The members of the Commis-
sion shall render wholetime or 
part-time service to the Commis-
sion as the President may in each 
case specify and there shall be 
paid to the members of the Com-
mission such fees or salaries and 
such alolwances as the Central 
Government may, by rules made 
in this behalf, determine." 

So it is not as If the members of this 
Commission are asked to function 
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gratis. Here is an Act which says 
that their remuneration is going to be 
fixed. One mayor may not accept 
that remuneration. 

This Commission has got special 
powers. The same powers have been 
conferred in the Civil Procedure Cede. 
So this function which is now going 
to be discharged by the Finance Com-
mission and also by the Chairman is 
under article 280( 1) which says that 
the President shall, by an order, 
appoint the Finance Commission 
which shal! consist of a Chairman 
and four other members to be ap-
pointed. Article 280(2) says; 

"Parliament may by law deter-
mine the qualifications which 
.shall be requisite for appoint-
ment as members...... etc. 

Those qualifications I have mentioned 
just now. 

Now, the President appoints them 
subject to a certain law which is 
going to be passed by the Parliament. 
The President does not act on his own. 
He acts on the advice of his ministers. 
In this particular case it may be the 
Finance Ministry or any other minis-
try that advises him. Under the 
general clauses a person who has got 
the power to appoint has got the 
power to dismiss also. Here it is 
clearly stated that after a particular 
stage he may resign, he may be dis-
missed or he may be removed. All 
those powers are now given ..... . 

Shri Nathwanl (Sorath): Who can 
dismiss? 

Shrt Braj Raj Singh: The Execu-
tive. 

Shrl Nathwani: There is no power. 

Shrt 'hngama.nt: He can remove 
him if certain conditions are not 
satisfied. 

11 lm. 

Shrt A. K. Sen: Not in this. 

Shri Tangamani: Kindly go through 
the various sections of Act XXXIII 
of 1951. There, it is clearly stated 
that under certain circumstances, this 
man will be removed. 

Shri Nathwanl: He cannot be re-
moved. 

Shri Tangamani: It is not as if he 
cannot be removed as the Comptrol-
ler and Auditor General cannot be re-
moved. 

Shri Nathwanl: Where i.s the power 
of removal? 

Shri TangamaDi: Please allow me 
to finish. I know that is a point 
which will hurt you. The law ha. 
clearly provided that the five Mem-
bers of the Comission will be entitled 
to a certain remuneration. The law 
nas provided clearly that under cer-
tain circumstances, he or all the five 
Members can be removed by the 
President in the same way as he has 
appointed. There are certain dis-
qualifications also. The moment we 
know that he has got certain interests 
in the financial set up which is going 
to be put out by the Finance Com-
mission, immediately, the President .. 

ShriMorarjl Desai: May I ask the 
hon. Member where the power of 
removal is? I want only information. 
Don't get rattled about it. Tell me. 

Shri Tangamani: Given time, I can 
develop it like a lawyer. Sections 5 
and 6 read together ..... . 

Shrt Morarjl Desai: Of what? 

Shrt Tangamani: Of Act XXXIII 
of 1951. That is my understanding. 
Sections 5 and 6 read to/ether give 
power to the President to remove a 
MemPer of the Finance Commission 
or the Chairman in certain circum-
stances. 
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Shri Nathwani: Which part of the 
aection i.s the hon. Member referring 
to? 

Mr. Deputy-Speaker: The. hon. 
Member will have a chance to ~plY. 

Shri Tangamani: Having said thfit, 
I would like to say that soon after 
the hon. Finance Minister made this 
announcement on the. floor of the 
House on the 12th of this month, there 
have been editorials in certain news-
papers about this. ParticularlyL on 
the 15th of December, there walhml 
editorial which appeared in the 
H industan Times. Several letters have 
also appeared. There is the letter by 
Amal Kumar-that Is a letter in one 
of the Calcutta papers-where he 
develops the whole point how this 
appointment is contrary to the pro-
visions. 

One more point and I will conclude. 
When the hon. Finance Minister, in 
reply to the Call Attention Notice of 
Shri T. B. Vittal Rao and others, 
stated that this House might recall 
that in 1956, the Government of India 
appointed Mr. Narahari Rao, a former 
ComptJ;'oller and Auditor General as 
Executive director of an international 
bank after: obtaining the advice of the 
Attorney General of India, Shri 
Khadilkar pointed out that this is not 
an appointment in India. Assuming 
we have committed a mistake in the 
past-I am putting it at. the worst; 
assuming that-it does not mean that 
we should go on committing the 
mistake. 

Sbri Morarji Desai: Agreed. 

Shri Tanpmani: A special Chapter 
is given for the Comptroller and 
Auditor_General as a person who is 
not even subordinate to this House, 
who is not even subordinate to this 
Ministry. ,As soon as he retires. the 
position is inherent. I am not think-
ing of any :emuneration at all. I am 
not concerned whether he is goln,; to 
«et any office of profit. More than 
an ofllce of profit, there are certain 
offices which are much wider and 

give him power. There are some peo-
ple who are even prepared to pay to 
take up a particular pOSition. That 
question also cannot arise. 

The whole thing is this. As Sbr! 
Basu has ably put it, the object is 
that the incumbent of these offices 
must be free from allurement of 
getting any favour from the executive 
after the termination which mi~t 
otherwise have influenced his action 
while he was in office. You can say 
that the Finance Commission is some-
thing which is going to be appointed 
under article 281 of the Constitution. 
After all, there is a magistrate ~jlo 
is appointed. He is only appointed 
under certain provisions of the Cn-
rninal Procedure Code. We do not 
say that he has been appointed under 
certain provisions of this Act and 
therefore, the appointing authority Is 
not the Government. In that way, you 
cannot escape. The overall control Is 
there. Here also, I would say that 
article 145 (1) says: 

"Subject to the prOVlSlOns of 
any law made by Parliament, the 
Supreme Court may from time to 
time, with the approval of the 
President, make rules .. .'. 

In the same way, here the President 
may, with the approval of Parliament 
by way of a law which has been 
passed, viz., Act 33 of 1951, subject to 
the many conditions which Parliamet'lt 
in its wisdom laid down, after con·, 
sulting the Minister in charge, shall 
appoint. So, it is subject to all this. 
The appointment is a clear direct 
appointment by the Government of 
India. 

18.05 hrs. 

[MR. SPEAKER in the Chair] 

Taking the over-all position, 1 
would like to· say that such a hien 
post as that of the Comptroller and 
Auditor-General who is called upon 
to do the audit and help the finance 
of the entire country, should not be 
lowered so easily. I should have wel-
comed if, even before the call atten-
tion notice was eiven by my hon. 
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mend Shri Vittal Rao and others, the 
Finance Minister had come before the 
House and told us that they were 
,oiilg to appoint SO-1Uld-so as the 
Chairman of the Finance ColIlIItission. 
That would have at least given an 
opportunity to the House immedi;ltely 
to raise objections and live sugges-
tions to the Government. Now,. there 
has to be a question first. In that 
question, Shri Nath Pai asks why 
another man who was chosen before 
as Chairman has been given up, and 
then only the House knows that the 
former Comptroller and Auditor-
General was adopted in place of 
another gentleman equally qualified, 
probably much more qualified, and 
suited under this Act itself, because 
all that the Act says is that he must 
have had experience in public affairs. 
Such a person was available. If the 
Minister had come to the House, I am 
lure the House would have advised 
ltim properly and he would have 
desisted from this appointment. 

1Ir. S)leaker: Shri Braj Raj Singh. 
I will call Shri Mathur also. 

Shrl Nathwani: I also want to par-
ticipate. 

Mr. Speaker: Only one hour was 
allowed. 

Shrl Morarji Desai: I hope I will 
have some time. Otherwise, I will 
again be charged with casualness. 

Shrl Khadilkar: Yes, it is a casual 
atatement. It has not taken a serious 
view of the matter. 

Mr. Speaker: A statement can only 
be casual. 

Shrl Khadilkar: He has not taken 
IlUch a serious view of the matter. In 
that sense I say. 

Mr. Speaker: The hOIl. Minister is 
here. He will answer. 

11ft ~ fiIt : ~ ~, 
~ ~;:i1fur if; ~ it ;;it 
'3"ffi:.f<m~~;fm-r~~ 

~<'I'Tffi'~fot;~~~'IiT 
fu'Ii ~ qrsn;: on: ~ ~ ~ ~ 
~~~~ fot;~mmr~ 
m'!i~if;~~~Il{fri 
W~'IiT ~~ ~ lfI.iffi!; 
~.~ ~ Wll' ~ ~ it 
~~it~~~m.: ~1l 
~ ccrntc ifiT ~ ~ ~ fot; ~ mmr 
~m'Ii ~if;~~lfI' 

~I 

q;ft ~if ~ ~ ;f m.: f.ffl 
*",~;f.rro.;ft ~if;<iR 

it~~·~fot;~~~ 
if; ~ if;T ~ ;;n;;r (fq<r.f I!iT+r 
mmr) ~on:~~fuw~fot;~ 
~~~m.:~~~wm: 
iI>'\'~~~~ 11lw~it 
~~f'f;w~~ 
r.t~<ff'1<Ht ~ ~ HY.~ iI>'\' '1m 
¥ 'liT ~ m~~'ffiT~ (~ 
~~ ~ f6~¥lI<'1?i'fll{ ~), ~ 
if q;R: mIT wm:. 'In' <IT ~ if; m'lI' 

WI'~~iIiT{~~ 
{1m <IT ~ WI' 

"Before appointing a person to 
be a member of the Commission, 
the President shall satisfy him-
self that that person will have no 
such financial or other interest as 
is likely to affect prej udicially 
his functions as a member of the 
Commission; and the President 
shall also satisfy himself from 
time to time with respect to 
every member of the Commission 
that he has no such interest and 
any person who is, or whom the 
President proposes to appoint t~ 
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be, a member of the Commission 
shall, whenever required by the 
President so to do, furnish to him 
such information as the President 
considers necessary for the per-
formance by him of his duties 
under this section." 

1m ~ ~ ~ flI; ~ mit wm: 
~ 111 ~ <f;1' ifiTt ~ lfiTlllf 
iT ;;mIT ~ ~ ~ i!iT ~ it; ftW 
.m- ~«ff t <rnA m t ftW ~ 
~ ~ ~~mmOffuct 
~(t~ mie'l>'t~~
i'c t ll'R lImf mom: ~ ~ f.!; CfQ: ~ 
Ol{fur <f;1' ~ Of~, ~ Of ~ 
~~m'El"'lil<:'4T~~f~~ 
W ~ <f;1' ~ trnc lfiTlllf ~ ;;mIT 

tm~~'I>'t~ ~~~~, 
~~ifar.r~~ 
1. nr.r if ar.r ~ ~ 'I>'t ~c!R 
t m l1mr ~ W ~ ~~ 
~ ~ ~ ~ 'I>'tt t ;fA; ..rrmr 
ll1~,~~~~~ 
;fiq; ~ ~ ,~if lfQ: ~ 
~ ~ f.!; ~ ~ 'I>'t l{01' flrnf<$fir< 
ll1 ('1~((fetl t ~ '4T ~~, 
m ~ (!"1ft flI;lry ~ ~ ~ 
~if~~t~~ 
~~lll~mrlli1:mr~ 
flI; ~ ~ f+Hif.¥qlj( 111 ~
~it;~~mr~'~ 
.~ t: f.!; ~ qN~if(41 'I>'t ~ t ftW 
~q(r~<'ITlf, ~,~ 
flI;~if~ll1~t~ 

"fll!t, ~t~~~if~ 
~~~~,lIft~if~ 
~ t flm" it ~ ~ ;r(f ~ flI; 
~~ ~~~~, m~ 
~~~~f.!;;rqfu~'I>'t~ 

~~~~~~,~t 
~ it ~ ~ t .m:. if 
·~~~f.!;~'I>'t~t~ 

~ mN~'Ift~~, 
~t~~~'l>'ttt~ll1 
ofu; ~, ~ ~ ~ 
~9;JTIfi~~o;frn;~ 
~it;ftW~mN~ 
lR mr t: , ~ ar.r \IN"" f<,li t \!<'1m 
mit ~ t ~ ~ if ifiTt 0!ffi'IT 
;r(f t , 
~ ~~ f$'I'ffi if>lft~ ~T al~~~, 
~ ~t;o if lfQ: ~f$ ~ ~ ~ ;-

''The President shall, within 
two years from the conunence-
ment of this Constitution and 
thRreafier at the expiration of 
every fifth year or at such earlier 
time as the President considen 
necessary, by order constitute a 
Finance Conunission which shall 
consist of a Chairman and four 
other members to be appointed by 
the President." 

~ ~ 'f1f~ 'I>'t ~ m'El"'lil<: ~ 
rorr qlj"f ~ f~ iI1!: ~ ;ITt it <'IT iAT 
~m~~~it\'friATf~~ 
flI; ~.,.tt ~I{:.thr ~~ 'fll1 ~ , ~ 
~ if'4T -f$'lW~ (~;or~ 
~ ) ~. ~t~~ ihr1 -f.'fimr 
~tiit~ifll1 ~'I>'t~ 
'Ift~~Ofgy~ '~mVf~ 
~~ ~ iii f<'(T{;rqfu'l>'t~niz 
if 'f~ \!'AT ~, ~ f~ ~ ~ 
'I>'tt t ..rr"l'if 111 '<fhIi~, ~ 
~ ~~ ~.roI" o;fR ;ft$ ~~ 
~ 'lit ~ f.Hif'l~fqlj( 1l1~
i\futI" t ~ ~ ~ it; fu1!: ~ '1ft 
~ t wrm: ~ 'llfu"lt'Tik it 
m'fr~r ~ ,~~ lfQ: t f~~~ 
~N~rf(lff 'I>'t <\"@ o;fVflf<iT ~ ~ 
t.;;ftfif;~.m~~~'iI1!:~~ 
WfTf'm ~,>;f) f$;;t« 'filiT~ ~ 

f~fiffi ~ t? CfQ: ~ t mR, 
f~ 1Wfi ~ f~ ;it mom: I 
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im9">1 m«r Jl"Triii'1 i/',., ~ ft ~ ~ 
~ ~~ ;;~ ~ I ~ ~ ~ f~ 
~ +IT "~rn:" ~ ~ ~ f.!;1rr 
~~, im ~ if"d'~ ~ f~r;; 'til' 
~ I ~.fl~mOlffiRr'fit 
~'f11ic ~ ~, ~ ~ ~<i1i'<: 
~ "('f~itfuit ~ ~ tx t it; ~'fC it m-
~ ~~R ~ mf~ it; ~ m<rro 
<R~~~~~+IT~ 
~<1iT ~ I ~ fire ¢IT ~ ~ 
~ ~ fir; ~ 'fit ~ rn 
'FT ~ m~, ~ ~ it 'fil't 
~ <fQ:1~ fir;~ ~ ~ ri m 
~. m ~ 'N'iT 'iflQm i fir; 'PIT ~ 
1!T'ft If ~ fir; WR f<n.mr ~ it; 
~~~~~~li:R 
iii ifT<{ ~ r'l(1fqftfq4< 1fT \<t';:qf~tl 

it; ~Wt~, m ~ ~ if ~ .1-
~~~If4T~? 

Shrt lIIorarjl DesaI: He cannat be 
removed., 

.nnmtr~: WR~ ~ 
~ fif;lfT ;;n ~, m 

a very sorry state of aftaira will be 
created. 1l ~ f~ 

~~ifir;fire~~~ 
~ ~ fir; ~m ~ ~ f.!;1rr 
;;rr ~, 11<'!0 ~ I ~ f.ml it ~ 
it; ~ mN ~ ~ ''''''~4~dl 
tit, ~ ~, @ro;r if ~ If><: 
ftlfT ;pff ~ ~ ~ mTlt Otflfroq m 
~ ~ it; ~ 1fT ;fu!; "ffmr, 
~ tts ~ ~ qnn ~mr 
~;fu!;~~it;~if 
'til' ~ ~ I ~ ~ it; o;r<;ro ~ Brcr.t 
~~t ~~it;ft'flf 
~ $ffi!i (~ '!i't ~~ 
~t 1Rn.mr~~~~ 

fir; lI'Q: ~« ~ ~ ~fsin it; 
~d' ~ ~, ~ IJffif t I ~ 
~~~~~~mr 
<" <.~jr ~, '3"if 'R o:rm4i 'fit ~ 
~ t .n< ~if 'fit ~ ~ ~ t, 
~ ~ f'l(1fq~fq4< 1fT ~ 
~ lfin1IJT ft, ;;it fir; ~ ~ 
it;m-lfit+IT<'fTlJ:~,~+IT~~ I 
~ ~~ ;ftfur it; i!l1: it fire Jl.ir " 
lI'li: ~ fir; lI'li: mmr ~ ~~m-r 
it1~d'~a~ ~it~ 
~mfu'<~it;~lI'li:~r~ 
fit; ~ ~ ~ ~mr 1fT f.RIT ~ 
it' ~mr 'IiR mmr ~ if@ 'Ii"< 
m, ~ ~ ~ lI'li: furiro-
~ ;;ift t~ ~ mmr ~ 
'Ii"< m ~ I iro lI'li: f.;oR;r ~ 
fir; ftI;;mr flrfim"< lfir ~ ~ 

~ IJffif ~ I lI'li: 9;fTf~ ~ 
~~mrit'~~,~~f.!; 
~ q'('!Ii ~m-r ;;ft~~~, 
m~e-~ttlic~t~;;m 
lI'li: ~qm: ~ t fir; ~ ~t 
~~;;m~~it1~~QCT 
~ t I WR €«r.r it' f.rJf!'cmti 
~~~~~ ~f~Rn.mr~ 
it' ~~ it' i!l1: it '1ft ~ oqqro W 
~, ;;it fir; wWr '!itt it' ~ IIR 
;fu!; ~, ~ ~ ~ '*ror 
qnn~~;fu!;~~'tft 
~it;m<rifm~~,m~ 

itll'li:~ ~W~I ~ 
~~~if@a, ~~ 
~ llTiit If ~ f.!; m'fIiR it' fif~ 
~ m'lr ~ lIfT, 11.-m ~ lIfT f.I; ~ 
~it;~41Wr'fil~qnn~ 

;;m~~~~~~a, 
;;fufir;~~~~~ 
'!i't I iro ~ ~ ~ fir; ftI;;ffir ~ 
~ ~ ~ ~ '!i'ti ~ if(l' t I 
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~ffi"'I'~~if;~~~ 
it; m if ~fcro'l' if ~ ~ ~ I 
~ ~fcro'l' if; f.nffirTm 'liT W an't 
if~~~,~~mt,~ 
~f'q1nif if ~~ ~ ~ ~ 
~ vft I '<tf'!;~« if ~ ~r 
~ ~, W f<;ro; ~ ~ if; ~zrofif 
t1T~~'Ift~ij-~~ 
~ ~-~ ~ ~fu<ffl ~, ;;it fiI; 
FR ~;fifnr~~~ '1ft ~ I 

f$iJh:r fl:rf.rm: ~ <m'r ~ 
;f\fur if; ;;rqw if ~ '1ft ~ fiI; 'if'!; 
~ f$ifffi ~ if; ~ if ~ 
~~~,~~~~~, 

~~~~~IDmli'm~~ I 
q'~m~~~~f'!;m<t>n: 
~~~~~tIT~, 
~ ~ if{f ~ I m<t>n: ~ 
m~~~,~1t6~ 
;(;ror \lT$ ~ m<: P 'fiTt if; 
~ij'lftif{f~~~,~ 
<riJ ~<1>Tfu1 'lit ~ f+Hlf~fq'l< 
tIT ~'1'liqf(1e.l if; 'ffiOT ~ if; ~ 
~~~'lftl[{~ I W~ 
~~~~q\iI'ij'~~ 
tl 

4' ~ m~ ~lfT fifO lPl' W ~ 
1ti'r~~fiI;~w~'t1 
~CfIfR '1ft ~ 'lit ~ <'!"f.t '1ft 
~ if ~ I ~<Fl1: '1ft ~ ij- ~ 
~ ~ lf1n ~, ~ ~fcro'l' '1ft 
~'Iit~<'!"f.t'lft~~ I 

Ifi1't'W~'Ift~arra=~~~ I 
~~lf<1fe:'ll <ic:.t m!Ii ~ '1ft 
~if;$ij-m<t>n:~~ 

l!i1<lll'~;;rr~~,~fiI;~~ I 
Ip.f ~o ~o ~o tIT ~ ~ 

II'I'ltt~if ~ ~ 'liT ~ ~ ~, 
m ~ ffi <$iT I ffi a-.r '1ft ~ 

, (II Chairman, 6916 
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<$iT fiI; ~ ~ ~ ~ ~f'slrr 
't1 ~cr ~ ~ -They are not offices 
under the Government of India? 
~ ~ '1ft ~ ~ f~<'r 1J<1cT ~ I 
\lPWI'll<n W <mr '1ft ~ f'!; wr<: ~ 
m-rcr ~q ;;Qf1fT 'TIfT ~, ~ 1J<'ffi if><{li 

t ;;QT<IT lf1n ~, ffi ~ ifOr m ~ 
. t$r 'f>VfT ~ I ;;rm fiI; >.fi ~ 
~~~, ~ ~~ <mr'lft 
~ Of if>'( fiI; ~ ~ w an't 

f if P ifOri CTif> 'l'g'~ ~ ~ ~ 
wij-~~~1{~f'fi~~~ 
'Ift~if;f~~,W~~ 
'lit ~ ;;rri 
Shri Barish Chandra Mathur (Pali) , 

This discussion arose out of the 
appointment of Shri A. K. Chanda. 
ex-Comptroller and Auditor General 
as Chairman of the Finance Commi,-
sion. Objection is taken to this 
appointment on the basis of the pro-
visions of article 148(4) of the Con-
stitution which says: 

"The Comptroller and Auditor-
General shall not be eligible for 
further office either under the 
Government of India Or under the 
Government of any State after 
he has ceased to hold his office." 

It sp.ould be obvious to anyone that 
this provision has been made to give 
absolute independence to the holder 
of that office so that he may dis-
charge his very onerous and difficult 
duties in criticising Ministers and 
Ministries of the Government in such 
a manner. There should be no allure-
ment for him and he should have 
notlting to look forward to in the 
future after his retirement. That is 
the basis and the objective. 

I have not the least hesitation in 
saying that Shri Chanda while hold-
ing his office had enjoyed almost an 
enviable reputation for independence 
I am fully prepared to say that he 
has not accepted this office as any 
allurement. I am fully prepared even 
to subscribe to the view that he navel' 
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looked for such office and he ,may 
have accepted it only to help the 
country in discharging certain res-
ponsibilities. I run also prepared to 
accept that the Finance Minister in 
recommending to the President !.he 
name of Shri Chanda for this appoint-
ment had no other objective; he has 
had no ulterior motive and he must 
have done it with the best of inten-
tions to find the most suitable person 
who can discharge the responsibilities 
of the Chairman of the Finance 
Commission. While I fully accept 
these in respect both of the Chair-
man of the Finance Commission as 
well as the Finance Minister, I have 
not the slightest hesitation also to 
say that I do not feel at all happy 
about this appointment. 

I have [wo reasons why I Say so. 
My first reason i. this. It may be 
argued that this office is not an office 
under the Government of India which 
appears to be a line which the Gov-
ernment want to take. But, why do 
they say so? Is it that they want 
to stand on absolutely technical 
grounds? Does that technical ground 
justify or fulfil the objective which 
was in the minds of the constitution-
makers? The crux of the point ia 
this. Whether by simply satisfying a 
legal quibble or being technically 
correct, you are fulfilling the objec-
tive which led the constitution-
makers to put this provision here? 

It is said that he is not a full-time 
office-holder. I do not know how we 
can reconcile ourselves to that posi-
tion. I know that even some of those 
members who have been apointed on 
this Commission are full-time and 
they are paid full-time salaries. If 
you find it absolutely necessary for 
the members to be full-time worke1'll, 
what is the justification to say that 
the Chairman will not have to do 
full-time work? It may be an eye-
wash. We can explain it away like 
that. That is another matter to say 
that he will not be drawing any 
salary. Mr. Speaker, you will readily 
agree that it is not the salary that 

matters. There are thousands and 
thousands of people who do no' 
hanker after salaries. There are 
many people here who could have got 
higher salaries which they have 
sacrificed by coming to this House. 
(Interruptions). Salary is not a very 
important consideration while we 
think of making these appointments. 

Therefore, it is my feeling that even 
if the Government may be technically 
correct, even if the view may be up-
held by the Supreme Court that thia 
is not an office under the Govem-
ment of India, I think, the hon. 
Finance Minister has not been well 
advised or has not been correcU,. 
advised in recommending this appoint-
ment. 

Mr. Speaker: In case the office falla 
vacant who appoints another? 

8hri Morarjl Desai: The President. 

Mr. Speaker: The President, on the 
advice of the Government. Therefore, 
the Government appoints this person. 
Under the General Clause:t Act haa 
not the person who appoints the right 
to remove the person? 

8hri A. K. Sen: The statute pro-
vides for this. 

Mr. Speaker: Where is It? There 
ia nothing, no specific prOV1810n, for 
removal at all under the Act. 

8hri A. K. Sen: The appointment 
itself is for a period of years. The 
President cannot appoint without 
specifying the period. 

Mr. Speaker: If he becomes dia-
qualified or otherwise? 

Shri Morarjl Desai: That is also 
provided. 

8hri A. K. Sen: The statutory dis-
qualifications are provided by Parlia-
ment. 

Mr. Speaker: Is the opinion of the 
Law Minister that once a person Ia 
appointed for a period he cannot be 
removed even for misconduct? 
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Shrl Morarji Desai: Sir, 
vided. (Interruptions). 

it is pro-

Mr. Speaker: If a person is 
appointed to a particular post, does 
it mean he will continue irrespective 
of misconduct? 

Shrl A. K. Sen: If the period is 
specified .... (Interruptions). Let there 
be some patience. The question has 
been put and not answered. 

Mr. Speaker: Has the hon. Minis-
ter got the General Clauses Act? 

Shrl A. K. Sen: The power 01 
appointment carries with it the power 
of removal. If you look at article 280 
of the Constitution, you will find-

''Parliament may be law deter-
mine the qualifications which 
shall be requisite for appointment 
as members of the Commission 
and the manner in which they 
shall; be selected." 

Mr. Speaker: It does not say about 
dismissal. 

Shrl A. K. Sen: The manner 01 
selection carries with it the manner 
of removal under the General Clauses 
Act. If the manner of selection is 
vested in Parliament .... 

Mr. Speaker: Therefore, by an Act 
of Parliament can this gentleman 
become a Supreme Court Judge? It 
is only a Supreme Court Judge who 
has to be removed by Parliament 
under the Constitution. 

Shri A. K. Sen: If the Parliament 
so choose they could have provided 
in the Act itself the manner 81 
removal. 

Mr. Speaker: Not even selection. 

Shri A. K. Sen: If the selection is 
vested in Parliament the removal 
must also be under the General 
Clauses Act. 

Shrt BraJ Raj Smrh: It is Implied. 

l\Ir. Speaker: The authority to select 
is not here, the authority of removal 
is not given here. Under the Con-
stitution the authority to appoint is 
vested in the President. The autho-
rity to appoint is not given by the 
Parliament but by the Constitution. 
Is it open to the Parliament to say 
that the President shall not appoint 
or a Commission shall be appointed? 

Shri A. K. Sea: No, Sir. 

Mr. Speaker: Let me see one after 
the other. Now, if the authority to 
appoint vests in the President-that 
means, the Government of India-
then only the manner or the method 
of selection and the qualifications are 
given here. Is it open to the Parlia-
ment to take away the ordinary power 
of the President or whoever appoints 
him to remove him and say: "No, you 
shall not remove him"? 

Shri A. K. Sea: It is the manner 
of selection. 

Mr. Speaker: But does t'le manner 
of selection take away the power of 
appointment or the power of dis-
missal. The power of dismissal goes 
with the appointment. It is open to 
the Parliament to say that he shall 
not dismiss him notwithstanding the 
fact that he does not do any work? 

Shri A. K. Sea: It is open to the 
Parliament to provide the manner ot 
selection and that the President can-
not exercise the power of appoint-
ment without following the procedure 
laid own. 

Mr. Speaker: That he has done. 

Shri A. K. Sen: Therefore, if the 
Act itself does not give the President 
power to remove the incumbent 
during the periOd prescribed in the 
appointment the President cannot do 
it. 

Mr. Speaker: Apart from the quali-
fica tions proposed in the Act of 
Parliament, is it open to the Parlia-
ment to say that notwithstanding this 
a Supreme Court Judge can be 
appointed? 
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Shri A. K. Sen: The qualifications expect to advise uS and make a report 
are to be prescribed under article 280. on the appropriation accounts should 

Mr. Speaker: We will assume that 
these questions are admitted. It Is 
admitted that it is a government 
appointment. It may be an office of 
profit or not, but all the same it is 
an office. 

Shri A. K. Sen: Of course, it is an 
.mce. 

Mr. Speaker: These things are 
eonceded. It is an office and the 
power of appointment vests in the 
President-that means the Govern-
ment of India. The Parliament is 
asked to prescribe the qualifications 
necessary and the disqualifications on 
which he ought not to be appointed. 
The selection, all the same, vests with 
the President. The mode of selec-
tion .... 

Shri Morarji Desai: Sir, may I say 
that you may be pleased to hear me 
when I have to reply? 

Mr. Speaker: Very well. Because 
they are raising questions here ..... . 

Shri Morarji Desai: I have under-
stood the questions, and you might 
permit me to reply to them. 

Mr. Speaker: Why IIhould he have 
any doubts about it? 

Shri Morarji Des;p: Because they 
seem to be settled by cross-
examination. 

Mr. Speaker: No, no. 

Some hon. Members rose-

Mr. Speaker: Order, order. I am 
IVery sorry the hon. Minister also 
should have committed the same mis-
take as some hon. Members do. So 
tar as the House is concerned I am 
also a Member of the House. Apart 
from that, the House must under-
stand what exactly the situation Is. 
b it not necessary that the Auditor-
General to whom references are made 
from time to time and whom we 

be a person who can be absolutely 
depended upon for those purpose 
without 'fear or favour? Therefore, I 
am interested in this and the House 
is interested. I am interested in see-
ing that this House understands what 
exactly the position is. 

Shri Morarji Desai: I may submit, 
Sir, that I have not disputed. your 
authority or your functiG'1 in any 
sense. I am only saying that the 
issues in this are very well put. Now 
it is a matter of my trying to clear 
them. 

Mr. Speaker: I agree. 

Shri Morarji Desai: If that is not 
allowed to be done, then how am I 
going to do it? That is all that I was 
going to say. 

Mr. Speaker: Why should he come 
to the conclusion that he is not going 
to be allowed? 

Shri Morarji Desai: Because the 
exaM;nation goes on. 

Mr. Speaker: I shall sit till mid-
night today. The hon. Minister may 
take as much time as he likes to 
explain the matter according to his 
intentions. But, in the meanwhile, if 
he should be impatient if I put some 
questions which have been raised, I 
do not know what to say about this 
matter. 

Shri Morarji Desai: I shaH certainly 
reply to the questions which you have 
raised. 

Mr. Speaker: Very well. Shri 
Harish Chandra Mathur. 

Shri Barish Chandra Mathur: Mr. 
Speaker, this provision that Parlia-
ment may determine the qualifica-
tions. the conditions of service, etc., 
is there. Also, the provisions in res-
pect of the Comptroller and Auditor-
General-his service conditions and' 
various other things are also there. 
So far as the question of appointment 
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.is concerned, the appointment both of 
the Chairman as well as other mem-
bers ot the Finance Commission has 
also been provided for in the Con-
-stitution through its various prov!-
tlions. Until and unle,.. the Consti-
tution is amended that provisioll 
stands. There are provisions relating 
to the appointment and consequent 
removal also, so far as the Comptrol-
ler and Auditor-General is concerned. 
"There is also a provision to the effect 
that he shall not hold any office after 
retirement, and it is also clear that 
Parliament can make any rules and 
prescribe terms and conditions in 
relation to this office. The Constitu-
tion has provided that Parliament 
may make certain rules and deter-
mine, by the rules, certain conditions 
and terms regarding the appointment. 
So, the Constitution has not left any-
thing uncovered. even for Parliament, 
namely, that there shall be no appoint-
ment for the Comptroller and Auditor-
General, after retirement, to any 
office. 

Therefore, so long as the Consti-
tution provisions stand as they are, I 
teel that this appointment is not well-
advised. Even if I say that it may be 
technically correct to have made this 
appointment, what happeTl$ is, this is 
a matter on which there can be two 
opmlOns. The hon. FinanCe Minister 
may give a very sound exposition and 
he may give an opinion and he may 
be supported in that opinion by the 
Attorney General, but, all the same, it 
is just one opinion, and there is a 
·strong opinion on the other side. 
"Therefore, when I mention the pro-
priety and the advisability of thia 
appointment, I think I am on very 
-sound lines that in certain matters, 
even if they are technically correct, 
and even if there is a very strong 
opinion which is supported by some-
thing else, it is not at all advisable 
to make an appointment. 

Secondly, does the hon. Finance 
Minister believe that everyone in the 
country, most of the people who are 
interested in such matters, will be 
able to appreciate all these thlD.gsT 

We must create a sense of confidence 
in the minds of the people that this 
Government does not do anything 
which is doubted, which is not only 
not correct but which is not above 
suspicion and doubt. Particularly in 
such matters, where the Constitution 
has made several provisions, I think 
it is advisable and it is correct-and 
propriety admits it-that we should 
do nothing over which there is any 
doubt or any suspicion. 

Having said this much, I wish to 
say why I oppose this on another 
ground also. Almost all these appoint-
ments of retired people arise out of 
a particularly very w!ong mentality 
on the part of the Government. There 
seems to be a mentality and attitude 
developing in our Government that 
there are only certain people who are 
indispensable for anything and every-
thing in this country and that this 
country is bankrupt of all talent, and 
that there are no people in this coun-
try except a few who are before the 
Government's eyes and who can be 
given all these responsible appoint-
ments. 

What has happened in the U.S.A. 
recently? In the recent appointment. 
made to the Cabinet there, almost 
everybody is below the age of 50. 
There is hardly anyone who is above 
this age-limit-perhaps there are just 
one or two. I think we are doing 
something very prejudicial to the 
interests of the country and to the 
development of talent in this country. 
When we feel that only 60, 65 or 70 
is the qualifying age for anything 
and everything, are we not .giving an 
impression to the country that we 
have had to,. make this appointment, 
that we were forced to make this 
appointment because there is no 
talent in the country, that there are 
no better people available in the 
country who can be appointed as 
Chairman or members of the Com-
mission? This sort of impression and 
attitude on the part of the Govern-
ment on the one hand and this son 
of attitude and impression which ill 
created in the country are very pre-
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judicial to the development of talent 
in the country. We do not permit 
talent to blossom and develop in the 
country. I am sure there are many 
people in the country who will be 
able to discharge these duties and if 
a few are not appointed, the heavens 
would not fall. The attitude that if 
a few are not appointed, the duties 
ane: "csponsibilities will not be dis-
charged and we will not be able to 
carryon is wrong. I wish that the 
Government revise their attitude in 
these matters and they think of a 
larger circle in this country than con-
fine their eyes to a certain people, 
who have given really good perform-
ance, no doubt. As I said, I do not 
know the circumstances, but I am 
fully prepared to believe that Shri 
Chanda has not been allured into this 
office and that he has taken up this 
office only to help the country and 
the Government. That may be so; 
but still on the ground of propriety, 
on the ground of availability of 
people. I stoutly oppose it. We do 
not want any impression to be created 
in the country that we are forced to 
make any such appointments. 

Shrl Nathwanl: Mr. Speaker, Sir, 
till I heard the last speaker, I thought 
that the issue before the House was 
a simple one, viz., whether the 
appointment of Shri Chanda is in 
violation of the principles and tenets 
laid down in our Constitution, whe-
ther his appointment, in other words, 
is against the provisions of article 
148. The hon. Mover and those who 
followed him referred to the com-
mentary of Shri Basu on this article. 
But before we go to the commentary 
of any text-book writer, it is desir-
able that we concentrate on the text 
itself. 

If we look to the text, the material 
words are these: Sub-clause (4) says 
as follows: 

''The Comptroller and Auditor-
General shall not be eligible for 
further office either under the 
Government of India or under the 
Government of any State after he 
has ceased to hold his office." 

1675(Ai) LS-IO. 

Therefore, there are two questions be-
fort the House. The first is w.bether 
his present appointment is an ap-
poimment for further office. You will 
be pleased to underline the words 
'further office', because I am going to 
explain hereafter that there are differ-
ent words used in different articles and 
the word 'further' is advisedly used 
in this article. The second question 
is whether such an office is under t.h.e 
Government of India. I submit that 
neither of these two conditions ill 
satisfied in this case. 

It is not a "further office." Here I 
invite the attention of the House to 
the words 'office of profit' which occur 
in several articles. In articles 58, 66, 
102, 191 and 158, the expression which 
ds used is 'office of profit'. In this case 
we ,find the expression 'further office'. 
Those who drafted the ConsHtution 
were fully alive to the divergence or 
the different expression that was being 
USed in sub-clause (4). In other words, 
it means in this context, the person 
will not be eligible for an office which 
is similar to the office which he held 
till he vacated that office. In other 
words, you have to see whether he is 
being appointed to an office which is 
similar to the one which he occupied 
prior to his retirement-similar in the 
sense of carrying remuneraticm. That 
is the import or the significance of the 
word "further office". 

Shrl Braj Raj Singh: Similar, 

Shri Nathwani: Yes, it means "Simi-
lar office". It means that he must be 
appointed to an office similar to the 
one whiDh he was occupying. There-
fore, you have to see the profit which 
ohe derives in this context. It is not 
suggested that .... 

Mr. Speaker: What is the other olftce 
equal to the office of the Auditor-
General? 

Shn Nathwanl: The test is to see 
whether which he is likely to get re-
muneration. That is one of the most 
important tests. 
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Mr. Sp':aker: Is it not open to us ,to 
say that with respect to this officer, 
who is held supreme, eve'll an office 
without salary ought not to be accept-
ed? Of course, the question of the 
office of profit is there. If there is no 
office of profit, it is open to others to 
accept that office, But here, even 
though there is no profit, could We not 
say that the Auditor-General, for the 
sake of prestige, should not accept 
that office? Can we not make it more 
stringent in the case of the Auditor-
General who has held a high office? 
Could we not make it wider and say 
that he shall not accept an office of 
p!"Ofit or an office even without profit? 

Shri Barish Chandra Mathur: Then, 
according to his argument, the Audi-
tor-General can be appointed 8iIl Am-
bassador or a Governor. 

Shri Nathwani: I am not saying that. 

Shri Barish Chandra Mathur: Be-
cause, that is not a 'further office" or 
"similar office", 

Shri Nathwanl: You have to see the 
remuneration; you have to see the 
words whiClh are used in other articles. 
There the words are "office of profit". 
Here the words used are "further 
office". Therefore, you have to bear 
in mind the remuneration aspect as 
well as the duties that ~n' to be dis-
charged by that officer. Here we have 
to take into account not merely the 
pay but also tlhe position, the rank etc. 
We must give some weight to the word 
"further", and that is the interpreta-
tion that I am asking this House to 
adopt. 

Otherwise, it would have been very 
&imple to say that he will not be 
eligible for any office and the whole 
meaning would haVe been clear; they 
could have mentioned "offiCle", irres-
pective of whether it is an office of 
profit or not. But here the word 
"further", and that is the interpreta-
this context that his POSt for which 
he is ineligible should carry remune-
ration. That is the first submission 

Secondly, even if it is an office of 
profit, is it an office under the Govern-
ment of India? The hon. Member 
who raised this question and other 
who followed him made it clear that 
in the Act there is a power of re-
moval. Because, unless there is power 
of removal also vested in the Govern-
ment it will not amount to an office 
under the Government of India. Be-
cause, though not conclusive, though 
not final, still one of the tests is whe-
ther the Government of India has 
the power to appoint and remove that 
particular officer; and that is why this 
controversy about their being a power 
in the Government, or in the Presi-
dent, to remove him has arisen. I 
venture to suggest that there is no 
power, either in the President or in 
anybody else, to dismiss him, to re-
move him, even though there might 
be misconduct during that partiCUlar 
period. Here it is to be noticed that 
in these articles, articles 280 and 281 
onwards, there is nO power of removal 
giVe'll either to the President or to any 
other body, whereas in other articles 
similar power has been given in the 
case of Judges to the Supreme Court 
and other persons, and for a very good 
reason. The difference will be very 
clear Because, we have to bear in 
mind that this office is of a tempo-
rary period, it is not a continuing 
post, just as in the case of a Supreme 
Court judge, ElectiOn Com.misoioner 
and so on, Here, the work is to be 
finished within a year or two, and 
that is why it was not considered 
necessary to think of the possibility 
of removing that incumbent on the 
ground of misconduct or other reasons. 
He will disqualify himself as being a 
member if certain contigencies occur, 
but he would be appointed for a speci-
fic periOd and during that period, it 
must be borne in mind, he is not an 
employee in the sense of being a ser-
vant of the Government of India. 
Therefore the analogy of the master 
dismis.$1g a servant who might have 
been appointed by him for a fixed 
number of years does not hold good 
in this case. 

Shrl Braj Raj Sinlrh: Does ~e mean 
to say, even if for tlhe sake of ai"gll-
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ment we assume that a person hold-
ing that office goes mad, that he shall 
not be removed? 

8hri Nathwani: It is So provided by 
Parliament. 

8hri Morarji Desai: He becomes dis-
qualified immediately. 

8hri Nathwani: Our trouble is that 
llhase who have spoken here have not 
tried to take care .... 

Mr. Speaker: In some countries there 
are political appointments. Can the 
Comptroller and Auditor-General be 
appointed as a High Court judge? We 
will assume that he can be appointed 
a High Court judge. Will he then be 
under the Government of India or 
not? 

8hri Morarji Desai: Simply because 
he is removable under certain cir_ 
cumstances? 

Shri Nathwani: Under the relevant 
provisions of OUr Constitution, in llhe 
hypothetical case you are suggesting, 
it will be possible to remove him by 
resorting to the machinery provided 
for in the Consti tu tion. 

Shri Naldurgkar (Osmanabad): Sup.-
pose he is convicted of an offence. 
Will he still continue in office~ 

Shri Nathwanl: Parliament has 
already provided for that. Those wftlo 
ask questions like this have not 
studied the Finance Act itself where 
there aTe four contingencies provid-
ed in which he would cease to hold 
the office. He might become a luna-
tic; he might commit an act of moral 
terpitude or he might acquire some 
interest. Therefore all possible con-
tingencies during the short periOd ot 
a year or two when the Commission 
might be functioning have been take!} 
into account and due provision has 
been made. 

Mr. Speaker: It is open to the Gov-
ernment to appoint particular persons 

on a contract. basis for f;.ve or six 
years. They serve on a contract not 
in a permanent job but for four or 
five years as experts. They come and 
go. Are they Government servants 
or not? 

Shri A. K. Sen: Of course, they are 
because they are under the control 
and direction of the Government. 

Mr. Speaker: Here also the President 
can ask from time to time whatever 
information he wants. 

Shri Nathwani: He may ask for in-
formation, but so far as his duties are 
concerned they are provided for under 
the Constitution itself. The procedure 
ht has to be followed is to be provid-
ed for by the Commissioo i !self. 

Mr. Speaker: A district magistrate 
is appointed by the Government but he 
acts under 1!he Procedure Codes. Gov-
ernment has no right to interfere in 
any act of his so far as usual matters 
are concerned. Is he a Government 
servant or not? 

Shri Nathwani: No. 

Shrj A. K. Sen: May I answer that? 
If it is a purely judicial function and 
if he is not con trolled in the discl!a:rge 
of his duties by the Government, the 
Supreme Court has held in the case of 
the Registrar of a High Court that 
he is not a Gov2rnm2nt servant. 

Shri Morarji Desai: He is not a Gov-
emment servant. 

Shri A. K. Sen: The Supreme Court 
bas said so. The question put by the 
Supreme Court was: In the discharge 
of his duties is he under the control 
and supervision of the Government? 
In answering the questiOn whether the 
Registrar was a Government servant 
or not, llhe Supreme Court has held 
that he is not. 

Mr. Speaker: Therefore a Member 
of Parliament can be a magistrate 
drawing a salary because he is not a 
Government servant? Because a 
district magistrate is not a Govern-
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[Mr. Speaker] 
ment servant, a Member of Parlia-
ment can both be a district magistrate 
and. a Member of Parliament? 

Shri Morarji Desai: A Member 01 
Parliament is disqualified under ano-
ther Act of Parliament. He cannot be 
a salaried servant of Government. 

Mr. Speaker: A Member of Parlia-
ment is disqualified only if he accepts 
an office of profit under the Govern-
ment. But if it is not an office under 
the Government, a Member of Parlia-
ment can be a first-class magistrate, a 
district magistrate and also a Mem-
ber of Parliament. 

Shri A. K. Sen: As I said, if a dis-
trict magistrate's functions are purely 
judiciary in the discharge of whi"h 
he is not .under the control of Gov-
ernment. ... 

Mr. Speaker: We will assume it to 
be a district judge. 

Shri A. K. Sen: Even the district 
judge discharges many functions in 
the discharge of which he is under 
the administrative jurisdic~ion of the 
Government, for instance, in company 
matters and in various other matters. 

Mr. Speaker: What about a munsif? 

8hri A. K. Sen: I cannot answer it 
off-hamd. But, as I said in determin-
ing whether the Registrar of a High 
Court ..... . 

Mr. Speaker: He is not a Govern-
ment servant in the sense that the 
Government as the appointing autho-
rity .ha3 no right to interfere with his 
judgments. O'herwise, he is a Gov-
ernment servant for the purpose of 
appointment, transfer etc.---everything. 

Shri Morarji Desai: He is by law 
a Government servant. 

Mr. Speaker: Very well, there can 
be a difference of opinion. 

Shri Nathwanl: Here also the Gov-
ernment c".not interfere' with the 
work of the Finance Commission. 

Mr. Speaker: That is all. 

Finance Commission 

Shri Nathwan1: Therefore, even 
taking the test which you, Sir, are 
suggesting, the Commission has not 
been acting under the Government. 
Therefore, it cannot be held to be an 
office under the Government of India. 
Neither of the two tests which are 
laid down under sub-clause 4 of arti-
cle 148 are satisfied in this case. I 
do not see any constitutional objection 
or legal obj ection to the appointment 
of Shr; A. K. Chanda. 

Mr. Speak-,r: The hon. Finance Min-
ister or Law Minister. 

Shri Morarji Desai: I shall try to 
answer, Sir. I am sorry that my 
first statement which I made on the 
Call Attention Notice was considered 
casual by the hon. Member who opened 
his discussion. I could not imagine 
that hon. Members in this House were 
so suspicious of those who carryon 
the Government that the Government 
is not applying its mind to anything or 
that they are not interested equally 
with hon. Members to see that the 
Constitution is carried out in every 
aspect. 

Shri KhadUkar: They are not in-
fallible. 

Shri Morarjl Desai: I cannot be in-
fallible, but I wou'd not be casual. 
That is what the han. Member men-
tioned that I mentioned casually. He 
is entitled to be casual at all times. 
I am not expected to be casual at any 
time. 

An Bon. Member: Can't afford. 

Shri Morarji Desai: U my hon. 
friend thinks that I was casual, cer-
tainly I would say that I was not 
acute enough to rea lise the suspicion 
of my hon. friend. I know that he has 
a very suspicious mind. But, I did 
not know that his suspicions would 
go to this extent. Therefore, I shall 
be more careful in future. That is 
all that I can promise. 

You, Sir, have raised several points. 
I shall try to deal with them to the 
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best of my capacity. The question is as Chairman of the Finance Commis-
very pertinent and I am very thank- sion. 
ful to hon. Members for raising this 
question in this House in this dis-
cussion. We cannot at any time be 
too careful in these matters, I grant 
readily. It is incumbent on all of us 
to see that we do not do anything 
which is contrary to the spirit of the 
Constitution, not only to the letter of 
the Constitution. I agree entirely with 
my hon. friends in this matter. I was, 
therefore, pained a -bit when the 
attack came from my own side from 
a colleague, who said that this Gov-
ernment now seems to be thinking in 
terms only of retired people and does 
not find any tallent in this country. 
We'l, Sir, the hon. Member also is 
entitled to his opinion. That is all 
that I can say. But, if he thought 
that this Government is erring on 
wrong lines, his duty is clear. That 
Is all that I can say. 

In this particular matter, I would 
only say this. I agree that Caesar's 
wife must be above suspicion. But, 
how far should that suspicion be 
carried? Life will become absolutely 
impossible if any suspicion that is 
raised anywhere is to be taken into 
account and even a right thing has 
not to be done. In this case, an ex-
Comptroller and Auditor General has 
been appointed as Chairman of the 
Finance Commission. The question is 
whether we are going against the 
letter and the spirit of the article of 
the Constitution which debars the 
Comptroller and Auditor-General 
from further office under the Govern-
ment of India or a State Government. 
We did consider this question before 
his appointment. It was not that this 
was very casually done. This was 
there. We do consid",r all these pro-
blems at all times. There was an-
other person who was going to be 
appointed, but he got ill, and there-
fore we had to change the appoint-
ment. At that time we consider - all 
these questions, and going into it 
very thoroughly and carefully Gov-
ernment came to the conclusion that 
there was no bar to his appointment 

Shri Tangamani: May I know whe-
ther the Attorney-General was con-
sulted when the Government came to 
the conclusion? 

Mr. Speaker: I would request hon. 
Members to note down any particular 
points which require clarification. I 
am sure the hon. Minister will cer-
tainly, even without questions bein, 
put, clarify the points raised. If at 
the end they find any important point 
unanswered, they can raise it. 

Shri T. B. VittaI Bao (Khammam): 
In this context. 

Mr. Speaker: The context will never 
disappear. 

Shri Morarji Desai: You have said 
you are prepared to sit here till mid-
night. Who am I? I will certainly 
sit here till midnight and reply to all 
questions. 

Mr. Speaker: I am only asking him 
not to interrupt. 

Shri Morarji Desai: We, therefore, 
consulted my colleague, the Law Min-
ister, and also found that there were 
opinions of the Attorney-General on 
record on the interpretation of these 
sections which covered this case also. 
The opinions of the Attorney-General 
and the Law Minister coincided. 
There was no difference of opinion in 
this matter. If there had been a 
difference of opinion on this, I should 
have certainly not taken a doubtful 
decision. That is the care that we 
take in these matters. 

It is not merely painful to me t.hat 
such a contingency should arise, it is 
not merely that Government is wrong. 
If it is wrong to do so, it would be 
wrong for the ex-Comptroller find 
Aud·itor-General to accept this posi-
tion. I would not want to put him 
in that position, because I would be 
at fault in putting him to that posi-
tion. I am not interested in it. It 
is very necessary to see that nobqdy 
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i. corrupted, but is there any attempt 
at corruption now or in the future 
in these matters? That is what has 
got co be seen. 

In the first place, I would say that 
this is an office which has a limited 
tenure. It is not long at all, it is for 
a year. It is not a continuou. omce. 
Nor, as I said before, is there any 
salary for this. There is only a tour 
aLowance given, and nothing more 
than that. Everything else is de-
barred. A free house, free electricity, 
everything is debarred. It is only a 
tour allowance for the days on which 
he works as Chairman. Therefore, 
there is no question ·of any extra 
allowance beyond what he has to 
spend at that time on the tour-not in 
\tis every day expenditure where he 
lives. 

19 hr!I. 

The question is very relevant whe-
i'her this is an omce of profit or not. 
Un these standards it is not an office 
of profit, but it is not mentioned in 
the article that it should be an office 
of profit. That is what ean be easily 
argued. But it is mentioned in the 
article that he is not eligible for any 
further employment, for any further 
office. 'Further' does not mean an 
office which is similar or of the same 
type. There cannot be the same type 
of oftlce of the Comptroller and 
Auditor-General. There i. only onc. 
Then, why did they mention 'further'? 
These words were not mentioned 
without any meaning or without any 
consideration. Th~ words are not 
mentioned everywhere. These words 
are mentioned only in two cases. In 
the case of the Chairman of the UPSC, 
the words mentioned are 'further em-
ployment'. Here, the words mentioned 
are 'further office'? Why i. it men-
tioned in this manner? 

Mr. Speaker: Reappointment to that 
office. 

Slu'i Morarji Desai: No, Sir. That 
is not merely the meaning. I do not 
take that meaning that in that case he 

Finance CommisSion 
can be appointed to any other otllce, 
that he can be appointed Secretary in 
the Finance Ministry. That is not the 
idea. 

Mr. Speaker: The hon. Minister re-
ferred to the case of the Chairman of 
the UPSC. I am reading from the 
article relating tc him. It reads thu~: 

" ... be ineligible for re-appoint-
ment to that oftlce.". 

Shri Morarji Desai: Or further em-
ployment. I hope you will have the 
patience to read further. 

Mr. Speaker: I am reading from 
article 316(3). 

Shri A. K. Sen: We are referring to 
article 319. 

Shri Morarji Desai: I hope you will 
read that article also, namely article 
319. It reads thus: 

"On ceasing to hold office--

(a) the Chairman of the Union 
Public Service Commission IIhalI 
be ineligible for further employ-
ment either under the Govern-
ment of India or under the Gov-
ernment of a State.". 

I am afraid you missed this. 

Mr. Speaker: I am afraid the hon. 
Minister has not listened to me. I 
am referring to article 316. 

Shri Morarji Desai: But that was 
not the only article which is relevant. 
This article is very relevant, and I 
am referring to that. 

Mr. Speaker: I agree. The hon. Min-
ister may also refer to article 316 (ll). 

Shri Morarji Desai: That is there. 

Mr. Speaker: That article reads 
thus: 

" ... be ineligible for re-appoint-
ment to that office.". 
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Shrl MorarJi Desai: That is all right. Attorney-General is a very indepen-
That is one. Then, there is a further dent person. That will be granted by 
ineligibility. That is under article 319. anybody. Therefore, there was no 
When I said 'further ofike' and I question of influencing him in giving 
compared it with 'further employment' these comments. These arguments 
it was with reference to article 319 were not brushed aside; all these 
and not to article 316. Therefore, that questions were referred to him, whe-
is the article which is relevant in ther this would mean this or whether 
this. And I do say that on that a this would mean that, and on that, 
reference had been made to the he clarified this. 
Attorney-General also before, as to 
whether the Chairman of the Public 
Service Commission can be appointed 
to a committee appointed by Gov-
ernment; and on that, all these issues 
were raised by the AttorneY-General, 
and he compared these words. If you 
want me to read that, I am prepared 
to read that paragraph. 

Sbri T. B. VittaI Rao: Please do. 

Shri Morarjt Desai: He said 8! 

follo~: 

"Though the word 'office' or 
'employment' may not in itself be 
restricted in its meaning to oftlce 
which is remunerated or to em-
playmen t which is paid, I think 
that in the context of these arti-
des, what the erstwhile holders of 
ofllce are made ineligible for are 
ofII.ces or employments of the 
kind held by them before they 
ceased to hold them, namely 
ofllce9 carrying remuneration or 
employment which is paid. I 
would gether thi~ restriction" 
meaning from the expressions 
'further', 'any other' and 'further' 
used in these articl~. Having 
ceased to hold ofllce or be em-
ployed, they are debarred from 
further employment, that is, such 
furthe!I" employment. The langu-
age used would seem to indicate 
that the mind of the draftsman 
was directed to lhe kind of em-
ployment which the officer would 
cease to hold, and to make him 
ineligible for further employ-
ment of that kind in the Govern-
ment.". 

Thi. was what he said, and then he 
1tave his opinion. Surely, the 

Therefore, Government is not wrong 
in considering that the office, that is, 
the further office that must be held 
must be an ofllce with remuneration 
and not without remuneration. That 
is how Government views this matter. 
Otherwise, it would be said 'office'. 
Why 'further ofllce'? Why is the word 
'further' put in? That is how it is 
considered. That is one case. 

There is another case. You referred 
to the General Clauses Act. I referred 
to the Act just now and I find. that 
section 16 thereof reads as follows: 

''Whether by any Central Act 
or regulation a power to make any 
appointment is conferred, then un-
la<ls a di1ferent intention appears, 
the authority having for the time 
being power to make the appoint-
ment shall also have power to 
suspend or dismiss any person ap-
pointed, whether by itself or any 
other authority in exercise of 
that power". . 

The words here are 'unless a 
different intention appears'. That 
is what is said here. Is there any 
different intention in this appoint-
ment which is made? That is what 
has got to be seen. We cannot in-
terpret the law out of alI context. We 
have got to interpret it very carefully 
from thE' words which are there. I 
am not a lawyer, that is, I am not 
trained as a lawyer. But I used to 
hold a judicial office and, therefore, I 
used to consider both sides. There-
fore, I have some little capacity of 
interpretation in this matter, where 
perhaPs I am more fortunate than my 
hon. friend opposite who did neither. 
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Sbri T. B. VittaJ. Bao: He has got a 
judicial mind.. 

Shri Morarji Desai: TIle hon. Mem-
ber who knows nothing about a judi-
cial mind can never appreciate a judi-
cial mind. I know that very well. 
Therefore, I do not mind it. His very 
interjection 1s a compliment to me. 

Mr. Speaker: I asked him not to in-
terject. 

Shri Morarji Desai: 
give up their nature. 
do so? 

They cannot 
How can they 

Shri TangamaDl.: The hon. Minister 
likes it. 

Shri Morarji Desai: I enjoy that, 
because it shows you in your proper 
light. It enables me to do so. 

Shri Tanpmani: And Vice versa. 

Shri Morarji Desai: Yes, certainly. 

Mr. Speaker: Order, order. Let 
this not be carried on. 

Shri T. B. Vittal Bao: Only he can-
not stand cross-examinaUon. 

Shri Morarji Desai: Where it is not 
needed. Where it is needed, I stand 
for hours and days. 

The appointment is made by the 
President, of course on the advice of 
the Government and the M.in.,ter con-
cerned. That goes withouc saying. 
But if there was any quc3tion of an 
authority remaining for removing hIm, 
then when it was mentioned here 
about the term of omoe, why should 
they have provided for his resigning 
and not for his removal? That is 
very significant. They have provided 
for disqualification. They have pro-
vided for his resigning. They have 
not provided for his removal. That 
has also been deliberately done be-
cause Government must not change 
the Finance Commission once Gov-
ernment appoints it, because the 
Finance Commission must be as inde-
pendent as the Comptroller and 
Auditor-General or any other office, 
because if it is not, then Government 

Finance Commission 
will not reCeive the advice which It 
wants. The Central Government ia 
appoll1l1ng a Fmance Commissioll 
which take into account the SLaW. 
and .he Cenue. Therefore, it 1a 
necessary that the Finance COIDIIllll-
sion must not be disturbed. 

It is because of that also that it ha.l 
been provided in the Act itself that 
they will regu.ate their own procedure 
and they will regulate their own 
business. And the Constitution hu 
provided for that. It is not even thiS 
Act; it is the Constitution which has 
provided that. They cannot be direct-
ed by me or by GOvernment or by the. 
President. . 

The disqualification under clause 
(4) also which was referred to here 1. 
a thing which is before the appoint-
ment; it is not after the appointment. 

Shri Tangamani: There is clause (II,. 

Shri Morarji Desai: I am coming to 
that. As regards clause (4), the Presi-
dent has to verify beforehand, :md 
he has verified. Therefore, that does 
not arise. 

Then in clause (5), disqualificatiolU 
are there. If he is of unsound mind, 
certainly he cannot be appointed.. 

If, in the course of doing his work 
he is declared to be of unsound mind, 
not simply because somebody says he 
is of unsound mind, then, he is de-
barred. Then he becomes ineligible 
and goes out. But there is no ques· 
tion of his being removed or dismis-
sed. 

Shri Braj Raj Singh: You said that 
t here is no provision like that. 

Sbri Morarji Desai: There is a 
specific provision under certain cir-
cumstances. There is a law of Par-
liament. It is not by the free will 01 
Government, or discretion of the 
?resident that that can be don~. That 
is all th:at I am driving at. 

Then, it is said, 'if he is an undis-
charged insolvent'. That again would 
have to be High Court's ordsrs: it 
cannot be otherwise. 
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Mr. Speaker: Does non-removaL 
within a pa,ticular period take away 
tne relationship of employer and em-
ployee? 

Sbri Morarji Desai: There i3 no 
power of removal. 

Mr. Speaker: Where is it said that 
the power of removal is necessary to 
create an appointment? 

Shri Morarji Desai: That is how the 
dictionary says. 

Mr. Speaker: The General Clauses 
Act says that the power of employ-
ment means the power of removal 
a'so. Bu, nowhere is it said that the 
power to give employment is ~ual to 
power to dismiss ...•. 

Shri Morarji Desai: Even the Con-
stitution does not provide for re-
moval. It has provided for punish-
ment etc. and beyond those powers we 
can do nothing. The Gove.-nment can-
not punish anybody beyOnd that. But 
these powers are deliberately pro-
vided. If the General Clauses Act 
was only sufficient, then, it was not 
necessary to burden the Constitution 
with all these things. 

Mr. Speaker: I am afraid I have not 
made myself clear. As in the General 
Clauses Aet the power of removal 
follows the power of appointment un-
less it is otherwise expressly expressed 
or the circumstances so permit. ..... 

Shri Morarji Desai: May I correct 
you, Sir? It is not said, 'expressly ex-
pressed'. It is, 'unless it is otherwise 
intended'. These words must be 
noted. 

Mr. Speaker: All right, it is 'unless 
otherwise intended'. The power of 
appointment carries with it the power 
of dismissal. But it is nowhere said 
that the power of dismissal carries 
with it the power of appointment. 
The converse is not there. There can 
be a power of appointment and a 
person can become on employees 
notwithstanding the fact that under 
certain conditions there is no power 
of distnissal. For instance an em-

ployee is appointed for 5 years. Nor-
Jll.d...a.Jy, unuc:r ~ne (;onr.ract, ne wlll 
conunue to be an emp,oyee. Tha1: 
does not militate against his position 
as an employee, mere y because he 
cannot be removed. All the hon. Min-
ister is urging is that there is no 
power of removal; and, therefor .. , he 
cannot be an employee. 

Shri Morarji Desai: It is not only 
tha.. There mUSe alSO be a power t'. 
give directions to the Commission. 
Are there powers to give directions to 
the Commission? Absolutely none. 
The Government cannot give direc-
tions to the Commission. I would CAll'-
tainly be happy if it is pointed out to 
me where there are powers of direc-
tion to be given to the Finance Com-
1IlISS1On. The Finance Commission is 
entirely independent in this matter. 
It has been deliberately done. 

We haVe several independent offices 
and this is one of the independent 
offices. That is why this has been 
provided because it is necessary that 
this Commission should be indepen-
dent. The Finance Commission must 
not work under the instructions of 
the Finance Minister or the Govern-
ment. Because, otherwise, they will 
not be giving that opinion. which 
will have value. Therefore, it is pro-
vided so. Therefore, it is very clear 
to my mind. I do not know why 
doubts are raised. I won't say that 
these doubts cannot be raised. I can 
understand these doubts being raised, 
On a casual reference to these things. 
But I do not know if, on a deep con-
sideration, the3" doubts can be raised. 
That is what I fail to understand. 
Therefore, I would rather request that 
there should be a deep consideration 
of this and not a casual consideration. 
(Interruptions). It is all that I am 
pleading for. Otherwise, one can be 
led away into having all sorts of 
different interpretations. There can 
be many interpretations wherever we 
go. But, in this particular matter, I 
do not think there can be any otber 
interpretation. 
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It is very clear that the Finance 

Conunil.sion is not within the control 
"f the Govarnment of India. This is 
certainly an office to which appoint-
ment is made by the Government of 
India. I won't say that it is not, be-
cause it is the President who appoint~ 
the Chairman; and if the President 
appoints it is the Government of India 
who appoints. On that SC(Jre there is 
no doubt. But it is not within the 
eontrol of the Government of India 
because that is what is provided in 
the Act itself, even in the Constitution. 
It is stated in article 280. These are 
all compulsory directions. There is no 
option left anywhere. It is stated 
'here that the President shall appoint 
every five years. Therefore, even 
the President has got the appoint 
him whatever may be the case. TheTe 
is no question of any option there. 
The only option left is to the Parlia-
ment to ootermine by law the quali-
fications which shall be requisite for 
appointment. That is the only option 
left. The Parliament may in its wis-
dom inot make any law. Then the 
Government will decide that. But 
the Government came before Parlia-
ment and got this law enacted. The 
Parliament in its wisdom enacted this 
law and made the necessary provis-
ions. The Government cannot say 
anything in that matter. The Govern-
ment cannot vary these qualifications. 
It has been further said in this art!-
cle: 

"It shall be the duty of the 
Commission to make recommend-
ation~ to the President 115 to . . ." 

It i. their duty. They cannot avoid 
"that. Then it is sald: 

"The Commission shall deter_ 
mine their proced'Ure and shall 
have such powers in the perform-
ance of their functions as Parlia· 
ment may by law confer on then." 

Not as the President may direct or 
a~ the Government mav direct. It is 
absolutely clear. Then' in article 281 
it is said: 

"The President shall cause every 
recommendation made by the 
Finance Commission under the 
provisions of this Constitution to-
gether with an explanatory me-
morandum as to the action taken 
thereon to be laid before each 
House of Parliament." 

Therefore, it is the authority of the 
Parliament, under the Constitution, 
which is responsible for this. It is 
not, therefore, a further office under 
the Government of India. There can-
not be any doubt about it in my mind. 
If there had been any little doubt we 
should not have made this appoint-
ment. 

I do not say there are no persons 
available. But I would say he is one 
of the fittest persons, and fittest per-
sons for this office are few in this 
country or in any other country. It 
is not a question of this country alone. 
The country may 'be powerful. Every 
person may think he is fit for every-
thing. That does not mean that every-
body is fit to do every thing. We 
must have a sense of proportion. 
Everybody is Ilt to come to the legis-
lature, but C'Verybody is not fit to do 
every kind of work. That is also a 
distinction made by our Constitution. 
Therefore, it is not proper to say 
there are other people available and 
anybody can be appointed to this 
office. Other people would be avail-
able; it is not that they would not be 
available. 

Sbri Tancamani: Sir, I want to seek 
your pro1lection. The hon. Minister 
made a certain reference to the Mem-
bers of Parliament. I heard him say 
that everybody has a right to become 
a Member of Parliament and not 
everybody to hold certain offices. I 
would like to have your prot.>ction in 
this matter. 

Shri MorarJi De8aI: I did not mean 
an~' disre!'Pect to the House. 

Mr. Speaker: Why sheJUld anybody 
underrate himself? 
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Shri Moruji Desai: I am not under· 
rating. I am only say that it is only 
in the legislature tihat the right hal 
been given to every person because 
everybody has got the unfettered 
right to direet the government of the 
country and therefore everybody is 
entitled to come to the House. But 
for all other places we have provided 
q ualifica tions. Here there are onl v 
some disqualifications which must n~t 
be there. There are no other quali-
fl.cations which are prescribed. That 
has been deliberately done. Why 
ilhould that be taken as an affront, I 
do not know. r am one of them. 

Mr. Speaker: I have repeatedly re-
quested hon. Members that they 
should not make any reference to any 
hon. Member hare. The temptai.ion 'js 
there. I have advised hon. Members 
On this sid~ the left side-that 
whenever something come up and 
there is a tendency to refer to our-
selves it puts us in an embarrassing 
situation. 

Shri Morarji Desai: If any embar-
rassment was caused, Sir, I am very 
sorry, because it was not my intention 
at all. But I should think, Sir, we in 
this hon. House ought not to be so 
very sensitive where sensitiveness is 
not required. That is what I thought. 
But if I am told so I would certainly 
not do it, and I shall be very careful 
in future. 

Mr. Speaker: If anybody can be 
a Member-the hon. Minister will 
kindly resume hi. seat-here, any-
body can have over-riding powers of 
the Attorney-General also. The same 
member who is qualified to be a 
Member of Parliament can beeome 
the President, can becomE' the Prime 
Minister. can become the Finance 
Minister. It is not that the Auditor-
General is superior to all those people 
here. Therefore. it is a peculiar pri-
vilege of a Member of this House. A 
casual-of course, I do not attribute 
any motives-reference has been 
made by the hon. Finance Minister. 
1 want to enhance the presti~ of the 

Members of this House, and I am 
sure the hon. Finance Minister U 
equally interested in doing that. Now 
some people outside may say: "Oh! 
he is a Member of Parliament". I do 
not want anybody to say that it is 
such an easy job to beeome a Mem-
ber. We have come clothed with 
responsibility. We can hold the high. 
est p~sition in thi.s country and equal-
ly hold the greatest responsibility in 
this country. I do not want any 
mistaken impression to be given. 
do not want the hon. Finance Minis-
ter's statement here to be misquoted 
for some other purpose by persons 
who want to laugh at Members of 
Parliament. That is all my desire. 

Shri Morarji Desai: It was there-
fore that I clarified the point. If I 
had not clarified it, that might be the 
meaning put on it. 

Mr. Speaker: agree. 

Shri Morarji Desai: Theref~re. I 
do not want to pllI'lSue the point. I 
am only saying that there cannot be 
any intention on my part-

Mr. Speaker: No, no. 

Shri Morarji Desai: . . . to belit-
tle myself, let alone my colleagues. 
would not be so stupid to do that. 

Shri Harish ChaJuIra Mathur: It 
equally applies to the Finance Mini.-
ter. 

Shri Morarji Desai: It applies to 
me; it applie,s forcefully to me, 
because I am speaking now. There-
fore, how can I commit that crime 
against myself" 

Now, Sir. as I said, this is an office 
which is not debarred under the 
article which is quoted in this House 
by hon. Members, for all the reasons, 
under the law, that I placed before 
you. The Attorney-General has 
clarified these clauses and the mean-
ings in previous cases-not in this 
particular case-which I would have 
liked to clarify, beeause I do not want 



6947 Appointment at 
Shri A. K. Chanda 

D:ECi:MBER 21. 1960 as Chairman, 6948 

[Shri Morarji Desai] 
to make any wrong quotation. Let it 
not be thought at any time even by 
inference that I have said that this 
is so and all that. As I said before, 
we have got other legal opinions 
taken before, on the interpretation of 
the words "further office", "further 
employment", etc., and all that applies 
to this office. It is all there. 

Then, in spite of that, I was again 
careful enough to consult my hon. 
colleague, the Law Minister. After 
doing all this, we got this appoint-
ment made by the President. There-
fore, there is no question of thought 
not having been given to this matter. 
How can there .be any scope for any 
corruption if a person is appointed to 
a post like this, where there is no 
guidance, where there is no remune-
ration, where there is no advantage 
gained? And he is not exercising any 
power and is not going to rule any-
body or order 81lybody, and On the 
contrary, it is an onerous duty which 
he has to perform and he may have 
to displease many people and perhaps 
satisfy none, and I do not know how 
anybody could be lured to this office 
of Chairman of the Finance Commis-
zion. It is only when some people 
want to perform a public duty even 
at the cost of popularity that they 
will join the Finance Commission and 
no others will want to come into it. 
Therefore, there is no question of 
there being any sCOPe for any corrup-
tion or any alluremf>nt in this office. 
All,,,,,,,, ccnsidentionc governed us 
in making this appointment. I do not 
see how I would not have been well-
advised in making this appointment. 
I personally consider that there is 
absolutely no infringement of any 
di~eretion or any good advice Or any 
good test or any consideration which 
is relevant in this appointment. That 
is what I have got to submit. 

Shri Braj Raj Singh: May I invite 
your attention to section 4 of the Fin_ 
ance Commission (Miscellaneous Pro-
visions) Act 1951? The latter por-
tion of section 4 says as follows: 

"and the President shall also 
satisfy himself from time to timp. 

Finance Commission 
with respect to every member of 
the Commission that he has no 
such interest and any person who 
is, or whom the President pro-
poses to appoint to be, a member 
of the Commission shall, when-
ever required by the President 
so to do, furnish to him such 
information as the President con-
siders necessary for the perform-
ance by him of his duties under 
this section." 

My point is, this section provides that 
during the pendency of the appoint-
ment of the Chairman oif the Com-
mission, the President is empowered 
to direct a member to give informa-
tion with respect to these provisions. 
Suppose the person is disqualified 
after the report is received during 
the tenure of his office, will not the 
Finance Minister get him removed? 

Shri Morarji Desai: There is no 
question of my getting him removed. 
If he is disqualified, he is disqualified. 
He goes. 

Shri Braj Raj Singh: How? 

Shri Morarji Desai: He goes auto-
matically. He has to vacate. 

Shri Khadilkar: Who decides the 
question of disqualification finally? 

Shri Morarji Desai: The President 
will decide. (Interruptions). 

Shrl Khad'Ika,': It is you again! 

Shri Morarji Desai: But the Presi-
dent cannot decide so easily like that. 
The President is not going to decide 
like that. The President is not an 
office which will be deciding in that 
manner. (InteTruptions). It is an 
issue which can be taken to Le COJ; t 
and can be decided. It is not an 
issue which can be decided without 
any consideration or without there 
being any doubt at all in the matter. 
The disqualifications have to be consL 
dered before the appointment and 
they are relevant. They are aU 
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prescribed by Parliament; they are 
not prescribed by executive authority. 

Mr. Speaker: Rightly Shri Braj Raj 
Singh has raised this point. Of 
course, before appointment if there is 
any disqualification, he would not be 
appointed. That is clear. Unless the 
President appoints him, he cannot 
become a member merely becau.e he 
has no disqualification. Likewise, is 
it stated here that automatically he 
ceases to be a member if he incurs a 
disqualification after appointment? Is 
it not neces3ary for the President to 
remove him? 

Shri Morarji Desai: If he is 01 un-
sound mind, that must be judged by 
what? It is not the President calling 
him as being of unsound mind or my 
calling him. If he is an undischarged 
i,,,olvent, that is also under the law. 
It cannot be the President's wish or 
Government's wish or desire or dis-
cretion that he can be remove:!. It 
he has been convicted of an offence 
involving moral turpitude, that also 
does not depend upon the judgment 
of the President. If he ha.s any finan-
cial or other interest, that also will 
have to be referred to the Supreme 
Court. 

Mr. Speaker: If a disqualification is 
there. does it require a removal by 
the President or not? 

Shri Morarjl Desai: It is not neces-
sary. There is no such provision. 
He has to be convinced and the man 
disputes. 

Shri A. K. Sen: This is a very 
common occurrence in the discharge 
of statutory duties. Where there is 
a statutory disqualification, it is not a 
question of discretion of the appoint-
ing authority to remove him or not. 
It is a statutory duty to see that he 
does not continue. 

Mr. Speaker: Is a formal order 
necessary or not? 

Shri A. K. Sen: No formal order 
is necessary. Only an intimation is 
necessary. 

Mr. Speaker: If he continues to be 
there, what will happen? 

Shri A. K. Sen: It will ,be the 
duty of the President to remove him. 
It is not the power of the President 
to remove him; it is the duty of the 
President. If the Pre;ident does not 
do his duty Qf seeing that he does 
not continue, of course, a writ will 
lie not against the President, but 
against the Central Government. 

Shri Braj Raj Singh: I am only 
referring to the con.:.itions to which 
the Finance Minister himself referred. 
Section 4 says that the President shall 
satisfy himself that the person will 
have no financial interest or other 
interest as is likely to affect prejudi-
cially his functions. Supposing this 
disqualification is incurred during the 
pendency of the term, what does he 
do then? 

Mr. Speaker: That is what he said. 
It will be the duty of the President 
to remove him. 

Shri Braj Raj Singh: Does he have 
the power to do it? 

Mr. Speaker: It is the duty of the 
President to appoint him and also to 
remove him in certain circumstances. 
All the same, it is not an employ-
ment. We a;e not deciding any issue 
here. We are only didcussing. 

Shri Tangamani: The Finance Minis-
ter was p ceased to refer to the Attorney 
General in connection with the re-
appointment of the Chairman of the 
UPSC. While giving us information 
about this reappointment, he also 
referred to this further office. There 
are conflicting views about office and 
offiCe of profit and further office. This 
case has arisen in connection with 
the Auditor General. 

Mr. Speaker: He wants to know 
whether a specific reference may not 
be made? 
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Shri Tangamani: My submission is, 
the Attorney G enei'al may be made to 
give hls opinion on this particular 
matter. 

Mr. Speaker: We are not deciding 
the issue whether his appointment is 
.. Ura vires. I only wanted to give 
an opportunity to thls House. Enough 
has been said and even more has been 
said. There is a half an hour dis-
cus'iion. 

Shri Morarjl Desai: May I say that 
this opinion was obtained in 1955? 
But in that, in one paragraph he has 
mentioned also the Comptroller and 
Auditor-General. It was that para-
graph that was mentioned. He has 
considered that aLso. 

Shl'j A K. Sen: That is why Ii 

specific reference of this case was not 
considered necessary. 

RE: HALF-AN-HOUR DISCUSSION 

Mr. Speaker: Is the House in a 
mood to have the halt-an-hour dis-
cussion? We have sat SO long. 

Shri Nathwani (Sorath): We will 
ha\'e it in the next session. 

Shri Tangamani (Madurai): When 
the question arose the hon. Deputy-
Speaker was pleased to direct that 
one half-an-hour discussion may be 
taken up today and the other one 
during the next session. 

Mr. Speaker: We will have two 
halt-an-hour discussions, one after 
the other, tomorrow. Unlike today, 
we do not expect to sit till 7.30 p.rn. 
with the other business. We will 
conclude the normal business at :; 0' 
Clock and we will sit till 6 O·Clock. 

8hri Tangamani: May 
that mine may be taken 
tomorrow? 

suggest 
up first 

Mr. Speaker: Very well. I will 
give priOrity to this. 

The Minister of Law ISm A. K. 
Sen): I do not mind this being taken 
up today, because tomorrow I have a 
Cabinet meeting at 5 O'Clock. 

Mr. Speaker: Can he not attend 
that at 5.30 after finishing this? 

Shri A. K. Sen: Let \Ill finish it 
now. I have answered so many que.-
tions on this subject. So, it will not 
take much time. 

Mr Speaker: Very well. 
ing to sit. 

am will-

Sbri Tangamani: Aa you have 
directed, I shall be very very brief. 
On the 2nd December 1960, Starred 
question No. 636 was answered and 
this half-an-hour discussion arises out 
of the reply given by the hon. Minis-
ter. The main part of the question 
was about the recommendations of the 
Election Commission after the con-
clusion of the second general elec-
tions. Many recommendations were 
given and repeatedly questions were 
asked in this House. 

Mr. Speaker: I ask the hon. Mem-
ber: is this only to satisfy himelf? 
I remember, when the question was 
put, a number of hon. Members 
wanted to know what exactly WII& 
happening. 

Sbri A. K. Sen: I think the ques-
ion was directed mainly with regard 
to the ascertainment of the Govern-
ment's attitude regarding double 
member constituencies. Because I 
think it would be fruitful if the hon. 
Member indicates which particular 
recommendation he thinks should 
have been implemented but has not 
been implemented. 

Mr. Speaker: What I say is ..... 

Shri Tangamanl: May I POint out 
that ...... 

Mr. Speaker: Order, order. Am I 
not here t(} see that a full discussion 
takes place on this .ubject. There i8 
no quorum now. Of course, we do 
not expect any puorum at this late 
hour. The subject of the Election 
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Commission is a very important one 
and every hon. Member is interested 
in it. It is not something between 
Shri Tangamani and the Law Minis-
ter. 

Shri TaD&'amani: It can be taken 
tomorrow if you so desire. 

Mr. Speaker: The hon. Minister can 
have thi3 tomorrow at any time he 
likes. 

Shri A. K. Sen: Can you have it at 
4' 30 P.M. tomorrow? 

Mr. Speaker: I think it is possible. 
What is the busines,,; for tomorrow'? 

Discussion 
official business. we w ill take it up 
after this half an-hour discUS6ion. 
Very well. I want this matter, where 
every hon. Member is interested, to 
be taken up early when there are 
many members. 

Shri A. K. Sen: I shall be obliged 
if the hon. Member will indicate now 
which particular recommendation he 
thinks should have been implemented. 

Mr. Speaker: He can do so. But 
we will adjourn now. 

Shri Tangamani: 
tomorrow. 

will tell you 

Shri A. K. Sen: Let him tell me 
An hon. Member: Some Govern- now. 

ment business. 

An hon. Member: Sir, there are 
eight members here, including your-
self. 

~Ir. Speaker: We shall have the 
half-an-hour discussion at 4.30 
tomorrow. If there is any other 

Mr. Speaker: The House stand8 
adjourned. 

19.35 hn. 

The Lok Sabha then ad;oumed till 
Eleven of the Clock on ThursdJJlI, 
December 22, 1960/Pausa 1, 1882 
(Saka) . 
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(W~JI, D,umbet- 21, 1960/Agraluu>ana 30, 1882 (Saka) 1 
ORAL ANSWERS TO 

QUESTIONS 
S.Q. SlI.b;eCP 

No. 

1028 Cotton Textile InduslI'J . 6637-40 
1029 M 1IlI1factUre of News-

print . 6640-42 
1030 Regional Labour Insti-

tutes . 6642-44 
1031 Closure of Market of 

jute and jute products . 6644-46 
1032 Nanga! Fertilizer Factory 6646-48 
1033 P. M's speeches in U.N. 6648-51 
1034 ConstrUction of godowna 

in Calcutta. . . 6652-57 
1035 Dandakarmya Scheme 6657-59 
1036 Public Sector 665q-65 
1037 Profit Bonus Formula 6666-68 

! 038 Rebate to handloom 
weaVers in Madras . 6668-71 

1045-A Indian students in China 66H-73 

WRITTEN ANSWERS TO 
QUESTIONS 6614-6150 

S.Q. 
No. 

1027 Import of wnung and 
printing paper 

1039 Press Conferences. 
1040 Allotment of houses to 

Govenunent employees . 
100o-A Impon of muriate of 

potash and sulphate of 
potash. 

1041 Additional quota of 
newsprint 

10: I-A Silo-cum-clevator at 
Hapur . 

1042 Naga1and 
1043 Import of copra . 
1044 A.I.R. review of Par1ia-

mentary Proceedings 

6677--78 

6678 

667B--79 
6679-80 

6680 

6680-81 
1045 Evacuee Propenies in 

Delhi 6681-82 
1046 

1047 

104B 
1049 

High altitude balloon 
fights 
Burglary at Gauhati Radio 
Station 
Export of cloth to Ceylon 
Katcha Thivu Islands 

6682-83 

6683-84 
6684 
6684 

1050 Arrest of Indian Jour-
nalists in East Germany. 6684-85 

10SI Press corresopndents on 
conducted tours 6685-86 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

S.Q. SlI.b;ect CoL11MMI!I 
No. 

1052 International Labour Or-
ganisation Convention re-
garding Plantation Wor-
kers 

1052-A Sale of iron ore to 
Rumania 

1053 Records of EYIlcuee Agri-
culrural lands 

u.s.Q. 
No. 

2122 

2123 

Cycles manufactUred in 
India 
Sheet galss plant at 
Hyderabad 

2124 President's Estate Divi-
sion of C.P.W.D .. 

2125 Indians in Congo . 
2126 Low Income Group 

Housing Scheme in 
Madras 

2127 Hmdloorn workers in 
Madras and U.P. 

2128 Industrial Development 

6686 

6687-88 

6688 

6688-89 
6689 

6689-90 

of Madras 6691>-91 
2129 

2130 

2131 

2132 

2133 

Establishment of indus-
tries in Madras 
Salt factory at Bolang in 
Orissa . 
Middle Income Group 
Housing Scheme in 
Mysore 
Subsidised Industrial 
Housing Scheme in My-
sore. 
Village Housing Projects 
Scheme 

6692 

6692-93 
2134 Cooperative Societies in 

Tripura 6693-94 
2135 Settlement of Tribetan 

refugees in N .E.F.A. 
2136 Import of books 
2137 

2139 

2140 

2141 

Loan for Housing of 
Punjab Govenunent em-
ployees 
Industrial units in 
Punjab. 
Accommodation to ga-
venunent employees. 
Manufacture of Trans-
mitters . 
West German Tues on 
Indian tea 
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WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.8.Q. Su.b;ect COLUMNS 
No. 

2142 Modernisation of wool 
industry 6697 

2143 Ceiling fans in Govern-
ment quarters in Delhi 6698 

2144 Reorganisation of Ad-
ministrative set-up. 6698-6705 

2145 Displaced persons' colony, 
Kalkaji (Delhi) 6705-<>6 

2146 National Building Or-
ganisation 

2147 Loans to coffee-growers 
2148 Cherapunji coal mines . 
2149 Second All-India Agri-

cultural Labour Enquiry 
2150 Diplomas in Journalism 
2151 History of N.E.F.A. 
2152 Tobacco 
2153 Small Scale Industries in 

Delhi 
2154 Marine diesel engine 

6710-11 

factory at Visakhapamam 6711 
2155 Import of dates and dry 

fruits. . . . 6711-12 
2156 Construction of M.Ps'. 

flats at North Avenue, 
New Delhi 

2157 Export of shoes 
2158 Haj pilgrimage 
2159 Bombay Port Haj com-

mittee . 
2160 Herobhanga Scheme 
:u61 Relay of broadcasts 
2162 Development Programme 

for Hilly districts of 
Punjab. 

2163 Bareilly sports goods 
2164 Occupation of Kashmir 

village by Pakistanis. 

2165 Trade Agreement with 
Czechoslovakia 

2166 Engineering Export Pro-
motion Council . 

2167 Emery fillet . 
2168 Allegation. against a 

Bombay industrialist 6718 
2169 Air Marshal Mukherjee's 

death. . • . 6718-19 
2170 Import and retail prices 

of pistols . . . 6719 
2171 Trade with Tibet. 6719-20 

2172 Licence. for spinning 
mills~ 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

U.8.Q. Su.b;ect COLUMNS 
No. 

2173 Advertisements by Dan-
dakaranya Development 
Authority 672 I 

2174 Low Income Housing 
Scheme in Bihar . 6721-22 

2175 Minimum Wage. 
2176 Factories manufaturing 

poisonous insecticides • 
2177 Working Group on tea • 
2178 Hindustan Antibiotics 

Ltd. 
2179 Praga tools Corporation 

Ltd. 
2180 Large Scale Industries • 
2181 Salt in Tuticorin area . 
2182 Royal India, Pakistan and 

Ceylon Society 
2183 Gwalior Rayon Silk 

manufacturing and Weav-
ing Co., Kerala 

2184 Press correspondents 
2185 House rent allowance to 

Government employees . 
2186 T.A. of the Minister 

of Information and 
Broadcasting . 

2187 Influx of Hindus from 
East Pakistan 

2188 Industrial Unit. 
2189 Export of Groundnut oil 
2190 Allotment of newly built 

government shops in 
New Delhi 

2191 Production of fertili2ers. 
2192 Pool Guarantee Fund 
2193 Retrenchment in the 

2194 
2 195 

2197 

Ministry of Rehabilitation 
Production of cars. 
Middle Income Group 
Housing Scheme 
Vacant polts in Nizam-
uddin, Delhi 
Studies in regional Deve-

6724-2 5 
672 5 

6725-26 

6729-30 
6730-31 

6731 

6732-33 
6733 

6733-34 

6734 
6734-35 

lopment • 6736-17 
C.P.W.D. staff in Sikkim, 
Nepal and Bhutan 6737 

2199 Retrenchment 
ployees 

2200 Printing inks 
2201 Nepa mills 

of em-

2202 U ti1i2ation of allocations 
for Third Plan 6739-40 

2204 Small Scale Industries in 
Delhi~ • 
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WRITTEN ANSWERS TO 
QUESTION&-contd. 

U.S.Q. Sub;eet 
No. 

2205 Classification of Govern-
ment quarters 

2206 Social work in Govern-
ment colonies 

2207 Indo-Pakistan trade 
2208 Cattle lifting by Pakis-

tanis in Tripura . 
2209 Vikram Deo College, 

Koraput (Orissa) 
2210 Displaced families in 

Bhusandpur . 
22II Increase in Excise Duty 

on tea. 
2212 Indian tea imported by 

West Germany 
2213 Indian tea exports to 

U.S.A.,. 

2214 Dandakaranya DeVelop-
ment autohrity 

2215 Quarters for Govern-
ment Press employees 

2216 Purchase of salt-petre 
2217 Export of coffee. 
2218 Export of sewing ma-

chines . 
2219 Techno-economic survey 

of Manipur 
2221 Shortage of cement and 

steel in Manipur . 
2222 Prioe ofsalt in Manipur . 
2223 Powerlooms in Maharash-

tra and Gujerat 
2224 Netaji Subhas Chandra 

Bose 
2224-A Export of hides" of 

cows and calves 

PAPERS LAID ON THE 
TABLE 

The following papers were laid 
on the Table : 
(I) A copy of the Annual Re-

port of the Trade Marks 
Registry for the year ending 
31st March, 1960, under 
Section 126 ofthe Trade and 
Merchandise Marks Act, 
1958. 

(2) A copy of each of the 
following papers under 
Article 323 (I) ofthe Cons-
titution:-
(i) Tenth Report of the 

Union ,Public Se,rvice 

[DAILY Dxc:zsT] 

COLlIMNS 

6742 

6742 

6742-43 

6743 

6743-44 

6745 

6745-46 

.6746 
'bf47 
6747 

6749 

PAPERS LAID ON THE 
TABLE-contd. 

Commission for the period 
1st April, 1959 to 31st 
March, 1960. 

(ii) Memorandum ea;plain-
ing the reasons for non-
acceptance of the Commi-
ssion,s advice during 
1959-60. 

(3) A copy of the following:-
(a) Report of the Second 

Enquiry on AgricultUral 
Labour in India (Vol. 
I-AIl-!ndia). 

(ia) Notification No. G.S.R. 
1467 dated the 10th De-
cember, 1960 making 
certain further amend-
ment to the Employees' 
Provident Funds Scheme, 
1952, under sub-section 
(2) of Section 7 of the 
Employees' Provident 
Funds Act, 1952. 

(iii) Summary of proceed-
ings of the Eighteenth 
Session of the Indian 
Labour Conference held 
at New Delhi on the 24th 
and 25th September, 
1960. 

(4) A copy of the Standard. 
of Weights and Measures 
(Conversion of Land Areas) 
Rules, 1960 published in 
Notification No. S.O. 2874 
dated the 3rd December, 
1960 • under sub-section (3) 
of Section 17 of the Stand-
ards of Weights and Meas-
ures Act, 1956. 

MESSAGES FROM RAJYA 
SABHA 

Secretary reported two me-
ssages from Rajya Sabha 
that Rajya Sabha had agreed 
without any amendment to 
the following Bills:-

(1) Forward Contracts (Re-
gulation) Amendment 
Bill, 1960. 

(2) The Preference Shares 
(Regulation of Dividends) 
Bill, 1960. 
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REPORT OF COMMITEE ON 
PRIVATE MEMBERS' BILLS 
AND RESOLUTK>NS PRE-
SENTED . 

Seventy-fifth Report was pre-
sented. 

REPORT OF PUBLIC AC-
COUNTS COMMITTEE 
PRESENTED 
Thirty..orst Report was pre-

sented. 

CALLING ATTENTION TO 
MATTER OF URGENT 

COLt1MN8 

PUBLIC IMPORTANCE . 67S3-56 

Shri Atal Bihari Vajpayee 
called the attention of the 
Prime Minister to the 
reported prevalence of 81 .... 
very in the North-East 
Frontier Agency. 

The Deputy Minister of 
External Affairs (Shrimati 
Lakshml Menon) laid on 
the Table a statement in 
regard thereto. 

STATEMENT BY MINISTER 6756-66 

The Minister of Commerce 
and Industry (Shri Lal 
Bahadur Shastri) made a 
statement regarding cloth 
prices. 

BILL INTRODUCED 

The Marking of Heavy Pack-
ages (Amendment) Bill. 
1960. 

BILL PASSED 

The Depury Minister of Fin-
ance (Shrimati Tarkeshwari 
Sinha) moved for consldera-

BILL PASSED-contd. 
tionJ of the Industrial Fin-
ance'll Corporation (Amend-
ment) Bill. 1960. An 
amendment for reference 
of the Bill to a Joint Commi-
ttee was moved by Shri 
Prabhat Kar which was 
negatived. The motion for 
consideration of the Bill 
was adopted. After clause-
by-clause consideration the 
Bill was passed. 

MOTION RE: REPORT OF 
INTERMEDIATE PORTS 
DEVELOPMENT COM-
MITTEE . 683S-93 

Shri T. B. Vittal Rao moved 
the motion re: Report of 
Intermediate Ports Develop-
ment Committee. Shri 
T. B. Vittal Rao replied 
the debates and the motion 
was adopted. 

DISCUSSION ON MATTER 
OF URGENT PUBLIC 
IMPORTANCE . 6893-69S1 

Shri Khadilkar raised a dis-
cussion regarding the app-
ointment of Shri A. K. 
Chanda, former Comptro-
ller and Auditor-General 
as Chairman, Finance Co-
mmission. The Minister 
of Finance (Shri Morarji 
Desai) replied to the debate 
and the discussion was 
concluded. 

AGENDA FOR THURSDAY, 
DECEMBER22, 1960tpAUSA 
I, 1882 (SAKA)-

Consideration and passing of 
the Children Bill, as passed 
by Rajya Sabha. 

GMG IPND-LS II-167S(Ai)LS-3O-X2-60-900. 
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